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LOK SABHA DEBATES 

LOK SABHA FINANCE (SHRI M.V. CHANDRA5HEKHARA MURTHY): 
(a) to (d) A Statement IS laid on the Table of the House. 

Fnoay, December 16, 1994/Agrahayana 25, 1916 (Saka) Statement 

The Lok Sabha met at Eleven of the Clock 

[MR. SPEAKER In the Chair] 

ORAL. ANSWERS TO QUESTIONS 

aanka Loans 

*142. SHRI GUMAN MAL LODHA: 
DR. MAHADEEPAK SINGH SHAKYA: 

Will the Minister of ANANCE be pleased to state: 

(al Whether the nationalised banks provide a fixed 
percentage of their deposits as loans for industry, agricul-
ture and trade sectors as per the guidelines of the Reserve 
Bank of India; 

(a) and (b) The exisllng gUidelines of Researve Bank 
of lhelia (RBI) do not provide any fixed percentage of 
deposits as loans for Industry, Agriculture and Trade 
Sectors. However, RBI has issued guide,ines to all Indian 
Banks, including public sector banks. on le'ldlng to priority 
sector, in terms of which all IndIan Banks are required to 
extend at least 40% of their 'let bank credit to priority 
sector consisting of Agriculture, small scale Industries, 
Weaker Sections, RetaH Tr::de, Small BUSiness etc. 
Finance extended to agriculture (including allied activities) 
by each bank should be 18 % of the net bank credit. No 
specific target has been stlpulateo i;; the gUidelines of RBI 
for Small Scale Industries (551) and Trade Sectors. How-
ever, SSI, retail trade and small bUSiness form an Impor-
tant part of the pnority sector for the purpose of providing 
loans by the banks. The bank-Wise details of deposits of 
Public Sector BanKS and the amount of outstanding loans 
extended by them te pflonty sector for the last three years 
ending as on MareI' , 992. 1993 and 1994 alongwlth ItS 
percentages to theli deposits is given in the Annexure (b) if so, the amount of loans provIded by the banks to 

the above sectors during each of the last three years 
alongwith its percentage to their total deposits, bank-wise, 

(c) an (d) All banks have been adVised by RBI to 
adhere to the pnonty sector targets and to taKe effecltve 
steps to correct any shortfail. The performance of public 
sector banks In the matter of extending credit assistance to 
pnority sector IS reVIewed by the Government as well as 
RBI periodically and suitable steps are taken to make up 
the deficlancles noticed The matter is also monitored !:Jy 
State Level Bankers Committee (SLBC) and State 
Government on regular baSIS 

(c) whether the loan provided by the banks to the 
above sectors was adequate to meet their requirements; 
and 

(d) if not, steps proposed to be taken by the Govern-
ment In thiS regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ANNEXURE 

Outstanding Amount of DepOSits and PnOflty Sector Advances of Pubilc Sector BanKS As AI rl>e E00 0' Var:r, '992 '993 an') 1994 

(Rs In CfOreS) 

PltlIlC Sector 8aJics 0uIIiIand111g Amount 01 Oepo&its o.rt&l.ndlng Amount 01 Priority Sector Advances Percentage of Pnof'lty Sector 
.. at !he end of March as It the end of March Advlnces to Deposits 

Nallllo 01 the Bank 1992 1993 1994 1992 1993 1994 1992 1993 1994 

2 3 .. 5 6 7 8 9 10 

I. Stale Bank 01 India 53120.42 59440.80 68540.96 11648.13 (39,02) 12490.90 (32,61) 13403.99 (35 09) 21.7 21.0 19.6 

2, S.B. 01 BUner , JaipJr 2488.~ 2875.34 3379.32 604. 16{37.6-') 656.79(34.12) 706 89(36 351 24.5 22.8 209 

3. S.B. 01 H\ld8rllblld 3021.08 3631.08 "5030.51 737.53 (36.24) 906.50 (37.44) 974.60 (36.28) 24.9 25,1 21.5 

4. S.8. 01 Indore 1231.81 1410.34 1715.88 34 1.42 (39.63) 365.63 (37.87) 398.80 (36 25) 27.6 25.6 23.2 

5. S.B. 01 MyIore 171t.92 2101.79 21110.47 447 .• (38.0-') 506.00 (37.26) 5-'8.32 (35.62) 26.0 24.0 21.0 

6, Stale iIrW 01 PIIlIII 2T1&.n 3:MU8 .... ,0.57 716.~(42.19) m.oo (37.19) 903.00 (38.99) 26,4 23.0 20.5 

7. SIIIe lank 01 Sal...,... 1358.116 1 •. 12 2094.90 192.85 (42.20) 452.n(~.~) 481.27 (38.53) 14.2 271 23.0 

8. s.... BaI* 01 T~ 2511.18 3182.40 3985.47 616.28 (~.45) 856.15(~.92) 793.15 (45.24) 23.9 ZO.7 ZO.O 

9. AIIahIJbaj ..,. ~.24 747'0.50 1212.29 1428.00 (43.19) 1558.00 (~.96) 1615.50 (39.32) 21.7 ZO.8 19.7 

10. ArdIra '-* 371Z.Ol 4131.3l1 .... 13 708. 72 (37.16) 781.70 (38.37) 787.47 (36.32) 18.8 18.4 16.1 

11. ..,. 01 8aroda 13101.12 ,.,1.16 181113.111 2831.!'02 (41.38) 3363.86 (39.19) ~29.42 (~.30) 20.8 20.2 21.0 

12. IiAt* 01 Ird& 1.s.l0 14201.41 151N3.02 2888.00 (39.87) 2553.00 (34.37) 2952.00 (36.26) 21.1 18.0 18.5 

13. .... 0I~. _29 3M3." 4425.10 780.00 (42.0-') 806.50 (~.02) 891.00 (38.57) 23.1 20.8 ZO.1 
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2 3 4 Ii • 7 8 9 10 

14. canara BanIc 13687.n l!i640.45 19152.57 2950 •• (3Ut) 8121.78 (31.20) 3288.5' (37.81) 21.6 20.0 17.2 

15. CemII BanIc of India 12798.49 13518.81 15807.53 .'.52 (40. 1714.00 (81.22) 2730. (31.24) 21.0 20.5 17.5 

16. Corporation BlInk 2310.15 2803.30 4083.35 314.71 (40-'4) -'30(" 542.00 (37.86) 17.1 17.2 13.3 

17. Dena BlInk 3299.85 4012.05 4880.46 737.05 (42.05) "3.n (37.11) 912.20 (37.01) 22.3 20.3 18.8 

1 8. Indian BlInk 7851.25 9315.03 10513.01 1980.n (40.49) 2217.50 (43.71) 22311.00 (42.31) 26.0 24.5 21.3 

19. Inclan o--s Beril 8254.13 7588. 9118.53 laUO(42A2) , ... 10 (40.08) 14811.30 (42.27) 20.5 18.5 16.1 

20. Central Baril of Commerce 2508.89 4221.00 5206.58 740.S1 (41.304) ".00 (40.41) 1125.32 (42.113) 29.S 21.9 21.8 

21. Punjab National BanIc 15850.23 18018;57 22146.86 3444.20 (43.44) 3710.70 (40.08) 4301.00 (40.08) 21.8 , 20.9 19.4 

22. ~ & Sind BlInk 2777.12 3337.17 3949.92 530. n (31.05) 135 •• (38 •• ) 135.01 (40.04) 19.1 19.1 21.1 

23. SyndicIIle Beril 8!i28.f16 7371.82 8523.38 1275.00 (37.40) 1310.00 (32.75) 1315.00 (34.51) 19.5 17.8 18.2 

24. Union Bank 01 India 7921.39 9201.40 11103.44 1472. 71 (38.82) 1850.47 (35.52) 20113.54 (40.06) lB.6 17.9 17.5 

25. Unled Baril of India 5027.48 5883.34 6722.58 974.00 f35.35) 1140.00 (38.80) 1305.00 (40.70) 19.4 19.4 19.4 

28. UCO Bank 11374.06 7110.11 7285.55 1230.38 (38.61) 1333.99 (37.31) 1381).72 (35.53) 19.3 18.8 19.6 

27. Vijaya BlInk 2716.42 3289.90 4277.43 884.50 (43.72) 1191.90 (40.80) 710.42 (37.78) 24.5 21.0 16.8 

28. New Baril of India 2135.71 2350.82 459.34 (43.72) 438.84 (40.00) 21.5 18.6 

[English] 
SHRt GUMAN MAL LODHA: Mr. Speaker, Sir, I would 

like to know from the hon. Finance Minister as to how he 
intends to make his bank credit policy more meaningful 
and useful for the agricultural sector and the smaH-scaie 
industries sector to provide level playing with the interna-
tional trade especially in view of this Government having 
taken up GAnas the future destiny of these sectors. 

The second part of my question is, I would like to 
know whether this Government intends to increase the 
share of small-scale sector and the agricultural sector by 
reducing the share of big industries especially in view of 
the fact that the big industries have been given free access 
to capital market in India and abroad which is not available 
to the small-scaJe industries sector and the agricultural 
sector. 

The third part of my question is as follows. 
[Translation] 

MR. SPEAKER: Shri Lodha, if you continue to ask like 
this, how would the reply come? 
[English] 

SHAI GUMAN MAL LODHA: Sir, this is the last part of 
my question. 

I would like to know whether the Goverrment have 
come across any matter which indicates the diversion of 
bank credits, by big industries, taken for productive use to 
non-productive use like share matkeI and trading opera-
tions. Is the Government intencing to take any action 
against the defaulters for IUCh diver8ion of share market? 

THE MINISTER OF FINANCE (SHAt MANMOHAN 
SINGH): Mr. Speaka', Sir, ow Government', policy it 10 
meet the credit needs of production aectorI and that 
includes agricuJtlR. smaIHcaIe industry, other industrieI 
II1d OCher compoIlII1II of the prIartty 1ICfOr. At fir • 
agric:dkn it concemed, we have stiplilated ~ a 
minimLm of 18 per an of net bar* credit IIhouId be rMde 
available by the banks for agricuIbnI puIpOIII. If it ~ 
out that this is inadequate, we will certainly review ~ 

i 

ever needs to be done to utilise the full potential of 
agricultural development. Already, banks are beginning to 
cater to the needs of hi-tech agriculture because of higher 
exports. At least one specialised branch is being set up by 
each bank in each State in order to cater to the needs of 
hi-tech agriculture. 

{Translation] 
SHRI GUMAN MAL LODHA: My second question is 

that India being an agricultural country, 99 per cent people 
of rural areas take rounds to the banks for getting loan. 
However, it is unfortunate that the Bank Manager and 
other staff do not supply the loan-form to these poor 
farmers who come there to seek loan for purchasing 
agricultural implements. I would like to know from the 
Hon'bIe Minister whether any effective steps would be 
taken for its monitoring at apex level so as to enable the 
poor farmers to get loan from the banks? 

[English] 
SHRI MANMOHAN SINGH: Mr. Speaker, Sir, our 

Government is committed to meeting all the genuine credit 
requirementS of -small and marginal farmers. As part of this 
process, we are r8Yitalising the regional rural banks, In the 
Budget for the current year, I have taken up the first step 
in that direction. Fifty regional rural banks will be rehabili-
tatedlrevitIIiIed and in the light of experience, we propose 
to deal with the remaining banks which today face great 
difficuItieI in e..,."cing their credit nows, 

With regard 10 the q&.-lity of aervice, I do appreciate 
that there .. e complaints that the smaller customers. In 
particular, do not get adequate attention, But for 1hIs, State 
Level Benkers Committeel exist and If there are any 
compIIintI mIde by any HCtion of 1OCiety, I would 
.... that theN be I brought to the notice of the State 
L.eveI BInkM'I CoqnittM or to the lead bank for that 
pertiCuIIr State: 
[Translalion] 

DR. MAHADEEPAK SINGH SHAKYA: Mr, Speaker, 
Sir, I hid liked the Hon'b!e MinIIW at 10 whether RBI 
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issues any guidelines to the nationalised banks to provide 
fixed percentage of their deposits as loans for industry, 
agriculture and" trade sectors? The Hon'ble Minister has 
stated that no special mention is made about it and on the 
other hand, he has stated that all the banks are required to 
extend at least 40% of their net bank credit to priority 
sector. Further, he has stated in reply to part (b) of the 
question ......... 

MR. SPEAKER: Not like this. Please come to your 
question, 

DR. MAHADEEPAK SINGH SHAKYA: I am coming to 
that question. 

MR, SPEAKER: You have been given a chance. You 
Should utilise it properly. 

DR. MAHADEEPAK SINGH SHAKYA: Sir, I am doing 
the same. The Hon'ble Minister has given data in his reply 
but I would like to draw your kind attention particularly 
towards Allahabad Bank. 

[English] 

MR. SPEAKER: I am not allowing it. 

[Translation] 

pR. MAHADEEPAK SINGH SHAKYA: The Hon'ble 
Minister has stated in his reply that no guidelines have 
been issued in regard to Small Scale Industries and retail 
traders, No development can be possible Without any 
guidelines in this regard. Now, I would like to know from 
the Hon'ble Minister whether he WOuld !ssue orders to fix 
any quota for small scale industries, small traders and 
farmers? 

[English] 

SHRI MAN MOHAN SINGH: Mr. Speaker, Sir, I have 
alr~ady mentioned. 

MR. SPEAKER: Even then you can explain again. 

SHRI MANMOHAN SINGH: Sir, I have already men-
tioned that the Reserve Bank has issued guidelines that 40 
per cent of the total bank credit should go to the priority 
sector, The priority sector includes agriculture, small indus-
try, retail trade, weaker sections and within this, 18 percent 
of the net bank credit has to go to agriculture. So, 
agriculture's share has been prescribed already in terms of 
the instructions issued by the Reserve Bank of India. 

[Translation] 

SHRI SURYA NARAYAN YADAV: Mr. Speaker, Sir, 
the farmers constitute about 70 per cent of the total 
population, The Hon'ble Minister has stated in his reply to 
the starred question that 18 per cent loan facility provided 
to the fanners .......... , 

MR. SPEAKER: It is not for farmers but for agriculture. 
There is a difference between agriculture and farmers. 

SHRI SURYA NARAYAN YADAV: Mr. Speaker, Sir, 
through you, I would like to know from the Hon'ble Minister 
whether the Government propose to provide 40 per cent 
loan facility to agriculture sector keeping in view the large 
population of farmers and to enable them to make prog-
ress? 

[English] 
SHRI MANMOHAN SINGH: There IS no fixed correla-

tion between the proportion of population and credit needs. 
If, on investigation, it is found that agriculture needs a lot 
more credit, we are quite willing to expand the flow of 
credit. These are not ceilings. These are minimum require-
ments, 

SHRI SOBHANADREESWARA RAO VADDE Mr. 
Speaker, Sir, when we examine the reply given by the hon. 
Minister, we find that except in a few cases, in the case of 
most of the banks, the percentage of credit made available 
to the priority sector has come down as a percentage of 
the deposits. It is clear from the reply of the hon. Minister. I 
would like to know specifically, through you, from the hon. 
Minister whether the direct farm credit in the last three 
years has not declined In real terms. If so. to make 
available an estimated quantum of Rs. 53,000 crores to the 
farm sector, will the Government take necessary steps to 
increase this 18 per cent credit to 21 per cent to the 
agricultural sector so that the credit requirements of the 
agricultural sector will be met? I would also like to know 
from the hon. Minister of Finance whether the Government 
has assessed what is the credit requirement that is 
required to achieve the full potential of the Indian agricul-
tural sector. If so. I would like to know about the details. 

SHRI MANMOHAN SINGH: In the last three or four 
years, agncultural credit system In our country has been 
under great strain. As a result of the Loan Waiver Scheme, 
both the credit from the commercial banks and the credit 
trom the cooperative banks has suffered. We have been 
trying to revitalise the system of agricultural credit. I am not 
claiming that we have achieved full success. But. today. 
the direct agricultural credit is like thiS. I have got the figure 
for the year ended March 1994. It was 13.7 per cent. So, 
there is, I think, scope for Improvement. But now that all 
these problems connected with the loan Waiver Scheme 
have been resolved, I have every reason to feel that more 
credit will be available. (Interruptions) 

SHRI SOBHANADREESWARA RAO VADDE: Sir. we 
seek your protection. In the name ot criticising the Loan 
Waiver Scheme to farmers, the Government is taking 
shelter. (Interruptions) 

MR. SPEARKER: ThiS IS not going on record. 
(Interruptions! 

DR. VASANT NIWRUTTI PAWAR: Sir, I am glad that 
the RBI's policy is to give 18 per cent of bank credit to 
agricultural sector. In 1985-86, the lift Irrigation Schemes 
more implemented with a project scheme in my consti-
tuency with the interest rate of about 9-10 per cent. But 
now the interest rate has gone up. The RBI has added the 
guarantee fee also, Now, the schedule of repayment of 
that lift Irrigation Schemes has been shattered because of 
the interest rate. My point is that agriculture is a priority 
sector, 

MR. SPEAKER: Please understand that this is a 
question relating to the policy which the Government IS 
following in giving the loans to industry, Agriculture, Small-
Scale Industries and things like that. 

Nol recorded 
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DR. VASANT NIWRum PAWAR: The Lift Irrigation 
Schemes are under Agriculture. If the Banks consider the 
demands of the promoters\ will the RBI consider their 
request? 

MR. SPEAKER: I do not tt1ink that it is correct. Even 
then, if the Minister wants to reply, I will allow it. 

SHRI MAN MOHAN SINGH: I need a separate motion 
for that. 

[Translation] 

SHRI RAM NAIK: Mr. Speaker, Sir, the statement of 
the deposits of various banks shows that State Bank of 
India had maximum deposit of Rs. 68,000 crore, The 
Punjab National Bank follows it with a deposit of Rs. 
22,000 crore. However, it seems that in respect of State 
Bank of India the percentage of priority sector advances to 
net bank credit is 35 per cent and the ratio of deposit is 19 
per cent. It means that State Bank of India is a defaulter 
and it is observed that this Bank's dealing with the 
customers and priority sector is not good. Whether the 
Govemment would take any action against this Bank so as 
to achieve the target of priority sector? 

{Eng/ish] 

SHRI MAN MOHAN SINGH: Sir, I aware that there 
have been in the last two or three years, problems with 
regard to priority sector credit. That is why. earlier thiS 
year, I had a meeting of all the Chief Executives of the 
banks. I have asked all banks to draw an actIOn oriented 
time-bound programme to achieve the priority sector 
targets. I do not have the latest figures for the each bank 
as a whole. But the figures that I have ........ .. 

SHRI RAM NAIK: You have given the figures. 

SHRI MAN MOHAN SINGH: The figure of September 
1994 which I have just received, show that there is a 
distinct improvement in the flow of credit to the priority 
sector. For the public sector banks the proportion has risen 
from 37.8 in March 1994 to 39 per cent. So we are very 
close to the target Banks have drawn up a special action 
programme in the course of this year to achieve Ihe targ'3t 
of flows. 

SHRI RAM NAIK: What about State Bank? 

SHRI MAN MOHAN SINGH: That applies to State 
Bank as well as to other banks. 

{Translation J 
SHRI HARI KISHORE SINGH: Mr. Speaker, Sir, 

would like to thank you and apologise in advance. if 
commit a mistake. 

MR. SPEAKER: It is a bit late. 

(Interrupltons) 

SHRI HARI KISHORE SINGH: Mr. Speaker, Sir, I was 
carefully listening to the question of Shri Lodha. When he 
addressed thf! Hon'bIa Finance Minister about the foan to 
poor farmers, the Hon 'ble Minister stated that-
{English] 

"Every need a' the genuine farmers will be taken care 
of." 

[T rans/alion J 
He talks about genuine farmers but the hon. Member 

had talked about poor farmers, However, the certificate 01 
genuine farmers are being issued from other sources, 

Mr. Speaker, Sir, through you, I would like to know 
from the Govemment whether it will make available loan to 
the farmers of rural backward areas i"l proposition to the 
net depoSits of the banks? Now, I take a case of my State 
Le. Bihar. During the last year, the poor people of that 
State deposited about Rs, 11,000 crore in the banks but 
they were only given loan to the. tune of Rs. 4000 crare. 
Under the new agriculture policy and GA n . agreement, a 
disparity has crept in agriculture field, Now, only the 
genuine farmers will be able to avail loan facility, But who 
will give the certificate of genuine farmer? Further, what 
steps the Government propose to take to extend this 
benefit to the neglected poor farmers? 

Mr. Speaker, Sir, part (b) of my question is related to 
regional banks. It has been stated that the condition of 
these banks is very miserable. The Govemment had 
received a suggeslion that these banks should be merged 
with a nationalised bank, Moreover, the employees of 
these banks have also demanded that they should be 
accommodated in the State Bank of India so that they can 
rise above the poverty line and contribute in the develcp-
ment of that bank. I would like to know about the policy the 
Government have adopted in thiS direcllon. 
[English] 

SHRI MANMOHAN SINGH: Sir, the hon. Member is 
fight that there are today regional imbalances in the flow of 
credit. But for this, there are several factors, I have said in 
this House, I have said it outside. I have said in the State 
of Bihar. If only, tor example, the State Electricity Board in 
Bihar were to function effecltvely, there would be a lot 
more credit available for productive purposes, for small 
irrigation works and allied agricultural activities. If fertiliser 
arrangement In the State of Bihar were to be made, a lot 
more credit will be available, I have gone to Bihar and I 
had said to the Chief Minister, I repeat it. 

Simply because the credit depOSit ratio IS low, you 
cannot say that banks are at fault. The banks are not grant 
giving institutions, They lake money from you and they 
lend il. Therefore, if that money has no chance of coming 
back and the banks go on lending money regardless of 
credit worthiness, then obviously banks will sink and the 
country will also sink. I am not going to be presiding over 
that sort of banking. 

MR. SPEAKER: I do no! think this is a correct 
question to answer. This is not coming out of this question, 
yet If Minister reply, he can. Yes, please. 

SHRI MANMOHAN SINGH: I have figures about the 
total bank credit given to industry. The share 01 small scale 
industries is 13.46 per cent and the large and medium 
industries is 9.3 per ce.nt... ..... 

MR. SPEAKER: The question is regarding regional 
imbalance. 

SHRI MANMOHAN SINGH: I do not have that figure, 
Sir, 

MR. SPEAKER: This is not relevant also. 
SHAI MANMOHAN SINGH: This is a suggestion for 
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acIIan. , will aek the .__... Bank of India to examine the 
fNIibIIty of this IYlKl8llil)ji. 

MR. SPEAKER: Now, It becomes an assurance. 
... 1 MANMOHAN SINGH: Sir, the R..-ve Bank of 

India mat lib I the ptrbmInce of the banks with regard to 
priority IIClor aedit. n.e matters are also reviewed in 
the State Iewt Banker'. CommittM at which the represen-
tatM at I1e sa.. Gcwa ... MHlt are also present. I have, I 
think, reMwed on tome occasions in various States taken 

. meetings, p81t~1ar1y in the State like Blher to find out as 
to what banks and the State Government working together 
can do to acttiew the priority sector. 
[English] 

Export Growth Rate 
'143. SHAI CHITTA BASU: 

SHAI JANARDAN MISRA: 

WiI the Minister of COMMERCE be pleased to state: 

(a) whether exports are expected to register a 20 
percent growth rate during the cwrent year; 

~ whether export growth rate has declined below the 
IargItted growttt ..... during the currant financial year; 

(c) '10, the details of monthly/quarterly growth rate of 
exports CUing .. curmet year in comparison to the 
oO""pol'lclllll period for the last year; 

(If) the rNIOns for pool' growth rate of exports; and 

(e) the IlepI taken to remedy the situation? 

THE MINISTER OF COMMERCE (SHRI PRANAEl 
MUKHERJEE): (a) to (e) A statement is laid on the >1'able 
of the House. ......... 

(a) .net (b) ExpaI1I cUing ApriI-October in the current 
year, ... IIIteIIt period for which such statistics are avail-
able, have regiItered .,. n:r.ase of about 14% in US 
doll.- IIrmI, • the ...... IfMd ill .. stained. export 
growI\ .. 1~ ill..., ., be ....... during 1994-95. 
WhIle .. fanIIeI tatgIC we _, tradI and industry .... 
.......... 10 ... .. • IS" growth In exports in Dollar 
terms. 

(c) Mol....,..... export growth rates in US dollar terms 
during ApI 10 October, 19M n export growth rates 
during .. tnt two ..... of 19SM-V5 in comparison with 
the can .. pondlng periods of last year are as under: 

(i) V ... 1MonIh Percentage 
1114-85 .Growth Rate 
April, 94 12.6 
May,94 6.7 
JunI, .. 9.4 Mr." 8.0 
,....,.. 24.8 
............ 24.9 
~." 26.9 (I)....... 1.6 
_....... 18.0 

Cd) Ind (el &paM duItng OcIabIr, 19M are asli-
..... II ... 'II III.t _ .. IIIUCh .. nMIty 27" over 
0IIIIIIr. ,.. In anIIr ., Ira... .q,on. the Govern-

ment have taken major steps for liberalisation of trade 
which include ftexibility in export-linked imports, reduction 
in import Ijcensing, removal of procedural irritants through 
simplification of policy and procedures and pruning of 
negative list of exports. Export promotion is a continuous 
and ongoing process and is a collaborative effort between 
Government and trade and industry. All possible steps are 
taken to boost exports in consultation with trade and 
industry. The States are also being increasingly involved in 
the export promotion process through schemes like EPIP, 
etc. 

SHRI CHITTA BASU: From the Statement it appears 
that there has been wide fluctuations in the percentage 
growth rate of export during the months April 1994 to 
August 1994. Sir, sometime in July 1994 it declined to 6 
per cent and in the next month it rose to 24.6 per cent. 

To me this phenomenon seems to be unusual. That 
also indicates that there has been some fundamentally 
wrong and defective mothods in the effort of the Govem-
'men! to step up the exports. May I know from the hon. 
Minister what are the fundamentally wrong defects in the 
systems; have thole fundamentally wrong defects been 
identified; if identified, what steps the Government pro 
poses to take to rel11CMl them, to remedy the thing, so that 
there may be sustained growth ot export for our country? 

SHAt PRANAB MUKHERJEE: Sustained growth has 
to be taken into account over a period of the average 12 
months. It is true that thenI has been lOme decline of 
growth in the export in the month of April. In April it was 12 
per cent. But in May, June and July il was in single digit. 
Thereafter it has started picking up. In August, September 
and October it has been more than 24, 25 and 27 per cent. 
If you compare it with the fIgUre of 1992-93 and with 1993-
94, you will get a muctl more fluctuation. For example, in 
April 1992-93, the export growth was minus 8 per cent. In 
1993-94 it stepped up to ptus 29 per cent. Therefore 
sometimes it happens. One of the reasons why it hap-
pened during this time is mainly because the engineering 
exports where onc::. an inCMIive sc::tteme was available to 
them, we replaced it becau6i .. cash subsidies we used 
to meet the diner81'iC8 bet.-n the international price and 
the domosIic price was wi1hdrawn from the 1st of April. So 
it has some impact. The contribution of engineering goods 
to the overall basket is about 12 per cent. Bacause of local 
levies cu rice became less competitive. The export of 
agricultural products, particularly rice, came down. 
Because of shortage of corten, we had to reduce the 
exports of cotton. Therefor. there has been some decline. 
We are making the detailed analysis. In the case of oil 
cakes also it happened like that. 

ThenIfore I do I'IOpe till at the end of the year ItMn 
could be two 1C*WiOs. If I take the average of Ihe first 
seven months, the apart growth may not be more than 14 
to 15 per cent. But, if the trend from August onwards 
continues and 0fi8 good point is t~.l! the impact of plague 
which .11 thought to have IOIT1t adv8rIe Impact, but from 
the figure of ~~r it indicates \hat it is not 
so-so, it this trend continues, \hen we may and with 18 \0 
19 per cent growth. But there is nothing basically, Iunda-
mentafly wrong in the system. 
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SHRI CHinA BASU: May I know from the hon. 
Minister whether it is a fact that the Government of late 
have decided to slash down the export target for the year? 
May I further know from the hon. Minister, if not, what is 
the target for Ihe current year? May I also know whether it 
is a fact that the tariff and other forms of resistances are 
being increased in our traditional export markets, particu-
larly in the United States of America? If that is so, how 
does the Government propose to remedy that and attain 
the target for the current year? 

SHRI PRANAB MUKHERJEE: So far as the target is 
concerned, it is for the period of full five years, that is to 
co-terminate with the Plan period. For 1992-97 the target 
was fixed in terms of percentage that 13.6 per cent should 
be the enhancement of export in volume terms. In US 
dollar terms, it should be around 15 to 20 per cent. In 
absolute terms, at the end of the terminal year, our export 
should be 33.5 billion US dollars at the price level of 1991-
92. 

In the first year, we could not reach the target. In 
1992-93, our performance was a little more than US $ 18 
billion. In 1992·93, it was about US $ 22 billion. Therefore, I 
suggested that if we could reach US $ 25 billion or US $ 26 
billion in the year 1994-95; parhaps with a 15 to 20 per 
cent step up, we may reach the target in the terminal year 
of the Eighth Plan, of US $ 33.5 billion. That is the target 
we have. 

In regard to the question of having some restrictions 
on export of some of the Indian products to US market, 
one item is ghagra. They have raised some issues which 
we are contesting. But in the first five months the overall 
trend of our exports to the US has been encouraging. The 
share of US market of our total exports till October is about 
22 per cent. 

[Translation] 

SHRI JANARDAN MISRA: Mr. Speaker, Sir, during the 
last one year, the prices have increased by more than 10 
per cent but the value of rupee against foreign exchange is 
stationary. In such a situation, the cost of Indian goods 
have risen and it has resulted in loss in export capacity. I 
would like to know from the Hon'ble Minister whether 
withdrawat of Advance Support Scheme in regard to export 
has adversely affected the export of engineering goods? 
Further, whether withdrawal of exemption from excise duty 
to small scale industries has also affected export? Whether 
the Government propose to reconsider this decision to give 
assistance to small scale industries? 

My second question is related to the bungling of worth 
crores of rupees in the export of tea to Russia which was 
detected by' the Enlorcement Directorate. Whether the 
Directorate of Enforcement has also succeeded in detect-
ing other cases 01 manipulation in foreign exchange? 

[English] 

SHRI PRANAB MUKHERJEE: Sir, so far as the 
question of price and exchange rate are concerned, of 
course, it has some impact on the exports because it our 
domestic rate of inflation becomes very high, naturally, our 
goods cannot be very competitive. To my mind, it has a 

somewhat marginal impact, not such and that got renected 
in the export performance for the first seven months. 

Secondly, in regard to the cash subsidy, it is the policy 
of the Government that we cannot support the exporters 
through subsidies and it is also not permissible by the 
international agreement. The efforts are to reduce the 
subsidies in any form so that real competition can take 
place. 

I have already referred to engineering goods. We are 
coming out with some sort of support to the engineering 
exporters and the Finance Minister has been kind enough 
to clear their backlog to some extent. Still some are 
pending and we are taking it up. So, from next month 
onwards I do hope that it will also start picking up. 

In regard to the complaint about the Enforcement 
Directorate. I think it is not related with the export growth. 

SHRI PRITHVIRAJ D. CHAVAN: Sir, agricultural 
exports constitute a major percentage of our export growth. 
In order to capture international markets, there has to be a 
continuity of supply and the country has to emerge as a 
reliable supplier of goods. In view of this, what is the 
opinion of the Commerce Ministry regarding ban on export 
of onions? We are switching on and switching off the 
supplies at will, which is giving us a bad name in the 
International market. 

SHRI PRANAB MUKHERJEE: I do entirely agree with 
the hon. Member that if we cannot project ourselves as a 
sustainable and regular supplier we will not be able to 
retain our presence in the external market. That is why I 
am myself advocating that even if there is a short supply of 
a particular commodity, there is nothing wrong in exporting 
that commodity to most our export obligation and at the 
same time to import the same commodity to maintain the 
balance between demand and supply in the domestic 
market. 

Therefore, we have taken this ap",,"oach and fortu-
nately, NAFED has started exporting onions. 

SHRI SRIKANTA JENA: Sir, the Commerce Minister 
has said that in 1993-94, compared to'1992-93, the export 
has increased to 27 per cent. An export scandal has again 
come up in the form of value added licensing system. The 
exporters misutilise this licensing system and fake exports 
are shown on the paper, which have been cut down by the 
Enforcement Department and CBDT; and it has been 
reported to the Commerce Ministry. May I know from the 
hon. Minister as to whether it is a fact or not? Fake exports 
worth about Rs. 20,000 crores. in the year 1993-94 has 
been shown; and whatever incentive is being given to the 
exporters is being misutilised. Has it come to the notice of 
the Commerce Ministry? If at all it has come to the notice 
of the Commerce Ministry, what action has been taken to 
curb this kind of fake exports? 

SHRI PRANAB MUKHERJEE: Sir, so far as the 
misuse of facilities available to the value added advance 
licence system is concerned, some cases were detected 
by the Directorate of Revenue Intelligence and Directorate 
of Enforcement and they took some action. Some of the 
cases which were referred to the Director-General, Foreign 
Trade where action was to be taken, that has been taken. 
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But the figure which the hon. Member has quoted is not 
correct; it is not to that extent. (Interruptions) 

SHRI SRIKANTA JENA: What is the correct figure? 
(Interruptions) 

SHAI PRANAB MUKHERJEE: It is anybody's guess 
because not a single case has been decided. (Interrup-
tions) 

SHRI SRIKANTA JENA: The Finance Ministry has 
said that is about Rs. 2,000 crores. But my information is 
that it is worth Rs. 20,000 crores. (Interruptions) 

MR. SPEAKER: Really speaking, this question does 
not come out of the original question. But. he has replied. 

(Interruptions) 

SHRI PRANAB MUKHERJEE: Sir, up to now, not a 
single case has been decided either by the Directorate of 
Revenue Intelligence or by the Directorate of Enforcement. 
But, it is going on. Ultimately when the investigation IS over 
and the responsibility is fixed, then the quantum of revenue 
loss will be determined. It cannot be done Just at this 
stage. 

The second point is this. From the DGFT side, the 
items which were alleged to be misused have been put in 
the senSitive list and norms have been fixed. Earlier what 
was happening was that there was a shopping list; and 
from that list, they could import those items which had a 
premium in the domestic market. So, on those sensitive 
items, now, the norms have been fixed; and according 10 
the norms, the import licence is being granted. 

[Translation j 

SHRI VIRENDRA SINGH: Mr. Speaker, Sir, my consti-
tuency, comprising Mirzapur and Bhadoi, IS the largest 
carpet manufacturing area in ASia. Sir, through you, I 
would like to say that earlier carpets worth Rs. 1200 crore 
used to be exported from there but today this industry has 
become a victim of adverse publicity in foreign countnes. 
They have charged that it is a dangerous industry and the 
children :tre engaged there. As a result thereof, its export 
has come down. However, the export has also declined 
due to some financial reasons. tn this industry, about 25 
lakh people are engaged. Whether the Government have 
formulated any scheme to increase the export of carpet 
manufactured by these industries and to enable the people 
of eastern Uttar Pradesh, Bihar and Madhya Pradesh to 
easily find jobs there? 
[English] 

SHRI PRANAB MUKHERJEE: So. far as the scheme 
to enhance the export of carpet is concerned, in addition to 
the support which we are giving, I have also suggested to 
the UP Government to come out with some area-specific 
schemes. Particularly for Moradabad, I have suggested this 
and that scheme is going on to provide uninterrupted 
supply of power to the brush workers. 

It is an important export item. They are also to provide 
certain other faCilities. This cost is being shared both by 
Central Government and State Government. Similarly, they 
have suggested that there should be a scheme to help 
exporting .weavers of Bhadohi and other areas. 
[ Translation) 

SHRI VIRENDRA SINGH: Mr. Speaker, Sir, I was 

speaking about the carpet industry. The Government of 
Uttar Pradesh has declared this industry as a dangerous 
one. 

MR. SPEAKER. Though there was no scope for a 
question yet I allowed you. You are still raising it despite a 
reply trom the Hon'ble Minister. 

[English] 
SHRI PRANAB MUKHERJEE: So far as the question 

of child labour being used in the carpet industry is 
concerned, the hon. Member may be aware that to dispel 
the doubts and suspicions, we have suggesteG to some of 
the importing organisations of Germany to come and verify 
themselves whether in these factories or in the producing 
centres, the child labour is being misused or abused or 
not. 

Some of the importers were quite satisfied But unfor-
tunately apart from the importers who import carpets from 
India, there is a group which is a non-governmental 
organisation. They are building up some campaign. We 
have received some rooms from some of these countries 
that they are demonstrating before the show-houses and 
other things that we should not buy from India because 
India IS misusing human rights by deploying the child 
labour. 

We have told them that in our country, there is 
adequate legal system to protect the child labour, and we 
do not buy that thesis But it is unfortunately for them to 
deCide. 

iT rans/at/ors ] 

SHRI PRABHU DAYAL KATHERIA: Mr. Speaker, Sir, 
my question IS that whether the export IS likely to increase 
by 20 per cent during the current year? Firozabad IS such 
a city .... 

MR. SPEAKER: It is a question concerning the whole 
of India and not only Firozabad. 

SHRI PRABHU DAYAL KATHER!A: Sir, the total 
production of glass industry is exported. I would like to 
know from the Hen 'ble Minister that what would be the 
percentage o~ glass based products in the likely increase 
of 20 per cent in the export? 

rC'lgl/shj 

MR. SPEAKER: Can you give this information? 
[InterruptIons} 

Foreign Investment 

"144. SHRI VIJAy NAVAL PATtL: 
DR. RAMKRISHNA KUSMARIA: 

Will the Minister of FINANCE be pleased to state: 

(a) the number of proposals received and cleared 
during 1993-94 fOf direct foreign investment in India; 

(b) the terms and conditions for the foreign invest-
ment; 

(c) whether foreign investment proposals have the 
potential of export earnings; and 

(d) if so, the anticipated export earnings from foreign 
investment dlJring the current Five Year Plan? 
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THE 'MINIST~R OF STATE IN THE MINISTRY OF 
FlbiANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) and (b) During the Calendar year 1993 and the first 
10 months of 1994 (upto October), 1650 proposals for 
foreign direct investment have been received and cleared, 
envisaging foreign direct investment of Rs. 1 ge04.36 
crores. 

Proposals are cleared in terms of the New Industrial 
Policy 1991. 

(c) and (d) Yes Sir. However, the data on amount of 
export earnings anticipated from these projects is not 

,centrally maintained. 

SHRI VIJAY NAVAL PATIL: Mr. Speaker. Sir, I had 
specifically asked for the terms and conditions The Minis-
ter has given a short reply that these are as per the 
Industrial Policy of 1991. It is a good sign that about Rs. 
20,000 crore 01 foreign investment is coming In one year. 
But at tt,e same time, it appears that there are bad slde-
effects also because in this investment, there IS a tendency 
to cluster around ttw metropolitian cities. 

It we take the example at Bombay itself, the prices of 
local flats have increased from Rs. 800 per sq. ft. to Rs. 
5,000 per sq. If. because the foreign investers and foreign 
executives are coming. 

MR. SPEAKER: What is your question, Mr. Patil? 

SHRI VIJAY NAVAL PATIL: Because of lot of labour 
employment. there will be growth of Jhuggis. So, I would 
like to know from the hon. Minister whether these foreign 
Investors ar'" being encouraged or being asked to set up 
their Indu'itnes In the newly-decided growth centres of the 
country NllICrl are In remote areas, 

What is the incentive being given to them and what 
are the gUidelines for that? 

SHAI M V. CHANDRASHEKHAAA MURTHY: Mr. 
Speaker, Sir, in the Industrial Policy Statement of July. 
1991, the Government had explicitely stated that enVIron-
mental protection measures will be taken to ensure that 
t:lere is no concentration of Industry In the metropOlitan 
ci!ies and tha~ fact IS kepi In view while sanctioning 
approvals. So, I cannot agree With the proposllion that 
Bombay is suffering because too much of foreign direct 
investment is coming. It IS certainly true that Bombay's 
attractiveness as financial centre has increased. That 
certainly r;3S put pressure on land prices. I think there is a 
way to del:!; with that. We have existing restriction on land 
transactions which in my view are having that adverse 
affect. But the answer 10 that is not that we should prevent 
the growth of Bombay as one of the world's leading 
financial centres. 

SI1RI VIJAY NAVAL PATIL: Mr. Speaker, Sir. I would 
also ask about the quantum of export earnings that may be 
obtained afte' the full investment. But it has been ans-
were:! r~ot "uch data IS not being maintained. 

My speCifiC query was that as there is a general 
appreheflf.ion tnat foreign investors are coming to invest in 
India looking mainly towards the local domestic market and 
that is why after the domestic market is flooded with the 
industrial goods of the foreign investors, the local industry 

will also suffer. That is the apprehension. So, I would like 
to know what measures are being taken for keeping these 
foreign investors In line as others and for asking them to 
expot certain quality of good produce In their industry. 

SHRI M.V. CHANDRASHEKHARA MURTHY: Sir, 80 
per cent of the approvals of foreign direct investments, 
since the introduction of the new policy uptil October, 1994, 
have been in the priority sectors which are mentioned in 
Annexure III of the Industrial Policy Statement of July, 
1991. These are Power, Oil Refinenes. Electronics, Chemi-
cals and Food Processing, Telecommunications, Transpor-
tation and Industrial Machineries. 

So, the assumption that a large segment of these 
investments is going to consumer goods or non-essential 
goods is simply not correct. Even where in certain cases 
we have allowed foreign investors ammountmg to con-
sumer goods. We have ensured that there will be an 
obligation on the part of those investors to ensure that their 
export earnings will match the dividend outflow for the 
period of seven years. 

I would furlher like to mention that it IS not possible to 
mention or to calculate, at this stage, what will be the 
foreign eXChange earnings. I preside over the empowered 
Committee. My feeling is that the large part of proposals 
are directly export-oriented and In the years to come, you 
will see beneficial effects on the country's export, even in 
terms of employment Of course, I am mentioning the 
Industrial Entreprenours Memorandum. This includes both 
foreign Investments. Uptil October, 1994, they show that 
the total planned Investment is Rs. 3,25,580 crore and 
when those projects are completed, there would be a 
minimum addition of over three million jobs to the manufac-
turing sector. 

So, the assumpllon that these Investors are going to 
take away jobs is not correct. In fact, they are going to add 
to the amount of employment in India's manufacture 
sector. 

(Translation) 

DR. RAM KRISHNA KUSMARIA: Mr. Speaker, Sir, the 
Han 'ble Minister In his reply has stated that during the year 
1993-94, 1650 proposals for foreign direct Investment have 
been cleared envisaging. investment of Rs. 19604.36 
crores. I would like to know from the Hon 'ble Minister that 
how much amount has been invested in different states, 
separately and the number of workers likely to get employ-
ment on this account? 

MR. SPEAKER: He has stated about the number of 
workers likely to get employment. 

DR. HAMKRISHNA KUSMARIA: Mr. Speaker, Sir, the 
investment has particularly been made in metropolitan 
Cities. Jt was required to be done in rural and remote areas 
of the country, In this connection, Madhya Pradesh and 
Bihar have been completely left out. Therefore, I would like 
to know from the Hon'ble Minister that what measures are 
being taken by the Government to remove this imbalance? 

(English) 

SHRI MAN MOHAN SINGH: Mr. Speaker Sir, it is 
certainly true that foreign investment is not flowing 
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uniformly or in the same proportion to all the States of 
this Union. That is a source of concern to me. That is a 
source of concern to our Government. But the answer to 
that lies with the State Governments. Today, the Central 
Government has removed its industrial licencing and, 
therefore, the flow of investment of various States of the 
Union will depend upon the climate for enterprise that 
State Governments are able to create. I worry a great 
deal that a State like Bihar does not get adequate amount 
of investment. But if you do not have a regular power 
supply, if the Statli' Electricity Board generates no more 
than 20 per cent of its installed capacity, I do not think 
you can expect any investor to come to Bihar, So, I would 
tell the non. Member that I agree that there are regional 
imbalances, but these regional imbalances can be cor-
rected by having the States to have the minimum infras-
tructure which is a pre-condition, both for public sector as 
well as private sector investment. 

SHRI SRI KANT A JENA: But has the Central Govern-
ment any role or not? 

SHRI MAN MOHAN SINGH: I do believe that the 
Central Government has a role. The Central Government 
provides assistance in the form of Growth Centres. The 
Central Government uses the Gadgil formula which dis-
criminates in favour of the poorer States. In the past also 
the Finance Commission mechanism _have taken note of 
the relative poverty of various States, 

KUMARI MAMATA BANERJEE: Sir, I am grateful to 
you because you have allowed me. This is a very 
important question, According to the Government's new 
Industrial Policy, 1650 proposals have been received and 
cleared directly by the Central Government. 

The Minister has admitted that there are some reg-
ional imbalances specially in the eastern region i.e, Bihar, 
Orissa, West Bengal and other parts of the country where 
the foreign investment flow is very poor. I would like to 
know from the hon, Minister whether he will take the 
matter seriously so that the NRls can invest more and 
1WlI'-e money in this region. 

MR SPEAKER: This is replied to just two minutes 
back. 

KUMARI MAMATA BANERJEE: Sir, I would like to 
know whether the Minister will take up the matter with the 
Stale Governments and the foreign investors so that they 
C8f'I invest more and more money. I specially urge upon 
you for investment in the agro-based industries. 

MAo SPEAKER: Will you persuade the State Govern-
ment. 10 do something? 

SHRI MANMOHAN SINGH: Sir, I interact with the 
han. Chief Ministers of various States. Today I find that 
there is much grealer awareness among the State 
Governments 10 create, the requisite climate in which 
investments will flow. For example, take the case of West 
Bengal itHlf. The West Bengal Government have put out 
an Industrial Policy Statement which, I think, is a forward 
looking docUMent. Today, I th$West 6efIgai is aggres-_'y INking toreign investment. Hon. Shri Sol'Math 
Chatterjee is not here. He has been 10 Au8tralia, he has 
been 10 SiftgaPOJe aRd wlwR he was _ed queations 

about the new Industrial Policy, he has stated that this is 
an irreversible situation. 

MR. SPEAKER: Mr. Finance Minister, your praising 
him should not create problem for him. 

[Translation] 

SHRIMATI SUMITRA MAHAJAN: Mr, Spealcer, Sir, I 
would like to know about the role of Foreign Investment 
Promotion Board while promoting foreign investment. The 
Hon'ble Minister has accepted the view that there is a 
need to pay attention towards environment aspect. Due to 
promotion of aquaculture industries in the coastal areas of 
Andhra Pradesh and Kerala, the paddy crop production is 
being badly affected and it is also affecting the health of 
the people of that area. Now, my question is whether the 
income from this industry, in comparison to the loss to 
crop cultivation there, is much more and that is why 
permission for establishing such industries has been 
given? 

[English) 

SHRI MAN MOHAN SINGH: Mr. Speaker, Sir, the 
hon, Member is entirely right in saying that we must not 
neglect the impact of industrial investments, both domestic 
and foreign on the sustainability and protection of environ-
ment. Today, ali major projects require environmental 
ciearance from the State Government and this fact is 
always kept in view when we give approval. Any approval 
that we give, if it does not meet with the environmental 
ciearance it cannot be sanctioned. 

[ Translation] 

MR SPEAKER: Please ask the question by keeping 
in view its meaning, 

SHRI RAJNATH SONKAR SHASTRI: Mr. Speaker, 
Sir, the Hon'ble Minister has talked about various pOints 
in regard to foreign investors and their investments. He 
has stated in his reply that 1650 proposals of foreign 
investment have been cleared. This issue was discussed 
several times and it was found that the Government give 
special incentives to foreign investors for certain industrial 
units. However, these investors mostly get influenced by 
metropolitan cities, Whether the Government also propose 
to give incentive to the foreign investors for setting up 
industries in backward areas? (Interruptions) 

MR. SPEAKER: He has given reply to all the ques-
tions, 

SHRI CHHEDI PASWAN: Mr. Speaker, Sir, there are 
some states like Maharashtra where infrastructure is avail-
able from the time of Brifish rule. The Union Government 
sanctions amount in advance to such States. On the other 
hand, there are States like Bihar, Orissa and West Bengal 
which do not get adequate assistance from Union Govern-
ment. As a result, there is imbalance in the development 
of different regions and it is increasing. The foreign 
investors are not setting up U1eir units in the States like 
Bihar, Orissa etc. In this way, they will remain backward. I 
would like to know about the steps the Government 
propose to take in this direction", (Interruptions) 

MR. SPEAKER: The Hon'ble Minister has stated that 
there i. a provision for this under Gadgil Formula and 
r:inance CommiSsion. 
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SHRI CHHEDI PASWAN: Mr. Speaker, Sir, the 
liberalisation policy came into effect since Shri Manmohan 
Singh took charge of finance portfolio. 

MR. SPEAKER: When you will read iI, you will know 
yourself. He has given the reply. 

SHRIMATI BHAVNA CHIKHLlA: Mr. Speaker, Sir, 
today unemployment is the biggest problem before the 
co:Jntry. The Hon'bla Minister has stated that 1650 prop-
osals were received from foreign investors. They have 
been cleare<l by the Government. The percentage of 
emp'o~'ment opportunities likely to be generated to 
remove the V-lVerty .... (Interruptions) 

MR. SPEAKER: He has stated three million. Had you 
listened io carefully, you would have known it. 

{English] 

SHAI DRrHVlnAJ D. CH.AUAN: Mr. Speaker. Sir, 
the ForeIgn Investm&nt Promotion Board has cleared 15-
16 proposal~ With Rs. 20,000 crme investment but there 
are complaint::. tr,at a very tew projects have started 
functioning and there are no ground breaking ceremonies. 
The foreign investors are complaining that there is still too 
much of red !ape. I would like to ask the Government 
whether there is any machinery within thE: Govammel1t to 
monitor the progress of these units. 

SHRI MAN MOHAN S!NGH: Th;· flOn. Member i~ 

right. Tt\8re have been gaps In monitOring but in the last 
few months we have 6,1sured that the secretariat of 
Industrial Approvals in the Mini:;try of Industry will monitor 
these proposals. 

Wtth regard to the actual inflow ?<; against the 
approvals which my colleague has mentioned, in the last 
three and a half years, the actual disbursements have 
exceeded Rs. 5,000 crore. So, it is not entirely correct 
that these proposals are not being implemented. The total 
amount of disbursements a& of now as a proportion of 
apprOValS, is about 23 per cent which is not bad consider-
ing that this policy has been in operation only for "early 
three years. 

WRITTEN ANSWERS TO QW£STIOHS 
{English] 

Incentlv.. to Exporters 

'141. SHRI BOLLA BULLI RAMAIAH: 
SHRI D. VENKATESWARA RAO: 

Will the Minister of COMMERCE be pieased to state: 

(a) whether the Government have issued any guide-
lines offered a package of inventives to the State Govem-
ments for providing infrastructural facUities and special 
incentives to the exporters of their respective States; 

(b) if 80, the details thereof; 
(c) whether the Government have received any sug-

gestions from the State Govemments to modify the 
guidelines; 

(d) if 80, the details thereof, State-wise; and 

(e) the _ps being taken by the Government in thi,; 
regard? 

THE MINISTER OF COMMERCE (SHRI PRANAB 
MUKHERJEE): (a) Yes, Sir. 

(b) to (e) Export Promotion Industrial Parks (EPIP) 
Scheme has been formulated in consultation with State 
Governments and the Planning Commission. The Scheme 
envisages that 75% of the capital expenditure incurred 
towards creation of infrastructure facilities for export 
oriented production, which will ordinarily be limited to 
rupees 10 Crores in each case, will be met from Central 
Government grant to the State Governments. In additioA, 
a maintainance grant equivalent to 2% of export turt'lCNef 
of each unit established therein is also proposed to be 
made available to the State Government for a period of 
five years from the date of commercial production of that 
units. As on date the Government of India have approved 
proposals from seven State Governments namely Punjab, 
Himachal Pradesh, Haryana, Karnataka, Rajasthan, 
Maharashtra and Kerala to set-up EPIPs. 

(ii) There is a proposal to develop Export Intensive 
Areas Sub-Plan Scheme for drawing-up short-term plans 
of assistance to up-grade infrastructural facilities. This 
Srheme envisages measures to remove infrastructure 
t·J)ttlenecks at important export production centres in coor-
dination with State Governments. Presently proposals for 
Tiru'lu( and Mmadabad are under consideration. 

llii) The Centre has recognised atieast one Corpora-
tion In each State as an Export House irrespective of ils 
current leve: of export performance. 

(iv) A States Cell is functioning under an Additional 
Secretary in the Ministry of Commerce of maintaining M 
active Centre-State Interface for export promotion. 

(v) Focal Point Officers with specific territorial resPQ"-
sibllitles have been appointed in the Ministry of COfft-
merce to deal with problems of states with respect to 
exports. 

(vi) Nodal Officers for attending to the problems 
pertaining to exports have been appointed in the Central 
Mifitistries. 

Suggestions have been received from State GO\l8m-
menta in the matter of improving facilities for exports. The 
inter-aka are:-

(i) A fixed percentage of the export earning from the 
States should be made available to the State Govem-
ments as speciaf assistance for creatiorY5trengthening of 
imraslructural facilities for exports. 

(ii) Central assistance shoula be provided for partici-
pation in International Trade Fairs€xhibition and for 
IIndertaking export promotion visits abroact 

(iii) Central assistance should be provided for identifi-
cation of markets for specific products of smail scale 
units. 

Based on these suggestions and interaction with the 
Stales !he following steps have been proposed, 

(a) Giving of some weightage under "Special Prob-
lems" for export promotion activities- undertaken by States 
as per Mukherjee Formula for devolution of Centr.I Fundi 
to States is being conSidered in consultation with Planning 
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Commission. 
(b) An Export Intensive Areas Sub-Plan Scheme for 

drawing-up short terms plans of assistance to up-grade 
infrastructural facilities in these areas is being considered 
in this Ministry. 

(c) A Scheme for National Export Awards for reward-
ing outstanding performance of State Governments in their 
export promotion efforts is also proposed, 

{Translations} 

Counter Trade Policy 

*145. SHRI SURENORA PAL PATHAK: Will Ina 
Minister ot COMMERCE be pleased to state: 

(a) whether the Government are giving priority to 
purchase goods from those foreign companies which are 
ready to accept counter trade; 

(b) if so, the details thereat; 
(c) it not, the reasons theretor; 
(d) whether the Asia Pacific Counter Trade Associa-

tion has suggested to india to tollow Counter Trade Policy 
in regard to international trade; and 

(e) if so, the reaction of the Government thereto? 
THE MINISTER OF COMMERCE (SHRI PRANAB 

MUKHERJEE): (a) to (c) In respect of major purchases by 
Government of India'Publlc Sector Undertakings, other 
things being equal, offers of off-set exports or counter 
trade are considered an advantage, 

(d) No specific suggestions made by APCA in this 
regard have come to Government's notice, 

(e) Does not arise. 

Cases Ageinst L.I.C. and G.tC. 

'146. SHRI HARIKEWAL PRASAD: 
SHRI RAM KRIPAL YAOAV: 

Will the Minister of FINANCE be pleased to state: 
(a) the number of cases against the Life lnaurance 

Corporation and the General Insurance Corporation lying 
pending with the Consumer Grievances Redressal Forum 
in the country as on date, State-wise; 

(b) the number of awards given agaim,t the above 
Corporations by the Consumer RedreS$81 Forum during the 
last three years; 

(c) the amount spent by the Life Insurance Corpora-
tion and the General Insurance CorporatiOl'l respectively to 
settle clalms filed by the Consumers; and 

(c) whether the Government propose to amend rules 
10 avoid litigation in view of the decisions given in the 
favour of the consumers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKARA MURTHY): (a) 
The number of pending cases, as on 31.3.1994, against 
UC and General Insurance Companies is 3952 and 9011 
respectively. State-wise break-up is given in the statement, 

enclosed. 
(b) The number of awards given against L1C and 

general insurance companies during the last three years 
was 418 and 2753 respectively. 

(c) The total amount spent by insurance companies in 
defending the claims filed by the consumers during the last 
three years is as under: 

by L1C 

by general insurance companies 

As. 30,78 lakhs 

Rs. 117.33 lakhs 
(d) The insurance companies function within the 

framework of law, which permits the consumers to file 
complaints/cases, and provides for appeal by the 
aggrieved party, There is no proposal k> remove the 
provision for appeal. 

Statement 

The numbAr ()( cases pendlnQ "gamsl lite LJIe NuraI'lCe CoIpori'JIlOO 
& General Insurance companies respecbveiy In Consumer Redressal 
Forum all over the country, State-wise 

51. State/Union Terntory Cases pending against 
No (as on 31.3,1994) 

LlC General 
Insurance 
Companies, 

2 3 4 

1. Andhra Pradesh 612 730 

2, Arunachal Pradesh 2 

3, Assam 29 74 

4, Bihar 168 410 

5, ChaAdigarh 49 74 

!i, Delhi 120 311 

7, Goa 7 24 

8. Gujarat 278 714 

9, Heryana 131 271 

10. Himachal Pradesh 34 198 

11, JaInmu & KaShmir 18 lIS 

12, Kamataka 1114 374 

13, llerala 143 711 

14, II1IIdII¥a Pradesh 214 441! 

15, Mallara&hlra 210 567 

16, Meghalaya 8 

17, Nagaland I 

18, ar ... 20S tOO 

19, PondIcherry 3 

20, Punjab 4e 311 

21. RajBllhan 483 8tl5 

22, Tamil Nedu 188 3aO 

23, T~. 115 

24, IJIIar PradlllIh '!IIO J2IIO 
25. WIlBl Bengal 52 181 

TOTAL 3912 11011 
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Export of T __ 

'147. SHRI SHRAVAN KUMAR PATEl: 
SHRI K. PRADHANI: 

Will the Minister of TEXTILES be pleased to state: 

(a) the qunatum of textiles exported during the last 
three years and value thereof in reupess as well as In 
dollars alongwith the target fixed for the purpose; 

(b) the projected targets for export of textiles for the 
current year achievements made as on date; 

(c) the details of fONign 8I(ct\aAglil eerAlid iMrelrOl'lll 
during the above period; and 

(d) the steps taken by the GovemtMnl 10 boolt 1M 
export of textiles? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TEXTILES (SHRI G. VENKAT SWAMY): (a) Exports of 
Textiles products (including Coir, Jute Md Handicrafts) and 
the targets fixed for expDflts ciunl'lg II'Ie Ialt IIlIree yeatS 
were as 100Iows:-

Year Target Exports 
--------- (l1li A5. Crores) 
(In US Million $)(," US WiIioII $) 

1991-92 

1992-93 

1m-~4 

i414 

ea.w 
7400 

14409.46 

19114.19 

2~10.e6 

(b) and (c) For the the current year, the target lor 
export of textiles has beer! fixed at Us. ~ million. 
Textile expor1s amounted 10 Rs. 1~72~.41 Crores, equiva-
I8ftt to US$ 5331.7g rWllion during April-octOber, 1994. 

(d) In order to step up e"POrtl of texliles, Government 
heve taken a num.ber of steps, whic., include encouraging 
exporters 10 particpate in buyer-seller meels, fairs and 
exhibitions; enabling import of capit81 goods at CON:es-
sionaI dwty lor export pl~; ~ &l'fMgimeAla lor 
c1Ky-1Ne ~ of raw .a18liel for EIIIpOIIt pllOwcl~; 
ellSlolrillg iftoreaaed a villllbi~ 01 iIIPCI't credit. *. 
[Trans/ation] 

.......... eo. .... Report 

'148. OR. MUIIflAZ ANIIIIIAI: 
DR. AAIIIEIH CWAM) TOMAR: 

WIll the ...... at flllNAllCi be P'eaaed 10 "aM: 
fat wMIher the report at the Malhotra Committee on 

A8bMI in Inswrance Sector .. baM accepled by the .,,_ u:a.; 

~ if 10, nether orders iIII ~d 10 iIIIIIpIelMntab 
at the r~ acceptld by the Go¥MlINH'tt I'IM'8 
be8fI i-..ed; 

tc) If 10, Ihe detIiII ..... eof; 

(d) " ftCJI, ... MIIOI'II ~ 
(e) ....... there II .., pq!QlllllI'tder (l()Wj B ..... 

c1 lie GoY8INMN 10 1)Ii¥" ...... _ COIIIIUies 

and 10 allow the entry of loreign companies in the 
insurance sector: and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) to (f) The report of the Malhorta Committee on Reforms 
in the Insurance Seclor is under consideration of the 
Government. 

(Engltihj 

Narcotic Drugs 

·149. DR. AMRIT LAL KALIDAS: 
SHAI KASHIRAM RANA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the illegal trafficking of narcotic drugs in 
tna country is on increase; 

(b) if so, the quantity of narcotic drugs seized during 
each of the last three years and" the current year till date, 
State-wise; 

(c) the action taken against the person lound guilty; 
and 

(d) the steps being taken to check the illegal traffick-
ing of narcotics in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) and (b) Trafficking of narcotic drugs, being a clandes-
tine aclivity, it CaMot be laid definitely whether it is 
increaSing in the country or otherwise. As per available 
H"o(orma~, the qlJMtily of narcotic durgs seized during the 
last 3 years and the current year till date, Statewise in 
given in ,tatemM" I, II, It4 & IV. It will be noticed that tM 
quantilies of drugl seized Mve been verying in the case of 
different drugs . 

(c) All the perosn found involved are liable to prosecu-
tiOl'l wnder the N.D.P.I. Act aIt8f due itweatigalon. 

(d) All _orcement agencies, both at Central and 
iteIle Government level are coordinating their effort, in 
'lwcking narcoli,cs related crime through the NCB. Informa-
tion ia exchaJ:(jed among the agencies r~y Ihrougtl 
coordination meeting held at the NCB. Government haYe 
ea&abIi8hed bila.ral relations with many countries on the 
exchange at i"\>nn&tion and cooperation on narcotict 
related crimea. Regular contact is also maintained will 
.. tor.,..", agel'tCies in the neighbouring cownlri •• 

India being the aNy producer of opiuM, .-let c:c:Na 
011 ~ ... be8fI IftIarced to pre\l8nt eIi .. 1IIion inlo 
iIcil .... MiI. 
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aatenw11-4 
Ouantify 01 NarClJlics SeIzed Durlf)fJ lWI 

StaIeIU.T. 

1. AndIIr. Pradeah 

2. AnINIChaI Pradell\ 

3. Aaaam 

4. BItw 

5. Goa 

II. GujaI. 

7. Haryana 

8. Himachal PT. 

9. Jammu & Kashmir 

10. Karnataka 

11. Ker. 
12. Madhya Pradesh 

13. Maharashtra 

14. Manipur 

15. MegIlaiaya 

16. Mizoram 

17. Nagaland 

18. Orisaa 
19. Punjab 

2.0. Rajasthan 

21. Sild<im 

22. Tamil Nadu 

23. Tripura 

24. unar Pradesh 

25. WesI Bengal 

26. Delhi 

27. Daman & Diu 

28. Pondictlerry 

29. A&N Island. 

30. LakshaClWeep 

31. D.N. Haveli 

32. Chandigarh 

(Quantity in K.G.) 

OPIUM HEROIN GANJA HASHISH METHA-

2 

127 

2 

6 

511 

506 

137 

SZ8 

71 

6 

248 

145 

3 

6 

3 

2 

4 

11 

14 

25 

3:10 

3 

4 

2 

60 

116 

10 

24 

64 

622 

Statement-II 

4 

4641 

3e 

5238 

Ii 

10 

4329 1102 

150 

36 

6 

13 

OUALONE 
8 

tl7le 1164 40lI03 

84113 

4 

144 

5026 

Z8 

418 

11619 

5 

1157 

4592 

123 

6 

S 

825 

187 

11 

621 

12 

52633 4413 4415 

Ouanllly 01 Narcotics Seized Duflng 1991 

STATElU.T. 

I. Andhr. Pl'IIdMh 

2. Arunachal Pradesh 

3. AIaam 

4. Bihar 
S. Goa 

II. Gujar. 
7. HIIryan. 

8. Himachal Pr. 

(Quanlily in I<.G.) 

OPIUM liEROIN GANJA HASHISH METHA-

3 

105 

8 

5 

1199 

4 

3011 

11160 3365 

3 14 

107. 269 

55 

47 

ClUALONE 

9. ,,__ & 
~ 

10. KarNIIIlca 
11. KefIla 

12. ~ PraOaItI 

13. 1oIIIhar ...... 
14. MIn_' 

15. Meghalaya 

16. _oram 
17. NageIand 

18. 0riIaa 

111.~ 

2.0. ~ 

21. SllCkim 
22. Tamil Nadu 

23. Tnpwa 

14. WIler ~ 

25. w..t Bengal 

115. DIItM 

If. Delllan & Dill 

28. PoAdIr:Aerry 

1&. AM4 ~ 

11. O.N ......... 

32. CIIandigartt 

z 

172 

116 

8 

Z 

1)4 

400 

I5Ql 

215 

Z 

81 

1918 

3 

3 

848 

8 

Ii 

411 

37 

• 
)4 

• 

1153 ....... -.. 

4 

180 

227 

115 

11200 

4522 

840 

274 

8455 

I! 

14 

67 

153I!O 

11340 

460 

251 

10 

II! 

19 

II 

116 

10 

1517 7108 

7 

IIIiIi 

10 

93 

24 

74 

64341 6621 

OutlttHiy 01 NarcOlfcs S6fzed Durmg 1993 Stale· WIse 

S1a'e/U.T. 

1. AndIIra Pradeah 

2. Andman & Nicabar 
IslandlS 

3. Anlnac:NI Prada.h 

4. AMaIn 

5. Bihar 

II. CftandigIIrh 

7. Oadra" Nagar Hawk 

8.0-& Diu 

9. DelhI 

10. Goa 

11. Gujar. 
12. Haryana 

13. Himachal PTadesh 

14. Jammu & KaahMir 

I.. IWrNiIIIIIIe 

18. Kerata 

17. LakShadweep 

18. Madhya Pt'8C1e811 

III. Maharashlra 

(Quantity in K. G.) 

OPIUM HEROIN GANJA HASHISH METHA-

3 

103 

211 

187 

12 

4 

II 

an 
81 

4 

4 

13 

119 

:2 

13 

6 

Z2 

150 

iII1S 

4 

2458 

5191 

19278 684 

14 

189 1016 

32 

165 

3615 

III! 

15 

95 

108 

75 
11 

2 

QUAlONE 

37 

203 

2331 

1372 22 11 

7937 3862 11442 
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20. Manipur 

21. Meghalaya 

22. Mizoram 

23. Nagaland 

24, Oriua 

25. Pondicherry 

26. Punjab 

27. Rajasthan 

28. Sikkim 

29. T amH Nadu 

30. Tr~ura 

31. Uttar Pradesh 

32. WesI Bengal 

2 

50 

3 

4 

475 

775 

329 

139 

2 

3011 

4 

3 

5 

18 

141 

110 

4 

II 

709 

Statement-iV 

4 

24620 

4261 

272 

11256 

339 

5 

13 

2 

78 

1151 1538 

6 

3684 291 

32 

3616 

5653 

699 689 

3 

98838 8238 15004 

Quantify 0( Narcollcs S8Izea Duflng 1994 IlI;;l:) Novemben 
(Ouantlty In K,G.) 

Slale/U.T. 

1. Andhra Prade6h 

2. Arunachal Pradesh 

3. A56am 

4. Bihar 

S. Goa 

6. Gujaral 

7. Haryana 

8. Himachal Pr. 

9. Jammu & Kashmor 

10. Kamalaka 

11. Kerala 

12. MIdlya Pradeah 

13. Mahar8llhtra 

14. Manlpur 

15. Meghalaya 

16. Mizoram 

17. NagaIarId 

18. 0rieIa 

19. Pur1ab 
2D.AajaaIhan 

21. SiIIIMI 

22. Tamil Nadu 

23. Tr¥>ur& 

24. IJUIIf Pradesh 

25. West Berlljal 

26. Delhi 

V. Daman & Diu 

28. Pondicherry 

29. A&N Islands 

30. Lak5hadweep 

31. D.N, Have~ 

OPIUM HEROIN GANJA HASHISH METriA· 

3 

3 

47 

147 

5 

574 

30 

313 

510 

52 

169 

30 

18 

5 

10 

35 

30 

30 

181 

8 

2 

II 

25 

352 

15 

14 

77 

36556 

3057 

10460 

6782 

16 

547 

8 

QUALONE 

66 1961 7292 

2 292 394 

7 70 

11 

2661 

91 

3911 14 940 

8293 122 10492 

3541 

423 

502 

2147 

7 

220 2431 17 

8113 37 

62 

2991 420 9534 

1312 12 

4 247 

31 

2 3 4 5 6 

32. Chandigarh 16 2 

1937 783 13468 6084 2B706 

[TranslatIOn} 

Weavers Welfare Schemes 

'150. SHRIMATI SHEELA GAUTAM: 
SHRI RAJESH KUMAR: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Union Government have finalised 
some new schemes for handloom weavers under Rural 
Development Programme; 

(b) if so. the details thereof; 

(c) the cost of each of the scheme; and 

(d) the amount likely to be provided during the current 
financial year for the implflmentation of these schemes, 
State-Wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TEXTILES (SHRI G. VENKAT SWAMY): (a) Yes Sir. 

(b) and (c) The details of these schemes which are 
under implementation over a penod of three years i.e. 
1993-94 to 1995-96 and expenditure thereon are as 
under:-

(i) Coverage of 3.27 lakh loomless weavers by 
providing them suosidy @ Rs. 4,000/- for looms 
worksheds and Working Capital of the order of 
Rs. 8,000/- for Cotton yarn and Rs. 14,000/- for 
silk yarn under IRDP. The total requirement of 
fund has been worked out to the level of 
Rs. 130.80 crores towards subsidy and As. 
392.40 crores towards loan component 
aggregating a total expenditure of As. 523.20 
crores. 

(ii) Under Indira Awas Yojana, 1.20 lakh SCIST 
weavers will be provided houses @ As. 11,000/ 
- per unit. Total expenditure under this scheme 
would be As. 132.00 crores. 

(iii) For training of one lakh hand loom weavers 
under TRYSEM, an expenditure of As. 9.85 
crores would be made. 

iv) 1000 Common 'Facility Centres will be set up 
under JAY involving an expenditure of As. 2.50 
lakhs per Centre. Out of the total expenditure of 
As. 25.00 crores, the Central Subsidy would be 
to the tune of As. 10.20 crores and the balance 
Rs. 14.00 crores is to be borne by Statel 
Primary Societies. 

(d) No separate funds are earmarked for the 
implementation of these schemes. The expenditure for the 
coverage of hand loom weavers is to be incurred from the 
normal funds available to the DADA-Zilla Parishads under 
IRDP, TAYSEM and JAY. 
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Sav'. Md .nveatment. 

·151. SHRI RAM TAHAL CHOUDHARY: Will the 
Minister of FINANCE be pleased to state: 

<a> the details of family savings and gross domestic 
during the last three years and current financial year; 

(b) the new incentives given by the Govemment to 
enoowage such savings during the above period; 

(c) the extent upto which the investment in productive 
asseII ".. declined as a result of decline in the level of 
savings; 

(d> whether the Government propse to give incentives 
to increase the level of savings and investiments; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) to (e) As per the latest information available with the 
Central Statistical Organisation the trends in savings and 
gross fixed capital formation (GFCF) and gross domestic 
captial formation (GDCF) are as under 

Gross 
Domestic 
Savings of 
which: 

Household 
88Ctor GDCF 
of which: 

GFCF 

FIgUres in As. Crore at current prices 

1990-91 

127535 

108219 
145731 

121062 

1991-92 

142479 

115524 
148715 

135260 

1992-93 

157186 

122718 
172908 

150241 

During 1992-93, GFCF and GDCF showed an ina-ease of 
As. 14981 cront and Rs. 24193 crore respectively as 
again .. l1l"i increase in gross domestic savings of the order 
As. 14707 cror8. The latest available Reserve Bank of 
India data on savings shows recovery in _the aggregate 
savings trend. Gorss domestic savings as measured by the 
ratio of gross domestic savings as a percentage of' gross 
domestic product at market prices rose from 23.7 per cent 
in 1880-81 to 24.2 in 1993-94. For aggregate savings and 
inve8Iment to grow It Is Imperative to improve the 
parwnet.... which have a bearing on savings and 
inveItment in the economy. These include rate of growth in 
the eoonomy. IevII d ftIoII deficit. tax policies, Inflation 
efficiency of the banIdng Syalem 8nd the ~ markets 
and confld.nCl In the economy. The various ec:onomic 
reIormI ........ undertaken 10 f. are expeded to have 
a f8YOUrlble .impM:t on both aggregate savings and the 
Imoeetmenl In the economy. 
3-ns LSS/9S 

{English] 

Euro Issues 

*152. DR. S.P. YADAV: 
SHRI SRIKANTA JENA: 

Will the Minister of FINANCE be pleased to state: 

(a) the number of companies which have applied for 
obtaining approval to raise funds through Euro issue and 
the number of companies which have got approval so far; 

(b) the reason for nol giving permission to all the 
companies; 

(c) whether permission to certain companies for ELWO 
issues has lapsed and whether certain companies have 
backd out; 

(d) if so, the number thereof; and 

(e) its consequential impact on international investors? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHy): 
(a) A total of 173 companies involving 184 Euro-issue 
proposals have sought approval of the Govemment of 
India. Of these, 86 proposals have hitherto been granted 
final approval by Government of India (of which 10 
proposals have lapsed) while another 35 proposals have 
been granted in principle approval (of which 9 approvals 
have lapsed and 2 proposals have been withdrawn). 

(b) In terms of the Guidelines for Euro-Issues, 
Companies are eligible only if they have consistent track 
record of goods performance for a minimum period of three 
years. The purposes for which resources are mobilised 
through Euro-Issues should also conform to the end-use 
criterion spell out in the Guidelines, Companies which do 
not meet with the eligibility criteria, or do not conform to 
the end use stipulation, are not permitted to float Euro-
Issues. 

(c) to (e) The guidelines tor Euro-Issue provide for a 
specific validity period tor Govemment of India's approvals. 
The approvals granted, if not operated upon within a 
stipulated period, lapse thereafter, unless revalidated by 
Govemment of India. The intemational investors' 
perception ot, and interest in, Indian equity is a function of 
several variables, including exogenous factors like the 
movements in United States interest rates and the 

. attractiveness of other emerging market equities. A 
reduction in the number of Indian companies accessing thE'! 
Euro-Mari<et is likely to elicit a better response for the 
companies which access the market. 

Hoarding of Cotton 

*153. SHRIMATI CHANDRA PRABHA URS: Will the 
Minister of TEXTilES be pleased to state: 

<a> whether the Govemment are aware that cotton it 
being hoarded in the country; 

(b) it so, the estimate thereof; anc! 

(c) the steps taken by th~ C . .lV8fm'tent .~. (iteC"..I\ this 
practice and the punitive action taken ~.~ 10 ',.~ laken 
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against hoarders of cotton? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TEXTILES (SHRI G. VENKAT SWAMY): (a) to (c) No Sir, Howe..... under Cotton Control Order stock limits have 
been nMnboduced on cotton ginning factory, cotton 
pre.1ing factory and traders for holding stocks limits are 
aIreIIdy Imposed on mills. corporations etc. excluding 
agricuIturiets to prevent hoarding. Moreover, cotton has 
IIso been brought under Selective Credit Control by RBI. 

FMe .... Unlnce 

·154. SHAI JAGAT VIR SINGH ORONA: Will the 
MinIIIer of RNANCE be pleased to state: 

(8) whether there is an increase in the fake insurance 
cases in the Life Insurance Corporation of India; 

(b) If 10. the number of such cases detect during each 
of the last three years; 

(e) the modus operandi of detecting such cases; and 

(d) the stepe tak., or proposed to be taken to curb 
8UCh fake insurances? 

THE MINISTER OF STATE OF THE MINISTRY OF 
RNANCE (SHRI M. V. CHANORASHEKHARA MURTHY): 
(a) Ute Insurance Corporation of India have reported that 
no case of fake insurance has come to their knowldege. 

(b) Does not arise. 
(e) and (d) Pntventive measures have been instituted 

br way of Internal and external audit, and systematic 
ICfUIiny of aa:ounts. 

Surplus Land of N.T.C. 

·155. SHRI SHARAO DIGHE: 
SHRI ATAL BlHARI VAJPAYEE: 

Will the Minister of TEXTILES be pleased to state: 

(8) whether the National Textile Corporation propose 
to ... off their surplus land to a consortium of financial 
InItitutIons headed br the Unit Trust of India; 

(b) If 10. the names and details of the land protions so 
proposed to be sold and price fixed in each case; 

(e) whether the Govenvnent propose to deploy the 
fundi 10 railed for the modernisation of the textile mills of 
NTC; 

(d) if 10. the details of the modernisation scheme; 

(e) whether the consortium of the financial institutions 
haw given !'I'Y indication about the scheme of using the 
land to be purchased from NTC; and 

(f) if 10. the detaiII thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TEXTIlES (SHRI G. VENKAT SWAMY): (a) to (f) The 
Textile Retearch Associations have prepared plans for 
ntOdemisation of the NTC mills. involving an investment of 
As. 2005.72 aor... The modernisation plans include 
MItructuring of 38 urMabIe mills into 18 viable mills. The 
labcu Ministry's Special Tripartite Committee on the NTC 

has recommended, inter-alia, that the NTC mills as well as 
its taken over mills can be made viable by modernisation 
as proposed by the Textile Research Associations, and 
that the surplus land and other assets of the NTC mills 
may be disposed of and the proceeds utilised by the 
management for modernisation, working capital, etc. The 
Unit Trust of India has agreed in principle to purchase 
surpluS land owned by the NTC in different cities in India. 
However, no decision has been finalised by NTCIUTIJIDBI 
with regard to sale/purchase of specific pieces of land. 
Various details of the modernisation plans. inctuding 
source of funding, etc., are being examined in Government 
and no decision has been taken so far. Since the cases of 
8 out of 9 subsidiaries of the NTC have been referred to 
the BIFR, any final scheme that may emerge would require 
the approval of the BIFR. 

[Trans/alton J 

Service Charges of Banks 

*156. SHRI ARVIND TRIVEDI: 
SHRI SATYADEO SINGH: 

Will the Minister of FINANCE be pleased to state: 

(a) whether some banks have increased their service 
charges; 

(b) if so, the details thereof; 

(c) the income likely to accrue therefrom; 

(d) whether the Government have received any 
rep[esentations against the increase in service charges; 
and 

(e) if so, the reaction thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) and (b) Indian Bank's Association (IBA) had circulated 
to all its member banks, on 16th September, 1994, 
benchmark schedule of service charges based on which 
the individual banks have revised their own service 
charges for varioos services/products. The benchma11< 
indicative bank service charges. as circulated by IBA, are 
given in the enclosed statement. 

(c) Service charges are collected by banks by way of 
reimbursement towards the cost incurred in extending the 
services. The revised service charges may nbt even meet 
fully the cost of services. As such no surplus income is 
likely to be generated on this account. 

Cd) and (e) GovernmenVReserve Bank of India have 
received several representations from Chambers of 
Commerce, Trade and Industry, Individuals etc. against the 
increase in service charges. These have been forwarded to 
Indian Bank's Association. 
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Statement 
BENCHMARK INDICATIVE BANK SERVICE CHARGES 

SERVICES 
COLLECTION 
OUTSTATION CHEQUES 

Upto Rs.500 
Above Rs.500 upto Rs.l000 
fJtxJv8 RS.l000 upto Rs.5000 
Above Rs.SOOO upto Rs.loooo 
Above Rs. 1 0000 upto RS.l lakh 

fJtxJve Rs. 1 lakh upto Rs. 1 0 lakhs 

BILLS 
UplO Rs. 1 000 
PJJove RS.l000 upto Rs.5000 
Above Rs.SOOO upto Rs.loooo 
Above Rs.l 0000 UP~Q As.l lakh 

Above Rs.l lakh uplo RS.10 lakh 

REMITTANCES 

BENCHMARK RATES 

Rs.5I-
Rs.101-
Rs.?O/-
Rs.301-
RS.31- per RS.l000 or part 
theraol 
Rs.2.50 per Rs.l000 min. 
RS.30D1-

RS.1W-
Rs.3OI-
Rs.SOI-
Rs.5/- per Rs.l000 Of part 
thereof 
RsA.50 per Rs. 1000 or 
part thereof. min. Rs.500/-

ISSUANCE OF DEMAND DRAFTS/MAIL! 
TELEGRAPHIC TRANSFERS 
Uplo Rs. 500 
PJJove Rs.500 up!o RS.looo 
PJJove Rs. 1000 upto Rs.5000 
PJJove R6.5000 upto Rs. 1 0000 
Above RS.loooo upto RS.l lakh 
Above Rs.l lakh upto Rs. 10 lakh 

For Remittances against tender 01 Cash 

DUPLICATE DRAFT 
REVALIDATION OF DRAFT 

BANKERS' CHEQUE/ORDER 
Upto Rs. 500 
Above Rs.500 upto Rs. 1 000 
Above Rs. 1000 upto Rs.5000 
Above Rs.5000 upto RS.loooo 
Above RS.l0000 upto RS.1 lakh 

Above Rs. 1 lakh. up10 Rs. 10 lakhs 

LEDGER FOLIO CHARGES 
CURRENT/CASH CREDIT ACCOUNTS 

AVERAGE CREDfT BALANCE 

Upto As.25000 
Above Rs.25000 upto Rs.50000 
Above Rs.50000 upto Rs.l lakh 
Above Rs.l lakh upto Rs.2 lakh 
Above Rs.2 lakhs 

RS.5I-
Rs.101-
RS.1Y-
Rs.201-
RS.21- per RS.looo 
Rs.l.50 per Rs.l000 min. 
Rs. 200/-
Banks may at theIr 
discretion levy add~ional 

charges 

Rs.201-
Rs.101-

Rs.Y-
Rs.101-
Rs.tW-
Rs.2OI-
Re.l I- per Rs. 1 000 or part 
thereof. min. Rs. 2Q1-
Re.0.5Ops. per Rs. 1000 or 
part thereof. min. Rs. 10D1-

RS.401- per ledger page 

Free Ledger Pages allowed 
Per Year 

Nil 
3 
5 
10 
No charge 

For Accounts maintained on Computers 40 entries or part tneraol be 
treated as one ledger page 

PROCESSING OF ADVANCES PROPOSALS 
fibcNe RI.25OOOI- Nil 
~ As.25OOOI- upto RI. 2 lakhs RI.10Q1-
/IbcNe RS.a laltha & uplo As.l clOre As. 1 OQI- per As. t Iakh or 

part IhenIoI 

No Processing Charge lor non-lund advances (except Deferred 
Payment Guarantees) and advances against deposits. Government 
Securities. UTI, Mutual Fund Un~s. NSCs, KVPs, IVPs. The charges are to 
be levied on sanctioned amount. In the case 01 agricuhural edvances. 
except ullder IRDP, evaluation lee/processing charges @0.5% 01 the tota' 
outlay/project cost be recovered once only. 

GUARANTEES 

Performance Guarantee As. 1 001- +2% p.l. or part thereof 
Other than perlormance Guarantee RI.1001- + 3% p.a. or part thereol 

HANDLING CHARGES FOR CHEQUES/ 
BILLS RETURNED UNPAID 

Local Cheques 
OuIs!ation Cheques 

Ali. 1 01- per instrument 
50% 01 the collection charges 
subject to a min. Rs.tY-

Local & Outstation Bills Same as above. 

COLLECTION OF DEPOSI T Collecting bank shall levy Charges 
RECEIPTS ON MATURITY as applicable to remittances. In the 

case 01 local collection, charges as 
applicable to bankers' cheque be 
levied. 

POSTAL AND Actu31 charges incurred. Ordinary 
TELECOMMUNICATION TARIFF post Iree 

STANDING INSTRUCTIONS AIi.5I- per transaction involving 
credrt to another account w~in the 
same branch. II the transaction 
Involves an upcounlry centre, 
remittance charges at the 
prescribed rate and the ectual 
postage shall be recovered 

add~iona"y. Charges to be levied 10 
the account from which the 8IIICU 
is transterred. 

SAFE CUSTODY CHARGES 

ScripS 

Sealed Cover 

Sealed Boxes 

Rell- per scrip min. Rs.101- p_e. or 
part thereof 
AIi.21li' per COlIer p.a. or pan 
thereof 

Bank's Own Oepos~ Receipts 
At the discretion 01 banks 
No Charge 

STOP PAYMENT INSTRUCTIONS AIi.tO/-
<all types 01 accounts) 

DUPLICATE 
8OClI(. 

STATEMENTIPA.SS As.to/- par P.-book .,... ..... 
beIence oNy_ CtwQM lor prM:IUI 
tltriM III ~ired) @Ra.'~ ~ 
ledger page or part thereof 

For Ales. maintained on CompuIers 40 tltries or pan IhenIoI be 
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CALl DEPOSIT RECEIPT 

MICA CHEQUE 

As.25/· 

Re 1!- per cheque leal at the time 01 
lsaJe 01 MICR cheque book. 
However, lor SIB A/ca. 01 
Individuals thr.. cheque books 01 
20 IeaYell HCh will be ,,.. in a 
calender year. 

1. CONCESSION FOR RURAl BRANCES 
For aJStomers In rural br_ the service charges may be 20% 
below the normal rales 

2. CONCESSION FOR HIGHER AMOUNT TRANSACTIONS 
The benctwMIk lor ..we charges may &ply uplo As.l crore in 
I'8IpIId 01 pnlC8II8Ing 01 applications lor advances and uplO Rs.! 0 
Iakhs In .. 0Iher __ Beyond these amounts, banks may levy 
I8Mce c:twv- _ CDIIIIidered appropriate which should nol be 
IoMIr tIan the benchmark rales on As.! crore and Rs.! 0 lakhs 
I'1I8pIICtIv8Iy • 

3. SPECIAL RATES FOR COMPUTERISEOIHIGH COST BRANCES 
8anka may levy higher l8fVice charges at their discrelion al 
computerIsedIhI cost branches. 

4. EXTENDED BUSINESS HOURS AT COMPUTERISED BRANCHES 
At mmputerised ~ the business hours be extended by one 
~ _ an addIionaI Idly to the customers. 

{English] 

Import of Consumer Goods 

·157, SHRI SULTAN SALAHUDDIN OWAISI: 
SHRI JAGMEET SINGH BAAR: 

Will the Minister of COMMERCE be pleased to state: 

(a) whether the Govemment propose to liberalise the 
import of consumer goods; 

(b) if so, the reasons therefor and the likely impact on 
our indigenous industry; 

(c) whether the Government have set up an expert 
committee for removing curbs on import of consumer 
goods; 

(d) if so, whether the Govemment have received the 
recommendations from the said committee; 

(e) if so, the details thereof; and 

(I) the action taken by the Govemment in this regard? 

THE MINISTER OF COMMERCE (SHRI PRANAB 
MUKHERJEE): (a) and (b) Review of the Export and 
Import Policy is an ongoing process and changes are 
made as and when considered necessary in public interest.) 
There is no proposal presently under consideration to 
6beralise the import of consumer goods, which are 
restricted, inter-alia, on account of Balance of Payments 
considef'ations. 

(c) No, Sir. 

(d) to (f) 00 not arise, 

Export of Cars 

*158, SHRI GOPI NATH GAJAPATHI: Will the 
Minister of COMMERCE be pleased to stale: 

(a) whether the Government have any proposal to 
increase the export of cars during the current year; 

(b) if so, the demand of different makes of cars in 
different countries; 

(c) the targets fixed for the export of those cars during 
the current year; and 

(d) the achievements made so far in this regard? 

THE MINISTER OF COMMERCE (SHRI PRANAB 
MUKHERJEE): (a) to (d) The Govemment is implementing 
various promotional schemes for promoting exports of 
various goods including cars. A growth rate of 12.4 % 
during the current year in exports of goods including cars 
has been projected. 

According to Engineering Export Promotion Council 
(EEPC), some of the countries to which cars from India are 
being exported are Argentina, Australia, Egypt, Greece, 
Germany and Nepal. 

The Export target for complete vehicles (including cars 
and two-three wheelers) has been fixed at Rs. 925 crores 
for 1994-95. 

The value of exports of complete vehicles (including 
cars and two· three wheelers) during April-September 1994 
was Rs.410 crores (Provisional). The number of passenger 
cars exported was 4828; valued at about Rs. 82 crores. 

Labour Laws 

'159. SHRI PAWAN KUMAR BANSAL: 
SHRI N.J. RATHVA: 

Will the Minister of LABOUR be pleased to state: 

(a) whether the ·Govemment propose to amend the 
existing Labour Laws keeping in view the new industrial 
policy; 

(b) if so, the details thereof; 

(e) whether the Govemment have received requests 
from some of the State Governments in this regard; 

(d) if so, the details thereof; 

(e) the reaction of the Union Govemment thereto; and 

(f) whether the proposals involve the scrapping of ESI 
and EPF Schemes? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE 
MINISTER OF STATE OF THE MINISTRY OF COAL 
(SHRI P.A. SANGMA): (a) to (t) The existing labour laws 
are constantly review in various Bipartite and Tripartite 
fora, which include representatives of State Governments, 
These bodies consider the suggestions received from the 
employers' organisations, workers' organisations and the 
State Govemments. Based on the recommendations ot 
these bodies, amendment to various labour laws are made, 
whenever and wherever considered necessary, There is no 
proposal to scrap either the Employees' State Insurance 
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Scheme or the Employees' Provident Fund Scheme. 

{Translation J 

Export of Onlona 
*160. SHRI DHARMANNA MONDAYYA SADUL: 

DR. VASANT PAWAR: 

. Will the Minister of COMMERCE be pleased to state: 

(a) whether the Government have imposed any ban 
on export of agricultural products including onions due to 
increase in prices of these products in domestic market; 

(b) if so, the details thereof; 

(c) the time by which the ban is likely to be lifted; 

(d) whether the Government propose to ban the 
export of other such essential commodities whose prices 
are soaring in domestic market; and 

(e) if so, the details thereof? 

THE MINISTER OF COMMERCE (SHRI PRANAB 
MUKHERJEE): (a) to (e) All agricultural commodities are 
freely permitted for export except those that are Prohibited, 
Restricted or Canalized as per Chapter-XVI of the EXIM 
Policy (RE March, 1994). Besides, certain other 
commodities can be exported subject to specified 
conditions as listed in Public Notice No. 15 dated 
31.03.1993 appearing at Appendix-XL III(i) of Handbook of 
Procedures (RE March, 1994). 

It is the policy of the Government to allow the exports 
of items of mass consumption in such a manner that it 
does not compromise the food security system. It is with 
this objective in mind that Government prescribes 
restrictions like licensing, quantitative ceilings and minimus 
export price on items such as pulses, cereals, oil seeds, 
milk, milk products and sugar. At the same time, 
Government's objective is to maximise foreign exchange 
earnings from the agricultural sector to the benefit of the 
farmers. 

[English] 

Cotton Monopoly Procurement Scheme 
1438. SHRI RAM NAIK: Will the Minister of TEXTILES 

be pleased to refer to the reply given to Unstarred 
Question No. 993 on July 29, 1994 and state: 

(8) whether the Union Government have taken any 
decision to extend the 'Cotton Monopoly Procurement 
Scheme' in Maharashtra for next ten years; 

(b) if so, the details thereof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI G. VENKAT SWAMY): (a) Extension of 
Maharuhtra Cotton Monopoly Procurement Scheme is 
under consideration by the Government. 

(b) and (c) Do not arise. 

[Translation] 

Loans to Educated Unemployed in Madhya Pradesh 
1439. SHRI KHELAN RAM JANGDE: Will the Minister 

of FINANCE be pleased to state: 

(a) the number of entrepreneurs in Madhya Pradesh 
provided with bank loans during the last three years, 
district-wise; and 

(b) the number of educated unemployed persons 
whose names had been recommended but the loans have 
not been sanctioned to them so far, district-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) and (b) The information is being collected and to the 
extent available will be laid on the Table of the House. 

Financial Assistance by NABAAD 
1440. SHRI SHIVRAJ SINGH CHAUHAN: Will th9 

Minister of FINANCE be pleased to slate: 
(a) the amount provided by NABARO to Madhya 

Pradesh under various schemes during the last three 
years; 

(b) the numbers of farmers benefited during the above 
period; 

(c) the amount of loan recovered; and 
(d) the details of other schemes being formulated by 

NABARD for Madhya Pradesh and total amount allocated 
for this purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHy): 
(a) to (c) The amount of refinance assistance provided by 
National Bank for Agriculture and Rural Development 
(NABARD) to the banks under schematic lending in 
Madhya Pradesh during the last three years is indicated in 
Statement-l. Information in respect of the number of 
farmers benefited during the above period is not available. 
The amount of refinance assistance repaid during the last 
three years was Rs.48.43 crores, Rs.49.37 crores and 
Rs.54.65 erores in 1991-92, 1992-93 and 1993-94 
respectively. 

(d) The amount of refinance allocatd for various 
purposes under schematic lending for the State of Madhya 
Pradesh for the current year is indicated in Statement II. 

Statement-l 
Purpose-wise amount o( refinance provided by 

NABARD to banks under schematic lending in Madhya 
Pradesh during the years 1.991-92. 1992-93 and 1993-94 

(RS. in lakhs) 
Purpose YEARS 

1991-92 1992-93 1993-a.. 

Minor Irrigation 4582 3323 2105 
Land Development 1 3 
Farm Mechanisation 4020 4781 5283 
PlantationlHorticuULKe 43 30 15 
PoultrylSheepIPiggery 212 111 71 
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Fisheries 2 3 7 
Dairy Development 53 39 107 
Storage & Market 51 104 
Yards 
Forestry 147 844 408 
Gobar Gas Plant 18 22 11 
Non-Fann Sector 117 284 332 
Others 101 67 2 
IRDP 6571 5767 5346 

15867 15325 13801 

Statement-ll 

Allocation made by NABARD under Schematic lending 
tor vadous schemes tor the State of Madhya Pradesh for 
the year 1 gg.s..95 

Minor irrigation 
RECISPA 
Land Development 
Fann Mechanisation 
PlantationlHorticulture 
Dairy Development 
FISheries 
StoragaIMarket Yards 
Forestry 
Bio-Gas 
Poultry farming 
SheepIGoaiIPigg 
IROP 
Non-Farril Sector 
Others 

Total 

[Eng/ish] 

(Rs. in lakhs) 
Amount allocated 

3525 
150 

10 
5079 

60 
147 
29 

250 
30 
30 

109 
2 

4353 
615 

75 

15034 

Ralalng of fUncM through EURO Isau .. 

1441. SHRI MOHAN RAWALE: Will the Minister of 
ANAHCE be pleased to state: 

(a> whether it has come to the notice of the 
Govemment that funds raised by private sector through 
El8'O issues are being diverted by them to the Stock 
market; 

(b) if4'SO, whether the Govemment have asked all 
those companies, which have raised money abroad to 
submit fun details of deployment of fundi raised by them; 
n 

(c) if so, the details thereof? 

THE MINISTER OF STATE I~ THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDAASHEKHARA MURTHY): 
(a) to (c) Guidelines have been framed by Government of 
fncIa tor railing of lunda . through Euro iuues.· In terms 01 
IIeae guideIiries the cOmpanies are required to submit 
quarterty statements duty vetted by Auditors indicating the 
manner 01 utitlaation Of proceeds on the approved end 
UIeI. incIucIng details of interim deployment. The actual 

deployment of issue proceeds for the end uses for which 
the funds are mobilised, is contingent on the pace 01 
implementation of the projects with a consequential need 
to deploy funds in other assets temporarily In the 
intervening period. The latest guidelines require the 
companies to mandatorily retain abroad the funds raised 
by them, to be repatriated into the country as and when 
expenditure for approved end uses are incurred. As per the 
information fumished to the Government by the issuing 
companies in September/October, 1994 It would appear 
that the bulk of the interim deployment 01 the Euro issue 
proceeds has been in units issued by the Unit Trust of 
India, Govemment securities, PSU Bonds, inter-corporate 
deposits etc. 

Export of Wood and Wood-Products 

1442. SHRI JITENDRA NATH DAS: Will the Minister 
of COMMERCE be pleased to slate: 

(a) the total quantity of wood and wood products 
exported and the foreign exchange earned therefrom 
during each of the last three years; and 

(b) the steps being taken by the Govemment to boost 
the export of these Items? 

THE MINISTER OF COMMERCE (SHRI PRANAB 
MUKHERJEE): (a) The Total exports of wood and wood 
products including wooden handicrafts during the last three 
years in value terms are as follows:-

{Rs. in crores) 
1991-92 1992-93 1993-94 

100.73 124.15 
(Estimated) 

284.15 
Source:-Chemicals & Allied Products Export 

Promotion Council, Calcutta. 

(b) The Govemment, Chemicals & Allied Products 
Export Promotion Council and Export Promotion Council 
for Handicrafts have been taking, on an on-going basis, 
several measures for the promotion of export of wood and 
wood products. These include besides Govemment's 
economic liberalisation measures, sponsoring sales-cum-
study team to overseas countries, publicity campaign, 
participation in fairs and exhibitions abroad, availability of 
market development assistance etc. 

[Translation] 

Tax Evasion By Soft Drink Manufacturer. 

1443. SHRI VILAS MUTIEMWAR: Will the Minister of 
FINANCE be pleased to state: 

(a) whether some cases of tax-evasions by leading 
soft drink manufacturers in the country have come into 
notice; 

(b) if so, the action taken by the Govemment in this 
regard; and 

(c) whether the GoVernment propoie to In.epect the 
ledgers of other multi-national companies from time to time 
so that the caaes of tax-evasion could be detec:ted? 

THE MINlSlfR OF STAT.E IN THE MINISTRY OF 
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FINANCE (SHAI M.V. CHANDRASHEKHARA MURTHY): 
(a) to (c) The information is being collected and will be laid 
on the Table of the House. 

{English] 

Inveatment Protection T .... ty 

1445. SHAI RAJENDRA AGNIHOTRI: Will the 
Minister of FINANCE be pleased to state: 

(a) whe4her India and Netherlands have decided to 
sign Inveetment Protection Treaty; 

(b) If 10, the main features of the proposed 
agreement; 

(c) the time by which this agreement is likely to be 
signed; 

(d) the extent of benefit that would flow to both the 
countries; 

(e) whether any such agreement has so far been 
signed by the Govemment with other countries; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) to (d) Negotiations to finalise a Bilateral Investment 
Protection Agreement with the Netherlands have 
commenced but have not been concluded. Until the 
negotiations conclude successfully it will not be possible to 
indicate with finality the main features of the proposed 
agreement or other matters connected therewith, 

(e) A Bilateral Investment Protection Agreement has 
been signed with the United Kingdom, 

(f) The main features of the agreement with the 
United Kingdom are: 

- The investments of either country will be protected 
in the other country; 

- Most Favoured Nation Treatment will be accorded 
by either country to the other country in respect of 
both Investment. and investors; 

- National Treatment will be accorded by either 
country to the • other country in respect of 
investments; 

- Thefe il a provision for settlement of investment 
disputes through international arbitration; 

- Provision has also been made for providing 
compensation in case of expropriation I 
I'IIItionalisation ; 

- It shall continue in force until a year after either 
Government has given written notice of termination 
to the other; 

- The agreement will become effective only after the 
exchange of instNments of ratification. 

Bank Frauds I DacoltlM 

1'446. SHRI CHANDRESH PATEL: 
SHRI KHELAN RAM JANGDE: 

Will the Minister of FINANCE be pleased to state: 

(a) the cases of frauds, robberies/decoities and 
irregularities detected in the public sector banks during the 
1993 and 1994 so far, State-wise; 

(b) the persons held responsible for the above cases; 

(c) the action taken against them; and 

(d) the amount Qf compensation paid to the bank 
employees and customers injured or dies during dacoities 
in banks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M,V, CHANDRASHEKHARA MURTHy): 
(a) to (d) The information is being collected and will be laid 
on the Table of the House, 

Trading in Commodity Futures 

1447, SHRI SANAT KUMAR MANDAL: Will the 
Minister of FINANCE be pleased to Itate: 

(a> whether the trading in commodity futures is 
banned at present; 

(b) if so, the considerations which have weighed with 
the Government in permitting the ITC Agro to set up the 
country's first commodity futures exchang in Bombay; 

(c) the functions of this Exchange and the control 
exercised by Government over it; 

(d) whether the Government have by now received 
the Kabra Commission report; 

(e) if so, the salient recommendation the~f; and 

(f) the Government's reaction thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI MY CHANDRASHEKHARA MURTHy): 
(a) At present, trading in commodity futures is· not banned 
with such trading being allowed in the country in caster 
seed, pepper. turmeriC, gur, hessian and potatoes. 

(b) and (c) The Government have not permitted the 
ITC Agro to set up a commodity futures exchange in 
Bombay, 

(d) to (f) The Kabra Committee, which'was appointed 
by the Ministry of Civil Supplies, Consumer Affairs & Public 
Distribution in June, 1993 to review the operationS of the 
forward markets and to assess the role of the Forward 
Markets Commission to effectively regulate the functionInG 
of futures trading, has since submitted its report to the 
Government in September, 1994. The aforesaid report cf 
the Kabra qommillee has not been published and the 
same is being examined by the Government 
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Allotment of Shares to PSU Employ ... 

1448. SHRI GOVINDRAO NIKAM: Will the Minister of 
ANANCE be pleased to state: 

(a) whether some of the public sector undertakings of 
the Govemment of India which have hundred per cent 
Government holdings are empowered to issue shares to 
employees after ratification in AGM/EGM; 

(b) if so, the details thereof; 

(c) whether the Government have any proposal to 
amend the norms regarding allotment of shares to the 
employees of the public sector undertakings; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ANANCE (SHRI M.V. CHANDRASHEKHARA MURTHy): 
(a) to (d) The Govemment have not formulated any 
scheme enabling unlisted Public Sector Undertakings to 
issue new shares to their employees. However, a few such 
undertakings have proposed to make issue of new equity 
shares to employees ~ paseing the required resolutions 
under the Companies Act. These issues are under 
examination in the Government. 

Change In Import-Export PoIlcI.s 

1449. DR. JAY ANT A RONGPI: WiH the Minister of 
COMMERCE be pleased to state: 

(a) whether the Govemment propose to change 
present import-export policy in regard 10 certain chemical 
substitutes of natural citrenella oil as demanded by the 
grass growers of North Eastern States; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF COMMERCE (SHRI PRANAB 
MUKHERJEE): <a> to (c) Review of the Export and Import 
Policy is an on-going and continuous process and changes 
are made from time to time as and when considered 
necessary. 

Attllchment of Properties 

1450. SHAI RAMCHANDRA GHANGARE: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Bombay Income Tax Department has 
attached the properties of some leading companies 
recenUy; 

(b) if so, the details thereof; and 
(c) the reasons for such action by the Income Tax 

Department? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M. V. CHANDRASHEKHARA MURTHY): 
(a) to (c) The information is being collected and will be laid 
on the Table of the House as earty as possible~ 

World Bank Aided ProJects In Bihar 

1451. SHRI SYED SHAHABUDDIN: Will the Minister 
of FINANCE be pleased to state: 

(a) the brief particulars of the on-going World Bank 
Projects in Bihar; 

(b) their year of commencement and the expected 
year of completion of the project; 

(c) the projected aid by the World Bank for each 
project; the aid actually released upto December, 1993 and 
the aid expected in 1994; 

(d) the aid actually received so far in 1994, project-
wise; 

(e) whether the World Bank has decided to 
discontinue further aid unless the Government fulfills 
certain conditions; 

(f) if so, the conditions laid down by the Wortd Bank 
for continuing its aid, project-wise; and 

(g) the reaction of the Government thereon? 
THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHy): 
(a) to (d) A· detailed list of Wood Bank aided on-going 
projects in the State of Bihar is given in the statement. 

(e) No, Sir. 

(f) and (g) 00 not arise. 

.Statement 
ust of on-going World Bank Aided Projects in Bihar 

(in US $ Million) 

NAME OF THE DATE/YEAR DATE/YEAR PROJECTED AID RECEIPT AID RECEIPT EXPECTED 
PROJECT OF COMMENCE. ~ AlD/LN /CR UPTO DEC 83 SO FAR IN 94 AID RECEIPT 

MENT COMPLETION AMOUNT (1/94 to 1(194) (11/94 to 3195) 

(1) (2) (3) (4) (5) (8) (7) 

1. Bihar PIaIeau 18.3.13 30.8.18 117.00 8.000 0.808 14.008 
08w1opment 

2. Shrimp & FISh Culture 21.5.82 30.8 .• 85.00 4.853 0.754 9.917 
(Mu ..... ) 

3. PopuIation-VII 1.3.81 30.1.88 84.000 18.828 14.010 14.358 
(MuII--) 
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4. 

5. 

6 

7. 

(1 ) 

National Water 
Management 
(Mullistate) 
Technician Education 
(Mullistate) 
National Agriculture 
Extn. III (Multistate) 
States Road Project 
(Mullistate) 

(2) 

10.8.87 

5.12.90 

5.1.88 

2.3.89 

Banking Habit. Amongst Working Class 

(3) 

31.3.95 

30.6.98 

31.3.95 

3El.6.95 

1452. SHRI AMAL DAnA: Will the Minister of 
FINANCE' be pleased to state: 

(a) the Govemment propose to formulate any scheme 
to inculcate banking habits in the minds of working classes 
in the country; and 

(b) the percentage of labourers in coal fields, mines, 
railways, plantations, who have banking habits? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) and (b) At present, there is no proposal under 
consideration of the Govemment to formulate any scheme 
to inculcate banking habits specifically in the minds of 
working classes in the country. However, banks are having 
various deposit schemes suiting the requirements of 
various classes of the society. The data reporting system 
does not generate the information regarding the 
percentage of labourers in coal fields, mines, railways, 
plantations. who have banking habits. 

(4) (5) (6) (7) 

114.000 81.580 33.875 3.937 

211.000 67.336 17.502 27.639 

67.000 51.096 12.825 9.382 

115.000 22.630 34.153 

[Translation 1 
Excise Duty Evasions 

1453. SHRI MRUTYUNJAYA NAYAK: Will the 
Minister 01 FINANCE be pleased to refer to the reply given 
to Unstarred Question No. 2859 on August 12, 1994 and 
state: 

(a) whether the information about the evasion 01 
excise duty has since been collected; 

(b) if so, the details thereol; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) Yes, Sir. 

(b) On the basis of the details collected the assurance 
given in reply to Unstarred Question No. 2859 has been 
fulfilled on 11.11.94. A copy of the report is enclosed as 
statement. 

(c) Not applicable. 

Statement 

Question No. 
Dale & Name 
01 MP(s) 

Unstarred 
Question 
No. 2859 
dt. 12.8.94 
by 
SON. LOR. 
Kamal 
Chaudhry. 

Subject 

2 

Asking: 
ijI) whether the Govemmenl have 

received information that certain 
large and multinational companies 
get their products manufactured by 
small scale and KVIC units and 
confine themselves to stamping of 
their own brands (as in the case of 
tOilet soaps) and packing so as 10 
evede excise duty altogether; 

(b) if. so, the mode in which the 
Government propose to deal with 
the modus operandi adopted by 
theM companies to evade excise 
duty; and 

Promise 
Made 

When & How 
Fulfilled 

Reasons for 
Delay 

3 4 

EXCISE DUTY EVASION 
(a) to (c) (a) An Association has represented that some 
Intormation is large and multinational companies are 
being collected avoiding payment of excise duty by getting 
& will be laid on their soaps manufactured from small scale 
the Table of the units and thereafter stamping 01 their brand is 
House. carried out by these multinational companies. 

(b) Excise duty is imposed on manufacture of 
goods. In Central Excise Law, mere affixing 
the trade mark or brand name to an already 
manufactured article does not amount to 
manufacture. Packing/repacking 01 certain 
goods such es medicaments and detergent 
powders is specially mentioned in Schedule ~f'I 

the Central Excise Tariff Act, 1985 ~s 
amounting to manufacture. Sut no such 
mention is m~e with referen<.e to packing I 
repacking to &l:l8ps. As SU(;', no 8Kcise duty 

can lJe chargfld. 

5 

Assurance 
is being 
fulfilled 
within the 
stipulated 
period 01 
three 
months. 
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2 

(c) whether the Government 
propose to consider treat· 
ing packing of branded 
toilet, soaps, cosmetics and 
toiletry goods as part of 
processing operation for the 
purpose of excise duty as 
has been done in the case 
of detergent powder / cake? 

Wood-Based HandicraHs 

3 

1454. SHRI SHIV SHARAN VERMA: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether the Union Government have prepared a 
new policy regarding giving clearance to the projects 
relating to development of wood·based handicrafts; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI G. VENKAT SWAMY): (a) and (b) 
There is proposal to provide financial assistance for 
development of wood based handicrafts for export with 
the assistance from United Nations Development 
Programme (UNDP). The Government of India will be. the 
implementing agency and will harness its resources in the 
area of design, Product development, improved tools, and 
marketing promotion. The share of UNDP in the project 
cst will be to the tune of US $ 986,000. Under the 
proposaJ three existing Common Facility Centres will be 
strengthened and three new Common Facility Centres are 
to be established. In addition to these, four wood 
seasoning plants are to be established. 

Investment In Capital Market by Mauritius FilS 

1455. SHRI PRAKASH V. PATIL: Will the Minister of 
ANANCE be pleased to state: 

(a) whether the foreign institutional investors based in 
Mauritius have made huge investment in the Indian capital 
market by using the benefits given in the name of 
overseas investment; and 

(b) if so, the details in this regard" 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) and (b) Till December 12, 1994, 28 Entities have been 
approved by the Securities and Exchange Board of India 
as sub-accounts of registered Foreign Institutional 
Investors. The net investment made by these Mauritius 
based sub-accounts till December 9, 1994 is Rs. 1252.22 
crores. These entities are liable to be taxed in terms of 
the convention entered into between Government of India 
and the Government of Mauritius for the avoidance of 
Double Taxation and Prevention of Fiscal EvaSion. 

4 

(c) No such proposal is 
under consideration of the 
Government at this stage. 

[Translallon] 

5 

Award of National Industrial Tribunal 

1456. SHRI SANTOSH KUMAR GANGWAR: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the arrears have been paid from the date 
of implementing the award of the National Industrial 
Tribunal set up for the officers and employees of the 
regional rural banks; and 

(b) if not. the time by which the arrears are likely to 
be paid? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) ReviSed salary to the Regional Rural Bank (RRB) staff 
in the new scales of pay consequent to the 
implementation of the National Industrial Tribunal (NIT) 
Award was released with effect from 1.1.1991. However, 
the arrears prior to 1.1.1991 are not yet paid to the RRB 
staff. 

(b) The All India Regional Rural Bank Employee's 
Association have moved the Hon 'ble Supreme Court of 
India in IA. No.1 of 1993 in Writ Petition No. 132 of 1984, 
Inter-alia demanding payment of arrears to the RRB 
employees. The Hon'ble Supreme Court passed an order 
on 12th September, 1994 directing the Union of India and 
National Bank for Agriculture ahd Rural Development 
(NABARD) to prepare a scheme in consultation with the 
Employees' Association within four weeks. Government of 
India . have appointed a Committee under the 
Chairmanship of Shri K. Basu, General Manager, 
NABARD with 6 others as Members. The Committee is in 
the process of consulting the Employees' Associations. 
The matter was brought to the notice of the Hon'ble 
Supreme Court who have kindly extended the date of 
submission of the scheme on or before 31 st December, 
1994. As soon as the Committee completes consultations 
with Associations, they shall submit a report to the 
Government of India. 
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Foreign Tourists 

1457. SHRI SUSHIL CHANDRA VARMA: Will the 
Minister of CIVIL AVIATION AND TOURISM be pleased to 
state the extent to which the recent kidnappings of foreign 
nationals in Kashmir affected tourism industry during 
October and November, 1994? 

THE MINISTER OF CIVIL AVIAT!ON AND TOURISM 
(SHRI GHULAM NABI AZAD): According to the information 
available from the State Government, 578 foreign tourists 
visited Kashmir Valley during October, 1994 as compared 
to 750 tourists during October, 1993. 

Vegetable Dyeing 

1458. SHRI UDDHAB BARMAN: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Government porpose to develop 
vegetable dyeing (of clothes) in the country; 

(b) if so, the details thereof; 

(c) whether the vegetable dyeing is preferable to the 
chemical dyeing in relation to skin; and 

(d) if so, the details thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TEXTILES (SHRI G. VENKAT SWAMY): (a) Yes, Sir. 
Government propose to develop vegetable dyeing of 
clothes in the country and is giving desired encouragement 
to scientifically study the scope of using vegetable dyes for 
dyeing of natural/man-made fibre and fabncs. 

(b) Government has given grant from Ministry of 
Textiles sponsored UNDP supported prolect for studying 
the behaviour of natural/vegetable dyes on jute cotton 
blended yams. National Handloom Development 
Corporation (NHDC) had sponsored a Similar project to the 
IITs, UNCT, Bombay has also undertaken project to study 
the dyeing characteristics of vegetable dyes. 

(c) and (d) This cannot be stated with certainty as 
systematic studies on effects of natural dyes on skin are 
not available. In the case of synthetic dyes, a lot of 
information is available on the toxicity of many dyes. For 
example, many dyes with benzidene nucleus are banned in 
several countries. In one of the recent articles on natural 
dyes, it has been stated that all natural dyes are not eco-
friendly: a few exhibit toxicity. 

Imposition of Import Duties on Indian Tabacoo by US 

1459. PROF. UMMAREDDY VENKATESHWARLU: 
Will the Minister of COMMERCE be pleased to state: 

(a) whether the US authorities has imposed import 
duties on Indian tobacco; 

(b) if so, the details of the trade relations with US on 
the issue of Indian tobacco; and 

(c) the steps being taken by the Government in this 
regard? 

THE MINISTER OF COMMERCE (SHRI PRANAB 
MUKHERJEE): (a) to (c) While US has not yet effected 
any changes in the tariff structure on tabacco, a minimum 
domestic content requirement of 75% was prescribed in 
US legislation governing cigarette production in USA, in 
1993. Upon the matter being raised by interested parties 
(Indian had a third party interest), a GAD panel has ruled 
this measure not to be in conformity with US obligations . 
under GATT. 

Cali cut Airport 

1460, SHRI MULlAPPAl Y RAMCHANDRAN: Will the 
Minister of CIVil AVIATION AND TOURISM be pleased to 
state: 

(a) whether work on the expansion of the runway at 
the Calicut Airport has commenced; 

(b) the total estimated cost of this project and the 
allocation made therefor; 

(c) whether any contribution/funds have been 
received for the runway expansion or for the development 
Of Ihe airport at Calicut; and 

(d) if so, the details thereof? 

THE MINISTER OF CIVil AVIATION AND TOURISM 
(SHRI GHULAM NABI AZAD): (a) No. Sir. 

(b) to «d) The estimated cost of the project is Rs. 73.46 
crores. Out of this Rs. 60 crores will be raised by a 
Society, set up by the Government of Kerala. from I';on-
ReSident Indians and financial institutions and given as 
advance to National Airport Authority (NAA). 50% advance 
will be repaid by NAA after a period of 5 years and 
remaining 50% after 5'12 years. 

NAA has made an allocation of Rs. 2 crores in 1994-
95 and Rs. 10 crores in 1995-96 for the project 

Foreign Institutional Investors 

1461. SHRI BHUPINDER SINGH HOODA: Will the 
Minister of FINANCE be pleased to state: 

(a) since when the Government have decided to allow 
Foreign Institutional Investors to invest in India; and 

(b) the 'Sensex' at lime of permission and the 
'Sensex' at present; 

(c) the total amount brought In the core industries and 
in the consumer industries by Foreign Institutional 
Investors after such permiSSion; 

(d) whether the Government have fixed any limit for 
investment by Foreign Institutional Investors; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M. V. CHANDRASHEKHARA MURTHY): 
(a) In terms of the guidelines announced by the 
Government of India on 14th September 1992, Foreign 
Institutional Investors (Fils) registered with Securities and 
Exchange Board of India (SEBI) have been permitted to 
invest in India, 

(b) The Bombay Stock Exchange Sensex closed at 
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3274.85 points on 14.9.92. on 9.12.94 the Sensex 
closed at 3967.87 points. 

(c) According to a study undetaken by SEBI, as on 
July 27, 1994 the total investments by Fils in the core 
sector (whch includes industries like Power, Steel, 
Engineering and Construction, Telecommunication, 
Cement, Oil & Petrochemical, Mining and Metals, 
Fertilisers etc.) amounted to Rs. 3452.9 crores and that 
in the consumer goods sector (which includes industries 
like consumer Non-Durables, Food Processing, 
consumer Electronics, etc.) amounted to Rs. 587.7 
crores. 

(d) and (e) Portfolio investments in primary or 
secondary markets will be subject to a ceiling of 24% 
of the issued share capital for the total holdings of all 
registered Fils, in anyone company. The ceiling would 
apply to all holdings taking into account the conversions 
out of fully and partly convertible debentures issued by 
the company. The holding of a single FII in any 
company would also be subject to a ceiling of 5% of 
total issued capital. For this purpose the holdong of a 
single FII. 

The maximum holdings of 24% for all non-resident 
Portfolio Investments, including those of the registered 
Fils will also include NRI (Corporate and Non-corporale) 
Investments, but will not include the following: 

(A) Foreign Investments under FinanCial 
Collaborations (Direct Foreign Investments) whict. ':e 
permitted upto 51 % in all priority areas. 

(B) Investment by Fils through the follo\· fig 
alternative routes: 

(i) Offshore singlelRegional Funds. 

(ii) Global Depository Receipts. 

(iii) Euro convertibles. 

Ban on Export of Aluminium and Its Products 

1462. SHRI INDRAJIT GUPTA: Will the Minister of 
COMMERCE be pleased to state: 

(a) whether the export of indigenous aluminium 
metal has increased during the current year in 
comparison to last year; 

(b) if so, the details thereof; 

(c) whether the country is faCing acute shortage of 
aluminium for meeting the indigenous demand; 

(d) whether the Government have received any 
representation for ban on export of aluminium and its 
p.oducts made out of indigenous metal so as to 
overcome the shortage; and 

(e) if so, the action taken by the Government in this 
regard? 

THE MINISTER OF COMMERCE (SHRI PRANAB 
MUKHERJEE): (a) and (b) The value of export of 
aluminium metal and semis during April-August, 1994 
was Rs. 113 crores (Provisional). The exports during 
1993-94 & 1992-93 were Rs. 255 crores and Rs. 383 
crores respectively. 

(c) and (d) Aluminium production in the country is not 
sufficient to meet the demand. The gap in the Country's 
requirement is met through imports. 

(e) Import of aluminium metal is freely allowed. 
Besides, Customs duty on aluminium has also been 
reduced to facilitate imports. 

Master Gain (1992) scheme of UTI 

1463. SHRI A. ASOKARAJ: Will the Minister of 
FINANef be pleased to state: 

tal ,,,'lether registration of transfer of certificates of 
Masl0i Gain (1992) Scheme of Unit Trust of India 
submitted to the Registrar in May, 1993 for transfer has 
t'een tltfected and certificates retumed to the 
! 2"sferees; and 

(0\ if not, the time likely to be taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
~INANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
tal Yes. Sir, 

(b) Does not arise. 

Appeals against Awards by Labour Courts 

1464. SHRI DEVENDRA PRASAD YADAV: Will the 
Minisler of LABOUR be pleased to state: 

(a) whether the India Tourism Development 
Corporation has filed writ petititons against awards of 
Labour Courts without the approval of his Ministry; 

(b) if so, the details of such cases during 1993 and 
1994; and 

(c) the action taken or proposed to be taken by the 
Government in this regard? 

THE MINISTER OF CIVIL AVIATION AND 
TOURISM (SHRI GHULAM NABI AZAD): (a) and (b) 
ITDC has filed three writ petitions against the awards of 
Labour Courts during the said period. Details of such 
cases are given in the enclosed statement. 

(e) fTDC has sought ex-post-facto approval of the 
Government and the matter is under consideration. 
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Statement 
Details of cases filed by India Tourism Development Corporation as writ petition against the Awards of Labour Courts 

during the years 1993 and 1994 (upto Nov, 1994) 

51. Particulars of Employee(s) 
No, involved 

1, Shri N, Cheluvaraju, 
Houseman Hotel Ashok, 
Bangalore. 

2. Dr. B. C. Jain, Medical 
Officer Ashok Hotel, New 
Delhi. 

3. Shri C. Ramaiah, Sr. 
Asstt. Gd.1I Hotel Ashok 
Bangalore. 

Brief particulars of case 

Termination of serivces for 
charges of theft, fraud and 
dishonesty. 
Termination of serivces for 
loss of confidence. 

Termination of serivces for 
charges of riotours and 
disorderly behaviour, 
subversive of discipline 
etc. 

NRla proposal for setting up of Hotela 

1465. SHRI KRISHAN DUn SULTANPURI: Will the 
Minister of CIVIL AVIATION AND TOURISM be pleased to 
state: 

(a) the number of proposals received from the Non-
Resident Indians during the last year and the current year 
till November 30, 1994 for establishing hotels for tourists in 
the country; 

(b) the details of the proposals, out of the above, 
approved, state-wise; and 

(c) the details of incentives, if any, given to the NRls for 
establishing hotels for tourists in the country? 

THE MINISTER OF CIVIL AVIATION AND TOURISM 

Awards of the Labour 
Court 

Reinstatement with full 
back-wages by Additional 
Labol.w Court. BanQalore. 
Reinstatement with 
continuity of 88fVice and 
50% back wages by 
Labol.w Court, Delhi. 
Reinstatement with 75% 
back wages by Labour 
Court, Bangalore. 

Write petition filed in 

Kamataka High court 

Delhi High Court. 

Kamataka High Court. 

(SHRI GHULAM NABI AZAD): (a) to (c) Government has 
received four proposals from NRls during the years 1993 
and 1994 (Upto November) for setting up hotels at Delhi, 
Bombay, Madras and Surat involving foreign investment of 
Rs. 65.49 crores. Out of these, two proposals involving 
foreign ivnestment of Rs. 44.47 crores have already been 
approved. A statement is attached. 

To encourage investment in hotel sector incentives 
under the Income Tax Act and interest subsidy on loans 
granted by specified finanacial institutions to hotels in 1 to 
3 star and Heritage categories are available to hotel 
projects. These incentives are also available to hotel 
projects set up by NRls. 

Statement 
NRI proposals for foreign Investment approved by the Central Government In 1993 and upto November, 1994 for setting up 

hotels. 

51. Name of the Party Nature of Activity Location Foreign Status 
No. Investment 

(Rs.lakhs) 

1993 
1. Ws Pan Pacific (P) Ltd. Hotel Project Surat 24.00 Approved 

(Gujarat) 
2. Ws. Inn Realty Hotel Hotel Dev. Business Delhi, Bombay etc. 4422.60 Approved 

Venture 
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Small Savings 

1466, SHRIMATI VASUNDHARA RAJE: Will the 
Minister of FINANCE be pleased to state: 

(a) whether steps have been taken by the 
Govemment to promote small savings; 

(b) if so, the details of the small saving schemes 
introduced in every State; and 

(c) the incentives provided under each scheme? 
THE MINISTER OF STATE IN THE MiNISTRY OF 

FINANCE, (SHRI M,V. CHANDRSHEKHARA MURTHY): 
(a) Yes, Sir. 

(b) and (c) Details of the small savings schemes and the 
incentives provided have been indicated in the enclosed 
statement. 

Statement 

Small Savings Schemes 

S,No, Name of Scheme Rate of interest per 
annuam 

1. 

2, 

3, 

4. 

5. 

6. 

7. 

8. 

9. 

@Post Office Savings 5.5% simple (Individual 
Account Account) 
"Post Office Recurring 12,5% compounded 
Deposit (5 years) quality (Maturity value is 

Rs. 20.20 for Rs. 10 
denomination) 

"Post Office Monthly 
Income Scheme 
(6 years) 

"Post Office Time 
Deposit 
(a) 1 year Deposit 

10,5% 
(b) 2 year Deposit 

11.00% 
(c) 3 year Deposit 

12.00% 
(d) 5 year Deposit 

12.5% 

""National Savings 
Certificate, VIII Issue 
(6-years) 

13% payable monthly 
plus bonus at 10% of 
deposit at the end of 6 
years. 

Interest compounded 
Quarterly and 
payable annually 

12% Compounded 
halfyear1y (maturity value 
is Rs. 201,50 for Rs. 100 
denomination) 

""National Savings 11 % 
Scheme 1992 
@Deposit Scheme for 10% payable half-yearly. 
Retiring Govt. 
Employees 
@Deposit Scheme for 10% payable half-yearly, 
Retiring Employees of 
Public Sector compaines 

Indira Vikas Palra 
(5 % years) 

Amount doubles in 
5 '12 years 

S.No. Name of Scheme Rate of interest per 
annuam 

10, Kisan Vikas Patra Amount doubles in 
(5 1fz years) 5'12 years 

11. @Public Provident 12% 
Fund Scheme (15 years) 

" Benefit available under Section SOL of Income Tax Act. 
•• Benefit available under Sections 88 & 80L of Income Tax Act. 
@ Interest completely tax-free 

In case of PPF, benelrt under Section 88 is also available. 

Revival of Jute Mills 

1467. SHRI R. SURENDER REDDY Will the Minister 
of TEXTILES be pleased to state: 

(a) the number of the nationalised Jute mills presently 
run by the National Jute Manufacturing Corporation 
(NJMC), state-wise; 

(b) whether NJMC IS at present facing a resource 
crunch and is not in a pOSition to run these mills; 

(c) if so, the details thereof; 

(d) whether the Government have any rehabilitation 
package programme for revival of the jute mills under 
NJMC; 

(e) if so, the details thereof and the amount of funds 
required for revival of these jute mills; 

(f) whether the matter regarding the revival of these 
mills had been referred to the Board for Industrial and 
Financial Reconstruction (BIFR); and 

(g) if so, the recommendations of BIFR in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI G. VENKAT SWAMY): (a) to (g) Six 
nationalised jute mills are under the National Jute 
Manufacturers Corporation (NJMC). Five jute mills or 
located in and around Calcutta and 1 at Katihar (Bihar). 
Out of Rs, 26 crores provided in BE 1994-95, Rs. 23,82 
crores have already been sanctioned to NJMC as loan for 
meeting its losses, Due to continued cash losses and 
complete erosion of net worth, NJMC has been referred to 
the Board of Industrial and Financil Reconstruction (BIFR), 
The BIFR has declared the NJMC as a sick company and 
appointed IRBI as an Operating Agency to examine the 
turn around scheme. The BIFR has already held three 
hearings. The Indian Jute Industries Research Association 
(IJIRA) has submitted a report for turn around strategy/ 
modernisation/rationalisation of NJMC, Its implementation 
involves grants of reliefs to be provided already provided 
but to be written off by the Government to the extent of Rs, 
1165 crores, The report is under active consideration of the 
Operating Agency and Government. 
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Tourlata to Jammu and Kashmir 

1468. SHRI P.C. CHACKO: Will the Minister of CIVIL 
AVIATION AND TOURISM be pleased to state: 

(a) whether a large number of tourists have visited 
Jammu and Kashmir during 1993 and 1994 upto 
November, 30; 

(b) whether the above figures also include domestic 
tourists; 

(c) the details of parts (a) and (b) above separately 
during each month; 

Month 

January 
February 
March 
April 
May 
June 
July 
August 
September 
October 
November 
December 

Total 

N.A. = Not Available 

Domestic 

106236 
97956 

239519 
343186 
365153 
520386 
253919 
187826 
294568 
388006 
238244 
258769 

3293768 

1993 

Foreign 

502 
350 
325 
567 
608 

2320 
4767 
6331 
2952 
1112 
385 
625 

20844 

(d) and (e) The police and Para Militry Forces do 
maintain great vigil on the terrorism activities in the State. 
However. no police cover is given to individual tourists. 

Local purchases by Government Departments 

1469. SHRI RAJNATH SONKAR SHASTRI: Will the 
Minister of FINANCE be pleased to state: 

(a) whether instances of serious irregularities have 
come to the notice of the Government in purchase 
procedure for local purchase followed by the organisations 
under the Government and the Government Department; 

(b) if so, the details thereof; and 
(c) the action taken on those who commilleed the 

irregularities? 
THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI M.V. CHANDRASHEKHRA MURTHI): (a) 
The procedure for the purchase of stores for public serivce. 
has been laid down in the General Financial Rules. 
MinistriesIDepartments of the Government are required to 
follow the stipulated procedure. No case of irregularity, in 
the purchase procedure, as laid down in the General 
FinanCial Rules, has been brought to the notice of this 
Ministry. 

(d) whether these tourists are provided proper security 
coverage from entry point of Jammu and Kashmir and uptill 
tourists destinations; and 

(e) if so, the details thereof and if not. the reasons 
therefor? 

THE MINISTER OF CIVIL AVIATION AND TOURISM 
(SHRI GHULAM NABI AZAD): (a) to (c) The statistics of 
month-wise tourist traffic to Jammu and Kashmir during 
1993 and 1994 as furnished by the State Government are 
as given below:-

1994 

Total Domestic Foreign Total 

106738 159300 277 159577 
98306 92649 1008 93657 

239844 263052 494 263546 
343753 354603 792 355395 
365761 415679 742 416421 
522706 520072 2028 522100 
258686 254435 7032 261467 
194157 366297 7570 373867 
297520 292273 3123 295396 
389118 377544 901 378445 
238629 N.A. N.A. N.A. 
259394 N.A. N.A. N.A. 

3314612 3095904 23967 31191m 

(b) and (e) In view of reply to (a) above. questions do 
not arise. 

Re-orlentatlon of Training programmes In ITIa 

1470. SHRI SUDHIR GIRl: Will the Minister of 
LABOUR be pleased to state: 

(a) whether there is any programme to re-corient the 
training programme in the ITls to suit the requirement of 
the agro-based and food processing industries; and 

(b) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE 
MINISTER OF STATE OF THE MINISTRY OF COAL 
(SHRI P.A. SANGMA): ,a) There is no proposal under 
consideration of the National CounCil for Vocational 
Training (NCVT) at present to reorient the training 
programme in the IT Is to specifically suit the requirement 
of the agro-based and food processing industries. 

(b) Does not arise. 
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[Translation] 

Air-Conditioned Taxis 
1471. SHRI MANJAY LAL: Will the Minister of CIVIL 

AVIATION AND TOURISM be pleased to state: 
(a) whether the Government have conducted any 

study regarding the structure of taxi and other transport 
facilities available in the development countries for the 
benefit of tourists; 

(b) the steps, if any, being taken up by the 
Government to encourage the institutionalised air-
conditioned taxis and other vehicles; 

(c) whether the ara of liberalisation, a liberal licensing 
policy has been formulated fOf air-conditioned taxis and 
other vehicles; 

(d) if so, the details thereof; and 
(e) if not, the reasons therefor? 
THE MINISTER OF CIVIL AVIATION AND TOURISM 

(SHRI GHULAM NABI AZAD): (a) to (e) Some steps taken 
to improve tourist transport sector are: 

1. To encourage setting up of Rent-A-Car industry under 
the foreign collaboration scheme of the Secretariat of 
Industrial Approvals, Ministry of Industry. 

2. Approved Travel Agents, Tour Operators, Tourist 
Transport OperatOfs and hoteliers allowed import of air-
conditioned cars/coaches at a concessional rate of 
customs duty. 

3. To facilitate interstate tourist transport in India, tax 
structure rationalised under the All india Permit for Tourist 
Transport Operators Amendment Rules, 1993. 

However, no study has been conducted regarding the 
structure of taxi and other transport facilities available in 
the developed countries. 
[English] 

Minerai Export from Gujarat 
1472. SHRI HARIBHAI PATEL: Will the Minister of 

COMMERCE be pleased to state: 
(a) the details of minerals exported from Gujarat 

during each of the last three years; 
(b) the income earned by the State Government 

thereof; and 

(c) the steps being taken by the Government for the 
development of the mining industry in the State? 

THE MINISTER OF COMMERCE (SHRI PRANAB 
MUKHERJEE): (a) and (b) The main minerals exported 
from Gujarat are bauxite and salt. State-wise export 
statistics are not maintained. 

(c) The National Mineral Policy announced in 
March,1993 has dereserved all the 13 minerals which were 
hitherto exclusively reserved fOf exploitation by the public 
1I8CtOr. The minerals 10 dereserved are iron ore, 
manganese, chrome, suIphu~. gold. diamond. copper, lead, 
zinc, moIybdnum. tungsten, nickel and platinum group of 
minerals. 

Consequential amendment in the Mines and Minerals 

(Regulation and Development) Act, 1957 have been 
enacted. Any company registered in India as defined in 
Sub-Section· I of the Section 3 of the Companies Act, 1956 
is eligible for grant of Prospecting Licence and Mining 
lease in respect of minerals. More powers have been 
delegated to State Governments to facilitate mineral 
development. 

These changes have been made to attract private 
investment both domestic and foreign and latest state of 
art technology in the mineral sector so as to speed up the 
pace of mineral development in the country. 
{Translation} 

Employment 
1473. SHRI PANKAJ CHOWDHARY: 

SHRI RAM PAL SINGH: 
SHRI BRIJBHUSHAN SHARAN SINGH: 
DR. RAMESH CHAND TOMAR: 

Will the Minister of LABOUR be pleased to state: 
(a) whether the Government propose to declare the 

right to employment as a fundamental right; 
(b) if so, the details thereof; and 
(c) the time by which the necessary legislation will be 

enacted? 
THE MINISTER OF STATE IN THE MINISTRY OF 

LABOUR AND HOLDING ADDITIONAL CHARGE OF 
MINISTER OF STATE OF THE MINISTRY OF COAL 
(SHRI P.A. SANGMA): (a) No Sir. 

(b) and (c) Do not arise. 

[English} 

Ceiling on Export of Seeds 
1474. SHRI SOBHANADREESWARA RAO VADDE: 

Will the Minister of COMMERCE be pleased to state: 

(a) whether the Government have imposed ceiling on 
the grant of permits for export of some varieties of seeds in 
1993·94 and 1994-95; 

(b) if so, the details of varieties of seeds for which 
there is a quantitative ceiling with the reasons therefor; 

(c) whether the Government propose to liberalise the 
present policy or undertake a periodic review to eliminate 
such quantitative ceiling or total ban on export; and 

(d) if so, the details thereof? 

THE MINISTER OF COMMERCE (SHRI PRANAB 
MUKHERJEE): (a) to (d) Certain specified seeds and 
planting materials featuring at serial No. 20, of Part·n, 
Chapter XVI, at the Export & Import Policy 1992·97 are 
restricted items which can be exported only under licence. 

Exports of seeds, which are treated as commodities 
such as HPS groundnut, sesame and safflower are allowed 
freely, while export of niger saed is canalised through 
National Agricultural Cooperative Marketing Federation at 
India Ud. (NAFED). Tribal Cooperatiw .• Marketing 
Federation of India Ltd. (TRIFED) and National Dairy 
Development Board (NDDB). Export licences were issued 
for 21,OOOMTs of castor seed in 1993·94; in 1994·95, such 
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loanees an  proposed to be granted for 25,000 MTs of this 
oommodty. Quantitative oaHinga for othar oil aeeds have 
also been reieaaed as under:

1993*94 1994-95

Mustard seed and rape 50,000 M T 50,000 MT
seed.
Sunflower seed. 50,000 M T 50.000 M T

The restrictions on export have been imposed with a 
view to meeting domestic requirements. The provisions of 
the ExJm Policy are periodically reviewed.

Revival Package for Sick Units

1475. SHRI TA R IT  BARAN TOPDAR:
SHRI A JO Y  M UKHOPADHYAY:
SHRI BASUDEB ACHARIA:
SHRI HARADHAN ROY:

WiU the Minister of FINANCE be pleased to state:

(a) whether a number of revival package of PCUs are 
pending for approval owing to Govenrment’s non­
commitment towards providing necessary funds as 
“Promoter";

(b) whether the BIFR has taken exception to such role 
of the Government as “Promoter" in respect of the PSUs 
referred to BIFR;

(c) whether the BIFR has declined to extend further 
time to the “Promoter" in respect of Central Public Sector 
Undertakings on the above account indefinitely; and

(d) if so, the details thereof and the remedial 
measures proposed to be taken in the regard?

TH E  MINISTER O F S TA TE  IN TH E  MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA M URTHY):
(a) to (d) The Board for Industrial and Financial 
Reconstruction (BIFR) has reported that as on 31.10.1994, 
the position of the reference of public sector undertaking 
(both Central and State) was as under:

Central State
1. References 51 66

registered
2. Dismissed as non* 2 21

maintainable
3. Rehabilitation 4 7

Schemes approved/
sanctioned

4. Windlng-up 3 5
recommended to the
concerned High 
Courts

5. Draft schemes 2 5
circulated

6. WkMng up notice 5 8

7. Under inquiry 34 20
8. Stay ordered by 4 —

Courts

At per the provisions of Sick industrial Companies

5— 235 LSS/95

(Special Provisions) Act, 1965 (SICA), the BIFR haa to 
explore different alternatives for revival of a sick industrial 
company before forming an opinion that it is just and 
equitable that the Company be wound up. BIFR has also 
to give a reasonable opportunity to all concerned, including 
the Administrative Ministry/State Government and the sick 
compnay, to be heard. Any request received for grant of 
further time has also to be considered by the BIFR. 
Furhter, in the case of certain sick Public Sector 
Undertakings (PSUs), BIFR has on request granted time to 
the Administrative Ministry/State Government and the 
company concerned to give their final views on issues like 
induction of additional funds and allied matters, which are 
essential to reach a final decision as to revival or, in the 
alternative, closure. In some cases of PSUs, BIFR has 
asked the operating agencies to explore the possibilities of 
change of management.

Government have set up a Group o* Ministers to 
periodically review the performance of PSUs, particularly 
sick enterprises. The functions of the Group of Ministers 
include, inter-aha, to consider in respect of cases of sick 
PSUs referred to the BIFR, the proposed package of relief 
to be presented to the BIFR and give directions and 
guidelines to Ministries for taking a stand or making a 
commitment on behalf of Government of India before the 
BIFR.

Sick Jute Mllia of Weat Bengal

1476. SHRI AMAR ROYPRADHAN : Will the Minister 
of TAXTILES be pleased to state:

(a) whether the Union Government have received any 
proposal from the Government of West Bengal to take over 
sick jute mills in that State;

(b) if so, the names of such jute mills;

(c) the action taken or proposed to be taken by the 
Government in this regard; and

(d) the names of jute mills taken over so far by the 
Government?

TH E MINISTER OF S TA TE  O F TH E  MINISTRY O F 
TEX TILES (SHRI G. VENKAT SWAMY): (a) No. Sir.

(b) Does not arise.

(c) Does not arise.

(d) Government of India has so far taken over six jute 
mills in the country of which five are in the State of West 
Bengal, i.e., Alexandra, Khardah, Kirmison, National and 
Union and one the State of Bihar (RBHM), All these six 
jute mills have been vested with NOM C in 1980.

Cut In Military Expenditure

1477. SHRI BALRAJ PASS!:
SHRI BOLLA BUU.I RAMAIAH:
SHRI O. VENKATESW ARA RAO:

WiU the Minister of FINANCE pissed to sU -

(a) whe*. the World Bar.' * asked U M  wRa m l  
Pakistan to cut military expend<1ure;

(b) if so, the details thereof; and
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(c) the response of Indian Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) No, Sir, 

(b) and ,(c) Does not arise. 

rea Production 
1478. DR. VASANT NIWRUTII PAWAR: 

SHRI UDDHAB BARMAN: 

Will the Minister of COMMERCE be pleased to slale: 

(a) whether there is excess tea production in Ihe 
country during each ot the last three years; 

(b) if so, the details thereof; 

(c) whether excess production lead 10 slump in Ihe 
domestic market price of tea; 

(d) if so, whether the Assam Tea companies are 
contemplating stoppage of tea produciton to sustain price 
level; and 

(e) if so, the steps being taken by the Governmenl in 
this regard? 

THE MINISTER OF COMMERCE (SHRI PRANAB 
MUKHERJEE): (a) and (b) Production of tea during the 
past three years has been as indicated below: 

Year 

1991-92 
1992-93 
1993-94 

Production 
In MN. Kgs. 

738.58 
721.09 
753.53 (Estimated) 

(c) As a result of higher production of tea coupled with 
lower intake of India lea by Russia, Iran and CIS countries, 
prices of teas at major auction centres have shown a 
decline. 

(d) No, Sir. There were unconfirmed reports of North 
Indian Tea industry deciding to halt production in North 
East India from December, 1994 liII next season, This has 
however since been repudiated by the industry. 

<e) Does not arise. 

Production of Rubber 
1479. DR. ASIM BALA: 

PROF. K.V. THOMAS: 

Wit the Minister of COMMERCE be pleased to state: 

(a) the total production of rubber during each of the 
last three years In the country, State-wiae; 

(b) the total requlntment of nj)ber dl.Wing the current 
year in the country, industry-wiIe 

(c) whether the Government have any proposal to 
import natural rubber durtng the current year; and 

Cd) If so, the details thereof and the reasons therefor? 

THE MINISTER OF COMMERCE (SHRt PRANAB 

MUKHERJEE): (a) the total production of rubber for the 
last three years in the country, state-wise. 

StatelUT 1991-92 1992-93 1993-94 
(Tonnes) 

Kerala 343,109 368,648 408,311 
Tamil Nadu 13,975 14,250 14,720 
Karnataka 7,260 7,910 8,626 
Tripura 1,600 1,740 2,351 
A&N Islands 485 515 539 
Assam 148 198 301 
Meghalaya 45 93 109 
Goa 89 89 106 
Mizoram 5 3 51 
Manipur 12 14 19 
Arunachal 12 19 16 
Pradesh 
Maharashtra 5 11 11 

366,745 393,490 435,160 

(b) The total estimated requirement of rubber for 
1994-95 as follows: 

1994-95 (tonnes) 
(Estimate) 

Automobile tyres & Tubes 
Cycle tyres & tubes 
Camel back 
Footwears 
Belts & hoses 
Latex foam 
Cables & wires 
Battery boxes 
Dipped goods 
others 

(c) No. Sir. 
(d) Does not arise. 

Joint Ventures with Cube 

213,000 
67,300 
31,500 
50,800 
33,600 
27,400 

1,400 
1,500 

24,300 
34,100 

485,000 

1480. SHRI GEORGE FERNANDES: Will the Minister 
of COMMERCE be pleased to state: 

(a) whether Cuba has offered special concession in 
terms of greater equity participation with more than 
51 per cent shares to Indian investors seeking to set up 
joint ventures in that country; 

(b) if so, the details thereof; and 
(c) the reaction of the Government thereon? 
THE MINISTER OF COMMERCE (SHRI PRANAB 

MUKHERJEE): (a) to (c) No specific offer on greater equity 
participation with more than 51 per cent shares to Indian 
investors for setting up joint ventures in Cuba. has been 
made. However, in a document of MBuainess Opportunities 
in CubaM , it has been mentioned that in the case of joint 
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ventures, foreign financing may exceed Cuban 
participation where it may be deemed appropriate. 
The information concerning joint venture opportunities 
has been disseminated through the concerned 
association of industries. 

Welfare of Cine Workers 

1481. SHAI TARA SINGH: Will the Minister of 
LABOUR be pleased to state: 

(a) the details of the welfare activities undertaken 
by the Govemment for cine workers during the last 
three years; 

(b) the details of representations received from 
cine workers for providing better welfare; and 

(c) the action taken thereon? 
THE MINISTER OF STATE OF THE MINISTRY 

OF LABOUR AND HOLDING ADDITIONAL CHARGE 
OF THE MINISTER OF STATE OF THE MINISTRY 
OF COAL (SHRI PA SANGMA): (a) Due to 
resource Constraints the benefits to the Cine Workers 
from Cine Workers Welfare Fund have been restricted 
to financial assistance towards education for the 
children of cine workers and financial assistance for 
treatment of Cancer and Heart diseases in respect of 
cine Workers and their family members, who are also 
being provided medical treatment from dispensaries! 
hospitals set up under the other Welfare Funds, 
wherever available. 

(b) and (c) Some representations have been 
received from Cine Workers Associations for 
increasing the welfare facilities to cine workers. In 
order to augment the resources position for 
expanding welfare activities for cine workers, the cess 
on feature films has been raised with effect from 
13.10.1994. 

Internal Work Study Units 

1482. SHRI RAJ NARIAN: Will the Minister of 
FINANCE be pleased to state: 

(a) whether there is any monitoring of the work 
done to effect economy by the Internal Work Study 
Units in various Ministries of the Government of 
India; 

(b) If so, the achievements made by such units 
during the years 1992, 1993, and 1994, Ministry-wise; 

(c) whether the finding reports of these units 
about staff reduction are being implemented by their 
administrative ministries strictly; 

(d) if not, whether the Government propose to 
take some tough measures to achieve the object of 
effecting economies in Government offices; 

(e) if so, the details thereof: and 
(I) if not, the reasons therefor? 
THE MINISTER OF STATE IN THE MINISTRY 

OF FINANCE (SHRI M.V. CHANDRASHEKHARA 

MURTHY): (a) to (c) Internal Work Study Units have 
been set up in various MinistrieslDepariments to, 
inter alia, study organisational structures, work 
methods and procedures, performance standards and 
norms, staffing patterns etc. Any resultant economy 
arising out of individual studies, is to be effected by 
the concerned MinistrieslDepartments. No central 
monitoring is done in this regard by the Ministry of 
Finance. 

(d) to (I) Keeping the Government expenditure 
under control is a continous exercise. Instructions are 
issued in this regard from time to time. These 
instructions include reduction in posts, inexpenditure 
on petroVdiesel, telephones etc. 

Forex Reserves 

1483. SHRI CHETAN P.S. CHAUHAN: Will the 
Minister of FINANCE be pleased to state: 

(a) the total forex reserves at the end of 
October and during the last three years on same 
date; and 

(b) the steps taken by the Government to 
manage the huge foreign exchange reserves currently 
available? 

THE MINISTER OF STATE IN THE MINISTRY 
OF FINANCE (SHRI M.V. CHANDRASHEKAHRA 
MURTHY) (a) the total forex reserves including Gold 
and SDRs at the end of October this year and 
during the last three years on the same date is 
given below: 

(US $ million) 

1991 1992 1993 1994 

5,920 8,995 , 1,825 23.993 

(b) Various steps have been undertaken to 
moderate the monetary impact of the large foreign 
exchange reserves. These were as follows: 

(i) Phasing out automat:c monetisation of the 
budget deficit over time; 

(ii) undertaking open market operations in terms 
of sales of Government securities; 

(iii) increasing the cash reserves ratio for banks; 

(iv) altering interest rates on non-Resident Indian 
deposit Schemes so as to align them with 
international interest rate structure; 

(v) closer monitoring of inflows under Euro issues 
and larger retention of foreign exchange earnings 
abroad and their use for improts of capital goods. 
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Rehabilitation of Bonded Labour 

1484. SHRIMATI MALINI BHATTACHARYA: 
SHRI AJOY MUKHOPADYAY: 
SHRI SHIVRAJ SINGH CHAUHAN: 

Will the Minister of LABOUR be pleased to state: 

(a) whether the Government have released the 
matching grant to the State for the rehabilitation of bonded 
labourers under the centrally sponsored scheme; 

(b) if so, the details thereof during each of the last 
three years, State-wise; 

(c) the details of the unutilited amount surrendered by 
the State Govemment, State-wise; and 

(d) the number of bonded labourers freed and 
rehabilitated, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE 
MINISTER OF STATE OF THE MINISTRY OF COAL 
(SHRI P.A. SANGMA): (a) Yes, Sir. 

(b) The details of Central shares 0: assistance 
released to the State Govemment under Centrally 
SpotlSO(ed Scheme for rehabilitation of bonoed labourers 
during last three years, Stale-wise, is as under: 

Name of Stale 

----
Andhra Pradesh 
Bihar 
Kamataka 
Keraia 
Orissa 
~jasthan 
Tamil Nadu 

Total 

(c) NIL. 

1991-92 

3.28 

3.28 

Year (Rs. in lakhs) 
1992-93 1993-94 

26.60 10.41 
11.12 6.18 

17.49 
.03 
.75 

5.67 .69 
.59 

43.39 29.14 

(d) A Statement is enclosed. 

Statement 

DetailS of Bonded Labourers released and 
rehabilitated. 

Name of the 
State 

No. of Bonded Labourers 

Andhra Pradesh 
Bihar 
Kamataka 
Madhya Pradesh 
Orissa 
Rajasthan 
Tamil Nadu 
Maharashlra 
Uttar Pradesh 
Kerala 
Haryana 
Gujarat 

Total 

Released 

36,289 
12,986 
62,708 
12,804 
49,971 

7,478 
38,886 

1,382 
27.489 

823 
544 

64 

2,51,424 

Pension Scheme 

Rehabilitated 

27,333 
11,843 
54,960 
11,897 
46,800 

5,953 
39,054 

1,300 
27,469 

710 
21 
64 

2,27,404 

'485. KU'.,.IARI MAMATA BANERJEE: 
SI-iRI ATAL BIHARI VAJPAYEE: 
SHRI K. MURALEE DHARAN: 
SHRIMATI CHANDRA PRABHA URS: 
SHRI RAM KAPSE: 
SHRI SANTOSH KUMAR GANGWAR: 

Will the Minister of LABOUR be pleased to state: 

(a) the present status of the proposed pension 
scheme for EPF subscribers; 

(b) the reasons for delay in implementing the scheme; 
and 

(c) the lime by which it is likely to be implemented? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE 
MINISTER OF STATE OF THE MINISTRY OF COAL 
(SHRI P.A. SANGMA): (a) to (c) The Bill to amend the 
EPF & MP Act, 1952 for empowering the Central 
Government to frame a suitable Pension Scheme for the 
EPF subscribers was introduced in the Rajya Sabha on 
29th March, 1993. Formulation and implementation of the 
proposed scheme has been delayed because the Bill is till 
pending before the House. As the proposal involves 
amendment of the Act, it is difficult to indicate any time 
limit in this regard. 

Confiscation of Agar 

1486. SHRI PRABHU DAYAL KATHERIA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the customs authorities had confiscated 
the rare wood MAgar" and its oil from Indira Gandhi 
International Airport on August 1 0, 1994 amounting to 
lakhs of rupees; 
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(b) if so, whether the Government have conducted 
any inquiry in this regard; 

(c) if so, the findings of the inquiry; 
(d) if not, the reasons therefor; and 
(e) the steps taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) The Customs officials of Indira Gandhi International 
Airport seized Agarwood and Agarwood oil weighing 6,120 
kgs. and 16,123 kgs. respectively totally valued at Rs. 
12,24,900.-' on 7.8.94 from a passenger's baggage. A 
show cause Notice for confiscation and peval action, has 
been issued. 

(b) to (d) Yes, Sir. Enquiries have revealed that two 
invoices produced by the passenger were false. Passenger 
Shri Sonu Ram attempting to smuggle Agarwood and 
Agarwood oil has been arrested. 

(e) Anti smuggling agencies at the international 
airports are alert to detect and prevent all smuggling 
including smuggling of wild life and flora. 

Overhauling of Aircraft Engines 

1487. DR. VISWANATHAM KANITHI: Will the Minister 
of CIVIL AVIATION AND TOURISM be pleased to state: 

(a) whether the Air india has recently awarded the 
National Industrial Development Corporation Limited, the 
contract for planning, designing, engineering and 
maintenance facilities for overhauling of aircraft engines at 
Bombay; 

(b) if so, the details thereof including expenditure 
involved in the project; 

(c) whether any financial assistance is proposed to be 
given by the Government to the NIDC in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF CIVIL AVIATION AND TOURISM 
(SHRI GHULAM NABI AZAD): (a) and (b) In October, 1994 
Air India appointed the National Industrial Development 
Corporation Umited as Project Management Consultant on 
a deposit work basis for Pratt and Whitney 4056 engine 
overhaul facility project at Bombay. The cost of the project 
is Rs. 13.50 crores, approximately. 

(c) and (d) Air India will pay 4.47% of the project cost 
to NIDC as consultancy fees. 

(Translation] 

Prime Minister's Rozgar YoJana 

1488. SHRI CHHEDI PASWAN: 
SHRI P. KUMARASAMY: 
SHRI DEVI BUX SINGH: 
SHRI HARADHAN ROY: 
SHAI A. CHARLES: 
SHRI BHOGENDRA JHA: 

WII the Minister of ANANCE be pleased to state: 
(a) the number of unemployed youth who have been 

sanctioned loan by the public sector banks since the 
introduction of Prime Minister's Rozgar Yojana (PMRy) 
alongwith the amount disbursed to them, State-wise; 

(b) whether some loan applications are still pending 
with banks; 

(c) if so, the steps taken to expedite disposal of such 
loan applications; 

(d) whether there is any proposal to increase the loan 
amount provided under the above scheme; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M,V, CHANDRASHEKHARA MURTHy): 
(a) The information is being collected and will be laid on 
the Table of the House to the extent available. 

(b) Reserve Bank of India (RBI) has reported that the 
receipt of the loan applications and sanction/disbursement 
thereof is a continuous process throughout the year and 
hence at any point of time some applications will be 
pending, 

(c) The advances under PMRY was treated as priority 
sector lending and as per the extent guidelines of RBI, all 
loan applications upto a credit limit of Rs. 25,0001- should 
be disposed of within a fortnight and those over 
Rs, 25,000/- within 8 to 9 weeks by the banks. The banks 
have been advised to dispose of the applications received 
under PMRY scheme within this prescribed time. 

(d) No, Sir. 

(e) Does not arise, 
[English] 

External Concessional Aid 

1489. SHRI N, SREENIVASA PRASAD: Wilt the 
Minister of FINANCE be pleased to state: 

(a) whether the attention of the Government has been 
drawn to the news item captioned "Concern ovet' fall in aid 
to India" as reported in 'Statesman' dated October 16, 
1994; 

(b) if so, whether concessional aid to India from 
foreign countries has stopped; 

(c) if so, the reasons therefor; 

(d) whether it will have any impact on the economy of 
the country; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHy): 
(a) Yes. Sir. 

(b) Government of India continues to receive 
concessional aid from foreign countries and multila,eraI 
institutionS. 

(c) '0 (e) Do no' arise. 
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(Translation) 

Excise Duty Outstanding 

1490. SHRI ARJUN SINGH YADAV: 
SHRI MOHAMMAD ALI ASHRAFFATMI: 
SHRI P. KUMARASAMY: 

Will the Minister of FINANCE be pleased to state: 

(a) the names of the companies against whom 
maximum amount of excise duty is outstanding; 

(b) the total amount outstanding against these 
companies; and 

(c) the steps being taken by the Government for the 
recovery of the amount outstanding? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) to (c) The infonnatin is being collected and will be laid 
on the Table of the House. 

(English) 

Strike In Banks 

1491. SHRI ANNA JOSHI: 
SHRI CHANDRESH PATEL: 

Wi" the Minister of FINANCE be pleased to state: 

(a) the number of strikes faced by banking Industry 
since May, 1994 till now; 

(b) the reasons therefor; 

(c) the demands of the banks employees; and 

(d) the action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
~a) \OO\&r\ ~Y.s' ~ation ~\BA\ has re\)Of!ed that thete 
"t\a.~ ~ '\ntee a\\ \\ 'l\a <::'\I'I~es 't>'1 't>an\l. emp\oyees since 
May 1994 viz. on 5tr. .."iay, 11th May and 29th September. 
1994. 

(b) and (c) Reasons tor resorting to strikes by the 
employees in banking industry were, mter alia. against 
alleged privatisation of banks. for grant of incrementslfixed 
personal allowance to officers on account of 
computerisation and for early wage revision. 

(d) IBA/Government has assured the banks' unions 
time and again that there is no move 10 privalise public 
sector banks and that lheir public sector character would 
not be compromised. They have also assured them that 
there is no threat to their jobs and job security. This 
position had also been explained personally by the Finance 
Minister in 'his meeting with the leade.rs of the Central 
Trade Unions on 29.1.1994. Further, the IBA has since 
signed a Memorandum of Understanding with the major 
trade unions on wage revision on 8.10.1994 providing for 
an overal incntase in wage bill to the tune of 10.5% 
costing the banking industry Rs. 388 crores per annum in 
respect of the Award Staff employees in the public sector 
banks. Similar diSCussions with offteefS associations in the 
batti'Ig inclJstry are in progress. 

{Translation] 

Balance of Payment and Balance of Trade 

1492. DR. LAL BAHADUR RAWAL: 
SHRI RAJVEER SINGH: 

Will the Minister of COMMERCE be pleased to state: 

(a) the countries with which balance of paymentllrade 
balance has been in favour of India during 1993-94; 

(b) the countries having surplus and deficit trade 
balance with India during the above period; and 

(c) the steps being taken by the Government to bring 
favourable balance of trade for India with countries with 
whom the trade balances are in deficit? 

THE MINISTER OF COMMERCE (SHRI PRANAB 
MUKHERJEE): (a) and (b) India's balance of payments is 
compiled for only a limited number of countries. Data on 
the balance of payments are available upto 1990-91 only. 
As regards balance of trade. the major countries with 
which India had a surplus during 1993-94 are: Bangladesh. 
Hongkong, Italy. Japan. Netherlands. Russia. Singapore. 
U.S.A. etc. The major countries with which India had a 
defiCit In the balance of trade accounting for a major 
percentage of the country's trade deficit are Australia. 
Belgium, Denmark. France. Germany. Iran. Nigeria, 
Republic of Korea. the U.K. etc. 

(c) In order to increase exports, the Government have 
taken major steps for liberalisation of trade which include 
flexibility in export linked imports. reduction in import 
licensing. removal of procedural irritants through 
simplification of policy and procedures and pruning of 
negative list of exports. Export promotion is a continuous 
and ongoing process and a collaborative effort between 
Government and trade and industry. All possible steps are 
taken to boost exports in consutta\ion with trade and 
\ndustry. ine States are also been increasingly involved in 
the export promotion process through schemes like EPIP 
etc. 

Gatt Agreement 

1493. SHRI NARAIN SINGH CHAUDHARI: 
SHRI SOBHANADREESWARA RAO; 
SHRI SIMON MARANO I : 

Will the Minister of COMMERCE be pleased to state: 

(a) the details of impact of Dunkel proposals on Indian 
agriculture, subsidies, level of import conlent in 
consumption. scrapping of public distribution system. 
intellectual property rights and seed patenting; 

(b) the reaction of the Government in respect of each 
of the items mentioned above; and 

Ic) the steps taken by the GovernmtWlt to ameliorate 
there adverse impacts? 

THE MINISTER OF COMMERCE (SHRI PRANAB 
MUKHERJEE): Ca) to Cc) The thrust of the Agreement on 
Agriculture is to recJuee trade distorting subsidies and \0 
liberali.. trade in agricultural product. by reducing tariff 
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and non tariff barriers. As regards intellectual property 
rights our laws are mostly at par with international 
standards. We will be required to amend our patents law in 
accordance with the transition arrangements. We would 
need to consider fresh legislation in respect of 
geographical indications, layout designs of integrated 
circuits and undisclosed information. While there is no 
obligation to provide for patenting of seeds, a suigeneris 
system of plant variety protection needs to be provided. 

India has not undertaken any reduction commitments 
in respect of the domestic support to agriculture, nor has it 
taken any commitment on minimum market access. Thus 
the agreement does not affect our policies and 
programmes for the development of agriculture. The public 
distribution system is also not affected. Plant variety 
protection, as it does not affect the rights of farmers to re-
plant and exchange seeds on the rights of researchers, 
would be in our own interest. The TRIPs Agreement 
provides a transition period and safeguards to deal with 
any abuse of intellectual property rights. 

The Uruguay Round results on the whole would be 
advantageous to us in increasing our exports. 

Value Added Tax System 

1494. SHRI MOHAN SINGH (DEORIA): 
SHRI TARA SINGH: 
SHRI BRAHMANAND MANDAL: 
SHRI PAWAN KUMAR BANSAL: 
SHRI MANORANJAN BHAKT A: 
SHRI MRUTYUNJA YA NA YAK: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government have constituted a 
Committee to examine all aspects of tax reforms e&pecially 
the introduction of a new' Value Added Tax System in the 
country; 

(b) if so, whether this Committee has submitted its 
report; 

(c) il so, the main recommendations thereof; 

(d) whether the Government propose to introduce the 
Value Added Tax System; 

(e) if so, the details 01 the plan worked out in this 
regard; and 

(f) if not. the time by which the decision is likely to be 
taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) A Committee of State Finance Ministers has been 
constituted to go into all aspects of lax reform including 
introduction of the Value Added Tax. 

(b) No, Sir. 
(c) In view of (b) above, does nol arise. 

(d) to (f) All aspeds of tax reform including 
Introduction of Value Added Tax are being g008In\0 by the 
Committee of State Finance Ministers. The report of the 
CommIttee 18 awaited. 

{English] 

Writing off of Bad Debts 

1495. SHRIMATI GEETA MUKHERJEE: 
SHRI INDRAJIT GUPTA; 

Will the Minister of FINANCE be pleased to slate: 
(a) whether public sector banks follow a practice 01 

writing off technically certain bad debts and keep them as 
debts under collection for the purpose of Pursuing 
recovery; 

(b) if so, the amount of debts actually written off and 
technically written off by each of the last three years; and 

(c) the amount of recoveries made during the above 
period and the manner in which these recoveries are 
accounted lor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 

(a) Yes, Sir. 
(b) The information is being collected and will be laid 

on the Table 01 the House. 
(c) The amount of recovery of debts under collection 

year-wise is not available. The accounting of recoveries in 
respect of bad debts will depend on whether bad debt has 
been provided for leaving Ihe account in the ledger intact 
or whether the bad debt has actually been written off in the 
ledger itself. In the lormer case. the recovery while being 
credited to the borrowal account In respect of which the 
recovery has· been made, the provision made against the 
account is treated as excess and utilised for some other 
accounts at the year and or taken to profit and loss Alc. In 
the latter case. the amount will be credited to bad debt 
recovered account. or other account 01 a similar nature. 

Foreign Tourists 

, 496. SHRI MANORANJAN BHAKTA: 
SHRI K.M. PALA MATHEW: 
DR. SUDHIR RAY: 
MAJ. GEN. (RETD). 

BHUWAN CHANDRA KHANDURI: 

Will the Minister of CIVIL AVIATION AND TOURISM 
be pleased to stale: 

(a) whether a large number of officials have been 
frequently going abroad for wooing foreign tourists; 

(b) if so, the details thereof during 1994 (till November 
30) including the details of expenditure incurred; 

(c) the results of such visits; 
(d) whether the Governmenl have any specific plan 01 

action or policy framework with regard to methodology of 
wooing foreign tourists; and 

(e) it so. the details thereof? 
THE MINISTER OF CIVIL AVIATION AND TOURISM 

(SHRI GHULAM MI\S\ AL\O): (a) Tourism pcomotion is a 
continuous process and as such promotional delegaijons 
have been visiting tourism generating markets. In addition 



75 Written Answers AGRAHAYANA 25. 1916 (Sakai 10 Q,9&/1O"5 76 

the officials also attended the meetings of various 
international bodies of which India is a member. 

(b) A Statement is enclosed. 
(c) to (e) Such promotional visits and participations in 

the international meetings helps in increasing tourist 
arrivals. In 1994 it was up by 17.2% up to September, 
1994 as compared to previous years. In October, 1994 
there was a decline of about 34.8% following the plague 
scare. After active steps being taken by the Department of 
Tourism the decline was reduced to 16.9% by November, 
1994 end. December 1994 has so far shown a positive 
growth. 

To increase the tourist traffic to India, the Department 
of Tourism invites travel agents, media persons, travel 
writers, decision makers, international conference 
organisers, etc. for generating interest in India as a tourist 
destination. Media campaigns are undertaken and 
advertising support to tour companies abroad is provided. 
Assistance is given to Indian travel and hotel industry for 
development of international tourism to India. Visits of 
tourism delegations which includes members of the Hotel 
and Tourism industry abroad is a part of the promotional 
activities undertaken by the Department. 

Statement 

Visits undertaken 

To attend Pacific Asia Travel Association 
(PATA) 
Annual Conference and PATA World 
Chapter Conference 
To attend World Tourism OrganisatIOn 
Executive Council Session and Technical 
Seminar 
To attend International Conference and 
Convention Association Meeting. 
To Finalise Tourism Agreement at 
Bucharest and Sophia 
Visit of OSD to Minister (CM T) on 
Promotional tour to Bulgaria, Romania. 
South Africa, Brazil and Argentina 
to accompany the MInister. 
To attend 34th Congress and Expo latin 
American Agencies at Madrid. 
Visit of two officials with Minister (CA& T) 
on Promotional tour to south Africa. 
Argentina and Brazil. 
To attend 30th Meeting of World Tourism 
Organisation (WTO) Commission for 
South Asia at Colombo 
To attend Tounsm Promotion cum 
Supervisory Tour at New Zealand, 
Australia & Singapore 
To attend meeting of group of Experts 
on Joint Promotion of SAARC Region as 
Tourist destination 

Expenditure 
incurred 

(Rupees) 
(As per sanc-

tions) 

2 

1.30,622.00 

1.07,492.00 

96,945.00 

1,34,568.00 

3,05,528.00 

1,04,354.00 

2," ,908.00 
, ,91 ,863.00 

33.676.00 

1,48,591.00 

13,856.00 

Tourism Promotional visit to UK & France 
To attend the meeting of the Technical 
Committee of SAARC 
To attend the World Conference of 
Tourism Ministers 
Tourism Promotional Visit to France, 
Italy, UK & Germany 
To attend Indo German Tourism 
Committee at Bonn 
To attend World Tourism Organisation 
Executive Council Meeting. 

Total: 

[T rans/allon } 

2 

1,34,126.00 
5,690.00 

1 ,24,710.00 

1,33,441.00 

78,582.00 

98,297.00 

20,54,249.00 

Minimum Wages Advisory Committee 
1497. SHRI NAWAL KISHORE RAI: 

SHRI JAGMEET SINGH BRAR: 
Will the Minister of LABOUR be pleased to state: 
(a) whether Minimum Wages Advisory Committees 

were constituted at regional level in 1987; 
(b) if so, the number of such Committees in the 

country; 

(c) the average number of members in each 
Committee; 

(d) whether these Committees have given suggestion 
to the Government from time to time about the disparities 
In pay scales, remunerations and daily wages prevailing in 
various sections: 

(e) if so, the details of the recommendations given by 
each Committee and the dates when these 
recommendations were given; and 

(f) the expenditure borne by Union Government and 
the State Governments for holding meetings of the 
Committees? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE 
MINISTER OF STATE OF THE MINISTRY OF COAL 
(SHRI P.A. SANGMA): (a) to (f) The Government as a 
follow up of the recommendations of the Indian Labour 
Conference, 1985 have set up six regional Minimum 
Wages Advisory Committees in 1987. 
The composition of the Committee is as indicated below:-

S. Region StateslUTs covered 
No. 

1. Eastern Region West Bengal, Orissa, Bihar, Sikkim, 

2. 

3. 

Andaman & Nicobar Islands. 
North Eastern Assam, Manipur, Meghalaya, 
Region Nagaland, Tripura, Arunachal 

Pradesh. Miloram. 
Southern Region Andhra Pradesh. Karnataka, Keral 

Tamil Nadu, Pondicherry, 
Lakshdweep. 
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4. Northern Region Punjab, Rajasthan, Himachal 
Pradesh, Jammu & Kashmir, 
Haryana, Delhi, Chandigarh. 

5. Western Region Maharashtra, Gujarat, Goa, Daman 
Diu, Dadar & Nagar Haveli. 

6. Central Region Uttar Pradesh, Madhya Pradesh. 

The Committee comprises of a representative of 
Ministry of Labour and one each of the representative of 
the State Govt.!UT administrations. The meeting of the 
Committee is chaired by the representative of the Ministry 
of LabOur. The meeting is convened in the different Statel 
UTs in the region by rotation. The agenda of the 
meetings is prepared by the Ministry of Labour on receipt 
of the material from the State Govts. The secretariat 
assistance and other arrangements in connection with 
holding of the meeting are made by the host State. 

The first round of meetings of these Committees were 
held for Southern Region in Madras on 9th Oct. 1987, 
Eastern Region in Calcutta on 31.10.1987, Northern 
Region in Delhi on 12.12.1987, Western Region in 
Bombay on 17.12.1987, and North Eastern Region at 
Guwahati on 9-10 Jan, 1992. The first round of meeting 
of the Central Region could not take place due to various 
reasons. 

The second round meeting of the Committees were 
held the Eastern and North Eastern Region on 29th-30th 
Sept., 1994 Bhubaneshwar, the Southern Region on 4th 
Oct., 1994 at Trivandrum and the Central & Northern 
Regions on 25th Oct., 1994 at Jaipur. The meeting of the 
Western Region IS proposed to be held in Dec .. 1994. 

The meeting of the first round as well as of the 
second round have made a number of recommendalions 
on minimum wages. These include reduction of dlsparilies 
in minimum wages between different States. within the 
same Region. provision of a component of speCial 
allowance linked to consumer price Indices, to revise the 
minimum wages In two years wherever the speCial 
allowance linked to consumer price Indices In not 
provided, to enhance the penal provisions under Minimum 
Wages Act, to strengthen enforcement of Minimum Wages 
Act, to give wide publicity to the proviSions of Minimum 
Wages Act, to have beller inter State Coordlnalton In the 
implementation of Minimum Wages Act. etc. All these 
recommendations have been communicated to the 
concemed StatelUnion Territories for Implementalion. 

The representatives of the Ministry of LabOur as well 
as of the StateslUT attended the meeting In their offiCial 
capacity and no expenditure was bOrne by the host States 
on this account. The secretarial assistance to the meeting 
and other arrangement for the meeling were also made 
using the existing official machinery of the host Siale. 

{English] 

Foreign Currency 
1498. SHAI M.V.V.S. MURTHY: 

KUMARI FRIDA TOPNO: 
Will the Minister of FINANCE be pleased to slate 
(a) whether officials of the Directorate of Revenue 

Intelligence busted a major international gang involved In 
6-135 lSS/95 

the illegal, export of foreign currencies from India to Dubai 
on November, 1994; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government to effectively 
check such activities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) and (b) Directorate of Revenue Intelligence had seized 
assorted foreign currency of 33 countries valued at Rs. 
79,29,547/- from a passengers baggage on 29.10.94 at 
Indira Gandhi Intemational Airport, Delhi. Investigations 
conducted have revealed that the illegal export of foreign 
currency, was for purposes of organising smuggling from 
abroad. 

(c) Anti-smuggling compaign has been further 
intensified at all the International Airports including Indira 
Gandhi International Airport, Delhi. Measures taken to 
curb smuggling include greater surveillance over sensitive 
areas at the Airport, intensified intelligence and 
investigating activities, screening of baggage of 
passengers coming from sensitive flights. 

Sophisticated equipments such as baggage x-ray 
machines and metal detectors are being used. Close 
coordination is being maintained amongst all the agencies 
concemed in the detection and prevention of smuggling. 

\rregu\ari\\es \n schemes 0' '&CC\ 

1499. SHRI P. KUMARASAMY: Will the Minister of 
FINANCE be pleased to state: 

(a) whether some irregularities in schemes of the 
Bank of Credit and Commerce International were detected 
in 1985 and 1986; 

(b) if so. whether any action was taken against the 
bank in Ihls regard; 

(c) if so. the details thereof: and 

(d) if not. whether the Government have taken steps 
to ensure that stnct action IS taken against foreign banks 
on detection .9'. any irregularities committed by them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI MY CHANDRASHEKHARA MURTHY): 
(a) Reserve Bank of India (RBI) has reported that during 
its inspection of the Bank of Credit and Commerce 
Internatio~1 ,(BCCI) with reference to the position as on 
22nd Fe:t>i:~. 1986, the following irregularities were 
observed -. ill ,- the Scheme known as Customer Funds 
Managetne)'l~ Scheme (CFM). introduced by the bank. 
whereby l~·.customers placed their funds at the dIsposal 
of the Ban.k .for discounting of the bills co-accepted by the 
bank: -

(i) The funds accepted by the bank under CFM 
SCheme were to be treated as normal depoSits 
instead of treallng them as bills discounted 
Accordingly. the Bank should have taken the 
above funds lor calculahon of SLR and CRR. 
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(ii) the co-acceptance of the bills was granted free 
of commission. 

(b) and (c) RBI has Intimated that the Bank gave its 
compliance to RBI's above inspection findings under CFM 
Scheme. This position was also subsequently confirmed in 
the RBI's inspection report with reference to its position 
as O"l 7th January. 1988. In view of this no action against 
the Bank was considered necessary by the RBI. 

(d) RBI has since been empowered to take penal 
action in respect of banks operating in India (including 
foreign bank.s) on detection of irregularities committed by 
them. 

Loans to Small Scale Industries 

.500. SHRI ANKUSHAAO AAOSAHEB TOPE: Will 
the Minister Of FINANCE be pleased to state: 

(a) the number of loan applications received from 
small scale industries by the public sector banks in 
Maharashtra during the last three years and the amount 
sanctioned thereof till date; 

(b) the steps taken by the Government to provide 
timely financial assistance to applicants/small scale units 
for avoiding industrial sickness; 

(c) if not. the reasons therefor; and 

(d) the action proposed to be taken by the Union 
Government In this regard? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
FINANCE (SHAI M.V. CHANDAASHEKHAAA MUATHY): 
(a) The date reporting system of the Aeserve Bank of 
India (RBI) does not generate the data in the manner 
askeo for. However. as per the information provided by 
the ABI. the number of accounts and the amount 
disbursed to the small scale Industries (SSI) by all 
scheduled commercial banks in Maharashtra during the 
three years ending June 1992 (latest available) are as 
under: 

Position as 
on the 
last Friday 
of 

June 1990 
June 1991 
June 1992 

Number of 
Accounts 

26243 
27870 
24917 

(As crore) 

Amount 
disbursed 

635.81 
667.31 
811.57 

(t.) to (d) ABI has reported that it has issued 
guidelines to all scheduled commercial banks for timely 
and adequats flow of credit to the 551 sector to avoid 
sicknes~ Basides specifying the time frame for the 
disposal of epplications. banks are required to meet the 
legitimate :equirements of the SSI sector. In the event of 
rejection or curtailment of ~ limits of SSI units. all such 
cases afe reqUired to be put up to the next higher 
authority who should carefully look into so as to ensure 
that the entrepreneurs are not put to unnecessary 

hardships. 

Excise Duties Collection from SynthetiC Filament 
Yarns 

1501. SHAI CHHITUBHAI GAMIT: Will the Minister of 
FINANCE be pleased to state: 

(8) whether the attention of the Government has 
been drawn to the news item oppearing in 'The Economic 
Times' dated November 21, 1994 regarding steep fall in 
Polyester Filament Yam (PFY) revenue collection; 

(b) if so. the excise duty collections during first six 
months of separately for PFY, NFY. polypropylene 
Filament Yarn, Texturised PFY and Synthetic Sowing 
Thread and in the corresponding months of the year 
1993-94; 

(c) whether the collections so made are on 
Government's projected lines; 

(d) if not. the reasons therefor; and 

(e) the steps being taken by the Government to 
achieve the target of excise duty collection from the 
synthetic filamenl yarn? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
FINANCE (SHAI M.V. CHANDAASHEKHAAA MUATHY): 
(a) Yes, Sir. 

(b) The information is being collected and will be laid 
on the table of the House. 

(c) Projections of revenue are made collectively for 
all synthetic filament yarns and budget estimates are not 
made for individual synthetic filament yam separately. The 
S.B.E. for all synthetic filament yams and sewing thread 
including synthetic monofilament and waste falling under 
heading No. 54.01 to 54.07 of the Schedule to the Central 
Excise Tariff Act. 1985 put together for the financial year 
1994-95 is As. 2300 crores against which As. 892.65 
crores (provisional) have been collected till September 
'94. 

(d) and (e) It is not possible to indicate at this stage 
whether the budget estimates for synthetic filament yams 
will be achieved. The following factors will have a bearing 
on the revenue realisation for synthetic filament yams. In 
the budget 1994, the excise duty on Nylon Filament Yarn 
was reduced from As. 57.50/kg (which worked out to an 
average of 45% ad valorem for standard varieties at the 
pre-budget prices) to 34.5% ad valorem. The excise duty 
on non-textured Polyester Filament yarn was also reduced 
from As. 69/kg to As. 62.10/kg. Although the incidence 
of excise duty imposed on textured polyester filament yarn 
works out to be As. 10.35/kg over and above the non 
textured yam duty of As. 62.10 per kg. the revenue from 
textured yarn is likely to be less than calculated at this 
rate as the General Small Scale exemption Scheme has 
been extended to textured yarns. Thus. the revenue 
contribution from the textured yams may not be very 
significant. Further. in this budget the excise duty on the 
major chemicals going into the manufacture of these 
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yarns was increased by 5% which has resulted in 
increased availability of Modvat credit and thereby 
reducing the contribution from polyester and nylon 
filament yarn to the extent of increase in excise duty on 
inputs. The extension of Modvat for capital goods used in 
the manufacture of yarns will also have the effect of 
reducing the revenue realisation from synthetic filament 
yarn. 

Loan Facility to NRls 

1502. SHRI KAMLA MISHRA MADHUKAR: Will the 
Minister of FINANCE be pleased to state: 

(a) whether Government provide loan facilities to 
those NRls who invest capital in the country; 

(b) if so, the details thereof; and 
(c) the loan facilities provided to NRls by the banks 

and financial institutions during the last three years and 
the current year, so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) to (c) The information is being collected and will be 
laid on the T dble of the House to the extent available. 

Beedi Workers 

1503. SHRI VILASRAO NAGNATHRAO 
GUNDEWAR: Will the Minister of LABOUR be pleased to 

·slale: 
(a) the amount of cess collected from Ihe beedi 

factories of Maharashtra during the last three years; and 

(b) the amount spent on the welfare of beedi workers 
during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND HOLDING ADDITIONAL CHARGE OF 
THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI P.A. SANGMA): (a) and (b) Statement of 
Collection of Cess on beedis and expenditure incurred on 
welfare of Beedi Workers in Maharashtra, during the three 
years. 

Year 

1991-92 
1992-93 
1993-94 

Cess 
Collection 

Expenditure 

(Rs. in thousands) 
9173 8270 
9454 9344 
9238 13741 

Construction of Airport at Bharuch 

1504. SHRI CHANDUBHAI DESHMUKH: Will the 
Minister of CIVIL AVIATION AND TOURISM be pleased 
to state: 

(a) whether the Government of Gujarat has sent any 
proposal to construct an airport at Bharuch; and 

(b) if &0, the decision taken by the Union 
Government thereon? 

THE MINISTER OF CIVIL AVIATION AND TOURISM 
(SHRI GHULAM NABI AZAD): (a) No, Sir. 

(b) Does not arise. 
[English} 

Export of Tea to Russia 

1505. SHRI HARISINH CHAVDA: 
SHRI SANAT KUMAR MANDAL: 

Will the Minister of COMMERCE be pleased to state: 
(a) whether repeated complaints have been made by 

the Russian importers about inferior quality of tea being 
supplied by India; 

(b) whether the Indian Embassy in Russia pointed 
out in August, 1993 that Ihe tea industry should take the 
issue of quality of tea being exported more seriously; and 

(c) if so, the steps the Government propose to take 
to enforce strict quality standards for testing of samples of 
tea prior to issue of export licenses? 

THE MINISTER OF COMMERCE (SHRI PRANAB 
MUKHERJEE): (a) Complaints were received by the Tea 
Board in 1993 against a few Indian exporters for export of 
sub-standard and inferior quality teas to Russia and some 
of the CIS countries. 

(b) Indian Embassy in Russia had sent reports in 
June, 1993 recommending quality control of tea exported 
to Russia. 

(c) In order to enforce strict quality control in exports 
of tea to Russia, exporters have been advised to obtain 
quality certificates from SGS, India or any other agency 
recognised by the Russian importers before obtaining 
shipment licenses for export to Russia/CIS countries. 
Exports to Russia under the debt repayment mechanism 
have also been brought under compulsory preshipment 
inspection. 
[Translation] 

Training to Afghanistan Pilots 

1506. SHRI BRIJBHUSHAN SHARAN SINGH: 
SHRI PANKAJ CHOWDHARY: 

Will the Minister of CILVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether the Government of Afghanistan have 
requested the Government of India to impart training to 
their pilots; 

(b) if so, whether the Government of India have 
acceded to the request; 

(c) if so, the conditions of training and also the 
period of training; and 

(d) the time by which the training is likely to be 
imparted? 

THE MINISTER OF CIVIL AVIATION AND TOURISM 
(SHRI GHULAM NABI AZAD): (a): Yes, Sir. 

(b) to (d) The Government of Afghanistan have been 
assured that the request would be considered keeping in 
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view requirement of our students and availability of 
aircraft at Indira Gandhi Rashtriya Uran Akademi. 

World Bank Aid for Solar Energy 

1507. SHRI AMAR PAL SINGH: 
SHRI SA TVA DEO SINGH: 

Will the Minister· of FINANCE be pleased to state: 
(a) whether the Government have entered into any 

~greemenl with the Wond Bank for promotion of solar 
enalgy in the country; 

(b) it so, the details thereof; 
(c) whether the World Bank has imposed a condition 

that the agreement is liable to be cancelled if the solar 
energy produced is not used in the rural sector; and 

(d) if so, the reaction of the Government in this 
regard? 

THE MINIST::';R OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
<a) and (b) Yes, Sir. The World Bank has provided a 
line of credit of US$ 55 million to the Indian Renewable 
Energy Development Agency. The objective of the World 
Bank assistance is to encourage the .,,,,tablishment of 
sustainable product supply, delivery, artei sale serVice 
and ftnancial meha .... lisms to support marketing cl pnoio-
volatic products 01\ a commercial scales in the CUL" ·lrt. 

(c) No Sir. 
(d) Does not arise. 

[English] 

Concessions to Blind Persons 

1508. SHRI C.P. MUDALA GIRIYAPPA: 
SHRI K.G. SHIVAPPA: 

Will the Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

<a) whether blind persons get some concession for 
travelling by air; 

(b) whether there is a persistent demand by the 
associations of handicapped persons in the country to 
extend this concession to the companions also; and 

(c) if so, the reaction of the Government in this 
regard? 

THE MINISTER OF CIVIL AVIATION AND 
TOURISM <SHRI GHULAM NABI AZAD): (a) and (b) 
Yes, Sir. 

(c) Due to high cost of operations, such concession 
to companions is not possible. 

Closure of Branches of Central Bank of india 

1509. SHRIMATI SAROJ DUBEY: Will the Minister 
of FINANCE be pleased to state: 

Ca) the number of branches of the Central Bank of 
India proposed to be closed down; 

Cb) the circumstances leading to the cIousure; 

Cc) the number of employees likely to be affected as 
a result thereof; and 

Cd) the steps taken by the Government to evert the 
situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHy): 
(a) to (d) Reserve Bank of India (RBI) has intimated that 
while allocating the recapitalisation funds for 1993-94, it 
was agreed to by Central Bank that they would close 
down 10 unviable/Ioss making branches in urbanI 
metropolitan area, and convert into satellite office 50 
rural/semi-rural / semi-urban branches. However, the 
Bank had not closed any loss making branch during the 
year 1993-94. The Bank had only converted three loss 
making rural branches into satellite offices. 

Garment Export Entitlement Allotment Policy 

1510. SHRI MAHESH KANODIA: 
DR. VASANT NiWRUTII PAWAR: 

Will the Minister of TEXTILES be pleased to state: 
(a) whether the Government have received any 

request from exporters seeking amendments in the 
provisions of the Garment Export Entitlement Allotment 
Policy (Quola Policy). 1994-96: 

(b) if so, the details thereof; and 
(c) the reaction of the Government thereon? 
THE MINISTER OF STATE OF THE MINISTRY OF 

TEXTILES (SHRI G. VENKAT SWAMY): (a) to (c) 
Government have received various representations from 
the trade, including some conflicting representations on 
different aspects of the Long Term Garment Export 
Entitlement Allotment Policy (1994-96). These 
representations, inter alia relate to permitting direct 
transfer between registered exporters without the medium 
of Registered Quota Agents, increasing the base period 
of calculation of Past Performance Entitlement (PPE) and 
Non Quota Exporters Entitlement (NQE) from one year to 
two years, increasing the number of options under NQE, 
earmarking certain percentage of annual level for the 
First Come First Served (FCFS) System, change in the 
definition of new Manufacture-Exporters, restricting 
transfer of entitlements during June-September period 
to 50% of the entitlements etc. Government have 
considered all the representations and have accepted the 
recommendations made in some of them, for 
implementation. 

Euro I.sue Guidelines 

1511. SHRI DATIATRAYA BANDARU: Will the 
Ministtr of FINANCE be pleased to state: 

(a) whether the Government have revised Euro 
'Issue Guidelines; 

Cb) if so, the details thereof; and 
(c) the time by which it is likely to be implemented? 
THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHy): 
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(a) to (c) The Euro Issue guidelines have been partially 
modified through a Press-Note cated 28.10.1994. In terms 
of these guidelines, the stipulation for deployment of Euro 
Issue proCeeds within one year from the closing date of the 
issue has been removed. Further the issuing companies 
are required mandatorily to retain the Euro-issue proceeds 
abroad to the repatriated as and when expenditure for the 
approved end uses· (including upto 15% earmarked for 
general corporate restructuring uses) are incurred. A 
relaxation of the approved end uses criteria will be allowed 
to enable select All India Financial Institutions to access 
the Euro market considering the multiplier effect and 
generally beneficial 'impact for small and medium industries 
who are unable themselves to access the Euro market. 

These guidelines become operative from the date of 
issue of the press Note I.e. from 28.10.1994. 

Clo.ure of Sick Industrle. 

1512. SHRI C.K. KUPPUSWAMY: Will the Minister of 
FINANCE be pleased to state: 

(a) the number of sick industries referred to the Board 
for Industrial and Financial Reconstruction during the last 
year; 

(b). the details ot the above industries closed down 
during the above period, State-wise; and 

(c) the steps taken to rehabilitate the staff of the 
above industries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) The Board for Industrial and Financial Reconstruction 
(BIFR) has reported that out of the 223 references 
received by it during 1993 and 38 references of 1992 
which were under scrutiny and carried forward, 152 
references were registered by the BIFR under Section 15 
of the Sick Industrial Companies (Special Provisions) Act, 
1985 (SICA). 

(b) and (cl BIFR has reported that after making an 
enquiry under Section 16 of SICA and after considering all 
the relevant facts and circumstances and after giving an 
opportunity of being heard of all concerned, it formed the 
opinion under Section 20(1) of SICA that 9 cases of sick 
industrial companies were not likely to make their net worth 
exceed the accumulated losses within a reasonable time 
while meeting all their financial obligations and as a result 
the companies were not likely to become viable in future 
and that it was just and equitable that the companies 
should be wound up. The said opinion was forwarded by 
the BIFR to the concerned High Court for further action 
under the Companies Act. The details of the above 9 
companies State-wise are given below: 

SI.No. Name 01 the Company State 

1. Kanhaya Packaging Pvt. Ltd. Uttar Pradesh 
2. Ashutosh Tex-O-Pak Ltd. Gujarat 
3. Ranga Cables Ltd. Andhra Pradesn 
4. Premier Poly Coaters Ltd. Kerala 
5. New Precision (I) Ltd. Madhya Pradesh 

6. Shri Ramlingeshwar Agro 
Processors Ltd. 

7. A.P. Scooters Ltd. 

8. Kamataka Implement & 
Machinery Company Ltd. 

9. Shayadri Glass Works Ltd. 

Export of Rice 

Andhra 
Pradesh 
Andhra 
Pradesh 
Kamataka 

Maharashtra 

1513. SHRI SOMJIBHAI DAM OR: Will the Minister of 
COMMERCE be pleased to state: 

(a) whether any target has been fixed for the export of 
basmati rice during the current year; 

(b) if so the details thereof; and 
(c) the steps being taken by the Government to boost 

the export of basmati rice? 
THE MINISTER OF COMMERCE (SHRI PRANAB 

MUKHERJEE) (a) and (b») No Sir. 
(c) The Minimum Export price on basmati rice was 

abolished on 3.1.1994. Exports of basmati rice are allowed 
freely. Government have taken a series of measures to 
create an environment which is conductive to exports of 
agricultural commodities, including basmati rice. Some 
such steps are the facility to set-up 100% export oriented 
units, eligibility to import capital goods on concessional 
duty, availability of concessional credit, simplification of 
pre-shipment inspection procedures etc. Ministry of 
Agriculture also has an oogoing scheme for incentives on 
the use of certified seeds of basmati rice varieties of export 
quality. 
[r fans/alionJ 

Setting up New Banks in Gularat 

1514. SHRIMATI BHAVNA CHIKHLlA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Reserve Bank of India has issued or 
proposed to issue licenses for setting up new banks in 
Gujarat with the heip of State Government/State 
Government sponsored institutions; 

(b) if so, details thereof; 
(c) whether other State Govemments have also 

submitted poposal for setting up new banks; and 
(d) if so, the details and the present position thereof? 
THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) and (b) Reserve Bank of India (RBI) has reported that 
it has not issued any licence for setting up of new banks in 
Gujarat with the help of State Government! State 
sponsored institutions. However, RBI had on 22nd 
January, 1994, issued 'in principle' approval to Gujarat 
State Fertilizers Company Ltd. a joint sector public limited 
company, to set up a new bank in ihe private sector with 
its head quarters at Ahmedabad, subject to certain terms 
and conditions. 

(c) and (d) RBI has intimated that it has not so far 
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received any proposal for setting up of new banks in the 
private sector from any State Govemment. 

Loans to SC/ST Unemployed Youths 

1515. SHRI BARE LAL JATAV: Will the Minister of 
ANANCE be pleased to state: 

(a) the year-wise number of unemployed youths 
belonging to Scheduled Castes/Scheduled Tribes in 
Madhya Pradesh who have applied for bank loans to set 
up big, medium and small industries during the last three 
years; and 

(b) the number of persons to whom loans were 
sanctioned and granted and total amount of loans 
sanctioned during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) and (b) The information is being collected' and will be 
laid on the Table of the House to the extent available. 

[English] 

Smuggling ot Copper Wire 

1516. SHRI HARJ KISHORE SINGH: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the smuggling of copper wire in the 
country has been on the increase resulting in heavy loss to 
the State exchequer; and 

(b) if so, the steps taken or proposed to be taken to 
check the smuggling of copper wire? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) and (b) The Customs authorities remain vigilant against 
smuggling activitieS, including smuggling of copper wire. 
Close coordination is also being maintained among all 
Central and State Govemment agencies concemed with 
the prevention and detection ot smuggling. No smuggling 
of copper wire has been reported either by the seizing 
agencies or by the Intelligence agencies, since financial 
year 1991-92, except in Indo-Nepal Border. The seizures 
of copper wire in this area are as 'ollows: 

FtnanciaJ year 

1991-92 
1992-93 
1993-94 
1994-95 
(Upto 30th November, 
94) 

Value 0' copper wiree seized 

As. 1 ,64,4OCY-
As. 10,36. 7()()1. 
As. 64,OOQI-

NI 

[Translation] 

l.oans to Big Industrial Houses 

1517. SHRI VISHWANATH SHASTRI: Will the 
Minister of FINANCE be pleased to state the details of 
loans provided by nationalised banks to twenty big 
industrial houses during the year 1993 and during the first 
six months of 1994, industrial house-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
The criterion for classifying big business houses has not 
been specified in the Question. The Reserve Bank of India 
(RBI) has reported that the funds based and non-fund 
based credit limits enjoyed by 20 big industrial houses 
ranked according to size of the fund based limits from all 
scheduled commercial banks and financial institutions as 
on March 31, 1993 (Iastest available) amounted to 
Rs. 17.317.63 crores and Rs. 9,194.89 crores respectively. 
The details regarding the individual constituents of banks 
and financial institutions cannot be divulged in terms of the 
proviSions of statutes governing public sector banks and 
financial institutions as also the provisions of Public 
Financial Institutions (Obligation as to Fidelity and Secrecy) 
Act. 1983. 

Textile Trade Show 

1518 SHRI DHARMANNA MONDAYYA SADUL: 
SHRIMATI PRATIBHA DEVISINGH PATIL: 
SHRI GOVINDRAO NIKAM: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Government have any proposal to 
arrange Textile Trade Show of India to provide textile 
markets related information and to give a real boost to the 
textile industry and also to help the industry to become 
more competitive for the world market; 

(b) if so, the detaile thereof, and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TEXTILES (SHRI G. VENKAT SWAMY): (a) Yes. Sir. 

(b) The India Trade Promotion Organisation to 
organising a composite textile exhibition named "TEX-
STYLES INDIA" from January 18-21.1995 at Bombay with 
the active support of the Ministry of Textiles and various 
Export Promotion Councils and apex bodies related to 
lextiles. This is the first comprehensive exhibition on 
textiles which will cover 'Yarns. fabrics and made-ups to 
cottor, silk, jute, Wool. rayon and synthetic fibres. The 
purpose of this exhibition is to project the wide range of 
India'S textiles before international buyers as well as to 
provide an exposition of our fabric base to our 
manufacturers of garments for production of high quality 
garments. 

(c) Does not arise. 
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Modernisation of Airports In GUjarat 

1519. SHRI SHANKERSINH VAGHELA: Will the 
Minister of CIVIL AVIATION AND TOURISM be pleased 
to state: 

(a) whether the wor1t relating to modernisation of 
airports in Guiarat has been proceeding according to the 
schedule; 

(b) if -so, the details thereof; 
(c) if not, reasons for the delay; and 
(d) the steps taken or proposed to be taken by the 

Government to complete the work according to the 
schedule? ' 

THE MINISTER OF CIVIL AVIATION AND TOURISM 
(SHRI GHULAM NABI AZAD) (a) and (b) Details of the 
various projects undetaken by National Airports Authority 
(NAA) in Gujarat is given in the enclosed statement. 

(c) and (d) Work only on the Terminal Building at 
Vadodara has been delayed by two months. NAA is 
continuously monitoring the progress of the work so that it 
can be completed expeditiously. 

Statement 

(1) AHMEDABAD: Primary and Secondary 
Surveillance Radars are being installed at an 
estimated cost of As. 30.00 crores. The work of 
installation is expected to be completed by July, 
1995. 

(2) 

(3) 

(4) 

(5) 

VADODARA: A new terminal building is under 
construction at a cost of Rs. 11.43 crores and is 
expected to be completed by March, 1995. The 
resurfacing of runway has already been 
completed at a cost of Rs. 2.05 crores. The 
Instrument landing System (llS) and Distance 
Measuring Equipment (DME) are being installed 
at a cost of Rs. 3.00 crores. This work is 
expected to be completed by December, 1994. 
The construction of boundary wall at a cost of 
Rs. 1.77 crores and ground safely services at a 
cost of Rs. 0.85 crores will be completed by 
September, 1995 and December, 1995 
respectively. 
RAJKOT: The runway is proposed to be 
resurfaced. ILS, DME and DVOR (Doppler Very 
High Frequency Omni Range) are being installed 
at an estimated cost of 4.50 crores. Installation of 
ILS is expected to be completed by December. 
1994. 
BHUJ: (i) A passenger terminal is planned to be 
constructed at an estimated cost of Rs. 3.00 
crores subject' to the availability of land. 
(ii) DVOR and DME are being installed at a cost 
of Rs. 2.10 crores. The wor1t is likely to be 
completed by August, 1995. 
PORBANDER: A new passenger terminal is 
proposed to be constructed at an estimated cost 
of Rs. 3.00 crores and is expected to the 
completed in 2 years from the date of award. 

(6) JAM NAGAR: VOR and DME is proposed to be 
Inltalled at an estimated cost of Rs 2.00 crores 
and is expected to be installed by August, 1995. 

Offences Under Direct Tax Laws 

1520. SHRiMATI DIPIKA H. TOPIWALA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Central Board of Direct Taxes has 
liberalised its guidelines for compounding of cffences 
under the direct tax laws; 

(b) If so, the details thereof; and 

(c) the objectives behind this move? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) and (b) Yes Sir. The Central Board of Direct Taxes 
vide its letter dated 30th September, 1994 has issued 
·Iiberalised guidelines for compounding of offences 
punishable under the Direct Tax Laws. The new 
guidelines are in the nature of directions to Chief 
Commissioners/Directors General of Income-tax for the 
proper composition of offences. The guidelines prescribe 
conditions which should be satisfied before accepting the 
assesses's request for compounding of offence/so They 
also provide different scales of compounding fee for 
compounding of oftences punishable under various 
sections of Direct Tax Laws. 

(c) The guidelines have been issued with the 
objectives of ensuring objectivity in compounding of 
offences, reducing pendency of prosecutions before the 
Courts and removal of unintended hardship to the 
taxpayers. 

Ban on Imports by Pakistan 

1521. KUMARI SUSHILA TIRIYA: 
SHRI GURUDAS KAMAT: 

Will the Minister of COMMERCE be pleased to state: 

(a) whether Pakistan has banned all import. from 
India; 

(b) if so. the reasons therefor; and 

(c) the steps taken/proposed to be taken by the 
Government in this regard? 

THE MINISTER OF COMMERCE (SHRI PRANAB 
MUKHERJEE): (a) The Govemment of Pakistan had 
issued an Order on 10.10.1994, banning all imports from 
India for a period of 3 months. 

(b) The Order did not specify a reason, but it was 
understood to be on account of the plague. 

(c) The matt. was taken up and pursued with the 
Government of Pakistan. The Government of Pakistan 
lifted the ban on 17.11.1914. 
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Reduction In I.A. Services 

1522. SHRI DEVI BUX SINGH: Will the Minister of 
CIVIL AVIATION AND TOURISM be -pleased to state: 

(a) whether the Government have reduced the 
services of the Indian Airlines, owing to the services of 
private airlines, during the last three years; 

Cb) if so, the total number of flights cancelled, year-
wise; 

(c) the names of cities in which these have been 
cancelled? 

THE MINISTER OF CIVIL AVIATION AND TOURISM 
(SHRI GHULAM NABI AZAD): (a) No, Sir. 

(b) and (c) Do not arise. 

Private Sanks 

1523. SHRI RAM PRASAD SINGH: Will the Minister 
of FINANCE be pleased to state: 

(a) whether any directive from the Government to 
private banks is in force to the effect that private banks pay 
back the deposits alongwith full interest thereon to the 
depositors in the event of their closure; 

(b) if so, the details thereof; and 
(c) if not, the manner in which the interest of the 

deposit holders in private banks are to be protected? 
THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) to (c) Deposit Insurance and Credit Guarantee 
Corporation (DICGC) has inlirAattd that Section 16 01 the 
OICGC Act. 1961, which has been extended to all the 
private banks in all the States in the country (except the 
State of Sikkim), safeguards the interests of depositors 0: 
insured banks. As per the provisions of the said Act, 
whenever a bank is wound up or taken into liquidation or is 
amalgamated with another bank, the DICGC shall be liable 
to pay to every depositor an amount upto a limit fixed by 
the DICGC from time to time in conSl,lltation with the 
Government of India in respect of his deposit in that bank 
in the same capacity and in the same righl The limit 
prevalent at present is As. 1,00,000. For this purpose, the 
liability of the OICGC shall be limited to the deposits as on 
the date of cancellation of the registration and all the 
amount of deposit shall be determined after deducting 
therefrom any ascertained sum of money which the insured 
bank may be legally entitled to claim by way of set off 
against the depoSitor in the same right. 
{English] 

Aid to persons killed or Injured during Bank Robberies 

1524. SHRI RAMASHRAY PRASAD SINGH: Will the 
Minister of FINANCE be pleased to state: 

(8) whether the Government have i8aued any 
guidelines for providing compensation to those who die or 
suffer injuries during bank robberies and for paying reward 
for those who foil such robberies; 

(b) if so, the details thereof; 

(c) the number of banks robberies during each of the 
last three years in Bihar, bank-wise; and 

(d) the number of victimslbereaved compensated! 
rewarded in Bihar during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) to (d) The information is being collected and will be laid 
on the Table of the House. 

Modified IPRS tor Steel Exporters 

1525. SHRI ANAND RANTA MAURY A: 
SHRI SANAT KUMAR MANDAL: 

Will the Minister of COMMERCE be pleased to state: 

(a) whether the Government propose to implement a 
revised Intemational Price Re-imbursement Scheme 
(IPRS) for allowing supplies of iron and steel products to 
Indian engineering exporters to be treated as deemed 
exports; 

(b) if so, the broad features of the new scheme; and 

(c) the amount of claims under IPRS still pending 
owing to insufficient funds and the impact of the new 
scheme on the small and medium sized engineering 
exporters? 

THE MINISTER OF COMMERCE (SHRI PRANAB 
MUKHERJEE): (a) and (b) Government is considering a 
Scheme for supply of steel raw materials to Engineering 
Goods Exporters by indigenous steel producers against 
issue of bulk import licences for duty free import of inputs 
by Steel Producers. The proposed scheme is expected to 
enable the Engineering Goods Exporters specially those in 
the small and medium sector to obtain steel frO"1 domestiC 
sources at discounted prices; 

(c) The total outstanding claims under the International 
Price Reimbursement Scheme (IPRS) as on 5.12.94 was 
Rs. 387.70 crores. 
{Transiation] 

Plantation Labour 

1526. SHRI GIRDHARI LAL BHARGAVA: Will the 
Minister of LABOUR be pleased to state: 

(a) the number of plantation labour, state-wise; 

(b) the average annual income of plantation labourers; 

(c) the details of committees/commission constituted 
by the Government to study the problems faced by the 
plantation labourers; and 

(d) the details of the recommendations made thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE 
MINISTER OF STATE OF THE MINISTRY OF COAL 
(SHRI P.A. SANGMA): (a) to (d) The requisite information 
is being collected and will be laid on the Table of the 
House. 
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RevMII tor SIck Textile Mill. 

1527. SHAI GABHAJI MANGAJI THAKORE: 
SHRI SUDHIR SAWAf'lr: 

WIll the Mimst. of TEXTILES be pleased to state: 

(.) whether the Government have sanctioned some 
amount for revival of sick textile mills in Gujarat and 
Maharashtra; 

(b) if 10, the detalll thereof and the total amount 
sanctiOned 10 far; and 

(c) the time by which the sanctioned amount is Ukely 
to be released? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI G. VENKAT SWAMY): (a) No, Sir. 
Ministry of Textiles has not sanctioned any amount for 
revival of sick textile mills to Gujarat and Maharashtra. 

(b) and (c) Do not arise. 

'New Economic Policy' 

1528. SHRI HARIN PATHAK: WiH the Minister of 
FINANCE ~ pleased to etate: 

~a) whether the Government have analysed the 
impact of new economic policy on rural economy 
pattlcuIarty the fanners; and 

(b) if 10. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHy): 
(a) and (b) Growth in agricultural production and incomes 
had been quite good in recent years. There has also been 
a mauive Increase in the Central Plan allocation for Rural 
Development from Rs. 3100 crores in 1992-93 (BE) to 
Rs. 7010 crores in 1994-95 (BE). However, it is too early 
to make an in-depth analysiS of the impact of new 
economic policy on the rural economy. 

Irregularities In ITOC 

1529. SHRI SUDHIR SAWAf'lr: Will the Minister.of 
CIVIL AVIATION AND TOURISM be pleased to state: 

<a) whether some cases of irregularities by the 
officials of India Tourism Development Corporation came to 
the notice of the Government during 1993 and 1994 so far; 

(b) if so, the details thereof; 
(c) the action taken against the officials found guilty; 

and 
(d) the steps taken to check recurrence of such 

cases? 
THE MINISTER OF CIVIL AVIATION AND TOURISM 

(SHRI GHULAM NABI AZAD):(a) to (c) The requisite 
information is given in the enclose statement. 

(d) Surprise check&1nspections have been increased 
by Vigilance Department and systems being followed by 
different departments have been analysed to plug 
irregularities. Review Meetings of Vigilance cases are 
taken by the Department of Tourism. 

SIll ........ 

DcUiIa of ~ 01 lIIIeged itreguIwiIies received throuQtl IIIe MifllSiry of Tourism In respect of Irregularities by ITDC. Officials from January 1993 10 
Ociooer 1994 

II. ..... • dIIIgNIIoI. aI ~ **-! 110m DOTIMinI8Iry ReI. 
Mo. .. IiIIDId oIIcIII No. and Date 

Giat aI the complaint Wh8lMr n!pIy Adion IIiIaIn by IlOC In 
S8I1I to DOT or the IIIIII8r 

1. StLMoN.o._. AI India IlOC WorIIIIra ... Secy 00 No. 114' ....... aI aIficiIII 
VIDe PreIIdenI ~ 113-PSU(T). daIad 10 poeIIIon lor ~ 

MIirch 93 gainl 

2. 8tI. y P. I<..,r AI Ilda Mazdoor JIInIa DOT filler No. 1S'l7.93- Fa_""m and miIuse 
St. va PrMkIInI UnkIn (Mrs. Kamla PSU(T). dallICI 13.5.93 01 oIlciaI po&iIlon 

SInN. MP) 

a. 8tI. fIlN. GuI*. AIhok HcMI E~ ... Secy IeIIIIr No. 114' ....... 01 oItlClal 
va PrMkIInI UnkIn (Sh. Inder JMI 83-PSU(T) daIIId 7.6.93 poeIIIon lor p8f1OI'laI 
Sh.R.c.0upIa GuI*. W') gUia 
GenerII MIinIger 

4. Mrs. UIN ~ ITDC T_ UnkIn DOT .... No. I~ ....... aI aIficiIII powwer 
GenerII MInIIger FedInitIaI. (Mrs. KamIa PSU(T) dilled 23.7.93 and poIIIion 

SInN. MP) 

I. In. y",. I<..,r AI IndIII IlOC Mazdur PS to MIniIter by ND. V Favourllam and 
Sr. VIal PwIIIdInI ...... UnkIn (Mrs. 13WS(T) VJM3, ~ empIoyMI 

KamIa SInha, W') dIiIId 5. 1.93 

7-235 LSS/9~ 

noC 

No 

No 

~ under 
COl iIIcIMIiItoI. aI 

~""""In nIII*t aI SII. MoN. 
Gupta. CIwge ..... 
.... to Sh. R.e. 
GupIa 

IlVMUgIIIon -.....a. 
~ acIton being 
IIiIaIn 

Hal ____ •• lltt. c.. 
caed 
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51. Name & designation 01 Complalnt received .rom DOTlMinlslry ReI. Gist 01 the complaint Whether reply Adion !Men by ITOe In 
No. the alleged official No. and Date l81li 10 DOT or the matter 

not 

6. Sh. SomnaIh Sh. ~ Kumar. MP DOT leCter No. 1OG93- . Corruption lind doing Y .. Suependad WId 
Chakrawrthy. and BhanIya Railway PSU(T) diad 17.1UI3 priYale bu8inMa chtIrgeeheeIed 
AccounIanI Upbhc*1a Sangh 

7. Management 01 Mrs. MachI Aggarwal DOT leCter No. 6&92. CheaIlng 01 CU&Iomer by Y .. DlacipIInary action 
Kanishka Hotel PrivaI8 PIWty PSU(T). dIted 13.7.93 not ~ng cash Initiated lOaillll StI. P. 

memo Sekhar. Commi. Enquiry 
In progr_ 

8. Management 01 Sh. A. Verma Prlvale DOT Ieaer No. Q'I:M13- Availability 01 ahopa on Y .. Not MDtantialed c-
Kaniahka Shopping Party PSU(T) dIiIecI 1.11.93 premium In black rnerM1 CIoMd. 
Plaza 

9. Mr. G.s. Chemy Area Ashok Hotel E~_ DOT Ieaer No. 111993- Irregular drawal GI Y .. 
Recovwy 01 __ 

VICe Prasidenl (ReId.) Union, Bangalonl PSU(T) dated 8.12.93 medic:al claill1l amount made from Sh. 
Sh. B.P. Bhatt. Manager Chenny. Adion Is under 

~ in C888 01 Sh. 
B.P. Bhall. 

10. Management 01 SII. Vklod Oua. PrIval8 Nota dated 6 J4Ity 113 Non I1ICOWItY 01 duM Y .. Not lIWIIantialed. Cue 
KaniIhka Shopping PIWty from Add!. PS 10 from Ihopk8ep8ra cIoMd 
Plaza MiniAIr for T lCA 

11. Sh. R.P. BhaInagar Dr. s.R. Uppal Priv8I8 DOT IIIIter No. Q'l393- Corruption WId No. Under Il'N8IIigatiorl 
General Manager Party PSU(T) dated 1.11.93 protecting rent 

de.aullerl ., Kanilhka 
Shopping Plaza 

fIwIod--.Ianuar to October 181M 

12. Sh. G.s. SIa1tIla General MINnahIra PradaIh Nota dl. 3.5.94 .rom MI&uBe of oIflcial powers No Under lnvelllgalion 
Manager YOUIh eongr... I. MIl. PS to MInister for 

AurqIbed TlCA 

13. Management 01 SII. RC. Raheja Private DOT Ieaer No. 10'.M12· Pilferage 01 ~ No UndIIr IlMIStlgalion 
Kanishka Shopping P-'Y PSU(T) dated 9.5.94 
Plaza 

14. ShrI M.A.S. Kri8hnan All India ITDC WofIr8rI DOT .... No. 1~ ConupIIon lind misuIe Yes The All India ITOC 
Vice PrMider11 and SM Federation PSU(T), dated 27.5.94 01 power WOflUIIS 18darBlIon has 
S.C. GheI Oy Gen. been asked to send us 
Manager a copy 01 leiter referred 

to. 

15. ShrI Y.P. KIIpoor ITOe Trade Union DOT IMler No. 1 &'IlMM- Corruption WId rnisu .. No AllegatGn "ague Not 
Sr. Vice Pr .... Federation PSU(T). dated 111.5.94 01 power being purauad 
Shri LA. Pahwa Va 1. 8hrI Swya Narayan WId ....... no. 1 &'1';94-
Pl'8IidenI YadaY. MP PSU(T). dIDd 25.4.94 
Mfa. UItIa AhluwalIa 2. 8hrI Ran'i VItal 
General ~ P-.n. MP 

18. ITOe tMnIIgernetI ShII Nlranjan DBa DOT leiter No. .., H4- Corruption In ITOe and Yas DlscIpUnary action In 
PrIvatI Party PSU(T) dIDd 7.8.94 Ashok Hotel progr_ lOainat 

deNnquent oIflcIaII. 

17. ITDC MalIIIgeIn8I'II All India ITDC DOT IMler No. 15694- InIIcIion lor Irregular"" Y .. Not . .atanliated 
~ UnIon (ShII PSU(T) diad 25.4.94 and OOI'ruption ChargM Appropriate action taken 
0. Singh MP) Igainat Capt. O.P. .. per ruIea and 

Sharma. GM. ATT regu!alionl. 

18. Sh. O.N. v.ma All India ITOe P.-yIIIan DOT IMler No . .,.,Ht- Corruption WId mIIuaa No Under Irwatigallon 
Sr. Vice PrMIdanI Jan Mudoor s.bha PSU(T). dated 13.5.94 01 official poaIlIon 

19. Shri O.N. Verma United .fTOC 0IIIcerI DOT IMler No. 1 Vl0t3- VloIIIIon In foreign No UI'Ider Il'MIIIigalion 
Sr. VICe President AIIIoc:iatIon PSU(T), dIDd 24.5.94 Exchange ReguIaIIona 

Ad and corruption. 
20. Shri Ani! Bhandari Major &dIif SawanI. DOT ..... No • .,., ... Com.IpI PractUI Y .. Cue IIRaIIIed In 

Chalrrrlan l Managing MP P8U(T) Vol. II dIIed oonIUlteIIon *"" CVC. 
Director 10.8.94 

21. Shri AnW Bhandari AN India IToe 0tIicera DOT ....... No. 13493- ItreguIartIIeI In ~ Y. Reply l81li to cve on 
Chairman l Managing A&sociation PSU(T), dIDd 12.4.94 t.aIng 01 IIaIi aIIoIted 10 13.1·2.M: 
Director ITDC In Barcelona In 
Shri R.P. Chawla. Oy llH12 
Gen· Manager 

22. Shri AniI Bhandan Mejor Sudhir Sawant. 00T 18tIe< , 1Y1692· ..... 01 PublIc money No UncI«I~ 
ChaJrman & Manag,ng MP PSU(T) VOl .1 dated for peraonaI gain 
Director 10.9.&4 
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SI. Name & designation 01 CompIainI received 1l0III OOTIMIniIIIy ReI. Gill 01 the compIainl Whelher reply Action taken by ITOC in 
No. the alleged oCIiciai No. and Dale sent 10 DOT Of the mailer 

no! 

23. Mrs. Kulum MalIk AI India IToe W~ DOT IIaer No. 10'1&93- Favourllllm and misuse No Under Irwestigation 
~ .. Manag« PSU(T). dale( 18.5.94 01 power 
Shri R.P. Chawla Oy 
Gen. Manager 

24. Shrl AniI Bhandari CMD SII. Govindrao NIIam DOT IIaer No. 1 S541l3- Favourllllm In foreign Yea Under consideration of 
MP PSU(T). dated 25.1.94. tours DOT 

25. ShrI AnI! Bhandari CMO Sh. GovIndrao NIkIIm DOT ...., No. 1S541l3- CIOoo FUm No. Under Irwestigalion 
MP PSU(T) dated 31.10.94 

Workers In GuJarat 

1530. DR. K.D. JESWANI : Win the Minister of 
LABOUR be pleased to slate: 

(a) the number of workers in organised sector in 
Gujarat; 

(b) whether the Govemment have agreed to provide 
funds for the welfare measures undertaken by the State 
Government for those workers during 1994-95; 

(c) if- so, the details of those schemes which have 
been implemented alongwith the assistance provided 
therefor; and 

(d) the details of schemes which are awaiting Central 
assistance? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE 
MINISTER OF STATE OF THE MINISTRY OF COAL 
(SHRI P.A. SANGMA): (a) According to the Population 
Census 1991 flQures. the main workers in Gujarat were 
14.09 Million. The Population Census figures do not 
indicate separate break up 01 workers in the Organised 
Sector. However, according to Pocket Book of Labour 
Slatistics (1994) brought out by Labour Bureau. Shimla, 
the estimated average daily number of workers employed 
in factories in Gujarat in 1991 was 761,000. 

(b) to (d) The information is being collected and will be 
laid on the Table of the House. 

International Trade Centre 

1531. DR. SAKSHIJI: Will the Minister of 
COMMERCE be pleased to state: 

(a) whether the Government of Uttar Pradesh has set 
up an International Trade Centre in Lucknow; 

(b) if so, the details of export promotional activities 
which the Slate Government at preset is operating; and 

(c) the details of assistance provided by the Union 
Govemment to the State Government for promoting 
export? 

THE MINISTER OF COMMERCE (SHRI PRANAB 
MUKHERJEE): (a) The Government is not aware of any 
such Centre set up by the Government of Uttar Pradesh. 

(b) and (e) 00 not arise. 

Trade Union Membership 

1533. SHRI D. PANDIAN: Will the Minister of 
LABOUR be pleased to state: 

(a) the details regarding the verified trade Union 
membership of different Trade Unions functioning in the 
Port and Dock of Madras, Calculla, Bombay, Cochin and 
Visakapatnam for the year 1993-94; 

(b) whether the Government propose to introduce 
secret ballot instead of the verification by offiCials for the 
purpose of ascertaining the actual strength of the Trade 
Unions; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND HOLDING ADDITIONAL CHARGE OF 
MINISTER OF STATE OF THE MINISTRY OF COAL 
(SHRI P.A. SANGMA): (a) The verification of membership 
of the trade unions functioning in the Ports and Docks of 
Madras, Calcutta, Bombay, Cochin and Visakapatnam for 
the year 1993-94 has not been conducted. 

(b) and (c) The modality for verification of membership 
of trade unions is to be finalised by the concerned 
administrative Ministry. 

Foreign Tours by Officials of ITPO 

1534. SHRI HANNAN MOLLAH: Will the Minister of 
COMMERCE be pleased to state: 

(a) whether a nurnber of India Trade Promotion 
Organisation (ITPO) officials are undertaking foreign trips; 

(b) if so, the details of the foreign trips made by these 
officers and their stay at each places during each of the 
last three years; 

(c) the total expenditure incurred by the organisation 
In such trips; 

(d) whether the expenditure of foreign exchange 
incurred thereon could be saved by utilising the assistance 
of our foreign missions; and 

(e) If so, the steps being taken by the Government in 
this regard? 

THE MINISTER OF COMMERCE (SHRI PRANAB 
MUKHERJEE): (a) and (b) Yes, Sir. The places of visits by 
officials of ITPO are as p&r ITPO's annual approved 
programme of partldpation. The duration of stay on foreign 
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trips by ITPO officials at different places has varied 
depending upon the requirement at each place. The total 
number of mandays spent on foreign visits by different 
level of officers of ITPO are as under:-

Level of oHicer 

Chairman & Managing 
Director 

Executive Director 

Sr. General Manager 

General Managers 

Chiefs 

Managers 

Joint Managers 
Deputy Managers 

Ass". Managers & Others 

Total: 

1992-93 

41 

24 
:)8 

211 

94 

280 

260 
133 

153 

1234 

1993-94 

36 

19 

37 
108 
86 

227 
158 
324 

204 

1199 

1994-95 

49 

33 
7 

131 
109 

124 

274 
216 

161 

1104 

(c) The total expenditure incurred during 1992-93, 
1993-94 and 1994-95 (April-Novembe(94) is 
Rs. 3,67,37,558.54. 

(d) and (e) Officers of ITPO are required to undertake 
foreign trips in connection with various activities of ITPO 
which include trade exhibitions in India and abroad, buyer-
seller meets, promotion through Department Stores, 
Contact Promotion and product development programmes 
besides information dissemination on products and 
markets. Assistance of the Missions abroad is taken by 
ITPO wherever possible in organisation of participation in 
trade fairs and other trade programmes abroad. As direct 
responsibility for conducting and supervising such events 
rests with ITPO which requires whole time professional 
input, the expenditure of foreign exchange incurred thereon 
cannot be saved. 
[Trans/ation] 

Capital Investment 

1535. SHRI SIMON MARANUI: Will the Minister of 
FINANCE be pleased to state: 

(a) whether big industrialists have sought for greater 
relaxation for import of consumer items and have 
suggested more capital investment for research and 
development in the Indian technical field; 

(b) if so, the reaction of the Government thereon; and 

(cl the details of the total foreign capital investment 
during 1994-95 month-wise and comparative figures during 
the same period of the previous year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) The Finance Minister, met a group of industrialists in a 
pre-Budget meeting on November 23, 1994. The 

industrialists made several suggestions including removal 
of quantitative restrictions on imports of consumer goods 
and increasing expenditure on research and development 
for enhanCing competitiveness. 

(b) Suggestions made by industrialists, other 
organisations and individuals are kept in view by the 
Government while formulating appropriate economic policy. 

(c) Foreign capital investments through Direct Foreign 
Investment (DFI), Foreign Institutional Investors (FII) and 
Euro-issues (EURO) are indicated in the Table below: 

OFI (Ra. crore) FII ($ Million) EURO ($ Million) 
Montha 1993 1994 1993 1994 1993 1994 

AprN 404 137 2 165 0 89 
May 350 597 13 289 0 50 
June 631 546 34 261 0 220 
July 923 143 46 82 154 52tI 
August 917 4169 76 133 0 137 
Seplember 319 2346 56 146 0 165 
October 466 1632 59 180 244 281 

April-Ocl 4010 9570 285 1255 398 1468 

[fng/ish! 

Training to Pilots 

1536. SHRI P.C. THOMAS: Will the Minister of CIVIL 
~.VIATION AND TOURISM be pleased to state: 

(a) whether training to pilots in India is adequate; 

(b) if so, the details thereof; and 

(c) whether the Government propose to undertake a 
serious study for enriching the pilots training to avoid 
mishaps? 

THE MINISTER OF CIVIL AVIATION AND TOURISM 
(SHRI GHULAM NAB I AZAD): (a) to (c) The Government 
has taken the following steps for enriching the pilots 
training to avoid mishaps:-

(i) Providing simulators to tlying clubs; 

(ii) Chief Flying Instructors Standardisation Course 
conducted at Indira Gandhi Rashtriya Uran Akademi 
(IGRUA). 

(iii) Right Instructor's Rating Ground Training Course 
conducted al IGRUA. 

(iv) Oral Checks of Chief Right Instructors being 
conducted by the Directors General of Civil Aviation. 

(v) Inspection of Rying. Clubs are carried out by the 
Director of Flying Training. 

(vi) Approval of private academies fOr training of 
pilots. 
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Committee on Bank Fraud. 

1537. SHRI HARADHAN ROY: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government had set up any 
committee to inquire into various aspects relating to 
malpractices in banks; 

(b) if so, whether the committee has submitted its 
reports; 

(c) if so, the recommendations of the committee; and 

(d) the recommendations accepted so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) to (d) The Reserve Bank of India (RBI) had set up a 
high level committee under the Chairmanship of Shri A. 
Ghosh, Deputy Governor, Reserve Bank of India to enquire 
into the various aspects of frauds and malpractices in 
banks. The Committee submitted its report in 1992 to 
Governor, RBI. A summary of the main recommendations 
of the Committee is given in the enclosed statement. 

The report of the Committee was examined by RBI, 
and the banks were advised in August, 1992 to 
immediately implement 88 recommendations out of 123 
recommendatons contained in the report. The banks have 
reported having implemented most of these 
recommendations. The remaining recommendations were 
examined by RBI in consultation with Government of Indian 
Banks' Association and 16 recommendations have now 
been advised to banks lor implementation. 

Statement 

Summary of the main recommendations of the Committee 
appointed by Reserve Bank of India (RBI) to enquire into 

various aspects of frauds and malpractices in Banks. 

1. Bank should strictly adhere to the operational 
precautions. 

2. Currency chest transactions should be reported to 
the RBI's Issue Department on the same day. 

3. Banks should guard themselves against misuse of 
banking channels for activities such as laundering 
and report promptly unusual transactions to their 
Head Offices for taking up with tax authorities. 

4. Banks should have a written investment policy 
outlining the essential features of investment 
portfolio management. They should also review 
their existing systems and proctedures. 

5. Banks should lay down a written loan policy as a 
strong foundation for loan portfolio management. 

6. To prevent frauds in advances portfolio, banks 
should bestow adequate attention to overcome the 
shortcoming by imparting requisite/need-based 
training to staff. 

7. Banks should establish an independent loan 
review department both at Head Office and zonal 
OfflcelRegionai office levels. 

8. Banks should tone up their control and security 
procedures so as to guard against frauds in 
computer related areas. 

9. Banks should tone up the efficacy of their 
inspection and audit machinery for timely 

. detection of irregularities, malpractices and frauds. 
10. Proper control systems need to be introduced to 

govern the working of subsidiaries so as to ensure 
that activities prohibited for banks to engage in, 
are not undertaken by the subsidiaries. 

11. In order to be effective, CVOs need to work 
independently without pressures from the top 
management and be given adequate statutory 
powers to carry out preliminary investigations build 
up cases and thereafter hand them over to the 
appropriate law enforGement authorities. The 
Banks should also evolve systems to ensure that 
subsidiaries established for different purposes are 
brought under the purview of appropriate vigilance 
machinery. 

12. There should be effective co-ordination between 
different investigating agencies-vigilance 
department of Banks, CBI and Police. Periodical 
meetings among the RBI, CVC, CBI and Banking 
Division may also be held. 

The Workmen's Compensation Act 

1538. SHAI SARAT PATIANAYAK: Will the Minister 
of LABOUA be pleased to state: 

(a) whether the Govemment propsoe to amend the 
Woi'kmen's Compensation Act, 1923; 

(b) if so, the details thereof; and 
(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND HOLDING ADDITIONAL CHAAGE OF THE 
MINISTEA OF STATE OF THE MINISTRY OF COAL 
(SHRI P.A. SANGMA): (a) Yes, Sir. 

(b) It has been decided, inter-alia, to enhance the 
minimum amount of compensation for death and 
permanenl total disablemer'lt from As. 20,000 to As. 50,000 
and from As. 24,000 to Rs. 60,000 respectively. The 
monthly wage limit of Rs. 1,000/- for determining the 
maximum amount of compensation is also being enhanced 
to Rs. 2,000/-. A Bill for amendment of the Act has already 
been introduced in the Rajya Sabha. 

(c) Does not arise. 
[Translation) 

Loan to Maharaahtra Govemm.nt 

1539. SHRI DAnA MEGHE: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Union Government, Reserve Bank ot 
India and other Central Government agencies have given 
,any loan to Maharashtra Govemment during the last three 
years; 
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(b) if so, the details thereof; and 
(c) the details of the loans taken under the head-plan, 

non-plan, incidental advances and market loan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) to (c) Information is being collected and will be laid on 
the table of the House. 

Cancellation of flights due to the outbreak of Plague 

1540. SHRI RAJENDRA KUMAR SHARMA: 
SHRI RAMESH CHENNITHALA: 
SHRI RAM NAIK: 
SHRI GURUDAS KAMAT: 
SHRI SANAT KUMAR MANDAL: 
KUMARI SUSHILA TIRIYA: 
SHRI M.V.V.S. MURTHY: 
SHRI SIMON MARANADI: 
DR. K.D. JESWANI: 
SHRI DEVI BUX SINGH: 
SHRI VILASRAO NAGNATHRAO 

GUNDEWAR: 
SHRI V. SREENIVASA PRASAD: 
SHRI VIJA Y KUMAR YADAV: 
SHRI D. VENKATESWARA RAO: 
SHRI LOKANATH CHOUDHURY: 
SHRI VISHWANATH SHASTRY: 

Will the Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether the Indian Airlines and the Air India 
cancelled a number of flights recently due to outbreak 01 
plague in the country; 

(b) if so, the details thereof, airline-wise; 
(c) the amount of financial toss suffered by each of 

these airlines as a result thereof; 

(d) whether several foreign airliens also cancelled 
their flights to India due to outbreak of plague; 

(e) if so, the names of the airlines which cancelled 
their flights; 

(f) whether all these airlines have since resumed their 
flights; 

(g) if not, the names of the airlines which have not yet 
resumed their flights; and 

(h) the action taken or proposed to be taken by the 
Government for resumption of services by these airlines? 

THE MINISTER OF CIVIL AVIATION AND TOURISM 
(SHRI GHULAM NABI AZAD): (a) and (b) Air India and 
Indian Airlines cancelled 434 and 110 flights respectively 
owing to restrictions placed by various oountries on 
operation of flights and entry of Indian passengers to those 
countries in the wake of plague ·outbreak in India. 

(c) Loss incurred by Air India on acoount of 
cancellation of flights was Rs. 29.88 crores and Indian 
Airliens, Rs. 28 CI'Ofes. 

(d) Yes, Sir. 

(e) 1. Saudia 

2. Emirates 
3. Gulf Air 
4. Biman Bangladesh 
5. Pakistan International Airlines 
6. Air Canada 
7. Kuwait Airways 
8. Malaysian Airlines 
9. Air Lanka 

10. Aeroflot 
11. Oman Air 
12. Qatar Airways 
13. Air Mauritius 
14. Yemenia 
15. Kazakhstan Airways 

(f) Yes Sir. 

(g) and (h) Do not arise. 

Indore Airport 

1541. SHRIMATI SUMITRA MAHAJAN: Will the 
Minister of CIVIL AVIATION AND TOURISM be pleased to 
state: 

(a) whether the Government have received 
representations for opening the Indore Airport for 
international flights; 

(b) if so, whether the Government have taken 
decisions in this regard; 

(c) if so, the detials thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF CIVIL AVIATION AND TOURISM 
(SHRI GHULAM NABI AZAD): (a) Yes, Sir. 

(b) to (d) A request has been received from the 
Governemnt of Madhya Pradesh to declare Indore Airport 
as an International Airport. Since the existing five 
international airports at Bombay, Delhi, Calcutta, Madras 
and Trivandrum are adequate to cater to the present level 
of international traffic to and from India, the Government 
has no proposal to dedare any other airport as 
international airport for the time being. 

(English) 

Decline In Export Prices of Spices 

1542. SHRI RAMESH CHENNiTHALA: Will the 
Minister of COMMERCE be pleased to state: 

(a) whether there has been a general decline in the 
prices of major spices exported from India during the last 
three years; 

(b) if so, the details thereof, commodity-wise and 
year-wise; and 

(c) the steps taken to assist the growers who suffered 
due to the dedine In prices? 

THE MINISTER OF COMMERCE (SHRI PRANAB 
MUKHERJEE): (a) and (b) There is no general decline in 
the prices of major spices exported from India during the 
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last 3 years, but there have been fluctuations in their prices 
as will be seen from the year-wise commodity-wise details 
of export prices of major spices given below:-

(Rs./Kg.) 

Spices 1991-92 1992-93 1993-94 

Pepper 36.19 32.97 38.51 
Cardamom (Small) 286.29 395.04 405.37 
Cardamom (Large) 55.44 68.31 68.32 
Chillies 27.45 40.08 22.60 
Ginger 15.35 17.39 12.59 
Turmeric 19.21 24.59 20.59 
Coriander 13.30 15.27 15.27 
Cumin 38.54 58.26 48.81 
Chelery 16.75 14.88 16.49 
Fennel 22.51 23.87 23.07 
Fenugreek 8.74 10.81 14.57 
Garlic 8.06 9.45 12.13 

Source: Based on the export figures obtained from 
DGCI&S, Calcutta/Shipping Bills passed by 
Customs. 

(c) The Ministry of Agriculture, Govemment of India in 
consultation with the State Government concerned 
undertakes market intervention operations in select crops 
including spices where purchases are made by NAFED as 
the Central Nodal Agency and by a nominated agency of 
the State Government. Losses, if any, are equally shared 
between the State and the Central Governments. 

Property Law. 

1543. SHRIMATI PRATIBHA DEVISINGH 
PATIL: 

SHRI GOVINDRAO NIKAM: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government have any proposal to 
amend laws relating to transfer of property, registration and 
stamp duties for plugging existing loopholes; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(8) and (b) No proposal to amend laws relating to transfer 
of property is under consideration of the Government. So 
far as Registration Act, 1908 is concerned, a proposal for 
amending Section. 30(2) of .the Act is under consideration. 
As regards the Indian Stamp Act, 1899. the Government 
had entrusted a study to the National Institute of Public 
Finance and Policy for suggesting changes in the Act 
keeping in view national and international experience. The 
report of the Institute has been circulated to State 
Governments and Ministries and Departments of the 
Government of India for their comments. 

Import duty on Timber 

1544. SHRI DWARAKA NATH DAS: Will the Minister 
of FINANCE be pleased to state: 

(a) whether due to increase in import duty on timber, 
the import of round logs, sawn and processed timber to 
India from timber-exporting countries like Russia, Canada, 
Brazil, Chile, Mayanmar and Malaysia has been adversely 
affected; and 

(b) if 50, whether the Government propose to review 
the present import duty levied on import of timber and to 
preserve the essential forest-cover in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINACE (SHRI M.V. CHANDRASHEKHARA MURTHy): (a) 
There was no increase in the improt duty on timber in 
1994-95 Budget or thereafter. 

(b) Does not arise in view of (a) above. 

Child Labour 

1545. SHRI BIJOY KRISHNA HANDIQUE: Will the 
Minister of LABOUR be pleased to state: 

(a) whether the Government are required to submit its 
report to the U.N. Committee on Rights of the Child in 
early, 1995 on the State of Children's rights and measures 
adopted to confirm to the Convention on the Rights of the 
child; and 

(b) if so, whether the Governrnent contemplate 
enacting necessary laws to protect the rights of the 
children and particularly to ban child employment in 
hazardous occupation? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND HOLDING ADDITONAL CHARGE OF THE 
MINISTER OF STATE- OF THE MINISTRY OF COAL 
(SHRI P.A. SANGMA): (a) According to information 
received from the Ministry of Human Resource 
Development (Department of Women & Child 
Development), as per requirement of Article 44 paragraph 
l(a) of UN Convention of the Rights of the Child, India's 
initial reports as a State party to the Convention becomes 
due on 10.1.1995 (i.e. after two years of India's Accession 
to UN Convention on the Rights of the Child). 

(b) Parts (A) and (6) of the Schedule of the Child 
Labour (Prohibition and Regulation) Act, 1986 contains the 
occupations and processes where the employment of 
children below the age of 14 is prohibited. The Child 
Labour Technical AdviSOry Committee constituted under 
Sections 5( 1 ) of the Child Labour (Prohibition & 
Regulation) Act, 1986 advises the Government for the 
purpose of additions of occupations and processes to the 
Schedule. On the advice of this Committee. the Central 
Government has made further additions to the Schedule to 
this Act. (Part A and 6 of the Schedule to the Act 
incorporating the additions made is enclosed in the 
statement. 

To safeguard the interests of children, there are 
protective provisions in various labour laws as well, such 
as the Factories Act, 1948, the Mines Act, 1 952, the Motor 
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Transport Workers Act, 1961 etc. The approach of the 
Government is to implement all the child related provisions 
of the various laws in a harmonious fashion. So, no 
separate comprehensive legislation is required. 

Enforcement machinery at the Central and State levels 
exists to enforce the provisions of these Acts. Employers 
are liable to be prosecuted for violations of the provisions 
of these Acts. Enforcement personnel are being given 
special training for better enforcement of these laws. 

Statement 
Extracts from Child Labour (Prohibition & Regulaton) Act. 

1986. 
THE SCHEDULE (See Section 3) 

PART A 
Occupations 
Any occupation connected witI)-

(1) Transport of passengers, goods or mails by 
railway; 

(2) Cinder picking, clearing of an ash pit or building 
operation in the railway premises; 

(3) Work in a catering establishment at a railway 
station, involving the movement of a vender or any other 
employee of the establishment from one platform to 
another or into or out of a moving train; 

(4) Work relating to the construction of a railway 
station or with any other work where such work is done in 
close proximity to or between the railway lines; 

(5) A port authority within the limits of any port; 
*(6) Work relating to selling of crackers and fireworks 

in shops with temperary licenses. 
#(7) Abattoirs/Slaughter Houses. 

PART B 

Processes 

(1) Bidi-making 
(2) Carpet-weaving 
(3) Cement manufacture, including bagging of 

cement 

works 

(4) Cloth printing, dyeing and weaving 
(5) Manufacture of matches, explosives and fire-

(6) Mica-cutting and splitting 
(7) Shellac manufacture 
(8) Soap manufacture 
(9) Tanning 

(10) Wool-cleaning 
(11) Building and construction industry. 

*(12) Manufacture of slate pencils (including packing) 
*(13) Manufacture of products from agate. 
'(14) Manufacturing Processes using toxic metals and 

substances such as lead, mercury, manganese, chromium, 
cadmium, benzene, pesticides and asbestos. 

#(15) "Hazardous processes" as defined in Section 
2(00) and 'dangerous operations' as notified in rules made 
under section 87 of the Factories Act, 1948 (63 of 1948). 

#(16) Printing as defined in Section 2(k) (iv) of the 
Factories Act, 1948 (63 of 1948) 

#(17) Cashew and Cashewnut descaling and 
processing 

#(18) Soldering processes in electronic industries. 

'Ins. by Notification No. S. O. 404 (El dated the 5th June, 
1989 published in the Gazelle of India, Extrtaordinary. 

#Ins. by Notification No. S.O. 263 (El dated 29th March. 
1994. published in the Gazelle 01 India. Extraordinary. 

Fake letters of Credit 

1546. SHRI ASTBHUJA PRASAD SHUKLA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether in June, 1994 several letters of credit 
which were drawn by non-investment companies, 
supposedly owned by Indian businessmen based in Nepal, 
were traced by the Directorate of Revenue Intelligence; 

(b) if so, the details thereof; 
(c) whether some norms were fixed for clearance of 

consignments in the meeting held between India and 
Nepal; 

(d) if so, the details thereof; 
(e) whether the decision in this regard has been 

implemented; and 
(I) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) Several cases of importance of goods to Nepal were 
detected where on enquiry the importing persons in Nepal 
were fictitious/not in existing. Investigations conducted in 
this regard do not conlirm the involvement of any Indian 
businessmen based in Nepal. 

(b) Till June, 1994, 26 such cases have been 
detected. 

(c) and (d) A number of issues have been discusSed 
between the Government 01 HMG Nepal and India and 
certain norms were fixed on issues like, list of sensitive 
items, mode of transport, insurance cover, production of 
copy of letter of credit at the time of filing of Customs 
Transit ~ctaration and utilisation of empty containers. 

(e) Yes, Sir. 
(f) Does not arise. 

Tanjore Airport 

1547. SHRI K.T. VANDAYAR: Will the Minister of 
CIVIL AVIATION AND TOURISM be pleased to state: 

(a) the steps being taken to reopen the Tanjore 
Airport; 

(b) whether the ~overnment propose to re-structure 
the airport to imporve the facilities for the passengers; 

(c) if so, the total funds allocated for this project and 
the time by which the work in this regard is likely to be 
completed; 

(d) whether the Government have any plans to 
immediately open the airport in view of the World Tamil 
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Conference and the tourist attractions of this ancient 
city; and 

(e) if not, the reasons therefor? 

THE MINISTER OF CIVIL AVIATION AND 
TOURISM (SHRI GHULAM NABI AZAD): (a) to (e) 
Tanjore airport belongs to Indian Air Force. Due to lack 
of demand from scheduled airlines and constraints of 
resources, National Airports Authority has no plan to 
provide a civil enclave at Tanjore airport. 

Branches of Public Sector Banks In Orissa 

1548. DR. KARTIKESWAR PATRA: Will the Minister 
of FINANCE be pleased to state: 

(a) the number of branches of public sector banks 
working at present in Orissa alongwith their locations; 

(b) the number of branches out of them running in 
loss for the last three years and details thereof; 

(c) whether the Government propose to close down 
the branches which are running in loss; and 

(d) if not, the action being taken by the 
Government to make them profitable? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) There were 1310 branches of public sector banks in 
Orissa as on 10th December, 1994, the details 
regarding their locations is not rearily available and the 
same is being collected and will be laid on the Table of 
the House. 

(b) There were a total number of 241 branches of 
public sector banks in Orissa which were incurring 
losses continuously for three years and more as on 
31 st March, 1993 (Iastest available). The bank-wise 
details are given as under:-

Name of the Bank No. of 
branches 
inCUrring 

losses 
--------------. ~- .. -----.-.--

State Bank of India 
State Bank of Travancore 
Allahabad Bank 
Andhra Bank 
Bank of Baroda 
Bank of India 
Canara Bank 
Central Bank of India 
Indian Bank 
Indian Overseas Bank 
Punjab National Bank 
Syndicate Bank 
Union Bank of India 
United Bank 01 India 
UCO Bank 

!l-235 LSS!9S 

Total 

2 

92 

1 
5 
2 
5 
4 
8 
3 

25 
18 
2 
7 

46 
22 

241 

(c) Under the liberalised policy, banks have been 
permitted to close down their unremunerative branches 
other then in rural areas. Closure of the loss making 
branches at rural centres having a single commercial 
bank branch is not considered desirable. However, at 
centres serviced by two commercial bank branches 
(excluding Regional Rural Banks) the decision for 
closure of one of the branches may be taken by the 
concerned banks by mutual consultation. Banks may 
initiate action for identifying their rural branches 
proposed to be closed down after taking into account all 
relative factors and their proposals duly approved by the 
concerned Disterict Consultative Committee (DCC), may 
be forwarded to Reserve Bank of India (RBI) for its 
approval. 

(d) Banks are taking various steps to make the 
loss making branches profitable. Some of the important 
steps are as under: 

(i) Improving deposit mix. 
(ii) Shift to high yield advances. 
(iii) Relocating the branch where 10catiolV' 

disadvantage is the reasion for inadequate 
bUSiness. 

(iv) Improving quality of assets by recovery of 
overdues and reducing non-performing assests. 

(v) Formation of Task Force at Regional Offices to 
support recovery efforts. 

(vi) Keeping loss making branches under content 
review and monitoring their progress closely. 

(vii) Reduction In expenditure. 
(viii) Proper funds management. 

Import duty on Plastics 

1549. SHRI RAM SINGH KASHWAN: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government have taken a decision 
to slash import duties 011 plastics; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be 
Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) No decision has been taken, Sir. 

(b) and (c) Do not arise in view of (a) above. 

Short term loan by NABARD 

1550. SHRt PHOOL CHAND VERMA: Will th~ 
Minister of FINANCE be pleased to state: 

(a) whether 3 per cent to 6.5 per cent raHJ6 01 
interest are charged on the short term loans advanced 
by NABARD; 

(b) whether prior to 1993, the rate 01 interest Of! 
short term loans were charged at uniform rate; 
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(c) whether the increased rate of interest it leading 
the Central Co-operative Banks and Primary co-operative 
Societies in losses;

(d) if so, the reasons for such revision;

(e) whether NABARD propose to advance shod term 
loans again on uniform rate of interest; and

(f) if so, the details thereof?

T H E  M INISTER O F  S TA TE  IN TH E  M INISTRY O F 
FINANCE (SHRI M.V. CHANDRASHEKH ARA M URTHY):
(a) and (b) National Bank for Agriculture and Rurat 
Development (NABARD) has reported that the rates of 
tn'j'ttst being charged by it from State Co-operative Banks 
(SCBs) on short-term seasonal Agricultural Operations 
(SAO ) refinance and the basis therefor are as under:

SCB's average borrowings from Rate of interest
NABARO as percentage of average chargeable by
SAO  loan outstanding against PACS in NABARD on its
respect of all DCCBs in the State refinance for

SAO

Below 37 3.0
37. & above but below 40 3.5
40 & above but below 45 4.0
45 & above but below 50 4.5
50 & above but below 56 5.0
58 & above but below 67 5.5
67 & above but below 80 6.0
80 & above 6.5

The iitxjve rate structure has been in force since 
1 November 1991. However, the rates of interest actually 
charged by NABARD in the last two years i.e. for 1992*93 
and 1993-94 ranged only between 3 and 5 per cent and a 
majority of State Co-operative Banks in the country were 
charged interest at the lowest slabe of 3 percent.

(c) and (d) It has been reported by NABARD that the 
present formula of variable interest rates is not inflicting 
losses on cooperative banks.

(e) and (f) NABARD does not propose to advance 
short-term SAO  loans at a uniform rate of interest. The 
policy pursued by the Reserve Bank of India (RBI)/ 
NABARD in this regard has all along been based on the 
philosophy that concessional refinance should be 
supplementary in character and that there should be built- 
in system of incentives to promote self-reliance in the 
cooperative credit structure by way of linking the rates of 
interest in direct proportion to the extent of dependence on 
refinance.

Minimum Wages to Women Labour

15* SHRI UPENDRA N ATH  VERMA: WiM the 
iiste* ' ' ABOUR be pleased to state:

(a) whether the women workers working in factories 
and other private establishments in Delhi are paid 
minimum wages as fixed by the Government;

(b) if not, whether the Government have conducted 
any survey in this regard;

(c) if so, the details thereof; and

(d) the steps taken by the Government for 
implementation of equal wages to women workers in 
Delhi?

TH E  MINISTER O F S T A T E  IN TH E  M INISTRY O F  
LABOUR AND HOLDING ADDITIONAL CH A R G E O F  TH E  
M INISTER O F  S T A T E  O F  TH E  MINISTRY O F  CO AL 
(SHRI P.A. SANGM A): (a) As per information furnished by 
Delhi Government, women workers working in the factories 
and other private establishments in Delhi are paid 
minimum wages as fixed by the Delhi Government. They 
have further reported that complaints regarding non­
payment of minimum wages to the workers working in the 
factories and other private establishment are received for 
both men and women from time to time.

(b) and (c) Does not arise.

(d) As per information furnished by Delhi Government, 
suomoto inspections are conducted from time to time by 
the Inspectorate Staff to ensure the implementation of 
equal wages to women workers in Delhi.

[English)

Diversion of Funds

1552. SHRIMATI GIRIJA DEVI: Will the Minister of 
FINANCE be pleased to state:

(a) whether the funds obtained for combating poverty 
from the Swedish International Development Agency are 
being diversified for other purposes;

(b) if so, the percentage of SIDA funds diverted to 
finance the advanced industrial projects stating the reasons 
therefor; and

(c) the overall impact on the poverty combating 
programmes as a result thereof?

TH E  MINISTER O F  S TA TE  IN TH E  MINISTRY O F 
FINANCE (SHRI M.V. CHANDRASHEKH ARA M URTHY)i
(a) No. Sir.

(b) and (c) Do not arise.

Customs Duty on Newsprint

1553. SHRI RAM NIHOR RAI: Will the Minister of 
FINANCE be pleased to state:

(a) whether the Kelkar Committee and the Estimates 
Committee had recommended the imposition of customs 
duty on standard newsprint;

(b) if so, the details thereof;

(c) whether the Government propose to impose 
customs duty on newsprint as per those recommendations;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

TH E  M INISTER O F  S TA TE  IN TH E  M INISTRY O F  
FINANCE (SHRI M.V. CHANDRASHEKH ARA M URTHY):
(a) and (b) Yes, Sir. The Kelkar Committee in its long- 
terms pofecy recommendations, inter-aiia, suggested a 
move away from the administered pridng and quantitative
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allocation policy regime by Introducing an OGL import 
facility to all newspapers with a tariff rate of 40% with 
decanalisation. The Estimate Committee, inter-alia, 
endorsed the recommendations of !he Kelkar Committee 
with regard to long-term policy on newsprint. 

(c) to (e) In view of the ensuing Union Budget 1995-
96, it is not possible 10 indicate the views of the 
Government in this matter at this stage. 
[Trans/alion) 

Bank Branches 

1554. SHRI PIUS TIRKEY: Will the Minister of 
FINANCE be pleased to slate: 

(a) whether the Government propose to open new 
branches of banks during the current year of 1994-95; and 

(b) if SQ, the State-wise details thereot? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) and (b) Under the Branch Expansion Programme (BEP) 
for 1990-95, year-wise targets are not allotted to banks for 
opening branches. However, under the Branch Expansion 
Programme (BEP) referred to above, the proposal for 
opening of branches at rural centres identified by the 
banks within their service area and received through the 
concerned State Government duly recommended are 
considered by Reserve Bank of India (RBI) on merit. On 
this basis, Reserve Bank of India (RBI) has allotted 264 
centres to banks for opening their branches in rural areas. 
As regards, semi-urban centres, the banks have freedom 
to open branches at' the centres of their choice within the 
quota allotted to them on all India basis. No State-wise 
quota has been allotted for the purpose of opening 
branches at semi-urban centres. Reserve Bank of India 
(RBI) has reported that it has all oiled 1290 semi-urban 
centres for opening of branches in the country. In respect 
of Urban/Metropolitan/Port Town centres, allotments are 
made on the basis of centres identified by the Working 
Groups constituted at Regional Offices of Reserve Bank of 
India (RBI). As per information received from Reserve 
Bank of India (RBI), 985 centres have been allotted to 

banks by Reserve Bank of India in the country for opening 
branches in such areas. Under the current Branch 
Expansion Programme (BEP), banks have freedom to 
open specialised branches viz. Industrial Finance, 
OveJS8as, SSIISIB, NRI Treasury branches etc. after 
ensuring adequate business at the centre. Such proposals 
are not required to be referred to Reserve Bank of India io. 
approval. Proposals other than these which do not conform 
to Reserve BanI.; of India (RBI)'s norms for specialised 
branches are, however, to be referred to RBI for prior 
approval. The banks are required to open the branches al 
the allolled centres by the end of Branch Expansion 
Programme (BEP) 1990-95 i.e 31<;\ March, 1995. 
However, the opening of branches at ~ne ali·:;tted centres IS 

subject to availability 01 basis infrastructura! facilities like 
availability of suitable premises, all weather roads, tele-
communication centres etc 
[English] 

UNDP Assistance 

1555. DR. K.V,R. CHOWDARY: Will the Minister of 
FINANCE be pleased to state: 

(a) the quantum of assistance provided by UNDP 
during the three years;, and 

(b) the details of various development prcgrammes 
undertaken with such assistance. State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) the quantum of assistance provided by UNDP during 
the last three years is as follows:-

Year Amount In US 
1991 20,253,185 
1992 18,367,246 
1993 31,803,873 

(b) UNDP technical assistance IS prOVided according 
to the needs of various sectors within the purview I)f 
different Central MinistrieS/Departments. The details of 
these projects located In different States are ~iven in the 
enclosed Statement. 

Statement 

UNDP New OeIn.-Programme Delivery 1991 to 1993 

Project PrOject Tille Location PlOgramme Delivery 
Number 1991 1992 1993 1991-93 

2 3 4 5 6 7 

IN0-85.()38 Utility 01 Hydrolrecturing Kolhegudam (5153) (~153) 

IND-89-I29 R&D Metal FOfming (PAl Hyderabad 3938 15403 4840 14501 

1ND-9(HJ06 Utilisation Blue Oust Hyderabad 44884 1249 (1482) 44651 

1ND-9HlO8 Hybrid Rice TechnolOgy Hyderabad 12476 157760 1665152 2035390 

IND-920031 Industry Competitive'_' on AsIa H)'derabad 8524 6524 

ANOHRA PRADESH 56147 
./ 

174412 1667354 2097913 

IND-80.Q52 Coal Minea Operations Ranchi 10515 66631 79346 

1NO-SS-007 Predictiwe Main! Fertiliser Sindrl (1532) (1532) 

IND-85.064 Energy Saving and ConMrvation- Ranchi 64265 64265 
SAIL 

- ----.~----
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1ND-87'()17 Plant Improvement Cak:uIta 

1ND-87'()18 
Biology 01 Par __ 

Calcutta 

1ND-92-033 Jute Oavalopmanl Calcutta 

1ND-92-302 Jule-IJIAA Comosties Calcutta 

1ND-92-303 Jute-JCI Calcutta 

1ND-92-305 Jute-IJIAA Tax App Calcutta 

lNo-92-312 Jute-JMOC (ITC) Cak:uIta 

1ND-92-312 Jute-JMOC (GOI) Calcutta 

1ND-92-314 Jute-SSJMC Calcutta 

1ND-92-406 Lealher-Govt. 01 West Bengal Calcutta 

WEST BENGAL 

TOTAL 

Setting Up of Joint Ventures In Nepal 

1556. SHRI GURUDAS KAMAT: 
KUMARI SUSHfLA TIRIYA: 

Will the Minister of COMMERCE be pleased to state: 
(a) whether any procedural problems are dicouraging 

Indian investors for setting up joint ventures in Nepal; 

(b) if so, the reasons therefor; and 
(c) the steps taken by the Government to streamline 

the procedures? 
THE MINISTER OF COMMERCE (SHRI PRANAB 

MUKHERJEE): (a) No, Sir. 
(b) and (c) Do not arise. 

Private Sector Investment 

1557. SHRl K.M. MATHEW: Will the Minister of 
FINANCE be pleased to state: 

(a) the steps taken to smoothen private sector entry 
into the infrastructure zone and also to harness private 
international capital flow; 

(b) whether the Government propose to review the 
existing legal framework governing infrastructure sector; 

(c) if so, the details thereof; 

2864793 

150708 

(4402) 

175372 

411259 

80740 

143064 

64434 

1021175 
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2556431 

162034 

256313 

44636 
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(d) if not, the reasons therefor; 
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18670 

543 
534601 

753847 

852176 

82381 

57921 

10917907 

141888 

(4402) 

373947 

825890 

125376 

373653 

249817 

307728 

453834 

72271 

508987 

44196 

487569 

236510 

48294 

4243558 

70424304 

(e) whether the Government propose to help the 
private sector with commercial financing in this regard; 

(f) if so, extent thereof; and 
(g) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) to (g) Several steps have been taken by the 
Government to encourage private sector participation 
including foreign investment for the development of 
infrastructure, which include:-

- The scope of public sector has been reduced to 
only six industries, namely, defence products, atomic 
energy, coal and lignite, mineral oils, railway transport and 
minerals specified in the schedule to Atomic Energy Order 
1953. 

- The policy package announced· in the power sector 
included incentives such as reduction of import duties on 
power equipment to 20%, a five year tax holiday for new 
power projects and a guaranteed 16% rate of return on 
paid up and subscribed capital, permitting debt equity ratio 
upto 4:1 for all private companies and foreign equity 
participation upto 100% for projects to be set up by foreign 
private investors; 

- In the petroleum sector Government has 
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restructured the ONGC into a corporation and has 
undertaken disinvestment ·of its equity to augment its 
resources and facilitate aufonomy; offered the development 
of discovered medium anct'$fTlall size oil and gas fields to 
private companies and also offering exploration blocks on 
the round the year bidding basis to private companies to 
enable them to choose their timing for taking part in 
bidding rounds; 

-Private Sector participation in providing value added 
serVices in Telecom sector has already been allowed and 
now under National Telecom Policy even the baSIC 
services have been thrown open to private sector; 

-Foreign equity participation upto 49% is allowed in 
the case of joint venture company formed for providing the 
basic telecom services. 

-The Air corporation (Transfer of Undertakings 
Repeal) Act has been enacted to enable the operation of 
the private air transport companies in the domestic sector 
and nine private air taxi operators have been granted 
airlines status. 

-Road sector has been declared an industry to 
facilitate the commercial borrowings on easy terms, and 
the provisions of MRTP Act have been retaxed to enable 
the large firms to enter into high way sector. 

-Multimodal Transport Operators Act has been 
enacted and National Highway Act has been amended to 
enable levy of a fee on selected sections of national 
highways. 

-Octroi has been abolished by many Statp 
Govemments to facilitate free and unhindered domeslic 
trade, and Motor Vehicles Act has been amended to 
remove ceilings on the number of permits to be held by an 
individual company. 

-Private Sector is allowed to set up and operatp 
captive coal mines; private investment is also permitted In 
selting up of coal washeries on Build-own-operate baSIS 
subject ot tripartite agreement between the producer. thp 
consumer and the Company. 

-Indian companies of good financial standings havp 
been allowed to raise funds abroad through Global 
Depository Bonds (GDRs) and foreign currency convertlblp 
bonds and off-shore fund. 

-ProviSions of FERA liberalised as a result of whiCh 
companies with more then 40% of foreign equity are now 
treated on par with fully Indian owned companies. 

Mid-Air Collision 

1558. SHRI K. RAMAMURTHEE TINDIVANAM Will 
the Minister of CIVIL AVIATION AND TOURISM bp 
pleased to state: 

(a) the number of incidents of collisiormear ColliSion 
of aircraft in the mid air occurred in the country during thp 
last three years; and 

(b) the action taken against persons responsible for 
such lapses? 

THE MINISTER OF CIVIL AVIATION AND TOURISM 
9-.235 LSS/95 

(SHRI GHULAM NAB I AZAD): (a) No inCident of collision 
of aircraft in mid-air had occurred in the country during the 
last three years. The number of incidents of near collision 
which have taken place during the period from 1991 
onwards, is given below:-

year ............ Number of inCidents 

1991...... .9 

1992... .16 

1993. .14 

1994 . 11 

(upto 131294) 

(b) Each inCident IS investigated and depending on 
the findings of the investigation. action, such as issue of 
warning. suspension of licence and taking off the 
concerned personnel from duty etc., has been taken 
against the responsible ATC personnevpilot by the 
Directorate General of Civil AviatiorvNational Airports 
Authority. Refresher training IS also imparted to the Air 
TraffiC Controllers. wherever necessary. 

Training Institutes for Workers 

1559. SHRI BIR SINGH MAHATO: Will the Minister of 
LABOUR be pleased to state 

(a) the names of the training institutes engaged in 
impi'lrtlng training to the labourers; 

(b) the details thereof. State wise: 

(c) whether the Government propose to open some 
more training Institutes. and 

(d) If so. the details thereof, State wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE 
MINISTER OF STATE OF THE MINISTRY OF COAL 
(SHRI PA SANGMA): (a) and (b) There are no institutes 
Imparting training specifically to labourers only. However, 
there are 2721 Industnal Training InstituteS'Centres (ITIs' 
ITCs) under the aegis of National Council for Vocational 
Training (NCVT) which conduct programme to train young 
persons possessing qualification from 8th to 12th standard. 
The State-wise number of ITIS'lTCs is given in the 
enclosed statement. 

(c) and (d) ITls1TCs are opened by the respective 
State Governments depending upon need. 
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Statement 
Number of Industrial Training InstitutesCentres as 011 

31.7,94 

S.No. 

1. 
2. 
3. 
4. 
5. 
6. 
7. 
8. 
9. 

10. 
lt. 
12. 
13. 
14. 
15. 
16. 
17. 
18. 
19. 
20. 
21. 
22. 
23, 
24, 
25, 
26. 
27. 
28. 
29. 
30, 
31. 
32. 

Name of Stat~s 

2 

Andhra Pradesh 
Arunachal Pradesh 
Assam 
Bihar 
Goa 
Gujarat 
Haryana 
H.P. 
J&K 
Kamataka 
KeraJa 
M.P. 
Maharashtra 
Manipur 
Meghalaya 
Mizoram 
Nagaland 
Orissa 
Punjab 
Rajasthan 
Sikkfm 
Tamil Nadu 
Tripura 
U.P. 
West Bengal 
A&N Islands 
Chandigartl 
D&N Haveli 
Daman & Diu 
Delhi 
Lakshadeep 
Pondicherry 

No. of 
ITI&1TCs 

3 

422 
2 

23 
41 
16 

159 
106 

33 
32 

195 
323 

74 
250 

6 
4 
1 
3 

40 
113 

67 
1 

406 
3 

291 
56 

1 
3 
1 
2 

42 

4 

2721 

Opening of Branches of Syndicate Bank In Orissa 

1560. DR. KRUPASINDHU BHOI: Will the Minister of 
FINANCE be pleased to state: 

(a) the number of branches of Syndicate Bank 
functioning in Orissa; 

(b) whether the Government have a proposal to open 
more branches in that State during the year 1994-95; 

(c) if so, the places identified for the location of those 
bank branches; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M. V. CHANDRASHEKHARA MURTHY) 

(a) Reserve Bank of India (RBI) has reported !hat !here 
were 27 branches of Syndicate Bank functioning in Orissa 
as at the end of June 1994. 

(b) to (d) Urider the Branch Expansion Plan 1990-95. 
Reserve Bank of India has not fixed year-wise target for 
opening of bank branches, However, under the extent plan. 
public sector banks have been allotted 44 urban centres in 
Orissa as per the details fumished in the enclosed 
statement. As regards semi-urban centres, banks have 
been permitted to open branches at. the centres of their 
choice within the quota aHolled to them on all India basis 
and no State-wise quota has been allotted for the purpose. 
Under the extent policy, !t,e individual banks may identify 
rural c~nt(es including. tribal centres within their service 
area. The proposal relating to identified centres are 
required to be routed through the Department of 
Institutional Finance of the State Government to Reserve 
Bank of India, 

Statement 
LIS! of Urban Centres AI/oiled /0 Public Sector Banks tor 

onenmg Branches 111 Oflssa dUflng 1990-95 Plan 

Name of Bank Name of Centre 

CUTTACK 
State Bank of India Seminar Chhack 

State Bank of Hyderabad Bija Paltnaik Chhack 
Bank of Baroda Mani Sahoo Chhalk 

Indian Overseas Bank Jobra 

Bank of India 

Allahabad Bank 

State Bank of India 
State Bank of India 

Canara Bank 
Indian Bank 

State Bank of 
Bikaner & Jalpur 

Bank of Baroda 

Punjab National Bank 

Slalp. Bank of Inrili'l 

State Bank of Mysore 
Bank of India 

Bank of Baroda 

Allahabad Bank 

Gopalpur (Outgrowth of 
Cuttack City) 
Jagatpur 

Pithapur 
Janjirmangla 
PARADEEP 
Paradeep Garh 
Fishing Harbom(Sector 21) 
BERHAMPUR 
Bus Stand Brahna Nagar 

Braja Nagar (SBI Colony) 
BHUBANESHWAR 
Onssa Stale Housing 
Bank Colony 
Chandrashekharpur 
IRC Village Near Indradhanu 
Market' Complex 

Unit II Market 
Kapilaprasad Market 
Complex 

Samantarapur 

Salsand Vihar 



129 DECEItfBER fe. f9fU 130 

Name of Bank 

Union Bank 
State Bank of India 
State Bank of Hyderabad Goda GopInath PraNd 
United Bank of India 
Central Bank of India 
United Bank of India 
State Bank of India 

Bank of Baroda 
Bank of Baroda 
Purljab National Bank 

Bank 01 India 

Indian Overseas Bank 
State Bank of India 

Bank 01 Baroda 

Vljaya Bank 
Bank of India 
Central Bank of India 

State Bank of India 

Malisahl 
BJB Nagar 
Gwdla MIM'lda 

Bhubeneehwar Indu8IriaI 
Anance Branch 
PURl 
Swrgadwar 

Chakratirth Rd. 
(&.nara Guranga) 

NabakaIebar Rd, 
(Gundl Chavari) 
Lok Nath Road 

Municipal Market 
(Deltapade&ahi) 

IAllABALPUR 
Go8aIa (ChioIima) 

Salehi Gopinath 

Dhankanda 
SECL Complex 
(adjacent of BruIa) 
Jyoti Vihar 

ROURKELA 
Oriental Bank of Convnerce IDL Colony 

(Desai Nagar) 

State Bank of Bikaner 
& Jaipur 

Bank of India 
State Bank of India 
Central Bank of. India 
United Bank of India 

Sector 16 Market 

Chand HSG Colony 
NAC Market Complex 
Vedvyas Chhack 
Fertilizer Township 

Oriental Bank of Commerce Modem Engi. WOt'ka Main 
Road RouIUIa. 

1581. SHRI RAM VILAS PASWAM: WIll the Min6Iter 
of ANANCE be PIeMed to .... : 

(a) whether the Go\wnmenI have dIr8CIed .. the 
banka not to poet SClST empIoyMI to .. oft pIacee; 

(b) If 80, wheIher til dir'ecIl¥e " being Implerl."led 
by SyndIcaII Bank; and 

(c) II not, the ..... taken to get It irnptemented by 
~BaI*? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ANANCE (SHRI M.V. CHANDRASHEKRA MURTHY): (a) 
to (c) T,.,.,.,. In the PublIc Sector Banks ant generally 
governed by the transfer policies settled between the 
manIgII'IIIntI and their employees. Thete transfer 
~ ant common for general, SC & ST and other 
categorIeI of empIoyeee. However, all banks including 
Synd1cat8 Bank, were advised by the Government on 
31.10.86 that offIcIaIa should desist from any act of 
di8crimlnation against members of SClST communities, 
•. g., their transfer to far off places and to insignificant 
poaitIonI, on the gI'Ol.Ilda of their social origin. Further, in 
reepect of ST employeee appointed against posts in 
clerical and sub-staff cadres, the public sector banks have 
been advised to take steps to post them nearest to their 
home townaIdomicile, as far as possible. 

[Translation! 

Aulatance for Purcha .. of Vehleles 
1562. SHRI SUKHDEO PASWAN: Will the Minister of 

FINANCE be pleased to state: 

(a) the assistance being provided by the financial 
institutions for purchase of buses and other passenger 
vehidea for extension of transport facilities in view of the 
prevailing grave transport problem in the cOuntry; 

(b) whether the Government are contemplating to 
decntase the ceiling on margin money for the purchase of 
buses and other passenger vehicles through the banks and 
financaI Institutions in view of paucity of vehicles and 
anticipated profit; and 

(c) if not, the reasons· therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AANANCE (SHRI M.V. CHANDRASHEKHARA MURTHy): 
(a) to (c) As per information available with the Reserve 
Bank of India (RBI), the amount of loansIadvances 
disbursed by comrnerciaI banks to small road and water 
transport operators (no separate figures are available for 
finance for purchaae of buses and passenger vehicles) 
&mer priority sector lending during the three years ending 
June, 1882 (latest available) is as under:-

Year ended 
June 

1980 
'981 ,. 

No. of Ales 

81001 
76292 
65283 

(Rs. in c:rores) 

Amount disbursed 

385.88 
315.12 
237.62 

l.oInIIadvanceI by commen:ial banks to small road and 
waIer IranIpOrt operators owning a tIeet of vehicles not 
uceecIng 8 vehicles, (Including the one propoeed to be 
ftMnced). ant nated .. priority sector lending. Under the 
priority __ lending, sllpulationa nIg8I'ding IMIgin money 
.... under:-
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Credit Limit 
(i) Credit limit upto and 

inclusive of Rs. 25,00Q.4 
(ii) Credit limit exceeding 

25,OOQ.L 

Margin 

NIL 

RS.15 to 25% 
depending upon the 
purpose and amount of 
loan. 

RBI has reported that where subsidy/margin is 
available and is not less than 15% of loan amount, no 
further margin should be stipulated by banks. 

I-Card for IT Payers 

1563. SHRI BRAHMANAND MANDAL: Will the 
Minister of FINANCE be pleased to state: 

(a) whether a multi purpose permanent account 
number card-cum-identity card is proposed to be issued to 
the tax payers by the Government; 

(b) if so, the details thereof; and 
(c) the time by which it is likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) and (b) As part of comprehensive programme of 
computerisation, it is proposed to issue laminated 
permanent account number cards to the assessees, which 
can also serv.e the purpose of identity card. While the 
assessees in the status of individuals will be issued 
permanent account number cards with photographs, other 
assessees will be issued such cards without photographs. 

(c) While action for issue of permanent account 
number cards in three city regions of Delhi, Bombay and 
Madras is already under way in the first instance, it IS 
proposed to implement the scheme in other places In a 
phased manner. 
{English] 

Beedl Workers 

1564. SHRI BASUDEB ACHARIA: Will the Minister of 
LABOUR be pleased to state: 

(a) whether the Government propose to set up a 
Tuberculosis Hospital mainly for beedi workers at Jhalda in 
the Purulia district of West Bengal; and 

(b) if so, the time by which it is likely to be set up? 
THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND HOLDING ADDITIONAL CHARGE OF THE 
MINISTER OF STATE OF THE MINISTRY OF COAL 
(SHRI P.A. SANGMA): (a) No. Sir. 

(b) Does not arise. 
Seizure of Foreign Currency 

1565. PROF. SAVITHRI LAKSHMANAN:. Will the 
Minister of FINANCE be pleased to refer 10 the reply given 
to Unstarred Ouestion No. 1927 on August 5, 1994 and 
state: 

(a) whether the information has since been collected; 

(b) if so, the details thereof; and 
(c) if not, the reasons therefor? 
THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) Yes, Sir. 

(b) A statement is attached. 

(c) Does not arise. 

Statement 

(a) Foreign Currencies amounting to Rs.669.38 lakhs, 
RS.1434.74 lakhs and RS.1274.61 lakhs were saized at 
Madras. Calcutta, Trivandrurn. Delhi and Bombay airports 
during the years 1991-92. 1992-93 and 1993-94, 
respectively. 

(b) & (c) Yes Sir, No time period has been prescribed 
under the Reward Rules for payment of rewards to the 
informers. Final reward is paid only after the adjudication! 
appeal proceedings are finalised. 

(d) Advance rewards to wit Rs. 24.76 lakhs were paid 
to the informers during the last three years in respect of 
the seizures referred to in part (a) above. 

(e) Only one case out of the cases referred to in (a) 
at'(lli'" ha;; been finalised. Informers become eligible for 
poyroenl of final reward only after adjudication/appeal 
oroceedings are finalised and the seized foreign currencies 
.;,;·e confiscated. 

National Tripartite Standing Labour Committee 

1566. SHRIMATI SURYA KANTA PATIL: Will the 
Minister of LABOUR be pleased to state: 

(a) whether the meeting of National Tripartite Standing 
Labour Committee was held in New Delhi recently; 

(b) if so, the major issues discussed at the meeting; 
and 

(c) the decision arrived at the meeting? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE 
MINISTER OF STATE OF THE MINISTRY OF COAL 
(SHRI P.A. SANGMA): (a) to (c) The Thirty-second 
Session of the Standing Labour Committee was held on 
27-10-94 in New Delhi. The following subjects were 
discussed in the meeting: 

(i) . Child Labour and Bonded Labour 

(ii) Employment and Vocational Training. and 
(iii) Labour Standards and International Trade 

2. The resolutions adopted by the Standing Labour 
Committee are as under: 

(a) Social Clause 

It is unanimously resloved that the Government cof 
India, and the Organisatio", of Employers and Workers 
should resist in the International Labour Organisation and 
all other tora any attempt from any quarter to introduce the 
"c;ocial clause". making market access to international 
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trade conditional upon enforcement of labour 
standarda-as this has I8rious adverse Implications for 
employment and autonomous labour policy formulation at 
the national level. 

That, at the same time, sustained national and 
international action· should be taken to upgrade labour 
standards otherwise than through linkage of labour 
standards .with intematlonal trade; and In this context, the 
National Conventions Convnlttee should be activated by 
organisation of periodic meetings for the review of ratified 
and unratified Conventionl. 

(b) ChIld Labour EllmlMtlon 
Recognising that employment of children at a time 

when they should be in schools is a matter of grave 
national concem; and that education, health and nutrition 
for children are indispensable for their proper development 
into adulthood, it is resolved that the Central and State 
Govemments and Organisations of Workers and 
Employers should take coordinated action for elimination 
child labour in hazardous employment by 2000 A.D. of and 
in other employments progressively. 

And for this purpose, the Central and State 
Govemments should implement time bound Action Plans, 
to take children away from wen and provide them 
education, primary vocational skills, health and nutrition 
and to concurrently provide for the parents of such children 
means of gainful employment. 

(c) Bonded Labour 
Recognising that there are complaints regarding 

incidence of bondage amongst workers, though all States 
have asserted that "bonded labour" has, in fact, been 
eliminated. 

it is resolved that all States would undertake fresh 
surveys for identification of bonded labourers and arrange 
for their release and rehabilitation with enhanced financial 
support from the Government of India; the States as part of 
these surverys, shall a1eo invwtigate into relapse into 
bondage, If any of the bonded labourers once released and 
rehabilitated. 

(d) Schedule for and agende of the next .... Ion of 
the Indian Labour ConfeNnce 

It is resolved to have the next session of the Indian 
Labour Conference on 3rd and 4th January, 1995. 

It is resolved that the Agenda for the next session of 
the Indian labour Conference shall be: 

(i) Industrial Relations in the context of . economic 
reforms (ii1cluding rehabilitation of sick industries, 
social security and Improvements in productivity). 

(ii) Employment and Vocational Training. 

s.ttIng up of C •• lnoa 
1567. SHRI MOHAN RAWALE: WIll the MInI8ler of 

CIVIL AVIATION AND TOURISM be pIeaaed to stale: 
(a) whether the Government propoee to allow cuinoI 

in the CCUltry to attract knIgn tDuriIta; 
(b) If 10, the detaill theNof; 
(c) the names of States in the country which have 

eought the UnIon Government',· perinII8ion to set up 
casinee In their respective Statel; and 

(d) the reaction of Itle· UnIon GovemmenI in regMI 
thereto? 

THE MINISTER Of CML AVIATION AND TOURISM 

(SHRI GHULAM NASI AZAD): (a) Setting up of Casions is 
a State Govt. 1Ubject. 

(b) to (d) 00 not arise. 

T_ Treding Under ClAn Tremy 

1568. SHRI JlTENORA NATH OM: Will the Minister 
of COMMERCE r. pIeued to stale: 

(a) whether the GATT T .... ty will affect the tea trading 
of india; and 

(b) • 10, the reaction of the Govenvnent thereon? 

THE MINISTER OF COMMERCE (SHRI PRANAB 
MUKHERJEE): (a) and (b) GATT Treaty has resulted in 
reduction of tariff by a number of major: importers of Indian 
tea. It is likely to have a positive impact on exports of tea 
depnding upon the competitiveness of Indian tea in 
intemational market. 

Permlaalon to Set up New ..... 

1569. SHRI RAM KAPSE: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government have received proposal 
from financial institutions in private sector requesting 
pennission to set up new banks; and 

(b) if so, the details thereof and the Govemment's 
reaction thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHy): 
(a) and (b) Reserve Bank of India (RBI) has reported that it 
has received 18 proposals to set up new banks in the 
private sector from the following 18 financial institutions in 
the private sector; (1) Housing Development Fmance 
Corporation Ltd.. (HDFC); (2) 20th Century Finance 
Corporation Ltd; (3) Industrial Credit and InvesIment 
Corporation of India Ltd. (ICIC!) , (4) Induslnd Enterprise & 
FInance Ltd.; (5) I.T.C. Classic FInance Ltd.; (6) Inspat 
FInance Ltd.; (7) S.A.F. L TO.; (8) C.A.B. Capital MarUts 
Ltd.; (9) Diadem Investment & Finance Ltd.; (10) Cox & 
Kings Fenance Ltd.; (11) Indian Seamless FInanCial 
Services Ltd.; (12) Bifta Growth Fund; (13) SREI 
International FII'l8IlC8 Ltd.; (14) Peerless General FII\aIlC8 
& InveItment Co Lad.; (15) Sahara India FII'l8nciaI 
Corporation; (16) Roll Murarka FIfl8nc8 Ltd.; (17) Raunaq 
Flrwa Ltd.; and (18) Padmaja FInanCial Services Ltd. 

RBI has iaaued licences to COIM'I8IlC8 banIclng 
buIineII to two banks '4iz. ICtel Banking Corpcntion Ud. 
(Pwomoler InduIIriIiI CredIt and Investment Corporation of 
India Ud.) and IndusInd Bank lid. (Promoter InduIInd 
EnetrpriMI and FInance Ltd.). besideI, -in principle-
IPPIOVaI to set up new banks Md aI80 been IIIued to 
HousIng Development finance Corporation Ltd. and 20Ih 
CenIury finance Corporallon Ltd. ApplIcations of .,..... 
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General finance & Investment Co. Ltd.; Ross Murarka 
Finance Ltd.; Padmaja Financial Services Ltd.; and Sahara 
India Financial Corporation have been rejected by RBI. 

Strikes 

1570. SHAI CHANDRESH PATEL: Will the Minister of 
LABOUR be pleased to state: 

(a) the details of strikes with dates, reasons and 
affected organisations, in Public Sector Units/Corporations 
during 1993 and 1994; 

(b) the details of demands made in each strike and 
the demands met by the Government; and 

(c) the steps taken to obviate strikes altogether? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE 
MINISTER OF STATE OF THE MINISTRY OF COAL 
(SHRI P. A. SANGMA): (a) to (c) Information is being 
collected and wiD be laid on the Table of the House. 

Realisable Income Tax 

1571. SHRI SANAT KUMAR MANDAL: Will the 
Minister of FINANCE be pleased to state: 

(a) the total amount of Income-Tax outstanding as on 
December 1, 1994; 

(b) the number of individuals, HUFs, Companies, and 
other defaulters against whom outstanding amount 
exceeded Rs. ten lakhs; and 

(c) the effective steps being taken to realise the same 
and to ensure early disposal of appeals disputing the 
demands made by the Income-tax authorities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ANANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) The desired information as on , st December' 94 has 
not yet been compiled. The total outstanding demand of 
Income-taxICorporation tax at the end of September'94 
was As. 12921.93 crores. Oul of this, demands amounting 
to As. 1838.30 crores had either not fallen due or been 
stayed by courts, Settlement Commission, Tribunal and 
\ncQme tax Authorities. 

Status Number 

(i) Individuals 2823 
(ii) HUFs 190 

(iii) Companies 3671 
(iv) Others 1523 

(e) High priority is given to the work of reduction of 
arrear demands and appropriate administrative and legal 
measures are taken to realise the same. In bigger case, 
doesiers are maintained and the position is reviewed 
regularly at appropriate levels. Request is periodically 
made to the concerned appellate authorities for early 
disposal cases in which large arreas are locked up. The 
progress of disposal of appeals before the CIT (Appeals) 
and the DC (Appeals) is regularly being monitored, laying 

greater emphasis on disposal of appeals involving high 
demand as well as old appeals. 

Tourism Development In Andhnl Pradesh 

1572. SHRI D. VENKATESWARA RAO: Will the 
Minister of CIVIL AVIATION AND TOURISM be pleased to 
state: 

(a) whether the Government of Andhra Pradesh has 
submitted a new tourism policy to the Union Government 
giving major thrust to the development of tourists centres in 
the State by involving the private sector including NRls; 

(b) if so, the main features on the policy submitted by 
the Stale Government; and 

(c) the amount of aid and assistance provided or 
proposed to be provided to the State Government in 
implementing the policy? 

THE MINISTER OF CIVIL AVIATION AND TOURISM 
(SHRI GHULAM NABI AZAD): (a) Yes, Sir. 

(b) The main features of the policy envisage 
encouragement of private entrepreneurs including NRls to 
actively particpate in the development of tourism sector 
with special reference to upgradation of existing 
infrastructure, the quality of service, setting up of star 
hotels/janata hotels and motels at tourist centres to cater 
to all classes of tourists, setting up of amusement parks. 
water sport and other re-creational facilities etc. 

(c) Central financial assistance is extended for specific 
proposals for development of tourism based on merit of 
each proposal, its inter-se priority and availability of funds. 
[T fans/alion] 

Resignation. by I.A. Pilots 

1573. SHRI SURENDRA PAL PATHAK: Will the 
Minister of CIVIL AVIATION AND TOURISM be pleased to 
slate: 

(a) whether pilots and engineers of the Indian Airlines 
launched any agitation recently to protest against the 
promotions Qiven \0 those pilo\s who rejoined the Airlines 
after serving private airlines for a short time; 

(b) if so, the detailS thereof; and 

(c) the steps taken to solve the problem? 

THE MINISTER OF CIVIL AVIATION AND TOURISM 
(SHRI GHULAM NABI AZAD): (a) and (b) Two of the pilots 
who had submitted their resignations to Indian Airlines, 
wanted to join back. Since their resignations had not been 
accepted, they were allowed to do so and also retain their 
seniority. This was resisted by the Indian Commercial 
Pilols' Association (ICPA) and some of its members 
reported sick en masse during the period 28.10.1984 to 
2.11.1994. 

(c) Discussions were held with the tePA and it was 
decided that guidelines will be framed to deal with such 
cases in future: 
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ESI Hospital. 

1574. SHRI N.J. RATHVA: Will the Minister of 
LABOUR be pleased to state: 

(a, whether the present Employees State Insurance 
Hospitals in Gujarat are sufficient to meet the health needs 
d the workers in the State; 

(b) if n.>t, whether the Government propose to open 
some more Employees State Insurance Hospitals in 
Gujarat; and 

(c) If so, the details thereof and allocations likely to be 
made by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE 
MINISTER OF STATE OF THE MINISTRY OF COAL 
(SHRI P.A. SANGMA): (a) to (c) There are 9 ESI hospitals 
functioning in the State of Gujara!. Wherever necessary 
beds have also been reserved in Govt.lprivate hospitals 
for providing adequate in-door treatment to the Insured 
Persons. Meanwhile the ESI Corporation is having two 
hospitals, one each at Vapi and Jamnagar, constructed. 
For construction of these two hospitals, the CorJ'Oration 
has sanctioned a sum of Rs. 489.98 lakhs. A proposal to 
convert the 225 beds Chest hospital at Naroda into a 300 
beds General Hospital has also been received in the ESI 
Corporation. 

[English] 

SeIzure of Brown Sugar 

1575. SHRI SUlTAN SALAHUDOIN OWAISI: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government have seized brown sugar 
worth Rs. 8 crores at the India Gandhi International Airport 
recently; and 

(b) the steps taken/proposed to be taken by the 
Government to check the smuggling of brown sugar in the 
country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) As per available information, the Air Customs 
(Preventive) Staff at the Indira Gandhi International Airport 
seized 8 kgs of heroin on 12.11.94. No preCise valuation of 
narcotic drugs, which are often of indeterminate strength 
and composition and are liable for destruction is feasible. 

(b) Instructions have been Issued to all enforcement 
agencies to maintain the utmost vigil and step.up efforts 
under the stringent provisions contained in the NDPS Act. 
Training Is being imported to officers to improve their 
effectiveness. A part ot Indo-Pak border has been fenced. 

Cash Credit Facility 

1576. SHRI SHIV SHARAN VERMA: Will the Minister 
of FINANCE be pleased to state: 

(a) whether 1here is any proposal under the 
consideration of the Reserve Bank of India to direct the 
commercial banks to provide cash credit facilities to 
farmers as provided to industries to enable the farmers to 
make a single loan transaction instead of small loans 
during a crop year; and 

(b) if so, the details thereof? 
THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRt M.V. CHANDRASEKHARA MURTHy): (a) 
and (b) Reserve Bank of India (RBI) "- advised all the 
scheduled commercial banks including regional rural banks 
vide its circular dated 26.10.1994 that farmers satisfying 
certain criteria should be extended a line of credit in the 
form of cash credit facility to meet their composite credit 
requirements. The facility will be available to farmers 
having irrigation facility and also to those who do not have 
such facility but who in addition to cultivation of crops 
undertake allied activities like dairy, poultry, etc. and/or 
other non-farm activities and who have satisfactory track 
record in the previous two years in regard to the conduct of 
their banklborrowal accounts. 

Bhopal Airport 

15n. SHRI SUSHIL CHANDRA VARMA: Will the 
Minister of CIVIL AVIATION AND TOURISM be pleased to 
state: 

(a) the difficulties being faced by the Government in 
aiflinking Bhopal with Delhi and Bombay by airbus service; 
and 

(b) the steps taken to improve and extend the runway 
at Bhopal airport? 

THE MINISTER OF CIVIL AVIATION AND TOURISM 
(SHIRl GHULAM NABI AZAD): (a) Traffic potential does 
not justify operation of airbus secvice toITrom Bhopal 
airport. 

(b) The runway length has already been extended to 
6700 feet in August, 1992. 

Continental Float Glass Project 

1578. SHRI SANTOSH KUMAR GANGWAR: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Continental Float Glass Project is held 
up with IFCVlDBI; 

(b) if so, the details thereof; and 

(c) the time by which it is likely be cleared? 
THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHy): 
(a) to (c) The Industrial Finance Corporation of India 
Limited (IFCI) has reported that the institutions have 
sanctioned Rupee and Foreign currency assistance to MIs. 
Continental Aoat Glass Umited (CFGL). However, details 
cannot be divulged in terms of the provisions ot statules 
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governing public sector banks and financial institutions as 
also the provisions of Public Financial Institutions 
(Obligation as to Fidelity and Secrecy) Act, 1983. 

Ha) Traffic 

1579. SHRI SYED SHAHABUDDIN: Will the Minister 
of CIVIL AVIATION AND TOURISM be pleased to state: 

(a) the expenditure incurred by the Air India on haj 
traffIC during 1992, 1993 and 1994; 

(b) the income received by or payable to Air India for 
the Haj traffic, year-wise; 

(c) net profit or loss on Haj traffic year-wise; 
(d) net profit or loss per pilgrim, year-wise; and 
(e) net profiVloss per pilgrim as percentage of the Ha; 

air charter fare, year-wise? 
THE MINISTER OF CIVIL AVIATION AND TOURISM 

(SHRI GHULAM t.lABI AZAD): (a) to (e) The information is 
being collected and will be laid on the table of the House. 

Encroachment on Airport Authority Land in Mumbai 

1580. SHRI RAM NAIK: Will the Minister of CIVIL 
AVIATION AND TOURISM be pleased to state: 

(a) the number of slum-dweller families or huts which 
encroach upon the land belonging to Airport Authority in 
Mumbai; 

(b) whether there is any proposal to shift and 
rehabilitate these hutment-dwellers outside the airport land; 

(c) if so, the number of families/huts proposed to be 
shifted, proposed place of shifting and the cost involved in 
shifting and resettlement on alternate accommodation; 

(d) the proposed date of commencement of shifting 
and the anticipated date of completion thereof; 

(e) whether the State Government and also the 
residents have agreed to the shifting; and 

(f) if not. the action proposed to be taken by the Union 
Govemment in this regard? 

THE MINISTER OF CIVIL AVIATION AND TOURISM 
(SHRt GHULAM NABI AZAD): (a) There are approximately 
65.000 unauthorised hutments on the land belonging to 
Internationat Airports Authority of India (1M T) at Bombay 
airport. 

(b) to (I) the matter is under consideration 01 the 
Government of Maharashtra. Department of Civil Aviation 
and 1M!. 

Settlement of Debts of Sick Industries 

1581. SHRt SHRAVAN KUMAR PATEL: Will the 
Minister of FINANCE be pleased to state: 

(a) whether there are guidelines of the GovernmenV 
Reserve Bank of India for settlement of debts outstanding 
against sick industries; 

(b) if so. the details thereof; 
(c) whether nationalised banks have agreed 10 waive 

the loans of sick industries during 1992-93. 1993-94 and 
1994; and 

(d) if so. tile details thereof? 
THE MINISTER OF STATE IN MINISTRY OF 

FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) to (d) The information is being collected and will be laid 
on the Table of ~ House to the extent available. 

Agricultural Labour 

1582. SHRI UDDHAB BARMAN: Will the Minister of 
LABOUR be pleased to state: 

(a) whether any survey has been conducted in the 
country to assess the number of agricultural workers; 

(b) if so. the details thereof. State-wise; 
(c) the steps taken to rehabilitate the agricultural 

workers; 
(d) whether any review has been done to evaluate the 

success of the schemes meant for rehabilitation of 
agricultural workers; and 

(e) if so. the details thereof? 
THE MINISTER OF STATE IN THE MINISTRY OF 

LABOUR AND HOLDING ADDITIONAL CHARGE OF 
MINISTER OF STATE OF THE MINISTRY OF COAL 
(SHRI P.A. SANGMA): (a) Yes. Sir. The 1991 census 
enumerated the agricultural workers. 

(b) A Statement is enclosed. 
(c) & (d) There is no scheme for the rehabilitation of 

agricultural workers as such. 
(e) Does not arise. 

&ute ....... , 

SI. SlallVU.T. No. 01 AgtIC~ral No. 01 
No. Labour .... eu.ivlllo<a 

(11191 een-) (11191 C-US) 

2 3 4 

1. INDIA 71 .597.7 44(Exc:Iuding 
J&K) 110.702,348 

1. Andhra Pradeltl 11.625.159 7.891.167 

2 Auam 11-44.9&4 3.559.117 

3. Bihar 9.512.892 11.1114.519 

4. GUjlllal 3.230.547 4,703.628 

5. Haryana 898.782 1.829.530 

6. HIR18ch81 Pradash 58.668 1.125.311 

7. Jammu & Kashmll 

8. KarnalaICa 4.999.959 5.915.633 

9. KefBia 2.120.452 1.015.883 

10. Madhya P..selh 5.883.029 12.1104.121 

11. Mahllruhlta 8.313.223 10.172.108 

12. Manlpur 47.350 437 •• 
13. Meghaiaya 118.4. 386.804 

14. Nagaland 7.233 371.597 

15. on.. 2.978.7110 4,588.500 
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1 t 3 4

m. i^ssjas 1,917,310
17. 1,391,870 3,181,612
M l •M m 12JS1 36,073
11 1M  Nadu 7,303496 3,884.090
as. T>|wi> 187 438 306421
tt. yaw Pndmh 7,833£36 22,031.131
CL WNI SlflQfll 6,066,478 3.S44JS3
23. AIM Wancto 4,969 14.123
a«. tmmtml Pnmm SO,064 235.987
n . 1,942 2.302
m. om  M l 8^13 38*78
*7. MM 85,198 33.296
as. Om 36J04 38,388
29. Daman 3 Dtu 1,199 3,286
30. LakaMwaap - -
SI. •Mioram 9,527 178,101
32. RowScharry 77.303 17,969

Ucance for Poppy Cultivation

1583. OR. RAM ESH CHAND TOM AR: Will the 
Mihister of FINANCE be pleased to state:

(a) whether the Qovemment have fixed any norms for 
the grant of licences for opium poppy cultivation for the 
years 1994-65 and 1995-96;

0 )  if so, the details thereof;

(c) whether the Qovemment have received any 
representation from cultivators in this regard; and

(d) if so, the details along with action taken by the 
Qovemment thereon?

TH E  MINISTER O F S TA TE  IN TH E  MINISTRY O F 
FINANCE (SHRI M.V. CHANDRASHEKHARA M URTHY):
(a) and (b). Qovemment have laid down General 
Conditions relating to grant of licences for opium poppy 
cultivation for the crop year 1994*95, which are broadly as 
tottows:

(I) Cultivators who had tendered yield of not less 
than 43 Kgs. of opium per hectare In Madhya 
Pradesh, Rajasthan and Uttar Pradesh during the 
crop year 1993*94 are eligible for licences;

(8) cultivators whose poppy crop was damaged due 
to natural calamities during crop year 1993*94 
and who are oovered under the damage clause 
e*e eligible for licences if they had tendered a 
miataum yield of 94 kgs ./hectare;

0ii) the area allowed tor opium poppy cultivation per 
cultivator has been fixed at 50 ares, 30 ares, 25 
ares and 20 ares depending upon the yield of 
opium tendered by the cultivators during the crop 
year 1906-S4;

p ^ 4n 0 DiMi)le NniR in AMfMct of exoeas euHivetton 
hat t » « n  prescribed as 1 %  of the licensed ate*.

Condtttona of grant of licences tor opium poppy 
cultivation tor the crop year 1895*96 haye not so far been 
laid down.

(c) Yea, Sir.

(d) Representations received from the cultivators are 
being disposed of in the Hght of principles laid down in the 
General CondWona relating to grant of Hoenoes tor opium 
poppy cultivation.

8ettln0 up of Travel Authority

1584. SHRIMATI VASUNDHARA R AJE: WM the 
Minister of CIVIL AVIATION AND TO URISM  be pleased to 
state:

(a) whether the Government have a proposal to tat 
up a Travel Authority to improve and co-ordinate travel 
facilities available to tourist; and

(b) if so, the details thereof?

T H E  M INISTER O F  CIVIL AVIATION AND TO URISM  
(SHRI GHULAM  NABI AZAO): (a) and (b) No, Sir. 
However improvement and coordination of travel facWtles 
available to tourists is a continuing prooeas and 
Department of Tourism. Government of India does M s  in 
coordination with the concerned State Governments, 
Central authorities as well as Hotel and Tomtom tnctafay.

HAL Airport at Bangalore

1585. SHRIMATI CHANDRA PRABHA URS: W N Jhe 
Minister of CIVIL AVIATION AND TO URISM  be pleased to 
state:

(a) whether the Government propose to take tip the 
construction of Aero Bridges at HAL Airport at Bangalore;

(b) if so, the estimated expenditure involved therein;

(c) whether tenders had been invited for the purpoee;

(d) the time by which the work is expected to 
commence;

(e) the amount earmarked during 1994-95 for the 
above work; and

(f) the time by which the work is expected to be 
completed?

T H E  M INISTER O F  CIVIL AVIATION AN D  TO U R ISM  
(SHRI GHULAM NABI AZAD): (a) and (b) National Airports 
Authority (NAA) has a plan to install 2  Aero Bridges at a 
coat of Rs. 6.3 orores In the pnopoeed new Integrated 
Terminal Stock at HAL airport in Bangalore.

W  No, Sir.

(d) th ^ in r t t  it e je c te d  to oommenoe by July. 1995.

(e) and (T) An m o m  of Re. 0.5 e w e s  has i>»«<n 
aaim artced in - I994>rt. The work fat expected to be 
eowiplsied by June, 19W.

18-235 LS8/W
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Taa Gardena

1986. SHRI R. SUR EN O ER  REDDY: W 1 the MWHer 
of CO M M ER CE be pleated to state:

(a) the details of toe gardens prosentty owned by the 
Tea Trading Corporation of indie;

(b) the qaanBty of dWerent varieties of tea produced 
in these tea gardens during each of the last three years;

(c) toe measures taken by TTC t during the lest three 
years to make theee gardens viable and profitable;

(d) whether T T C I has been buying various varieties 
of lea mostly tar export market;

fe) if so, the quantity and value of the tea exported 
and the foreign aachange earned therefrom during each 
of the last tfwee years, country-wise;

(0 whether the export by TTC I has suffered a set 
back in the recent years;

(0) if so, the details thereof and the reasons therefor,

(h) whether T T C I has recently decided to buy various 
varieties of tea for packaging them for domestic market; 
and

(1) If so, the details thereof and the reasons therefor?

TH E  M INISTER O F  CO M M ERCE (SHRI PRANAB 
M UKHERJEE): (a) Tea Trading Corporation of India Ltd. 
owns five tea gardens viz, Looksan and Potong Tea 
Estate in Jalaipiguri Distt. of West Bengal; Pashok and 
Vah-Tukvar Tea Estates in Darjeeling Distt. of West 
Bengal and Pathini Tea Estate in Karimganj Distt. of 
Assam.

(to) Quantity of tea produced in the gardens owned 
by T T C I during 1900*01 to 1092-03 has been as undBr:
------------- i-----------
Year Production (Metric Tons)

J90O-O1 1465
f t * ! -92 >060
100t *03 1106

(c) Measures taken by T TC I to make the Gardens 
OMaion of the Corporation Viable and profitable include 
iiM b p m o n W  activities like rejuvenation, pruning, 
•aptacement of bushes as well as installation of 
Mashinery. the Corporation also recruited personnel for 
Management of the Gardens Division.

(d) Trading Division of the Corporation buys tea from 
time to time depending upon supply orders obtained tor 
aaport as well as domestic market.

(e) Details of exports by T T C I have been indicated in 
the enclosed statement.

(f) and (g) There has been a decline in the export 
performance of T T C I Ltd. in the recent years in line with 
fta decKne in overall exports of tea from India due to 
ta n r exports to Russia, CIS countries and kan.

P») and (9 T T C I has been buying and supplying teas 
la to  own b a n d  Maya Packet/UatraJ Pouch in dometlc 
fflatfal tor the tail several years. During the current year

T T C I has also entered into retail market in the aaound 
Calcutta in a small way.

Statement

Export of Tea by TTCI during the Past Three Yean

Quantity; In Metric Tons 
Value: Rs. in Lakhs

Countries 1991*02 1992-93 1003-04

Black Tea Qty. Value Qty. Value Qty. Value

U.S.S.R. 1504 959.0 59 34.0 — —

Japan 20 34.0 32 66.0 26 58.0

Afghanistan 900 556.0 — — — —

Germany 57 220.0 52 228.0 — —

Libya 135 60.0 — — — —

Kazak 1500 1082.0 1429 950.0 010 565.0

Others 12 38.0 18 41.0 3 37.0

Green Tea
Morocco 1070 687.0 541 381.0 1357 053.0

Total: 5198 3645.0 2131 1700.0 2296 1613.0

Tourist Chsrtered Flights operated by Al & IA

1567. SHRI P.C. CHACKO: Will the Minister of CIVIL 
AVIATION AND TOURISM  be pleased to state:

(a) whether the Air India and the Indian Airlines have 
been operating tourist chartered flights to different 
countries;

(b) If so, the names of such Rights separately for the 
Air India and the Indian Airlines, country-wise as on 
November 30, 1994;

(c) whether these flights brought large number of 
foreign tourists during 1994 utpo November 30;

(d) if so, the details thereof, country-wise and 
airlines-wise and also the amount of foreign exchange 
earned therefrom during the period;

(e) whether the Government propose to increaee 
tourist chartered flights in future;

(f) if so, the details thereof; and

(g) if not, the reasons therefor?

TH E  M INISTER O F  CIVIL AVIATION AND TOURISM  
(SHRI GWULAM NABI AZAD): (a) No, Sir.

(b) to (d) Do not arise.

(e) to (g) The Director General of Civil Aviation dears 
the tourist charier Rights on the basis of requests received 
from operators and approved by the Department of 
Tourism. The policy of the Government is to enoourage
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ttMriat charier npsW ons. Hbwever, It l»  tor the charter 
operator to decide on • »  number or oharter fights to be 
O p M M
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n 08. SHRI IN O RA J(T G U P TA : WRI the Minister of 
FINANCE be pleated to Male:

( l )  whether the country is facing acute shortage of 
Nuaiinlum and whether appeals have been made for 
immediate abolition of ten per cent customs duty on the 
imported material;

(b) If so, whether the Government have taken decision 
In this regard to oontroi the situation; and

(a) If not, the reasons therefor?

TH E  M INISTER O F  S TA TE  IN TH E  MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKH ARA M URTHY):
(a) A part of the demand for aluminium has to be met 
through imports at present. Certain representations for 
abolishing the import duty on aluminium have been 
received by the Government.

(b) and (c) In view of (he ensuing Union Budget 
1995-96, H is not possible to indcate the views of the 
Government in this matter at this stage.

Drug Trafficking at Imto-Pafc Border

1589. SHRI BOLLA BULLI RAMAIAH:
SHRI M.V.V.S. M URTHY:
SHRI RAM VILAS PASWAN

\MN the Minister of FINANCE be pteaaed to state:

(a) whether India and Pakistan have agreed to 
establish telecommunication facilities on the Indo-Pak 
Border to enable enforcement agencies to effectively check 
d u g  trafficking and smuggling;

(b) if so, the details thereof; and

(c) the details of other steps taken by both the 
countries to check drug trafficking and smuggling?

TH E  M INISTER O F  S TA TE  IN TH E  MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA M URTHY).
(a) and (b) In the recently held Secretary level meeting 
between India and Pakistan, both sides felt that telephones 
with S TD  facilities and FAX should be provided to facilitate 
speedy communication. Both sides also agreed to 
exchange the addresses and telephone number of the 
officers, who will be in field level contacts relating to anti­
drug smuggling activities across the border.

(c) The details of other steps taken by both countries 
to check drug trafficking are as under:

— The scope of the meetings held periodically between 
BSF on Indian side and Pak Rangers on Pakistan 
side wiil be amplified to include representatives from 
Nodal agencies dealing with counter-narcotics work 
of both countries.

— The dstalsd particulars of traffickers apprehended 
on either side of the bolder wilt be promptly 
exchanged between the designated aontact points

— Exchange of intelligence to enable effective action 
against drug trafficking.

Hank Vara

1590. SHRI GUMAN M A I LODHA:
SHRI JA G M E E T SINGH BRAR:
SHRI M ANORANJAN BHAKTA:

WlH the Minister of TEX TILES  be pleased to state:

(a) whether the Government provide subsidy tor 
production of hank yarn;

(b) if so, the details thereof;

(c) the amount of subsidy provided for production of 
hank yam during 1991-92. 1992-93 and 1993*94, year* 
wise;

(d) whether subsidy on this yam has been increased 
recently;

(e) if so. the details thereof; and

(f) the steps taken by the Union Government to 
ensure that the subsidy benefits reach the weavers?

TH E  MINISTER OF S TA TE  OF T H f  MINISTRY OF 
TEX TILES  (SHRI G. VEN KAT SW AMY): (a) and (b) 
Government of India does not provide subsidy for the 
production of hank yarn. However, under the MiK*Gate 
Price Subsidy Scheme, a subsidy at flat rate of 2%  of the 
value of yarn supplied to identified handloom apex 
societies/development corporations/regional apex 
societies, etc.. is reimbursed to the National Hantfoom 
Development Corporation towards transportation and 
overheads

(c) Through no subsidy was paid for production at 
Hank Yarn the amount of subsidy provided to the National 
Handloom Development Corporation under the MiH-Gate 
Price Scheme during the years 1991-92 to 1993-94 are as
under:

1991-92 Rs. 1.15 lakhs
1992-93 Rs. 35.00 lakhs
1993-94 Rs. 96.73 lakhs

(d) & (e) The rate of subsidy on supply of yam at 
Miil-Gate Prices Scheme through National HandkXMi 
Development Corporation has not been increased. 
However. Government of India, Keeping in view the rise in 
prices of hank yarn, had introduced a Hank Yam Prioee 
subsidy Scheme as a one time measure during April, 1994. 
Under this shceme a subsidy at a flat rate of Rs. 15/- per 
kg. is provided by the Government of India to the identified 
apex societies/development corporations, etc., for supply 
of 20 million kgs of hank yarn. This scheme has since 
been extended upto March, 1995.

(f) Under the Mill-Gate Price Subsidy Scheme the 
user agencies are required to use the yam purchased 
under it for captive production of cloth on handlooms or for 
supply to their member societies/weavers directly enrolled 
under them bypassing on the benefits of the scheme to 
them in fuff. Each user agency is also required to furnish 
an undertakMo to this effect to the National Handtoom 
Development Corporation. In fee case of yarn aupptkf taf
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an Apex/Regional Hand loom Weavers Coop. Society to its 
member primaries under the Hank yam Price Subsidy 
Scheme, Subsidy is passed on in full or part to the 
primaries through sale of yam against procurement of 
equivalent value of finished goods. The extent of subsidy 
passed on to the primaries is determined on the basis of 
overheads and transportation expenses incurred on 
procurement of such yam by the implementation agency.

[Translation]

Duty Free Import of Pulses

1591. SHRI BALRAJ PASSI:
SHRI S A TY A  D EO  SINGH:

Win the Minister of FIN ANCE be pleased to state:

(a) whether any proposal is under consideration of the 
Government to make the import of pulses duty free 
keeping in view the steep hike on the prices of pulses in 
the country;

(b) if so, the details thereof; and

(c) the time by which final decision is likely to be 
taken in this regard?

TH E  M INISTER O F S TA TE  IN TH E  MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKH ARA M URTHY}: 
(a) At present there is no proposal under consideration of 
the Government to abolish customs duty on pulses.

(b) and (c) Do not arise.

[English]

Sm uggling Across Indo-Bangiadesh Border

1592. SHRI C H ITTA  BASU:
SHRI D. V EN K ATESW A RA RAO:
SHRI M.V.V.S. M URTHY:

Will the Minister of FINANCE be pleased to state:

(a) whether the World Bank has entrusted the New 
Delhi-based National Council of Economic Research 
Organisation to carry out study on the smuggling on Indo- 
Bangladesh border;

(b) if so, whether the NCARC have completed the 
study; and

(c) if so, the main points mentioned in the study 
report?

TH E  MINISTER O F S TA TE  IN TH E  MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKH ARA M URTHY):
(a) Yes S'i. The world Bank has netrusted the New Delhi- 
based National Council of Applied Economic Research to 
carry out study on the smuggling on Indo-Bangiadesh 
border.

(b) No, Sir.

(c) Does not arise.

Reduction In S M f

1803. 8HRI RAJ NARAIN: WW fee M b * *  of 
FINANCE be pleased to state:

(a) whether the Government have adopted a scheme 
to reduce the staff strength by ten per cent in various 
Ministreis/Departments;

(b) if so, the details of the poets abolished during 
1992, 1993 and 1994 so far, category-wise;

(c) whether there are some Ministeries/Departments 
which have not implemented this policy;

(d) if so, the details thereof;

(e) the number of posts identified for abolition in 
future;

(0 whether maximum number of posts aboiishet^ 
surrendered pertains to lower categories;

(g) if so, the details thereof and the reasons therefor;

(h) whether maximum number of posts abolished or 
likely to be abolished under this scheme are those lying 
vacant or kept in abeyance and no person has actually 
been surrendered or demoted; and

(i) if so, the fact and details thereof and the reasons 
therefor'?

i HE MINISTER O F S TA TE  IN TH E  MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKH ARA M URTHY): 
(a) and (b) In pursuance of decision announced by the 
Pnme Minsiter in the National Development Council 
meeting held in December. 1991 an exercise was initiated 
by various Ministries/Departments of reduce the staff 
strength by 10%. The information relating to year-wise and 
group-wise reduction of posts is not centrally maintained, 
However, according to the information available in this 
Ministry, about 62,000 posts have been abolished and 
about 36,000 additional posts have been identified for 
abolition.

(c) and (d) The Departments which have expressed 
their inability to reduce posts are listed ip the statement 
enclosed.

(f) and (g) The posts in higher categories like Groups 
“A" and “B" are generally supervisory in nature, to which 
are attached a number of lower category posts in Groups 
“C ” and "D”. Out of a total number of Central Govt, civilian 
employees of 38.75 lakhs as on 1.1.1991, there warn 
37.10 lakhs Groups “C ” and "D ” staff, as against only 1.65 
lakhs Groups “A" and "B" employees. In view of this ratio, 
it is imperative that the number of posts abolished in 
Groups “C" and “D" will be higher.

(h) and (i) The abolition of posts to achieve the target 
of 10% reduction is being carried out by the respective 
administrative Ministries/Departments and ttte data 
regarding the nature of abolished posts is not cenfcafly 
available. However, staff rendered surplus, if any, are to be 
redeployed in accordance with the provisions contained in 
Central Civil Services (Redeployment of Surplus Staff) 
Rules. 1990.



(1) Qeplt. of Wasteland Development, 

(2) Ministry of Petroleum & Natural Gas, 

(S) Deptt. of Public Enterprises, 

(4) Daplt. of Civil Aviation, 

(5) DepU. of Legal Affairs, 

(6) Ministry of Parliamentary Affairs, 

(7) Legislative Deplt., 

(8) Deptt. of Space. 

(9) Deptt. of Official Languages, 

(10) Cepit. of Agricultural Research & Education, 

(11) Deptt. of Atomic Energy, and 

(12) Ministry of Programme Implementation. 

{Translation] 

Credit Deposit 

1594. SHRI HARIKEWAL PRASAD: 
SHRI AAJUN SINGH YADAV: 

Wall the Minister of FINANCE be pleased 10 state: 

(a) lhe average credil deposit of scheduled 
Commercial SanKs till October 31, 1994 in Uttar Pradesh; 

(b) whether it is quite less then the national average; 

(c) if so, the reasons therefor; and 

(d) the steps taken to remove the imbalance in credit 
deposits? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ANANCE (SHRI M.V. CHANDRASHEKHARA MURTHY) 
(a) and (b) The Credit Deposit Ratio (CDR) of scheduled 
commercial banks as at the end of June 1994 (Ialest 
available) in Uttar Pradesh is 37.1 % as against Ihe All 
'India average of 54.0% 

(c) and (d) ~eserve Bank of India (RBI) constituted a 
committee on Credit Deposit Ratio in Uttar Pradesh in 
August, 1994 to make recommendations for a time bound 
improvement in Credit Deposit Ratio. The committee in its 
report has inter-alia observed that the infrastructural 
support required for dispensation of credit 10 agriculture IS 
well developed and consequently, this sector is In a 
position to abtorb credit to its potential. The same, 
however, is not true for industry with the result the overall 
improvement in Credit Deposit Ratio is gradual and unever. 
Accordingly, the committee has recommended that both 
the Govemment and banks need to intervene and step up 
their efforts considerably in the provision of infrastructure, 
developmenl of linkages and deployment of credi!. 

1(0 

Recommendations of National eouncll 01 Laboar C0-
operatives 

1595. SHRI AMAR ROYPRADHAN: Will the Minister 
of CIVil AVIATION AND TOURISM be pleased to state: 

(a) whelher complaints have been received during 
1993 and 1994 regarding non-implementation of the 
recommendations of National Council on Labow 
Cooperatives and the Government by work awarding 
agencies under control of the International Airports 
Authority of India; 

(b) if so, the details thereof; 
(c) the reasons for non-implementation of the above 

recommendations by these agencies; and 
(d) the action taken or proposed to be taken by the 

Government in this regard? 
THE MINISTER OF CIVIL AVIATION AND TOURiS .. 

(SHRI GHULAM NABI AZAD): (a) and (b) Yes, Sir. 'The 
complaints were received from the Secretary, North 26 
Parganas DistrICt Labour Co-operalives Federatioll, 
Calcutta and Indian Nal10nal Trade Union Congress, New 
Delhi. 

(c) and (d) The performance of Co-operative societies 
at Calcutta airport has not been satisfactory. While the 
International Airports Authority of India (IAAI) makes 
earnest efforts to follow the recommendations of the 
National Advisory Council on Labour Co-operatives 
regarding reservation of all unskilled works without any 
limit and skilled works upto Rs. 5 lakhs, the past track 
record of Co·operative society is taken into consideration 
by IAAI before finally awarding the work. 
[r rans/allon j 

National Commission on Labour 
1596. DR. MUMTAZ ANSARI: Will the Minister of 

LABOUR be pleased to state: 
(a) whether the National Commission on Labour has 

made some recommendations to all the States at the 
Conference held in Delhi on October 24, 1994; 

(b) if so. the salient features thereof; and 
(c) the names of States which have gillen their 

consent to implement the recommendations? 
THE MINISTER OF STATE IN THE MINISTRY OF 

LABOUR AND HOLDING ADDITIONAL CHARGE OF THE 
MINISTER OF STATE OF THE MINISTRY OF COAL 
(SHRI PA SANGMA): (a) to (c) There is no National 
CommiSSIOn on Labour in existence at present and as 
such the Question of the Conference of the Commission 
being "'aid 111 Delhi on October 24. 1994 does not adse. 

[English] 

Trade Agreements with Foreign Countries 
1597. 00. AMRITLAL KALIDAS PATEL: Wilt the 

Minister of COMMERCE be pleased to slate: 
(a) whether the Government have signed any trade 

agreements with foreign countries durillQ the current year; 
(b) if so, the details thereof. country-wise; and 
(c) the foreign exchange likely to be earned !rom 
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tb8se Bq ,leI'rts '1 

THE AtNI5TER OF COMMERCE (SHAI PRANAB 
MUKHi .£E): (a) and (b) Yes, Sir. 

.lame of the Country Details 

1. Repuplic of Croatia An agreement on Trade and 
Economic Co-operation 
signed on 16.9.94 at Zagreb. 

2. RepuIic of Tunis4a 

3. Republic of South 
Attica 

4. ~yCMJnaar 

Agreement on Trade and 
Economic Co-operation 
signed in September. 1994. 
Trade Agreement signed on 
22nd August. 1994 
Trade Agreement signed on 
border Trade ifl January, 
1994 

(c) The agreements do not specify aAd quantum of 
tra:i8 10 be achieved but will netp 10 encourage more flow 
c1 trade. 

[T f8IlsJalJon } 
Export at Cotton 

1598. SHRIMATI SHEELA GAUT Aht 
SHRIMATI BHAVNA CHIKHLlA: 
SHAI RAMESHWAR PATIDAR: 

Will the Minister of TEXTILES be pleased \0 state: 

(8) whether the Union Government have taken a 
decisiorl to export five lakh cotton bales every year. 

(bj if so. the details thereof and the reasons theretor: 
and 

(c) the advantages likely to accrue 10 the country as a 
result thereat? 

THE MtN1STER OF STATE OF THE MINISTRY OF 
TEXTilES (SHRI G. VENKAT SWAMY) (a) to (c) In 
accordance with the long term cotton export policy the 
government releases 5 lakh bales of cotton for export at 
the beginnlrlg of cotton season (Sept.-Aug.) every year. 

The main objectives of thiS export poliCY are: 

(a) ensuring remunerative priceS 10 the cotton 
growers; 

(b) maintaining India's presence In Itle International 
markets as a stable supplier of colton; and 

(c) stabilisat~ cj cotton prices which is important for 
bOIh the grower as well as the Industry. 
{English} 

NTC Mil .. 
1600. SkiRl JAGAT VIR SINGH DRONA: Will the 

Minister of TEXTILES be pleased 10 state: 

(a) whether any survey for revival of NTC mills In 
Kanpur has been undertaken; and 

(b) if 10, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TEXTIlES (SHAI G. VENKAT SWAMY): (a) and (b) The 
T8Idilea Research AssoCiations have prepared plans for 
...wal of the NTC mills including those under the NTC 

(UP) Ltd. in Kanpur, invol~ng, Inter alia, modernisation, 
restructuring. etc. Details regarding various aspects of the 
revival plans are being examined in Government. In ..-iew 
of the fact that 8 out of 9 iubsidiaries of tI'Ie NTC including 
NTC (UP) Ltd., stand referr.oo to the Board for Financial 
and Industrial Reconstruction (BlFR), the reV'ival plan will 
also need the approval of the BIFR before it is 
implemented. 

Natlonalisation at NTC MIlls 
1601. SHRI SHARAD DlGHE: 

SHRI RAM NAIK: 

Will the Minister of TEXTILES be pleased to stat&: 

(a) whether the Government have taken a decision to 
introduce a legislation for nationalising the thifteen mils cj 
NTC In Bombay; 

(b) if so, the details thereof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF £T ATE OF THE MINISTRY OF 
TEXTILES (SHAI G. VENKAT SWAMY): (a) to (c) The 
Textile Research AssociationS have prepared 
modernisation plans tor revival of the NTC mills, including 
the taken over mills at Bombay. The Labour Ministry's 
Special Tripartite Committee on NTC has, inter alia, 
recommended natlonairsalton of the taken over mills while 
recommending that the NTC mills as well as its taken over 
mills can be made Viable by modernisation as proposed in 
the plans prepared by the Textiles Research AssociationS. 
Deta~s regarding varIOUs aspects of the proposals are 
being examined by Government. 

Import of Consumer Goods 

1602. DR. RAMKRISHNA KUSMARIA: Wi" the 
Minister of COMMERCE be pleased 10 state: 

(a) whether the Union Government propose to 
liberalrse Import of consumer goods under the instructions 
of Wond Bank: 

(b) it so. the details thereof? 

THE MINISTER OF COMMERCE (SHRI PRANAB 
MUKHERJEE): (a) and (b) ReView of the Export and 
Import Policy IS an on-going and continuous process and 
changes are made from time to time as when considered 
necessary. 

Development of Handlooms and Handicrafts 
1603 SHRI ARVIND TRIVEDI: 

SHRI DILEEP BHAT SANGHANI: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Government have drawn lIP any 
scheme tor the development and export of handicrafts and 
handloom products from Gujarat. 

(b) it so, the details thereof, and 

(c) the funds sanctioned/released during the Eighth 
Plan period lor the purpoee? 
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THE MINISTER OF STATE OF THE MIMSTRY OF 
TEXTILES (SHRI G. VENKAT SWAMY): (a) and (b) The 
Schemes being implemented for the deveiopment and 
promotion of the handicrafts and handloom products in the 
country including those from the State of Gujarat, inclwde: 
training, design and technical development, quality dying 
units, market development support, assistance for 
exhibitions, publicity and setting up of craft / handloom 
development centres, reviv~1 of languishing crafts, project 
package scheme, provision for margin money to destitute 
weavers, intergrated handloom vijlage de\lEllopment 
programme, workshed-cum-housing scheme, specialized 
training under the scheme for Training of Rural Youth for 
self employment (TRYSEM), and setting up of 1000 
Common Facilities Centres under the Jawahar Rozgar 
Yojana (JRY). 

The following steps are taken to boost export 01 
handicrafts and handloom products from !he COI.II'ltry 
including those from the State of Gujarat through Export 
Promotion Council for Handicrafts (EPCH), Carpet Export 
Promotion Council (CEPC) and Handloom Export 
Promotion Council (HEPC):-

(i) organising buyer-seller ,,"eets; 

(ii) sponsoring of sales-cum-study team abroad; 
(iii) participation in international fairs and exhibitions: 

(iv) overseas publicity and publication of catalogues; 
(v) organisation of Indian Handicrafts and Gift Fair, 

Indian Carpet Expos and Handloom Expos In the 
country; 

(vi) conducting of workshop-seminars at important 
production centres; 

(c) No state-wise allocaiton of funds is made in the 
handicrafts and handloom sectors, However the amounts 
released / satlCtiorled under various schemes to the stale 
of Guierst during the eight Plan are as under:-

(Rs, in lak.hs) 

Year Plan Non-Plan Total 

1992-93 24.33 165.03 189.36 
1993-94 96.38 406.75 503.13 
1994-95 199.12 22.63 221.75 
(upto Oct. '94) 

(Translation] 

Setting ot Banks In Bihar 

1604. SHRI RAJESH KUMAR: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Reserve Bank of India MS issued 
proposes to issue licences to set up new banks in Bihar 
sponsored by the State Government and the institutions of 
Ihe State Government; 

(b) if .:), the details tlaeot; 
Cc) whether IICR8 other State Government .... elk> 

proposed 10 let up new banks; and 

(d) if so, the ~afts lheredf? 

THE MINISTER OF STATE IN THE MfNlSTRY Of 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) and (b) Reserve Bank of India (RBI) has intimated that 
it has not issued any licence to set up new bank in Bihar 
sponsored by the Slate Government and the inslitutiofls of 
the State Government. 

(c) and (d) RBI has intimated that it has not feceIwed 
any proposal from any other State ~meAt to &at "" 
AeW banks. 

{Eng/{s"] 

Selzunt of FOfeIgn Currency 

1605. SHRI SRIKANTA JENA: 
SHRI RAM VILAS PASWAf4: 

W~ the Mini9ter of FINANCE be pteased 10 state: 
(a) whether any instance of misappropriation of 

foreign currency by customs authorities, seizoo at Sahar 
INernetional Airport, come to the notice at the Government 
recently; 

(b) if so. whether the Government have cOl'ldt.lcted 
any inquiry In this regard; 

(c) the outcome of the inquiry; and 

(d) the steps taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY Of 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) to (d) It will not be appropriate to state anything on the 
issue as the matter is subjudice before HOI1 'tlle Bombay 
High Court. 
[Translation] 

Research and Oevefopment Work by APEOA 

1606. SHRI CHEEDI PASWAN: 
SHRI LALL BABU RAI: 

Will the Minister of COMMERCE be pleased to state: 

(a) whether the Government have formulated any 
scheme for the research and development works to be 
undertaken by research institutes for the general benefits 
of trade and industry through Agricultural and Processed 
Food PrOducts Export Development Authority (APEDA); 

(b) if so, the details thereof; and 

(c) the extent to which it has been implemented so 
far? 

THE MINISTER OF COMMERCE (SHRI PRANAB 
MUKHERJEE): (a) to (c) Yes, Sir. Agricultural and 
Processed Food Products Export Development Authority 
(APEDA) have. for the common benefit of trade and 
industry, a gl~ in-aid scheme to generate relevant 
researCh and development for improving proce~ 
technoiogies packaging, and post-harvest practices for 
expott enhancement of ICheduted items at APEDA IUCh .. 
hofticulture, lIocicuiture, and meat prodcuta. The rela.t* 
projects are taken up by APEDA on behalf at 8lCpOftefa 
Itvowgh the agricultural universiti&llreaearch institutioAl. 
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APEDA is providing funding support for resean:h and 
development WOf't( upto 100'" of the project cost. A total 
expenditure of Rs. 13.47 lakhs has been incurred on 7 
research and development projects sponsored by APEDA. 

(EngMsh] 

Trade A~ with Australia 
1607. SHRI RAJENDRA AGNIHOTRi: Will lfIIe 

........ at COMMERCE be pfeased to state: 
Ca) whether the Government 01 Australia is 
~ to establish an office in India to facilitale IWK> 
'8.ZIJ trade and investment; 

(b) if 80, the reaction of the Government thereon; 

(c) whether a high level delegation yjsited India in this 
n;Jg8Id; 

(tt) If so, the details thereof; 

(8) whaIhBr any agfgem8nt has seen signed; 

(f.) If so, the details thereof; and 

(9) If not, the time by which a final decision is likely to 
be IIIken in this regard? 

THE MINISTER OF COMMERCE (SHRI PRANAB 
MUKHERJEE): (a) It is learnt from the Australian High 
CommissioII in New Delhi that the Australian Trade 
Commission (AUSTRADE) is proposing to open three new 
trw:Ie ofIices in India at Calcutta, Madras and Bangalore to 
~nt their existing offICeS in New Delhi and 
Bombay. 

(b) The proposal would be cosidered by the 
GowJmrAent when it is formally received. 

(c) No offICial delegation visited the Government of 
India for this purpoee. 

(d) Does not arise. 
(e) No, Sir. 

(f) Does not arise. 
iI) Does not arise, as no formal proposal has been 

received 10 far in this regard. 

[1 fans/ation ] 

Loans to Agro based industries 
1608. SHRI MANJAY LAL: WiU the Minister of 

FINANCE be pleased to state: 

(a) whether the Government have chalked out or 
proposed to chalk out any programme to prcMde loans 
lorn nationalised banks to agro based industries; 

(b) if 10, the details thereof; and 

(c) it not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY Of 
FlMHCE (SHAI M.V. CHANDRASHEKHARA MURTHY): 
(a) to (c) Nationalised banks extend credit for all 
.cona,NeaIy viable end technIc:aIIy featible activities which 
iIcIYde I'MnUIacturing Ind ..w:e ectivities. With a view 10 
-=ouraging IIgIO-IJ II I " induIIrieI in petticuIar, NdoMI 
IIIIIk b AgRa ..... Md AwrIII DevelopMent (NABAAD) 
...... ""1'riIIl o...top 1 Iflt 8Mk 01 .... (SHlBt) 

hMe beefI providing refinance facAities to banks for 
financing agro-based industries. 

Excise duty on Pressure Cookers 

1a. SHRI ARJUN SINGH YADAV: 
SHRI MOHAMMAD ALI ASHRAF FATM!: 

WiR the Minister of FINANCE be pleased to state: 

(a) whether the Government Ila¥e analysed the 
rt!8dIs 01 excise duty imposition on pressure c:ooMrs; 

(b) " so, the details thereof; 

~) whether this high duty imposition has brC>L911 
down the demand for pressure cookers and hiked the 
consumption of kerosene oil: 

(d) if so, whether the Government propose to review 
the decision in this regard; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M. V. CHANDRASHEKHARA MURTHY): 
(a) to (e) As part of Ihe overall policy of broadening the tax 
base excise duty on pressure cookers was imposed in this 
budget at the rate of 10%. The effective increase in excise 
duty will be conSiderably less as the manufacturers will be 
able to take full credit of excise duty paid on their inputs. 
Besides, small scale units making pressure cookers will not 
have to pay any excise duty on their clearances upto Rs. 
30 lakhs, and the incidence of duty wi" be borne only by 
bigger units. There IS no information available that the 
IITlpOsition of excise duty has discouraged the use of 
pressure cookers resulting in higher consumption of 
kerosene oil. 

(d) Md (8) 00 not arise in view of (a), (b) and (c) 
eboItJe. 
{English] 

Credit Carda 

1610. SHRI ANNA JOSHI: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the demand for credit cards is rising in the 
country: 

(b) if so, the details regarding the total number of and 
type of credit cards ISsued institution-wise; 

(c) whether there is any scheme to issue credit cards 
by alt nationalised banks; and 

(d) if 10, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHAt MY CHANDRASHEKHARA MURTHY): 
(a) Yes, Sir. 

(b) Banks classify their cards into three categories i. •. 
Premium, Non-premiwm and mIddle level cards. Some 01 
1M banks categor. tI'Ietft as Gold, Executive and C .... 
C81'da. ",. per the irtfortMtioft available, the ....... 01 the 
~ be,.. ~ have i'lltllOdwced ...... own c.JI 
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cards and the number of credit card holders (bank wise) 
are given below-

Name of the Bank No. of Credit As on 
Card holders 

Andhra Bank 73,007 31.3.93 
Bank of Baroda 1,60,637 31.3.94 
Bank of India 26,514 30.9.92 
Vij8ya Bank 38,462 31.3.93 
Canara Bank 2,04,342 31.3.94 
Central Bank of India 81,429 31.3.94 

(c) & (d) Reserve Bank of India had issued 
instructions to all scheduled commercial banks in June 
1989, inter alia, emphasising that it may not be 
advantageous or economical if too many banks introduce 
credit cards of their own. In case any bank desires to 
enter into domestic credit card business it would be better 
for it to have a suitable tie-up arrangement with one of 
the banks which have already introduced credit card. 
[Translation] 

Thouaand Rupee Denomination Note 

1611. DR. LAL BAHADUR RAWAL: 
SHRI RAJVEER SINGH: 

Will the Minister of FINANCE be pleased to refer to 
the reply given to Unstarred Question No. 1981 on 
August 5, 1994 and state: 

(a) whether the decision on introduction of a 
thousand rupee note has since been taken by the 
Govemment; and 

(b) if so, the time by which it is likely to be 
circulated? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) and (b) The proposal for introduction of Rs. 1000 note 
is under consideration only at this stage. 

Deposita / DlaburMment of Loana to Gujarat 

1612. SHRI KASHI RAM RANA: 
SHRI MAHESH KANODIA: 

Will the Minister of FINANCE be pleased to state: 
(a) The amount deposited in the nationalised banks 

in Gujarat and the amount of loans disbursed by these 
banks to the small / medium industrialists and the 
unemployed youths for the various projects during each of 
the last three years; 

(b) whether these banks have formulated some 
schemes for women and young entrepreneurs during the 
current year; 

(c) if 50, the details thereof; 

(d) whether a large number of Khadi-Gramodyog 
Schemes are pending with these banks for the last eight 
months; 

(8) if 50, the details thereof; and 

11-235 LSS/95 

(f) the steps proposed to be taken for sanctioning 
these schemes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHy): 
(a) to (f) The information is being collected and to the 
extent available will be laid on the Table of the House. 

s.ttIng up of .... NTC units 
1613. SHRI NARAIN SINGH CHAUDHARY: Will the 

Minister of TEXTILES be pleased to state: 

(a) whether the Government propose to set up more 
NTC units in Haryana, Punjab and Rajasthan and in other 
parts of the country; and 

(b) if so, the details thereof, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TEXTILES (SHRI G. VENKAT SWAMY): (a) No Sir. 

(b) Does not arise. 
{English] 

National Handloom Development Corporation 
1614. SHRIMATI GEETA MUKHERJEE: 

SHRI MANORANJAN SUR: 

Will the Minister of TEXTILES be pleased to state: 

(a) the details of non-official Directors, including 
those belonging to SCs/STs of the Board NHDC and the 
guidelines for making their appointments; 

(b) whether non-official Directors do business with 
NHDC; 

(c) if so, the details for the last three years: and 

(d) the facilities provided to the Chairman and 
Directors of the NHDC? 

THE MINIS1ER OF STATE OF THE MINISTRY OF 
TEXTILES (SHRI G. VENKAT SWAMY): (a) to (d) The 
information is being collected and will be laid on the Table 
of the House. 
{T rans/allon] 

Handloom Development Centres 
1615. SHRI NAWAL KISHORE RAt: 

SHRI NITISH KUMAR: 
SHRI RAJENDRA KUMAR SHARMA: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Government have initiated a scheme 
for setting up of 3000 Handloom Development Centres 
and 500 Quality Dyeing Units in the country; 

(b) if so, the places where such centres/units havt'! 
been set up as on date, State-wise; and 

(c) the number of weavers benefited therefrorr , 
State-wi .. ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TEXTILES (SHRI G. VENKET SWAMY): (a) to (c) A 
Statement is enclosed. 
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Statement 
Statement Referred to In Reply to parts (a) to (c) of Lok 
Sabha Unstarred Question No. 7615 for Answer on 

16.12.1994 

(a) Yes, Sir. 

(b) and (c) Centres/Units sanctioned and weavers to 
be benefitted there from during 1993-94 and 1994-95 (As 
on 30.11.1994). 

sl. Stale No. of HOC&' No. 01 HOCsI No. 01 
No,. aoUs sanctioned OOOs sanctioned weavers 10 

during during be 
(1993-94) (1994-95) benelined 

(As on 30.11.94) 

HOC 000 HOC aou 
2 J 4 5 6 7 

1. Andhre Pradesh 50 24 29 13 79,000 

2. Assam 45 45,000 

3. Bihar 3 3 3,000 

4 H;mac:haI Pradesh 2,000 

5 Karnataka 6 13 3 19,000 

5. Karala 8 8 16,000 

7. Maharashtra 2,000 

e M30Chya Pradesh 5 5,000 

9. Manipuf 41 ~1,000 

10 Orissa 38 26 16 2 54,000 

11. lalTh; Nadu 30 6 30,000 

1,. West Bengal ~2 8 17 2 59,000 

13 \~ Prade&h ~ 21 ~,OOO 

10lal 267 66 122 45 3,89,000 

[Engilshj 

Outstanding Loans 

1616, SHRI p, KUMARASAMY: 
SHRI MOHAN SINGH (FE~OZEPUR): 

Will the Minister of FINANCE be pleased to state: 

(a) the number of individuals/firms/companies against 
whom loans advanced by the public sector banks 
amounting to rupees 50 crores or above is outstanding; 

!:::) It-te number of cases, out of the above, in respect 
of which the loan is outstanding for more than two years; 
and 

(::) the action taken/proposed to recover these 
:..utstandip - :oans expeditiously? 

THE MI~ISTER. OF 5T ATE IN THE MINISTRY OF 
"'INANCE (SHRI M,V, CHANDRASHEKHARA MURTHY): 
(a) to (c) 11-1e information is being collected and will be laid 
on the Table of the House to the extent available and 
permissible under the rules, 

Branches of Indbank Housing Ltd_ In Maharashtra 

1617. SHRI ANKUSHRAO RAOSAHEB TOPE: Will 
the Minister of FINANCE be pleased to state: 

(a) the total number of branches of INDBANK Housing 
ltd. a subsidiary of Indian Bank presently functioning in 
Maharashtra, 

(b) the main objectives and aims of this subsidiary; 

(c) whether this subsidiary plans to form a research 
and development fund which will identify cost effective 
material for housing; 

(d) if so, the amount of loan sanctioned and disbursed 
by it during 1992-93, 1993-94 and 1994-95 till date, in 
Maharashtra; and 

(e) the extent to which it has helped to work out the 
plans for cheaper housint in the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V, CHANDRASHEKHARA MURTHY): 
(a) The Indian Bank has reported that there is no branch of 
INDBANK Housing Ltd. (IHL) functioning in Maharashtra. 

(b) Does not arise. 

(c) Indian Bank has reported that the main objectives 
of IHL are to provide long term finance for purchase/ 
construction of houses/fiats for residential purposes in 
India. 

(d) and (e) Yes, Sir. The IHL has undertaken with the 
support of HUDCO effective steps to propogate the use of 
low cost technology in the construction of housing among 
the masons, beneficiaries, etc, With this end in view, the 
IHL has undertaken a number of training programmes for 
masons to drive home the effectiveness of new techniques 
and usage of locally available building materials with quite 
a degree of success. 

Misuse of Value Based Advance Ucence Scheme 

1618. SHRI CHHITUBHAI GAMIT: Will the Minister of 
COMMERCE be pleased to state: 

(a) whether the Government have received any 
complaints regarding excessive import of PFY having value 
Based Advance Licences under the Duty Exemption 
Scheme by the importers; 

(b) if so, the details thereof; 

(c) whether the Government have suffered any loss of 
revenue; 

(d) if so, the details thereof; and 

(e) the action taken by the Government in this regard? 

THE MINISTER OF COMMERCE (SHRI PRANAB 
MUKHERJEE): (a) and '(b) No, Sir, However, Government 
has come across a news report appearing in the New 
Delhi edition of Economic Times dated 18.7.1994 under 
the caption 'Fake documents drain excise revenue from 
POY import'. The report alleges huge losses of excise 
revenue as a result 01 duty free import of POY under fake 
documents and sale of the imported POY in domestic 
market in violation of excise Nles, Exchange transactions 
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under the Havala route have also been alleged. 
(c) to (e) The specific case cited in the news report is 

being suo moto investigated by the Directorate General of 
Foreign Trade. 

Repreaentatlve. of State. In Tobacco Board 

1619. SHRI PRAKASH V. PATIL: Will the Minister of 
COMMERCE be pleased to state: 

(a) whether the Government have any proposal to 
reconstitute the Tobacco Board; 

(b) if so, the details thereof; 
(c) the details of States which are likely to be 

represented; and 
(d) the time by which the said Board is likely to be 

reconstituted? 
THE MINISTER OF COMMERCE (SHRI PRANAB 

MUKHERJEE): (a) and (b) Government have initiated 
action to notify new Members of the T abacco Board in lieu 
of whose terms of office have expired. Besides ex-officio 
members, these inClude representatives of tobacco 
growing States, Tobacco growing States, Tobacco dealers, 
manufacturers, exporters, growers and marketing! 
agricultural experts, 

(c) and (d) The Act provides for inclusion of one 
representative each of the State Govemment of Andhra 
Pradesh, Gujarat and Karnataka, Another two members 
are to be appointed in rotation by the Central Government 
to represent Governments of other tobacco growing States, 
The new members, under this category will be from the 
States of Maharashtra and Orissa. 

The notification of new members will be made as soon 
as nominations have been finalised in consultation with the 
concerned authorities. 

Posts created In Income Tax Department 

1620. SHRI KAMLA MISHRA MADHUKAR: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Central Board of Direct Taxes has 
chalked out a plan for expansion of its manpower at the 
field level; 

(b) if so, the details of the pian; and 
(c) the progress in implementing the Pian? 
THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI MV CHANDRASHEKHARA MURTHY): 
(a) to (c) The requirement of manpower in the Income Tax 
Department is reviewed from time to time. 42 posts of the 
level of Commissioners of Income Tax were created in 
1993. In SO far as Groups B. C & D are concerned, the 
cadre review was completed in 1993 and Government has 
released 4287 posts in 1993 and 1994. 

CUltomer Service 

6121. SHRI VILASRAO NAGNATHRAO 
GUNDEWAR: 

SHRI KHELAN RAM JANGDE 
Win the Minister of FINANCE be pIeaMd to state: 

<a) whether the Government ha .... received complaints 

regarding poor customer service in many financial 
institutiona and insurance companies; 

(b) If so, the details thereof during the year 1993-94 
and the current year, so far; 

(c) whether Government have inquired into these 
complaints; 

(d) If 80, the action taken against the financial 
institutionl and Insurance companies found guilty; and 

(e) the steps taken by the Government to improve the 
customer service in the financial institutions and insurance 
companies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V, CHANDRASHEKHARA MURTHY): 
(a) to (e) Complaints/representations by applicants for 
10anSllinanciai assistance and existing borrowers against 
all India Financial Institutions usually relate to delay/refusal 
in sanctioning Icans, grant of necessary reliefs! 
concessions in respect ot weak/sick industrial units, one 
time settlement of outstanding dues etc, Government refer 
tnese complaints to the financial institutions concemed for 
appropriate actioniredressaVcomments. In so tar as 
insurance companies are concerned, the information in 
being collected and will be laid on the Table of the House 
to the extent available. 

Water Sports FacilitieS to Promote Tourism 

1622. SHRI GOPI NATH GAJAPATHI: Will the 
Minister of CIVIL AVIATION AND TOURISM be pleased to 
state: 

(a) whether there is vast scope to develop water 
sports facilities in Orissa to promote tourism; 

(b) whether the State has submitted any scheme in 
this regard; 

(c) if so, the details thereof; and 

(d) the decision taken by the Union Goverrvnent 
thereon? 

THE MINISTER OF CIVIL AVIATION AND TOURISM 
(SHRI GHULAM NASI AZAD): (a) to (d) Yes Sir. For the 
development of water sports in the State of Orissa the 
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following schemes have been approved and funds 
released, 

s. .._ dille Amount Amount Year 
No. ~ Sanctioned Re· 

(RI. in leased 
Lakhs) 

1. W"SpIna~ 15.43 7.00 1990·91 
II HIrIIIud 

2- w.....Spcd~ 8.00 2.00 1991·92 
If GopIiIpur on See 

No scheme pertaining to development of water sports 
facilities has been received during the current financial 
year. 

[Translation] 
Loan to Farmers 

1623. SHRIMATI SUMITRA MAHAJAN: Will the 
Minister of FINANCE be pleased to state: 

(a) whether there is a decline in the loans sanctioneo 
to the farmers by !he public sector banks and other 
financial institutions during the last three years; 

(b) if so, the rflasons therefor; ar.d 

(c) !he year-wise figures in this regMd dunr9 the la~' 

three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ANANCE (SHRI M.V. CHANORASHEKHARA MURTHY) 
(a) to (c) The details of loans disbursed to the farmers for 
agriculture during the last three years are given below 

Co-operative Banks 
Regional Rural Banks 
Commercial Banks 
(including Public 
Sector Banks) 

Total: 

(Rs. in crores) 

Year 
1991-92 1992-93 1993-94· 

5986 
596 

4608 

11190 

9377 
831 

4960 

15168 

10117 
977 

6242 

17337 

There his been increase in the disbursement 01 loans to thp 
farmers in each year. 

{English] 

Nomination of Member. In Export Promotion Council 

1624. SHAI JAGMEET SINGH BRAR: Will the 
Minister of COMMERCE be pleased to state: 

(a) whether the Government organised trade 
delegations for the promotion of trade in addition to the 
trade delegations sponsoreti by different Export Promotion 
Councils; 

(b) if so, the details of such delegalions and the 
CO\W'Itries they visited during 1993-94; and 

(c) the criteria adopted by the Govemment for 
nomination of members to such defegations? 

THE MINISTER OF COMMERCE (SHRI PRANAB 
MUKHERJEE): (a) to (c) Yes, Sir. Ministry of Commerce 
sponsors trade delegations for promotion of trade in 
addition to the trade delegations sponsored by different 
Export Promotion Councils, whenever such a need is felt 
by the Ministry. Members of the delegation are selected 
keeping in view their export performances and issues to be 
discussed during the visit of the delegation on-going 
exporVimport project of Indian companies in these 
countries etc. The details 01 members of such delegations 
and the countries they have visited are as follows: 

Members of Delegation 

2 

1. Shri B.P. Misra. Joint Secretary, 
Ministry of Commerce led a 
delegation comprising 
representallves of Ministry 01 
External Affairs, Dept!. of 
Economic AffairS and Reserve 
Bank of India. 

2 Shri B.P. Misra. JOint Secretary, 
Ministry 01 Commerce in an Inter-
~inlsterial Delegation led by 
Department of Economic Affairs. 

3 Shn Kamaluddln Ahmed, Minister 
of State In the Ministry of 
Commerce. Shn A.K. Goswami, 
JOint Secretary. Ministry of 
Commerce Shn H.P. B\lrooah, 
Chairman, ITA. Shn Kirti Patel, 
Managing Dlfector. Mis. Manibhai 
& Co. Shn Abhijit Majumdar, 
General Manager, (Tea Export), 
TATA Tea, Shn Pravln Bhansali, 
Managing Director, Mis. Shantilal 
& Bhansa", Shn Deepak Atal, 
Director. Mis Duncan Agro, Shri 
Karan Paul. Director, Assam 
Frontier. Mr K. Ahmedullah, 
Execullve Director (Tea), Mis. 
Hamson Malayalam, Mr. Mumtaz 
Ahmed McLeod Russel, Mr. Ajit 
Thomas, President, UPASI. 

4. Shri Kamaluddin Ahmed, Minister 
01 State In the Ministry 01 
Commerce led a delegation 
conSisting of Shn G.P. Rao, the 
then JOint Secretary, Ministry of 
Commerce, Shn Raghav 
Chandra, Deputy Secretary, 
Ministry of Commerce, Shri Gokul 
Patnaik, Chairman, APEDA, Shri 
T. Hassan, ReSident Director, 
ESSAR Group, N. Delhi, Shri 
Suresh Sabharwal, President, 
Indian Meat and Liceslock 
Exporters ASSOCiation based in 

Countries 

3 

The Baltic States 
(Latvia, 
Uthuvania, 
Estonia and 
Poland) 

Moscow. 

U.K. France, 
Polland and 
Germany. 

Qatar and UAE. 
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2 

UAE and Shri Tej Singh 
Anand, Vice President Mukand 
Ltd., Bombay. 

3 

5. Shri Ashok Jha, Joint Secretary, Taiwan 
Ministry of Commerce led a 
delegation with Shrl Deb Nath 
Shaw, Deputy Secretary, 
Ministry of Extemal Affairs, Shri 
P.G. Iyengar, Director 
(Commerce), Kudremukh Iron 
Ore Ltd., Bangalore. Shri M.K. 
Jalan, Director, Keventer Agro 
Ltd., Calcutta, Shri Vishwanath, 
Mis. Nath Bros. Exim 
Intemational Ltd., New Delhi, 
Shri R. Rajamani, Pennar Steel, 
Ltd., Hyderabad. 
Shri Sridhar Reddy, Managing 
Director, Fishing Falcons Ltd .. 
Hyderabad, Shrl R.K. Verma, 
Member SOPA, Indore, Shri 
Kailash Anand. Senspareils 
Greenland (P) Ltd., Meerut, Shri 
J. Bhandari, Chairman SOPA, 
Indore, Shri E. Gomes, 
Managing Director Unique 
Valves Ltd., Pune, Shri 
Sukhdev Raj, Managing 
Director, Victor Tools Pvt. Ltd., 
Jalandhar and Shri A. Sondhi, 
Manager MMTC Ltd., Tokyo, 
Japan. 

Unemployment 

1625. SHRI HARISINH CHAVDA: Will the Minlstel 
of LABOUR be pleased to state: 

(a) whether any assessment of considerable 
increase in the unemployment has been made in the 
workshop which was jointly organised by I.L.O. and 
U.N.D.P. in Delhi recently; and 

(b) if so, the estimated increase in the number of 
ooempIoyed persons? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND HOLDING ADDITIONAL CHARGE OF 
THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI P.A. SANGMA): (a) No, Sir. 

(b) Does not arise. 

International Airport in Private Sector 

1626. SHRI BRIJBHUSHAN SHARAN SINGH: 
SHRI PANKAJ CHOWDHARY: 

Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether the first international airport in private 
sector is being constructed in the country; 

(b) if SO. the State in which the airport is being 
constructed ; 

(c) the estimated expenditure involved therein; and 
(d) the lime by which the construction work in this 

regard is likely to be completed? 
THE MINISTER OF CIVIL AVIATION AND 

TOURISM (SHRI GHULAM NABI AZAD): (a) and (b) 
The Government of India has given its no objection to 
the State Government of Karnataka for seHing up of a 
new airport of International standards at Bangalore with 
the assistance of pnvate parties on 'build'. own and 
operate baSIS. 

To finance construction of a new airport at 
Nedumbassery (Cochln), the Government of Kerala has 
been permitted to set up a Society to mobilise funds 
from public Including Non-Resident Indians. The airport 
Will be constructed and owned by that society. 

(c) Estimate for Bangalore airport has not been 
assessed as yet while In the case of Cochin airport, 
preliminary esllmate IS Rs. 274 crores excluding the 
cost of land. 

(d) It IS premature to give a specifiC time frame for 
complelion of construction work at the two airports. 
r [I)( IIIS/); 

Pension Structure 

1627. SHRI C.P. MUDALA GIRIYAPPA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the All India Federation of Pensioner's 
Association. Madras has submitted any memorandum 
for revIsing the pension structure and replacement of 
Pension Act, 1871: and 

(b) If so, the reaclion of the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA 
MURTHY): (a) and (b) All India Federation of 
PenSioners ASSOCiation, Madras has submitted a 
Memorandum to the Fifth Central Pay Commission. in 
response to the Notificalton issued by the Fifth Pay 
CommiSSion through the Press on 5th May, 1994. The 
Memorandum contains suggestions from the Association 
for revision of penSion structure as also replacement of 
the PenSion Act. 1871. 

As per the terms referred to the Fifth Pay 
Commission. the Commission will examine the pension 
structure for Central Government Pensioners, induding 
death-cum-retirement benefits and make 



167 AGRAHAYANA 25. 7916 (Salta) to Ou&slions 168 

recommendations relating thereto. 

AIr Servlcea to Remote Hilly Areas 

1628. SHRIMATI SAROJ DUBEY: Will the Minister of 
CIVil AVIATION AND TOURISM be pleased to state: 

(8) whether the Government have any scheme to link 
the remote hilly areas of the country with air services; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER Of CIVil AVIATION AND TOURISM 
(SHRI GHULAM NASI AZAO): (a) and (b) Indian Airlines 
and Vayudoot are flying to a large number of hilly and 
remote areas in the country Mis. Archana Airways are 
operating to some hiU stations of Himachal Pradesh. There 
is also 8 proposal to connect remote areas in Arunachal 
Pradesh by Helicopter services. Government have also 
directed the private airlines to deploy capacity equal to at 
least 10% of their capacity deployed on trunk routes to 
remote and inaccessible areas, like North·East and Jammu 
& Kashmir. 

(c) Does not arise. 

British Investment 

1629. SHRI SATYA DEO SINGH: 
DR. RAMESH CHAND TOMAR: 
SHRI RAMPAl SINGH: 

Will the Minister of ANANCE be pleased to slate. 

(a) whether hundreds of British investors have shown 
interest in making investment in India; and 

(b) if so, the fields in which they have shown interest 
in making investment and the total investment made by 
them SO far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY) 
(a) Yes Sir. 

(b) British investors have invested in the areas of 
electronics, chemical and petro-chemicals. metallurgical 
industry, automobile industry, films, industnal machinery. 
erigineering industry, food processing industry. textile 
ceramics, drugs & pharmaceuticals, computer software. 
electrical equipments etc. 

The loat British investment approved by Govt. of India 
from January 1991 to Jooe 1994 is Rs. 9451.6 million. 
[English] 

To Reforms 

1630. SHRI DATTATRAYA BANDARU: 
SHRI RAM KAPSE: 

Will the Minister of FINANCE be pleased to state: 

(8) whe:her the Government are considering several 
tax ... orms to bring the country's tax system in tune with 
the ongoing efforts to integrate the Indian economy with 

global economy; 

(b) if so, whether the matter has been finalised; and 

(c) the salient features thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI MV CHANDRASHEKHARA MURTHy): 
(a) to (c): In pursuance of the recommendations of the Tax 
Reforms Commitlee. Important changes have been brought 
about in the tax system during the last three years. The 
process of tax reforms is an on·going process. 
[T ransla(lonj 

Loan by lOBI 

1632. SHRI RATILAL VERMA: Will the Minister of 
FINANCE be pleased to state: 

(a) the totai amount of loans extended by the 
Industrial Development Bank of India (lOBI) to industrialists 
dunng 1992·93 and 1993-94. year·wise; 

(b) the names of the Industnes to which these loans 
have been extended: 

(c) the total amount recovered by lOBI out of the total 
loans extended: 

(d) the names of the firms which have not repaid the 
loans: and 

(e) the action taken or being taken by the Government 
against these firms') 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M. V. CHANDRASHEKHARA MURTHY): 
(a) the details of assistance sanctioned and disbursed by 
the Industrial Development Bank of India (lOBI) under 
direct loans dUring 1992-93 and 1993·94 are as under: 

1992-93 
1993·94 

Sanctions 

5842.7 
7937.0 

(Rs. crore) 

Disbursements 

4808.0 
5766.3 

(b) The Induslry,wlse details of assistance sanctioned 
and disbursed by lOBI are given In the enclosed statement. 

(c) lOBI has reported that as at the end of March 
1994. It has disbursed Rs. 26.083 crores to industries 
under direct loans and the loans outstanding stood at Rs. 
17.115 crores. The collection ratio (i.e. total demand to 
recovery) under direct loans during 1991·92. 1992·93 and 
1993-94 worked out to 844%. 89.7% and 90.5% 
respecllvely. 

(d) The unit-wise details cannot be divulged in terms 
of the provisions of statutes governing public sector banks 
and finanCial institutions as also the provisions of PubliC 
Financial Institultons (Obligation as to Fidelity and Secrecy) 
Act. 1983. 

(e) With a view to assisting banks and financial 
institutions in the recovery of dues, Government enacted 
Recovery of Debts due to Banks and Financial Institutions 
Act. 1993. 
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• I IWII 
tnaAtty-wiss deCaiI.s 01 aaiIIBI1ce by IDBI un(1er prO/BCI (mances' 

(Ra. Crore) 

SI. IndI.-y 
No. 

2 

1. FiOOd~ 

a)&ag.r 
b)ClIhenI 

2. TIIXIIea 
3. JuIe 

4. f>aper and paper 
p!IOduCII 

5. RItIber and nttler 
producta 

6. Chemk:al and 
chemical produc1s 

7. FertiIIsenI 

8. Cement 
9. Basic MeIaIs 

a) 11'00 & s..... 
b) Non-lenoul 

10. MaIaI PToducIa 

11 . Machinery 
12. EIaclrIC8i and 

Elaclronic 
equipment 

13. Transport equipment 

14. EIaclrICily generation 

15. Services 

a) Hole! 
b) Ho&pj1aJ 
c) Road Tr~ 
d) Others 

16. Others 

Disbursements 

19112-93 1993·94 1992·93 1993-94 

3 4 5 6 

321.17 460.43 262.90 274.40 

100.07 137.86 108.64 83.75 
221.10 322.57 154.26 190.65 

tI52.45 798.47 497.48 603.93 
2.00 20.00 5.97 1341 

178.13 182.78 99.15 116.83 

132.05 55.28 142.48 56 6 c 

992.07 1005.32 809.30 835.87 

351.75 313.03 295.73 33916 

559.89 320.80 623.14 421.98 

592.13 1034.53 685.77 749.13 

550.93 958.65 609.05 722.85 
41.20 75.88 76.72 26.2P 

260.57 254.11 168.42 182.23 

147.30 221.01 116.97 90 8~· 

322.63 361.56 2 I 0.34 369 1" 

153.12 248.96 12441 185H· 

223.20 658.10 97.75 202.52 

348.95 384.06 288.96 438.9Z 

28.09 13.42 31.78 7.76 
55.90 25.17 49.84 26.51 

264.96 345.47 207.34 404.6~ 

605.25 1618.53 379.21 8856C' 

TOIBI: 5&42.66 7936.97 4807.98 5766 3·; 

• Includaa Project and non-project IOIIns (includong TDF loans) and lo'e'Co' 
currency Ioana. 

{Eng/ish] 

Cargo Handling at Bombay Airport 

1633. SHRI ATAL BIHARI VAJPAYEE: Will the 
Minister of CIVIL AVIATION AND TOURISM be pleased 
to state: 

(a) whether the Air India undertakes cargo handllnq 
work at Bombay; 

(b) whether it is in accordance with the provisions of 
the International Airports Authority of India Act, 1971; 

(c) if not, the reasons for allowing the Air India to 
do the cargo har1dling work; and 

(d) the steps proposed to be taken by the 
Govemment to assign the cargo handling work to the 
designated authority under the IMI Act, 1971? 

THE MINISTER OF CIVIL AVIATION AND 

TOURIS~ (SHRI GULAM NABI AZAD): (a) and (b) Yes, 
Sir. 

(c) and (d) Do not arise. 
{Trans/alton] 

~aya Airport 

1634. SHRI RAMASHRAY PRASAD SINGH: Will the 
Minister of CIVIL AVIATION AND TOURISM be pleased 
to state: 

(a) whether a proposal to develop the Gaya Airport, 
to make it worthy of operating bigger aircraft and to link 
this airport with the major airports, is under consideration 
of the Government; 

(b) if so, the details thereof: 

(c) whether a Korean delegation recently visited 
Patna and Gaya to explore the possibilities of starting 
chartered flights between Korea and Gaya; 

(d) whether foreign exchange worth crores of rupees 
can be earned from the foreign tourists and also by way 
of trade after the proper development of Gaya Airport; 
and 

(e) If so. the action taken or proposed to be taken 
by Government In thiS regard? 

THE MINISTER OF CIVIL AVIATION AND 
TOURISM (SHRI GHULAM NABI AZAD): (a) and (b) The 
leaslbility study conducted by the National Airports 
Authority (NAA) revealed that Gaya airport can be 
upgraded for Boeing 737 and Airbus 320 type of aircraft. 
The estimated cost of the project is Rs. 24.30 crores 
Without Radars and Rs. 54.30 crores with Radars. Due 
to paucity of resources. It IS not possible for NM to 
upgrade thiS airport. 

(c) No report of the viSit of a Korean delegation to 
explore the pOSSibility of starting charter flights has been 
received. 

(d) and (el It IS not possible to estimate the 
additional earnings from upgradation of Gaya airport . 

Central Assistance to U.P. 

1635. SHRI PANKAJ CHOWDHARY; Will the 
Minister of FINANCE be pleased to state: 

(a) whether Uttar Pradesh Government have sought 
additional Central assistance for Poorvanchal Vikas Nidhi; 

(b) if so. the details thereof: 

(c) whether the Government have considered the 
matter; and 

(d) If so, the deCISions taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) The Chief Minister of Uttar Pradesh had addressed a 
D.O. letter in Apnl, 1994 to Prime Minister for Special 
Central ASSistance for Poorvanchal Vikas Nidhi. 

(b) The State Government had indicated that districts 
of Poorvanchal and Bundelkhand of the State are far 
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behind than other parts in various aspects of development. 
Two funds namely Bundelkhand Vikas Nidhi and 
Poorvanchal Vikas Nidhi· have been set up by the State 
Govemment apart from the funding of general programmes 
for their thorough development and at present a provision 
of Rs. 60 crores is made in both these funds. But keeping 
in view the requirements of the region this is inadequate. It 
was requested that equal amount may be provided by the 
Centre as Centre's contribution to the two funds. 

(c) and (d) The matter was considered by the 
Planning Commission. The request of the state 
Govemment was not agreed to, The State Government 
was informed by the Planning Commission that the 
development of backward area in a State is primarily the 
responsibility of the State Government. Normal Central 
assistance is provided to the State as a whole and not for 
any particular region or scheme. The State Government 
has to make allocations for various regions/districts in its 
overall Plan outlay. 
[English] 

Setting up of Warehouses in Foreign Countries 

1636, SHRI ANAND RATNA MAURYA: Will the 
Minister of COMMERCE be pleased to state: 

(a) whether the Govemment have decided to set up 
warehouses in foreign countries; 

(b) if so, the details thereof, country-wise; and 
(c) the time by which these warehouses are likely to 

be set up? 
THE MINISTER OF COMMERCE (SHRI PAANAB 

MUKHERJEE): (a) to (c) Govemment is supporting setting 
up of warehouses in foreign countries by private and public 
sector organisations. A Group of Indian entrepreneurs is 
establishing a warehouse-cum-Distribution Centre known 
as India International Marketing Centre (IIMC) at 
Rotterdam (The Neathertands), the Centre is expected to 
be operational by second half of 1995, 

MMTC Umited has also initiated steps to ':let up a 
godown in USA 

Unemployed In U.P. 

1637, DR. SAKSHIJI: Will the Minister of LABOUR be 
pleased to state: 

(a) the number of unemployed Post-graduates 
registered with the various employent exchanges in Uttar 
Pradesh till date; and 

(b) the number of persons provided with employment 
through the employment exchanges during each of the last 
three years? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE 
MINISTER OF STATE OF THE MINISTRY OF COAL 
(SHRI PA SANGMA): (a) and (b) Number of Post-
graduates registered. all of whom are not necessarily 
unemployed, with the Employment Exchanges and number 
of Post-graduates places in employment through the 

Employment Exchanges, In Uttar Pradesh during the year 
1990. 1991 and 1992 (Jan, to June) (latest available) were 
as follows:-

(In thousands) 

Year Live Register Placement 

1990 84.5 0.4 
1991 75,1 0.5 
1992 74.4 0.1 
(Jan, to June) 

Entry of US Banks In India 

1638. SHRI R. JEEVARATHINAM: Will the Minister of 
FINANCE be pleased to state: 

(a) whether US Banks have any plan to enter into 
India; and 

(b) if so, the terms and conditions thereof? 
THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI M,V, CHANDRASHEKHARA MURTHY): 
(a) Reserve Bank of India (RBI) has reported that US 
Banks viz. Citibank, Bank of America and American 
Express Bank Ltd. are already functioning in India, RBI 
have also issued a licence to Chaso Manhattan Bank to 
open a branch in India and the bank has opened its branch 
on 21,9,1994, 

(b) RBI has reported that the terms and conditions for 
foreign bank entering India do not differ from country to 
country. While considering requests from foreign banks for 
setting up a branch in India, the prinCiples of reciprocity. 
financial position and soundness of the bank, its branch 
net-work across the globe, capital and assets size, 
intemational standing of the bank as well as its standing in 
the country of its incorporation, national advantage and 
economic and financiaVtrade relations between the two 
countries besides the system obtaining in the country on 
supervision of banks, are taken into consideration. RBI has 
further reported that foreign banks desirous of opening a 
branch in India will have to bring in US $ 10m as an 
assigned capital while opening their first branch, which is 
increased to US $ 20m, when the second branch is opened 
and to US $ 25m when the third branch is opened, The 
foreign banks operating in India are also required to 
maintain in India capital funds of an amount equivalent to 
8% of the risk weighted assets of Indian operations. 

[T fans/aClon J 
New Textile Mills 

1639, SHRI SHIVRAJ SINGH CHAUHAN: Will the 
Minister of TEXTILES be pleased to state: 

(a) the number of textile mills in the country as on 
date in private sector, public sector and cooperative sector, 
sector-wise; 

(b) whether the Government have received any 
proposal from the various State Government for selting up 
.new cooperative spinning mills; 

(c) if so, the details thereof; and 
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(d) the action taken by the Government thereon? 
THE MINISTER OF STATE OF THE MINISTRY OF 

TEXTILES (SHRI G. VENKAT SWAMY): (a) As on 30.9.94, 
there were 1222 cotton/man-made fibre textile mills in the 
country. The Sector-wise details are given below: 
Sector No. of Mills 

Public (NTCIBIC/STC) 
Cooperative 
Private '. 

Total 

188 
124 
910 

1222 

(b) to (d) As per infonnation received from National 
COoperative Development Corporation (NCDC), no eligible 
proposal from State Governments for establishment of new 
cooperative spinning mills towards share capital loan 
assistance during the year has been received. 
[English] . 

Job Opportunities 

1640. SHRI TARA SINGH: Will the Minister of 
LABOUR be pleased to state: 

(a) whether the attention of the Government has been 
drawn to the news-item captioned "94 m job seekers by 
century-end" and reported in 'Statesman' dated October 
31, 1994; 

(b) if so, whether the number of job-seekers in the 
country is increasing rapidly and job opportunities are 
reducing; 

(c) whether the Government propose to formulate a 
strategy to provide jobs to all job seekers in the next few 
years; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE 
MINISTER OF STATE OF THE MINISTRY OF COAL 
(SHRI P.A. SANGMA): (a) Yes, Sir, It is however, clarified 
that the total number of persons requiring employment over 
the 10 years period 1992-2002 would be 94 million. This 
does not mean that the job-seekers would be 94 million by 
that year. 

(b) As per the estimates prepared by the Planning 
COmmission, the number of persons employed and 
unemployed during the year 1992-94 were 85 follows:-

As on 1st April of Employment Unemployment 
th~ year (in millions) 

1992 301.7 17.0 
1993 308.1 17.3 
1994 313.7 18.5 

(c) and (d) Employment is the major thrust area of the 
Eighth Five Year Plan. Employment strategy envisaged in 
the Plan lays stress on the grov-.!h of 
employment-Intensive sectors, sub-sectors anc! activities. 

12-2.15 LSS/95 

Achievement of a situation of near full employment by 
2002 AD has been set as a goal and the strategies, 
policies and programmes are being geared towards this 
end. 

Bank Deposits 

1641. SHRI HARADHAN ROY: Will the Minister of 
FINANCE be pleased to state the total amount of public 
deposits in various nationalised banks as on December 31, 
1993 and June 30, 1994? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
The arnout of deposits of nationalised banks as on the last 
Friday of December, 1993 and June 1994 was 
Rs. 170554.42 crores and Rs. 182764.82 crores 
respectively. 

[Translation] 

Smuggling of Gold 

1642. SHRI DAnA MEGHE: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government are aware of the 
smuggling of gold in the country from Gulf countries; 

(b) if so, the quantity of gold seized during each of the 
last three years; and 

(c) the steps taken by the Government to check the 
smuggling or gold from Gulf countries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) Intelligence reports and seizures effected indicate that 
gold continues to be smuggled into the country from Gulf 
countries. However, after official imports have been 
allowed there is a general decline in this. 

(b) The quantity of gold seized during each of the last 
three financial years is as under:-

Financial Year 
1991-92 
1992·93 
1993-94 

Quantity (in Kgs.) 
4665 
2339 
1233 

The above gold was seized in the country from all 
points of origin abroad. As, in many cases, smuggled gold 
is seized as unclamied, exact origin, whether from Gulf 
countries or otherwise cannot be pinpointed. 

(c) Anti-smuggling activities have been intensified at all 
vulnerable pOints. Close coordination among all agencies 
in the detection and prevention of smuggling is being 
maintained. To prevent smuggling of gold by air route 
Government has constituted a soecial task force to study 
the problem, its ramifications and to collect actior.&ble 
intelligence about the personslagencips I:-:volve~ in the 
smuggling both in India as well as abroa:l. 
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Tourism Promotion 

1643. SHRI RAJENDRA KUMAR SHARMA: Will the 
Minister of CIVIL AVIATION AND TOURISM be pleased 
to state the steps taken to usher in greater co-ordination 
between the Union Govemment and the State 
Govemment for promoting tourism in the country? 

THE MINISTER FOR CIVIL AVIATION AND 
TOURISM (SHRI GHULAM NABI AZAD): The Union 
Department of Tourism coordinates tourism activities by 
having regular interaction with StateslUnion Territory 
Govemments on the development of tourism in the 
StateslUnion Territories. Meetings are held with States 
and Union Territories at the official level to finalise the 
projects/schemes to be taken up through Central financial 
assistance. In addition Reviews are undertaken during the 
Tourism Ministers Conference, Regional Conferences, etc. 
of the progress of implementation of the scheme at the 
level of Minister (CA& T). Meetings are also held for the 
preparation of Master Plans by the StateslUnion 
Territories. 

The StatelUnion Territory Govemments are also 
consulted on various issues related to tourism promotion. 
Five Year Plans and annual plans are prepared after 
active interaction between Planning Commission and 
Department of Tourism at the central level and Statel 
Union Territory Governments on the other side. 

(Enligshj 

Tax Holiday to Hotels 

1644. SHRIMATI PRATIBHA DEVISINGH PATIL: Will 
the Minister of FINANCE be pleased to state: 

(a) whether the Government have any proposal to 
give Q ten year tax holiday to the Hotels promoting 
tourism; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) to (c) Under section 80-IA of the Income-tax Act 1961 
a deduction of 30 per cent of the profits derived from th~ 
hotel for a period of 10 yeas is already available to the 
hotel industry. In addition, hotels set up in remote areas 
pilgrim centres, hilly areas or tourist centres are allowed ~ 
special 50 per cent deduction from gross total income for 
10 years. Further, under the provisions of section 80HHD 
deduction is allowed in respect of profits derived by tou; 
operators, travel agents and hotels from service rendered 
to foreign tourists. These deductions are adequate 
incentives for the tourism sector. 

MuHlnatlonal Companies 

1645. SHRI MRUTYUNJAYA NAYAK: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Govemment have permitted the entry 
of Multinational Companies in the country; 

(b) whether these companies will be governed by the 
existing rules for other companies; 

(c) if not, the reasons therefor; and 
(d) the details of the rules governing these 

companies? 
THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) to (c) Investment by foreign companies, including 
multinational companies, in Indian industry is governed by 
the framework enunciated it1 the Statement on Industrial 
Policy tabled in both Houses of Parliament on July 24, 
1991. 

(d) Approvals for investment upto 51 % foreign equity 
in high priority industries listed in Annex. III of the New 
Industrial Policy is given by the Reserve Bank of India. All 
other foreign investment proposals are subject to approval 
by the Government of India based on clearances given by 
the Foreign Investment Promotion Board. 

Reservation for Backward Classes 

1646. SHRI SOBHANADREESWARA RAO VADDE: 
Will the Minister of FINANCE be pleased to state: 

(a) whether the reservation quota of twenty seven 
per- cent to OBCs is being given in all the advertisements 
of financial institutions; 

(b) if not. the reasons therefor; and 
(c) the steps being taken by the Government to 

make the financial institutions adhere to the Government 
order on OBC reservalion? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M. V. CHANDRASHEKHARA MURTHY): 
(a) to (c) Reserve Bank of India and LlC have reported 
that they did issued advertisements for recruitment to 
certain posts after the union Government instructions 
dated 8-9-93 regarding reservations for Other Backward 
Classes (OBCs) without providing for reservations for 
them owing to non-receipt of government instructions in 
their offices in time. RBI was advised to re-advertise 
these vacancies after providing reservations for OBCs in 
terms of government instructions dated 8-9-93. The RBI 
has since issued an advertisement on 23.11.94 providing 
reservation for OBCs. In the case of LIC, suitable 
provisions are being made to provide 27% reservation to 
OBCs in all the vacancies arising after 8-9-93, as per 
Govl. instructions and if required through special 
recruitment drive. 

All the public sector banks/financial institutions have 
been instructed to maintain a revised 200 point roster for 
recruitment made on all India basis and separate 100 
point rostflr for recruitment made StateIRegion wise which 
includes, inter alia, specified roster points to be filled by 
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0BCa candidates, in respect of all vacancies filled up after 
8-9-93. 

Winding up of Coffee Board 

1647. SHRI K.T. VANDAYAR: Will the Minister of 
COMMERCE be pleased to state: 

(8) whether the Govemment propose to wind up the 
Coffee Board; 

(b) if so, the reasons therefor; 

(c) whether the price of raw and power coffee is 
ftuctuating; 

(d) if so, the reasons therefor; 

(e) the total production of coffee produced, total 
quantity exported and the foreign exchange earned 
therefrom during each of the last three years; and 

(I) the steps being taken by the Government to 
regulate the coffee prices and to make available coffee 
seedIVpowder in the domestic market at competttive 
prices? 

THE MINISTER OF COMMERCE (SHRI PRANAB 
MUKHERJEE): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) Yes, Sir. The price of Coffee In 
International market has been under constant flux for quite 
sometime now. Since the ICO moving average is taken as 
the ftoor price for domestic auctions, there has been 
ftuctuations in domestic price also. 

(e) The total quantity of coffee produced. exported and 
foreign exchange eamed during each of the last three were 
as under:-

Year 

1991-92 
1992-93 
1993-94 

Production 
(Tonnes) 

1,80,000 
1,70,000 
2,12,000 

Quantity 
exported 
(Tonnes) 

1,11,452 
1,13,602 
1,35,608 

(Rs. in crores) 

Foreign 
Exchange 

Earned 

349.00 
381.31 
581.79 

(I) The price of coffee had a sharp rise in international 
market pushing the domestic price upward. In spite of a 
bumper aop in 1993, because of the speculations in the 
international market. there were apprehensions about 
shortages in domestic marKet. In order to counter this trend 
and to ensure domestic availability, the Govemment had 
imposed • quantitative cap on exports of coffee at 120,000 
tonens till 31st December. 1994, apart from restricting 
exports of certain lower grades of coffee. 

Wage Boards for Journalists 

1648. SHRI RAMESH CHENNITHALA: Will the 
Minister of LABOUR be pleased to state: 

(a) whether the Wage Boards for working and non 
working journalists have since been sel up; 

(b) if so, the details thereof; and 

(c) the lime by which they will submit their report to 
the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE 
MINISTER OF STATE OF THE MINISTRY OF COAL 
(SHRI P.A. SANGMA): (a) The Government have 
constituted Wage Boards for the Working Journalists and 
the Non Journalists Newspaper and News-Agency 
employees. vide the notifications dated 2.9.1994 for the 
purpose of fixing and flvlslng the rates of wages. 

(b) A Statement Indicaltng the detailed composition of 
the two Wage Boards IS enclosed. 

(c) No time limit has been prescribed for submission 
of the report by the Wage Boards. 

Statement 

Wage Board lor the V,orkmg 
Journalists 

Chairman 

Wage Board for Non·JournaMs115 
Newspaper Employees and New 
Agency Employees 

2 

Chairman 
50r Ra,kuma, Manlsa"a Singh. Shrt Rajkumar Manisana Singh 
Retired Chief Justice 0; Gauhat· High Rehred Chief Justice of Gauhati 
COlln High Court 

Representatives of employees 

1 5hn NareSh Mohac. 
(Indian Newspape' SOCiety) 

2 5hrt Pratap T Sh)" 
Wd,an Language f'.:ewspape, 
A!'.sociatlon) 

Representalives 01 employees 

1 Shn Vlkram Rao. 
(Indian Federahon 01 Working 
Journalists) 

2 Shn Arun Bagehl. 
(Andand Bazar Patrlka) 

Independent Member 

1 Shn S. Ananta Krtshnac. 
R€'tlred Chlel SeC'etary of Kerala 

2 Shn A. Kanungo. 
Retired Executive Dorecto •. 
Coal Ind.a. 

Representatives of employeM 

1 Shrt Vishwa Bandhu ~ 
(Indian Newspaper SocieIy) 

2 Shri Abhay Chhajlani. 
(Indian Language Newspaper 
ASSOCiation). 

Representatives of employeM 

1 Shrt Madan Phadnis. 
(All India Newspaper E~ 
Federallon). 

2 Shn P,K. Mukhopadhyay. 
(National Federation 01 ~ 
paper Employees). 

Independent Member 

1 Shn S. Ananta Knshnan. 
Retired Chief Secretary 01 Keraia 

2 Shn R. Kanungo. 
Retired ExecutIVe Director COllI 
India. 
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{Translation] 

Investment by State Cooperative Banks and Central 
Cooperative Banks 

1649. SHRI PHOOL CHAND VERMA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the NABARD has set up a criteria for 
State Cooperative Banks and Central Cooperative 
Banks to invest at least 20 per cent and 40 per cent 
respectively of their loaning amount on its short-term 
loans; 

(b) whether the Central Cooperative Banks have to 
collect this amount on 11 per cent interest and invest it 
on 9 per cent interest; 

(c) if so, the manner in which the difference in the 
interest rates is compensated; 

(d) whether the NABARD propose to revise the 
rules in this regard; and 

(e) if so, the details thereof? 
THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI M.V. CHANDRASHEKHARA 
MURTHY): (a) National Bank for Agriculture and Rural 
Development (NASARD) has reported that it had 
introduced, the Minimum Involvement (MI) norm fron 
the year 1985-86 whereby State Cooperative Ban! 
(SCSs) and Central Cooperative Banks (CCSsi are 
required to inv;)lve atJeast 25% and 40% respective:) 
of their Net Lendable Resources (NLR) in short-term 
agricultural loans and avail refinance for Seasonal 
Agricultural Operations from Reserve Ban~ 01 India 
(RBI}NABARD only to the extent of their excess 
involvement In such loans. This norms was intorduced 
with a view to reducing the dependence of co-opera'ive 
banks on refinance support and promoting selt-reliance 
in them. 

(b) The average cost of raising deposit resources 
by CGSs works out to around 11.5% and the rate of 
interest chargeable by them on short-term agriculturai 
loans provided to Primary Agricultural Cooperative 
SOCieties (PACS) is 9% since November, 1991. 

;:) CCBs, by the large, make up the shortfall of 
2.5 c o by availing refinance from NABARD/SCBs at a 
concP';~ional rate of interest ranging between 3 and 
7% depending upon the proportion of refinance 
borrowed by them Ie loans outstanding against PACS. 

(r) and (e) NABARD hac! constituted a study group 
in October 1992 to rElView the existing norms and 
suggE;st SUitable modifi::ations keeping in view the 
overall objectives of the MI discipline. The report of the 
Study Group IS under fina!is3tion. 

Economic relatlonr. with Canada 

~650. SHRI SIMON MARANDI: Will the Minister of 
FINP,NCE be p~ea:.&:l to "l:;.te: 

(a) whether the G.)verr,lner,! have taken initiatives 
to slrer.gthen :;conomic ties With Canada; 

(h) if so, the detans and outcome thereof; and 

(c) the details of the projectslindustries in which 

Canadian capital is likely to be invested as a result 
thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA 
MURTHy): (a) to (c) As a result of the new initiatives 
taken by Government of India and efforts made at 
various levels, our economic relationship has Improved 
with many developed countries including Canada, 
During the period August, 1991 to October, 1994, 27 
proposals for foreign direct investment totalling 
Rs. 7451.41 lacs by Canadian companies have been 
approved, These investments are directed towards 
setting up of Mineral Sand Complex, manufacture of 
Computer Software; Mining Equipment Parts, Facsimile 
Machinery, Printing Fabrics, Talcom PowderlFace 
Powder, RTV Silicone Rubber Sealants, Auid related 
silico, Electrical equipments, mineral water and other 
aerated drinks, elc. 
{English] 

Proth!> repatriated by Foreign Airlines 

1651. SHRI K. PRADHANI: 
SHRI P.C. CHACKO: 

If/,ll the Minister of CIVIL AVIATION AND TOURISM 
;:'9 pleased to state: 

ie'i tile profits, generated by various foreign airlines, 
':lLlerat'g in the country during the last three years; and 

(b) lile amount, out of the same, repatriated, year-
wise? 

THE MINISTER OF CIVIL AVIATION AND TOURISM 
(SHRI GHULAM NABI AZAD): (a) and (b) Profitlloss of 
foreign airlines is not monitored by the Govemment. 
Figures of remittances allowed to foreign airline 
companies during the last three financial years, as 
furnished by the Reserve Bank of India, are, however, 
indicated in the enclosed statement. 

Statement 
Remittance aI/owed to Foreign Airlines Companies 

Year-wise and Alfline:wise 
(Amount in A&. lakhs) 

S. No. Airline Company 1991-92 1992-93 1993-94 

1. Air Canada 28 191 133 
2. Air France 4.794 9,541 9.329 
3. Air Hong Kong 324 
4. Ail Lanka 838 1,107 2.242 
5. Air Unk 29 
8. Ali1aIia 2,552 4,240 4.513 
7. 8lman BangladeSh 112 392 
8. 8rlllah Airways 8.461 17.720 14,913 
9. Call'lay Pacific 3.891 6,234 7,970 
10. carglux AirlillM 148 
11. Dalla Alr1nel 2.053 5,028 6,483 
12. ELAL 53 
13. Emirates 8,958 9.875 12.380 
14. EQYIll Air 280 787 921 
15. EIhIopjan 1,167 1,885 1,974 
16. Finn AIr 32 
17. GuW Air 11,261 16,907 21.138 
18. Japan AlrUnea 4,229 2,591 667 
19. Kenya Airways 448 1,043 



181 Written Answers DECEMBER 16. 1994 to Questions 182 

S. No. Alrllne Company 1881·112 1982·113 1993-94 

20. KorMII Alrwaya 13 1.2040 
21. KI.M 3,984 8,123 13.531 
22- Kuwait Nrwaya 5,572 11,310 11.862 
23- libyan Alrti .... Z4 
24. Lullhanla 26.309 27.524 30.791 
25. Malaysia Alrlln81 2,537 4.862 3.137 
26. Paklltan lnl8rnatlonal AI~ 1.438 2.325 3,804 

27. PII!fIIlI& World Alrwaya 4IU 
28. Oriental Alrllnk 291 
211. Qantaa a71 1,348 1.9111 
30. Royal Jordanian 1.143 1,928 3.087 
31. Royal Nepal AlrWnes 985 
32- SabIna Belgium Alrlln81 119 3 
33. Scandinavian Airline System 194 435 3040 
34. Saudla 9.194 14.190 16.986 
35. Signapor. Air"".. 8.923 15.191 18.319 
38. Soyem ~ 3 
37. Swis& Air 2.133 5.257 5.60S 

38. Syrian Alr 0471 

39. Thai Airways 2.158 5.0413 3.723 
040. Trans World Airlil18l 912 0418 115 
041. Trarwmedl1eranlan Airlines 238 329 170 

42- Turkltlh Alrlll18I 6,868 

43- United AlrNI'18I 3.173 
44. Uzbeklalan AirliI18l 1.0495 
045. YugosIllllia Airlines 3 04 

interim Relief and Merger of Portion of D.A. 

1652. SHRI RAJNATH SONKAR SHASTRI: Will the 
Minister of FINANCE be pleased to state: 

(a) whether a consensus decision was taken at the 
recent National Council J.C.M. meeting to request the 
Government to ask the 5th Pay Commission to given an 
interim relief and merger of a portion of dearness 
allowance with pay; 

(b) if so. the details thereof; and 

(c) the action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) and (b) In the meeting of the National Council of J.C.M. 
held on 26.11.94 a consensus was reached that 
Government will be moved to request the 5th Pay 
Commission to look into the demands of the Staff Side 
relating to grant of second instalment of interim relief and 
merger of a portion of dearness allowance with pay and 
submit a report it the Commission feels that it will not be 
possible for them to submit their tinal report within a period 
of 18 months 'rom the date 0' Its appointment I.e. by 8th 
October, 1995. 

(c) The matter is under consideration ot the 
Government. 

Securltle. Trading 

1653. KUMARI SUSHILA TIRIYA: 
SHRI GURUDAS KAMAT: 

Will the Minister ot FINANCE be pleased to state: 

(a) whether the Government propose to allow banks 
to deal directly in securities trading; and 

(b) it so, the details thereot? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) and (b) Reserve Bank of India (RBI) has reported that 
inter·bank transaction in securities can be undertaken 
directly I:>Y banks and no bank should engage the services 
of any broker in such transactions. Banks may. however, 
undertake securities transactions among themselves or 
with non-bank clients through members of the National 
Stock Exchange. RBI have further reported that 
transactions with non-bank clients, if such transactions are 
not undertaken on the National Stock Exchange. can be 
undertaken by banks directly, without the use of brokers. 

Child Labour 

1654. SHRI K. RAMAMURTHEE TINDIVANAM: Will 
the Minister of LABOUR be pleased to state: 

(a) whether the Government have received any report 
regarding employment of children in hazardous industries 
like match box and crackers industries; 

(b) the action the Govemment have taken against the 
offenders; 

(c) whether the Government have any mechanism to 
monitor and report such violation; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE 
MINISTER OF STATE OF THE MINISTRY OF COAL 
(SHRI P.A. SANGMA): (a) The Government is aware of 
employment of children in hazardous industries like match 
box and crackers industries. 

(b) Enforcement machinery at the Central and State 
levels exists for enforcing the provisions of Child Labour 
(Prohibition and Regulations) Act. 1986. These inter·a1ia 
prohibit and regulate the employment of children in 
hazardous occupations and processes given in the 
Schedule to the Act. The enforcement machinery at the 
Central and State levels takes action against the 
employers found violating the proviSions ot the Act. 

(c) and (d) Yes, Sir. The enforcement machinery at the 
Central and State levels are required to furnish quarterly 
information on the enforcement of the provisions of Child 
Labour (Prohibition & Regulations) Act, 1986. The 
enforcement figures in this regard for the last four years 
are enclosed in the statement. 
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Statement 
Enforcement of Child Labour (Prohibition & Regulation) Act. 1986 

in Central Sphere 

Year No. 01 No. 01 No. 01 No. 01 
Inspections Irregularities Prosecutions Conviction 

Detected launched obtained 

1990 70 58 
1991 173 298 " 1 
1992 70 296 1 2· 
1993 224 551 2 

·Conviction pertaining 10 prosecutIOn launched in 1991. 

Enforcement of Child Labour Act, 1986 by all the States 

Year No. 01 No. 01 No. 01 No. 01 
InspectionS Irregularities Prosecutions ConvictIOn 

Detected launched obIa.ned 

1990-91 14,849 650 310 72 
1991·92 16,637 683 787 274 
1992·93 67,327 2009 3459 1037 
1993-94 38,630 1644 1596 494 

{Translation 1 
Tourism Promotion in Himachal Pradesh 

1655. SHRI K.D. SULTANPURI: Will the Minister of 
CIVIL AVIATION AND TOURISM be pleased to state: 

(a) the names ot the schemes sent by the 
Government of Himachal Pradesh to the Union 
Government for promotion ot tourism in the State during 
1993-94 and 1994-95 uptQ November 30, 1994; and 

(b) the amount sanctioned and released so far tor 
each of these schemes? 

THE MINISTER OF CIVIL AVIATION AND TOURISM 
(SHRI GHULAM NABI AZAD): (a) and (b) The lists of 
projects sent by the Himachal Pradesh Government during 
1993-94 and 1994-95 upto November 30, 1994 is enclosed 
as statement. The proposals received during 1993-94 have 
been sanctione,j and the amount released is shown 
against each project. However. the project propo-
sals received during 1994-95 were incomplete and the 
same have been retumed to the State Government, for 
modifications. 

Statement 
Lisl 01 PrOJects/Schemes receIVed during 7993-94 ana sanct,onea 

$I. Name 01 rna PrOJect Amount Amount 
No SanctlOOed r&teased 

(Rs. m iakh6) 

2 3 4 

1. H".:ACHAl PRADESH 
1. TourISt Complex at Mantl<aran 17.91 8.50 
2. Way&lde amenities at Raison 12.25 6.00 
3. ConstructIOn 01 tourist lodge 81 27.11 10.00 

Paonta Saht> 
4. TourISt Complex at KeyIOng 49.t 1 5.00 
5. T DUnSi Complex at Sarchu 48.12 25.00 
6_ TourISt Complex at Jatangtri 26.88 5.00 
7. T 0UI'1St Reception Cerwre al Mana~ 26.74 15.00 

2 3 " 
8. Purchase 01 15 coaches under equity 40.20 20.00 

schemes (Total COSi Rs. 148.94 lakhs 
28% 01 project coSl) 

9. T DUris! Receplion Cenlr. al Chakl 26.84 8.80 
10, Fairs & Festivals: 

-Kangra Summer Festival 4,00 2.00 
-shimla Summer Festival 4.25 3.00 
-shlvratri Mala 3.47 3,47 

11. Trekking equipment for ..... in Kullu 5,90 2.50 
ragion 

12. Purchase 01 skiing equipment 23.11 10.00 

13. Rescue equipment 5.38 2.50 

14. EQUipment lor tented acx:ommodalion 26.71 0,85 

15. Publicity support 2.50 2.50 

350.46 125.92 

lJsI 01 schemes Received during 1994·95 (Uplo 30th Nov. 1994) 
1. ConlSlruction 01 T ourisl Complex al Shoja. 
2. ConlSlruction of T DUris! Complax al Kaza. 
3. ConlSlructoon 01 T ouriS! Complex al Sangla. 
4. ConsIructlOO 01 Touns! Complex al Tabo-(I.F) 
5. ConlSlructlOn 01 Nogler Lodge 81 Baral. 
6. Angler's Lodge al Mandl 

[English] 

Winding up of PSUs 

1656. SHRIMATI GIRJA DEVI: Will the Minister of 
FINANCE be pleased to state: 

(a) whether BIFR has recommended winding up of 
certain public sector units in the country; 

(b) if so, the details thereof and the accumulated 
losses suffered by each of PSUs recommended by BIFR 
for winding up; 

(c) the major factors responsible for the losses 
suffered by these PSUs; 

(d) the decision taken by the Government on the 
recommendation of BIFR; and 

(e) the manner is which the Government propose to 
resettle the employees affected as a result thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V, CHANDRASHEKHARA MURTHY): 
(a) and (b) The Boara to: Industrial and Financial 
Reconstruction (BIFR) has repClrted that as on 31.10.1994, 
it has recommended 8 cases (3 Central and 5 State) of-
sick public sector undertaking (PSUs) tor winding up to the 
concerned High Court. The accumulated loss of these 8 
companies, as per the initial reference made by them to 
BIFR, stood at As. 518.42 crores. 

(c) to (e) BIFR has reported that the major reasons for 
sickness include lack of modernisation, change in 1'1laI'ket 
conditions, financial problems, low productivity, excess 
labour etc. Atter BIFA has formed the final opinion that it is 
just and equitable that the company be wound up, it 
recommends its opinion to the concerned High Court for 
further action under the Companies Act, 
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Export of Cardamom 

1857. SHRI PALA K.M. MATHEW: Will the Minister of 
COMMERCE be pleased to state: 

(a) the target fixed by the Government for the export 
of cardamom during the current year; 

(b) whether the target has been achieved; 

(c) If so, the details thereof and if not, the reasons 
therefor; and 

(d) the steps being taken by the Government to 
achieve the target during the remaining period of the 
current financial year? 

THE MINISTER OF COMMERCE (SHRI PRANAB 
MUKHERJEE): (a) to (c) Spices Board has fixed an export 
target of 600 MTs valued at Rs. 6.56 crores for 1994-95 for 
cardamom (smail). Actual exports upto October, 1994 are 
81 MTs worth Rs. 2.38 crores as against 73 MTs valued at 
As. 2.69 crores in the corresponding period last year. 

(d) Same of the steps taken for enhancing the exports 
of small cardamom include:-

(i) Regular monitoring of auctions and meetings with 
auctioneers, traders and exporters; 

(ii) Initiating steps for auction of graded cardamom; 

(iii) Undertaking logo promotion activities In West Asian 
mari(ets and maintaining close liaison with trade 
missions in that region; 

(iv) Arranging Buyer-Seller Meets and inviting leading 
importers from West Asia. 

(v) Mari(et promotion schemes of the Spices Board: 
and 

(vi) Air freight subsidy, for a limited period, on export of 
cardamom to West Asian destinations. 

SmuggUng of Cotton 

1658. SHRI GURUDAS KAMAT: 
KUMAR I SUSHILA TIRIYA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the smuggling of cotton is on the 
Increase; 

(b) If so, the reasons therefor; and 

(c) the corrective steps taken by the Government in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ANANCE (SHRI M.V. CHANDRASHEKHARA MURTHY) 
(a) to (c) The Customs authorities remain vigilant against 
wnuggling activities, including smuggling of cotton. Close 
ooordInatlon Is also being maintained among all Central 
lind State Government agencies concerned with the 
prevention and detection of smuggling. No smuggling of 
cotton hal been reported either by the seizing agencies or 
by the Intelligence agencies. 

{Translation] 
Cultivation of Opium 

1659. SHRI SUKDEO PASWAN: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government propose to expand the 
area of cultivation of opium and ganja in Bihar and other 
States in view of the demand for these products for 
medical use in the international market; 

(b) if so, the details thereof; and 
(c) if not, the reasons therefor? 
THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHy): 
(a) to (c) Opium poppy is allowed to be cultivated only in 
the States of M.P., Rajasthan and U.P. For the crop year 
1994-95 an area of about 24,000 hectares is likely to be 
licensed in these States to meet indigenous and export 
requirements of opium as against 13,489 hectares licensed 
last year. 

Cultivation of Gan)a (Cannabis) can be permitted by 
the State Governments for medical or scientific purposes 
under the proviSions of the N.D.P.S. Act. 
[English} 

Smuggling of Heroin 

1660. SHRI M.V.V.S. MURTHY: 
SHRI BOLLA BULLI RAMAIAH: 

Will the Minister of FINANCE be pleased to state: 
(a) the number of cases of seizure of heroin during 

the last six months in the Union Territory of Delhi. 
(b) the number of details of Indian citizens and 

foreigners arrested in connection with the seizure; and 
(c) the steps taken/proposed to be taken to check 

the trafficking in Narcotic drugs in the country? 
THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHy): 
(a) As per available informaton, there have been 19 cases 
of seizure of Heroin during the last six months in the 
National Capital Territory of Delhi. 

(b) The total number of persons arrested are 22, out 
of which there are 14 Indian and 8 foreign nationals. 

(c) Instructions have been issued to all the 
enforcement agencies to maintain the utmost vigil and step 
up inforcement efforts under the stringent provisions 
contained in NDPS Act. Training is being imparted to 
officers to improve their effectiveness. Vehicles and 
communication equipments have been provided. A part of 
Indo-Pak border has been fenced. 

Status of AViation 

1661. SHRI AMAL DATTA: 
SHRI RAJENDRA AGNIHOTRI: 

Will the Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) the precise status of aviation in the country 
following the repealing of the Air Corporations Act, 1953; 

(b) the names of the air taxi operators and the 
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8Cheduled airlines aJongwith their fteet, staff, finances 
and the areas of operation; 

(c) the precise plana to fly into the three 
different categories of routes by individual airlines and 
the results acttieved thereof alongwith the planned 
operationS for the coming three years; 

(d) whether the 8Chedu1ed airlines have any 
obligation to operate on rout.. which are considered 
essential but unprofitable; and 

(e) if so, the action proposed to be taken by the 
Govemment against the scheduled airlines which do 
not discharge their obligation in this regard? 

THE MINISTER OF CIVil AVIATION AND 
TOURISM (SHRI GHULAM NABI AZAD): (a) After 
repeal of the Air Corporation Act, 1953 the monopoly 
of Indian Airlines, Air India and their associates over 
scheduled air transport services has ended. Other 
persons have also become eligible to apply for 
permission to operate scheduled air transport services. 

(b) The Mm88 of the air taxi operators and 
scheduled airlines aIongwith their fteet, staff, finances 
and the ...... of operation are given in the enclosed 
statements. 

(c) and (d) Six private operators have been 
pennItted to operate scheduled air transport services 
In the counlry, out of which four scheduled air 
transport operators namely Modituft, East West 
~ o.m.nia Airways and Jet Airways who are 
operating on tn.rlk rout.. (Category I) are required to 
operate at least 10% and 50% ot their capacity 
deployed on Category I routes on Category II and 
Category III routes respectively. Modiluft and Damania 
Airways have started operating from 1.12.94. East 
West & Jet Airways are expected to start operating 
in the near future. 

(e> In case of default in this regard, action can 
be taken under the Aircraft Rules, 1937. 

Statement_' 

Name of the Air taxi operators and the Scheduled Airfines alongwith their Fleet. Staff, Finance, and 
the areas of operations 

S. 
No. 

Name Fleet Stall Finance 

Scheduled Airiines·Pubhc Sector 

01 Ail India 25 17,151 Owned by CennI Govt. 

02 Indian AirIinee 22.182 

03. v.,oooc LimiIed 

53 

16 1.372 Owned by Indian Airlines 

Scheduled Airlines·Private Sedor 

01. 
02. 
03. 
04. 
05. 
06. 

EaII Weet Airli". 
JIll AiIwwIfs 
DMIania Airways 
MocIiIuII 
NEPC~ 
AIchana Airways lid. 

Air Taxi OpwalorS 
01. sr.ra Airli_ 
02. Rajair (P) lid. 
03. JagiIon Airli ... 

10 PrIvIIIe eector 
06 IChec1IIed Air 
04 Taxi operators 
04 .. noI required 
05 ID fumiIItI this 
03 informItion. 

03 
NIl 
03 

04. Tr_ Bhar. Aw.ion 02 

05. India InIemationaI ....... 03 

06. SaraIya AYiI*m 01 

07. Delhi Gulf ....... 02 

06. MegIpode AirIinee 01 

08. AIIriIII SeMcea PIII.' lid. 02 

10. UdIIn RIMM:h & Flying 03 ,,,... 
11. U.S. All PIlI. lid. 01 

Owned by NRlaIlndivldulll 
except In the CM8 01 Mia Jet 
Airways which tIM t.en 
alloMd 40% foreign eqully 
peItlcipIfJon _ ATO. 

A.... 01 Operation 

USA, Canada. UK. oonttnent, Japan. 
HongkDng. Singapore. Jakarta, E. Africa. 
South Africa. USSR. GuH. USA Freighter. 
Zurich Freighter, domestic. 

Aa per Annexure-A 

Aa per Annexur&-~ 

Aa per ANNEXURE-C 

They oper. on non-ec:hlldullld charter 
bMia. 
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S.No. 

1. 
2. 
3. 
4. 
5. 
6. 
7. 
8. 
9. 

10. 
11. 
12. 
13. 
14. 
15. 
16. 
17. 
18. 
19. 
20. 
21. 
22. 
23. 
24. 
25. 
26. 
27. 
28. 
29. 
30. 
31. 
32. 
33. 
34. 
35. 
36. 
37. 
38. 
39. 
40. 
41. 
42. 
43. 
44. 
45. 
46. 
47. 
48. 
49. 
SO. 
51. 
52. 
53. 

Written Answers 

Statement .. , 
Index of Stations covered by Indian Airlines 

Domestic 

Station Name 

Agartala 
Agra 
Ahmadabad 
Amritsar 
Aurangabad 
Bagdogra 
Bangalore 
Bhavnagar 
Bhopal 
Bhubaneswar 
Bhuj 
Bombay 
Calcutta 
Calicut 
Chandigarh 
Cochin 
Coimbatore 
Varanasi 
Delhi 
Dibrugarh 
Dimapur 
Goa 
Guwahati 
Gwalior 
Hyderabad 
Imphal 
Indore 
Vasakhapatnam 
Jaipur 
Jammu 
Jamnagar 
Jorhat 
Jodhpur 
Khajuraho 
Leh 
Lucknow 
Madras 
Madurai 
Mangalore 
Nagpur 
Patna 
Port Blair 
Pune 
Rajpur 
Rajkot 
Ranchi 
Silchar 
Srinagar 
Tezpur 
Trichy 
Trivandrum 
Udaipur 
Vadodara 
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Statement-III 
List of 13 Stations Operated by Vayudoot 

S.No. Station Name 

- ASSAM 
- Dibrugarh 
- Guwahati 
- Ulabari 
- Silchar 
- ARUNACHAL PRADESH 
- Tezu 
- Ziro 
- TRIPURA 
- Agartala 
- MEGHALAYA 
- Shillong 
- MIZORAM 
- Aizwal 
- NAGALAND 
- Dimapur 
- WEST BENGAL 
- Calcutta 
- Bagdogra 
- Cooch Behar 

Statement IV 

rNa. East West Airlines 

1. Ahmedabad 
3. Bangalore 
5. Bhavnagar 
7. Calcutta 
9. Cochin 

11. Delhi 
13. Goa 
15. Jaipur 
17. Madras 
19. Mangalore 
21. Porbander 
23. Rajkot 
25. Vadodara 
27. Dibrugarh 
29. Silchar 

WI. Modlluft 

1. Ahmedabad 
3. Bangalore 
5. Calcutta 
7. Delhi 
9. Jaipur 

11. Pune 
13. Varanasi. 
15. Srinagar 

2. Aurangabad 
4. Belgaum 
6. Bombay 
8. Calicut 

10. Goimbatore 
12. Diu 
14. Hyderabad 
16. Jodhpur 
18. Madurai 
20. Nagpur 
22. Pune 
24. Trivandrum 
26. Vizag 
28. Guwahati 

2. Amritsar 
4. Bombay 
6. Gochin 
8. Goa 

10. Khajurao 
12. Udaipur 
14. Jammu 

190 
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.... NEPC Alrll .... 
1. Ahmedabad 
2. BangaJore 
3. Belgaum 
4. Bhavnagar 
5. Bombay 
6. Calicut 
7. Cochin 
8. Agatti. 
9. Coimbatore 

10. Goa 
11. HiJbli 
12. Jalilnagar 

.... Daman. AIrway. 
1. AI'lIMdabad 
2. Banglliore 
3. BomOay 
4. Calcutta 
5. Coimbatore 
6. Delhi 

..... Jet AIrways 
1. Ahmedabad 
2. Bangalore 
3. Bombay 
4. Calcutta 
5. Calicut 
6. Coc.,in 
7. Coimb.ltore 
b. DeIh; 
9. Goa 

10. Hyderabad 
11. Madras 

{Translation] 

13. Ka8hod (JcMlagaItI) 
14. Madras 
15. Madurai 
16. Mangalont 
17. Porbander 
18. Pune 
19. Trichy 
20. Trivanc:ln.m 
21. Vadodara 
22. Vijayawada 
23. Vizag. 

7. Goa 
8. Indore 
9. Madras 

10. Dibrugarh 
11. Guwahati 

12. Mangalore 
13. Bhopal 
14. Chandigam 
15. Jabalpur 
16. Kullu 
17. Luclhiana 
18. Raipur 
19. Shimla 
20. Agartala 
21. Dibrugarh 
22. Guwahati 

Seizure of Gold 
1662. SHRI BRAHMANAND MANDAL: Will the 

MInister of FINANCE be pleased to state: 

(a) the value of gold confiscated by the customs 
officials in 1993-94; and 

(b) the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FlI~ANCE (SHRt M.V. CHANDRASHEKHARA MURTHY): 
(a) and (b) Information is being collected and will be laid 
on the Table of the House. 

(Eng/ish) 

The Apprentices Act, 1961 
1663. SHRI SARAT PATTANAYAK: Will the Minister 

of LABOUR ne pleased to state: 

(a) wh",,118( the manufacturer's association hao; 
submitted l: r j 1 representation to amend the Apprenbces 
Act, 1961; 

(b) if so, the details thereof; and 

(c) the Government's response thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND HOLDING ADDITIONAL CHARGE OF THE 
MINISTER OF STATE OF THE MINISTRY OF COAL 
(SHRI PA SANGMA): (a) No, SIr. 

(b) Md (c) Do not ..... 

[Translation] 

1664. SHRI RATILAL VARMA: Will the Minister of 
CIVIL AVIATION AND TOURISM be pleased to stale: 

(a) whether any agreement has been signed with 
I.... to Increue air Mt'ViCes and tourism facilities; and 

(b) • 10, the detaiI8 thereof? 
THE MINISTER OF CIVIL AVIATION AND TOURISM 

(SHAI GHULAM NABI AZAD); (a) and (b) A Memorandum 
of Understanding was signed between India and Israel in 
October, 1994 under which the designated carriers of the 
both the countries have been granted rights to operate one 
additional frequency over and above the entitlement of two 
frequencies per week that existed earlier. 

An agreement on cooperation in the field of Tourism 
between the two countries was signed on 18th May, 1993. 
The agreement envisages co-operation in the fields of 
publicity, facilitation, investment and technical collaboration 
related to tourism development. 

[Eng/ish] 
sewST. In RBI 

1665. SHRI V. SREENIVASA PRASAD: Will the 
Minister of FINANCE be pleased to refer to the reply given 
to Unstarred Question No. 4574 on August 26, 1994 
regarding SCs-STs in RBt and state: 

(a) whether RBI has since examined the issues 
relating to completion of formalities before dereserving the 
posts of Dispensary Supervisors; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor and the time by which 
the above issues are likely to be examined? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHAI M.V. CHANDRASHEKHAAA MURTHY): 
(a) to (c) Reserve Bank of India has been advised, on a 
reference made by it, to regularise the matter by obtaining 
ex post facto approva~currence from the competent 
authority for dereserving one reserved vacancy of 
Dispensary Supervisor at its New Delhi office for the 
promotion exercise of 1989. 

[T rans/alionJ 
DlaburNment of Loen 

1666. SHRI N,J, AATHVA: Will the Miniet. of 
FINANCE be pleased to state: 

<a) the amount of loan given at conceuionaI rates in 
Gujarat, particularly in tribal areas in view of the loss of 
property suffered due to riots in 1989; and 
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(b) the amount of loan disbursed in this regard during 
the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) and (b) The data reporting system of Reserve Bank of 
India (RBI) does not generate this information. However, 
RBI have issued standing guidelines in August, 1984 to 
commercial banks to provide relief to persons affected by 
riots and disturbances. These guidelines enviSage, inter-
alia: 

(i) Conversion of short-term production' loans 
into medium term loans. 

(ii) ReschedulillO'Postponement of existing term 
loan instalments. 

(iii) Provision of additional need based loan&' 
working capital. 

(iv) Relaxations in security and margin norms. 

The rate of interest will be in accordance with the 
directives of RBI. Within the areas of Iheir discretion, 
however, banks are expected to take a sympathelic view of 
the difficulties of the borrowers and extend a concessional 
trealment to calamity affected people. In respect of current 
dues in d~fault no penal interest is charged. 

{English] 

Child Labour 

1667. SHRIMATI KRISHNENDRA KAUR (Deepa) 
SHRI SRIKANT A JENA: 
SHRIMATI GIRAJA DEVI: 
SHRI PALA K.M. MATHEW: 
SHRI SARAT PATTANAYAK: 
SHRI PRABHU DAYAL KA THERIA: 
SHRI SULTAN SALAHUDDIN OWAISI: 
SHRI RAMCHANDRA VEE RAPPA: 

Will the Minister of LABOUR be pleased to slale: 

(a) whether the Gover~ment have formulated a 
scheme to eliminate child labour in the manufacturing 
services sector; 

(b) if so, whether a national authority is proposed to 
be created and an exclusive fund instituted to raise 
resources for the programme; 

(c) if so, whether the scheme has been finalised after 
having extensive consultation at the Inter-Ministerial level; 
and 

(d) if so, the time by which the scheme is likely to be 
implemented? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND HOLDING ADDITIONAL CHARGE OF 
MINISTER OF STATE OF THE MINISTRY OF COAL 
(SHRI P.A. SAHGMA): (a) No, Sir. 

(b) to (d) Do nol arise. 

{Translation 1 
Investment In Developing Countries 

1668. SHRI DATTA MEGHE: Will the Minister of 
COMMERCE be pleased to state: 

(a) whether India has made any investment in the 
industrial sector of developed and developing countries; 

(b) if so, the details thereof; and 
(c) if not, the reasons therefor? 

THE MINISTER OF COMMERCE (SHRI PRANAB 
MUKHERJEE): (a) Indian companies have been investing 
in industrial projects both in developed and developini; 
countries. 

(b) As on 30.9.94, a total of 267 such proposals have 
been approved of which III are operational. The total 
quantum of Indian investment projected in these proposals 
is Rs. 95151.08 lakhs. 

(c) Does not arise. 

Drug Menace 

1669. SHRI SURENDRA PAL PATHAK: Will the 
Minister of FINANCE be pleased to state: 

(a) whether according to National Master Plan for 
Drugs Control (1994-2000) the menace of drugs has 
posed a serious threat to the country; 

(b) if so, the details thereof; 

(c) whether inspite of enforcement of anti-drug law, 
drug addiction is on the increase in the country; 

(d) if so, whether the Government propose to make 
any amendment to the said law; 

(e) if so, the details thereof; and 
(f) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): 
(a) and (b) A draft National Master Plan for Drug Abuse 
Control has been prepared by an Inter-Ministerial Task 
Force constituted for the purpose. The Draft Master Plan 
underlines the vulnerability of people to drugs. It has 
suggested various steps for improving the effectiveness of 
counter narcotics effort both for supply reduction and 
demand reduction. 

(c) Information about addicts registered and addicts 
detoxified at de-addiction centres is as follows:-

Year Addicts Addicts 
registered Detoxified 

1989-90 1,31,360 38,903 
1990-91 2,26,935 56,649 
1991-92 2,53,212 71,225 
1992-93 2,70,173 85,115 
1993-94 2,90,628 1,01,007 

(d) to (f) The general thrust of the Draft Master Plan is 
that there is certain unnecessary stringency in the law. 
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{English] 

Exemption of Ces. In Spices 

1670. PROF. K.V. THOMAS: Will the Minister of 
COMMERCE be pleased to state: 

(a) whether the Government propose to continue the 
exemption of cess on spices; 

(b) if so, the details thereof; and 
(c) if not, the reasons therefor? 
THE MINISTER of COMMERCE (SHRI PRANAB 

MUKHERJEE): (a) to (c) Cess on exports of spice oiis, 
oIeoresins and saffron already stands exempted upto 
30.9.95. Exemption in the case of pepper (except green 
pepper in brine) is presently available upto 31,12.1994. A 
proposal to further extend the exemption of cess on 
pepper exports is under consideraiton of Government. 
11.00 tv$. 
RE: LAYING ON THE TABLE OF GYAN PRAKASH 

COMMITIEE'S REPORT ON IMPORT OF SUGAR 
(English] 

SHRI SAIFUDDIN CHOUDHURY (Katwa): Wnat 
about the Report, Sir? 

SHRI RAM VILAS PASWAN (Rosera): Mr, Sptlaker, 
Sir, what happened to sugar scam? What r,appened, 
Shukla Ji? 

MR. SPEAKER: Sharad Yadav Ji, 
... (InterruptIons) 

MR. SPEAKER: I am calling Shri Sharad Yadav. 
. .. (Interruptions) 

MR. SPEAKER: He wants to raise it. We had a 
meeting. 

SHRI LAL K. ADVANI (Gandhi Nagar): Let him 
announce that. ... (lnterruptions) 

{Translation] 

SHRI SHARAD YADAV (Madhepura): I would simply 
like to know the stand of the Government over the 
deadlock on the Gyan Prakash Committee report for the 
last three days. The House should be apprised about it. 
I wish that the Govemment resolve this deadlock so that 
the rest of the pending issues can be discussed. So, will 
the Government make a statement on this issue today 
and fulfil our demand? 
{English] 

THE MINISTER OF WATER RESOURCES AND 
MINISTER OF PARLIAMENTARY AFFAIRS (SHRI 
VIDYACHARAN SHlIKLA): Sir, we had discussions about 
this matter in your chamber, and we are ready to place 
five copies of this Report in the Library of Parliament for 
the Members who wish to peruse the Report and look at 
it. Sir, I would like to make a request to you to treat it 
as a one time exception and not to treat it as a 
precedence for the future. Kindly make this clear for the 
future so that this kind of difficulty does not arise from 
time to time before us. With this request, I would say 

that during the course of the day we shall prepare the 
copies and put them today itself in the Library of 
Parliament for the benefit of such Members who would 
like to go and have a look at it. 

SHRI RAM VILAS PASWAN: Sir, will it be only for 
the Members or for the Press and other people also? 
Will you please explain, because, you have said 
something in the other House. 

SHRI VIDYACHARAN SHUKLA: I have discussed 
this matter with the Chairman also. The Library has its 
own rules and according to the rules the entire thing will 
be treated. In accordance with your directions also this 
will be handled. 

SHRI LAL K. ADVANI: Sir, I do not know preCisely 
what is the nature of a document which is kept on the 
Table of the House and its distinction from a document 
which is kept in the Library. We should be clear about it 
because, in the past it is only in relation to documents 
which are otherwise secret, confidential, and whose 
being made public is against public interest, where this 
kind of a device has been availed of that we do not 
want to conceal if from the Members of the House, but 
we would not like it to go to the people because it would 
not be in public interest, it would affect national security 
etc. In this case I do not see why this document cannot 
be placed on the Table of the House, But, if the Leaders 
have agreed, I stand by it. I would like to understand 
what are the implications precisely. Can I quote from that 
Repor' or can I not? 

MR. SPEAKER: While speaking in the House, 

SHRI LAL K. ADVANI: We can quote from the 
Report . 

MR. SPEAKER: Yes. 

SHRI LAL K. ADVANI: Then, what is the embargo 
on me or Members of the House so far as the use of 
the document is concerned? 

This should be clarified. That is all. Otherwise I 
would like to tell the Government that this is 
unnecessary; needless. There is no rule which would 
obligate us to force to do it. But when you have agreed 
why not be more ope". why not be frank? 

SHRI JASWANT SINGH (Chiltorgarh): I have a small 
additional point. We have all agreed that it will be placed 
in the Library because it was a demand which came 
from the entire collectivity of the hon. Members. You 
know, ordinarily the procedure is thai any document or 
any Report or any paper is first laid on the Table of the 
House and then certain number of copies of that 
particular document or Report or paper reach the Library. 
In this particular case, the procedure is being reversed 
because there are exceptional circumstances. The 
reversal of the procedure that it is being placed in the 
Library not on the Table of the House is in itself a 
precedent. Therefore, whatever has been now decided 
about the use of this document, reference to this 
dOcument and access to this document, Sir, it would be 
my appeal to you that when you given such directions, 
the aspect of it must be borne in mind. 
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{Translation] 

SHRI GEORGE FERNANDES (Muzaffarpur): Mr. 
Speaker, Sir, just now you Said one thing in reply to a 
question of Advaniji .... (Interruptions) you said just now that 
you can quote from that report in the debate here. A 
debate is to be held on it. If it is to be quoted in the 
debate, then I shall have to sit in the library with a peice of 
paper and a pencil to write down the quotable portions 
thereof. If I can write down ten pages, I can get its 
photostate copy in five minutes. I am saying this because it 
seems from the atomosphere created here on the report 
thai objection will be raised on getting its photocopy also. 
{English] 

What is the problem between laying a piece of paper 
or getting whole document photostate? 
{Translation] 

If obtaining the photocopy is possible, then what is the 
problem in making us available photocopies by today 
evening? Mr. Speaker, Sir, you will excuse me, everthtng is 
being dramatised here, it makes no sense .... 
(Interruptions). I seek your help in it. 

MR. SPEAKER: I will give you a leply. 
(English] 

SHRI SAIFUDDIN CHOUDHARY: Sir, we had not 
agreed with suggestion to place the Report in your 
Chamber only because it will not be made public. We 
demanded that it should be placed in the Library. We also 
wanted to know what is the import of plaCing the Report In 
the Library. I believe, as has been done in all other cases 
in the past, this Report is being placed in the Library with 
all its fullest connotations. 

[Translation] 

SHRI RAM VILAS PASWAN (Rosera): Mr. Speaker, 
Sir, I want to know why only five copies of it have been 
placed? 

[English] 

MR. SPEAKER: I appreciate the hand of cooperation 
extended by the Leaders of' the Parties in my Chamber 
when they agreed that this Report may be placed in the 
Library and the business of the House should be 
continued. 

As to what is the meaning of placing this Report in the 
Library, I shall have to look into it and only after looking 
into it I can give my ruling on the exact point. 

But as far as the connotation of putting that Report on 
the Table of the House is concerned, I would like to say 
that it immediately becomes a public document. In fact a 
quostion is being asked why this kind of a procedure is 
being followed. The Government has to work and when the 
Government has to work, they have to consult the Officers 
and the Officers have to give their views to the 
Government. 

Every time if one view given by one officer is given 
publicity, the other officers object to it. Instead of making 
the things clear to the people at large sometimes confusion 
can be created. In order to avoid this kind of a confusion 

the rule which has been followed up to this lime is that the 
administrative matiers are not placed on the table of the 
House. The notings on the file are not placed on the Table 
of the House. The letters which are exchanged between 
the Central Government and the State Governments are 
not placed on the Table of the House. This is to see that 
the administration is facilitated. 

In this case probably the Government wanted to follow 
this rule but the hon. Members wanted that they should be 
facilitated to argue their points of view In the light of the 
Report which has been given and the Repot should be with 
them. The Government had agreed to show to the leader 
in the first instance and then to ali the Members and then 
they agreed to keep it in the Speake(s Chamber. Later on 
it was insisted that it should be placed in the library. I think 
an attempt is being made to facilitate a discussion on this 
point. At the same time to see that the salutory principles 
are followed In keeping the notes in the files of the 
Government secret and not disclosed Without giving an 
opportunity to the people to read only a portion of it is not 
correct Probably that is the Intention. I tnink, when the 
Members, In my Chamber agreed that this should be kept 
in the library, they understood whatever the connotation 
was 

(Trans/at,.),]; 

SHRI RAM VILAS PASWAN: You have asked for five 
copies, more copies should be made. 

(Engl,s il / 

MR. SPEAKER: I think as tar as the number of copies 
is concerned. it can be a tew more or less. There is no 
problem; it can be done. The intention is to facilitate; the 
intention is not to hide; the intention is to allow you to 
discuss In the manner in which you want to discuss. I think 
this should end here and I would request the hon. 
Members to facilitate in completing the business on the 
agenda so that the important issues can be discussed. Shri 
Chandrajeet Yadav was insisting that the economic policy 
should be taken up for consideration; it should be taken 
up. Now, there is an agricultural policy on the agenda 
which should be discussed. There is a draft Paper on 
Culture to discuss. I must say that Geetaji has been asking 
for discussion for the last so many months, not months, but 
for so many years that the women's position in India 
should be discussed. I think it should be discussed. But 
these matters could be discussed only when we attach 
importance to the matters which are not on the agenda. 
Unless this policy is followed by all the Members and 
unless they cooperate in this matter it would become 
difficult for the Parliament to discuss the important matters 
and I really urge upon you to cooperate in this fashion. 

[T rans/alion] 

SHRI GEORGE FERNANDES: Mr. Speaker, Sir, you 
have not clarified one point. I had asked you ... 

MR. SPEAKER: You can ask what you want. 

SHRI GEORGE FERNANDES: I want to ask whether I 
can note it down after I read it in the library and quote from 
it in the debate. 
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{English} 

MR. SPEAKER; Yea, why not? I am not going to 
answer these questions like this and you will follow the 
rules and regulations. I cannot just give you the replies 
without going through the NIes. 

SHRI GEORGE FERNANDES; I will borrow a copy 
and get it photostated. 

MR. SPEAKER; I am not saying yea or no to It. 

SHRI GEORGE FERNANDES; I will follow the rules. 
MR. SPEAKER: You can follow the rules. You can 

take the responsibility for whatever you do. 

SHRI INDER JIT (Oarjeeling): Sir, normally all 
documents placed in the library are accessible to the 
Press. I would like to know whether the Press would have 
access to it or not. 

MR. SPEAKER: I am not an encyclopaedia of all the 
decisions. I have to go through it and then give the ruling. 
Rules will follow and you will get the answer from the 
appropriate authorities ... (Interruption) 

(Translation] 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
Mr. Speaker, Sir, through you, we want 10 obtain an 
information .... (lnterruptions) 

[English] 

MR. SPEAKER: You have established the precedent 
of asking questions from the Speaker. 

{Translation} 

SHRI DEVENDRA PRASAD YADAV: I only want that 
the Govemment should clarify why there is a news 
everyday that the hon. Minister is going to tender his 
resignation. Because the session is on and the people are 
keen to know as to what is going to happen, everyday 
there is a news that one Minister is going to tender his 
resignation.... (Interruptions) You have resolved this 
deadlock but we would like to know as to whether there is 
any solution to stop these rumors about resignations by the 
Ministers? 

MR. SPEAKER: If you are uking me, I can say that I 
have not received resignation from anyone. 

(Interruptions) 

SHRI DEVENDRA PRASAD YADAV: Through you, I 
want to know that ... (lnterruptions) 

MR. SPEAKER: Please take )lOUr seat. 

(English] 

Let us go to the agenda now. 

(Interruptions) 

MR. SPEAKER: We have taken a lot of time to 
discuss unlisted business. Please attach impoftance to the 
items on the agenda. At least, for once, let us go directly to 
the items on the agenda. Later on, let us take up important 
policies also. 

1UD .... 

{English} 
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Reviews on the Working of and AnnUM Reports of 
.... T .... Promotion Organisation tor 1893-94, indian 
InItitute 01 PKkagIng for 1992-83 etc. 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF YOUTH AFFAIRS AND SPORTS) AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI MUKUL WASNIK): On behalf of Shri 
Pranab Mukherjee, I beg to lay on the Tabl&--

(1) A copy each of the following papers (Hindi and 
English versions) under sub· seeton (1) of section 
619A of the Companies Act. 1956:-

(i) Statement regarding Review by the 
Govemment of the working of the India Trade 
Promotion Organisation, New Delhi for the 
year 1993-94. 

(ii) Annual Report of the India Trade Promotion 
Organisation. New Delhi, for the year 1993-94 
alongwith Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 

[Placed in Library. See No. L.T. 6650/94] 

(2) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Institute of 
Packaging, Bombay, for the year 1992-93 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Indian Institute of Packaging, Bombay, 
for the year 1992-93. 

(3) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (2) above. 

[Placed in Library. See No. L.T. 6651194] 
(4) (i) A copy of the Annual Report (Hindi and 

English versions) of the Engineering Export 
Promotion CounCil, Calcutta, for the year 
1993-94 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Engineering Export Promotion Council, 
Calcutta, for the year 1993-94. 

(Placed in Library. See No. L.T. 66521941 
(5) A copy each of the following papers (Hindi and 

English versions):-

(i) Memorandum of Understanding between the 
State Trading Corporation of India Limited 
and the Ministry of Commerce for the year 
1994-95. 

(Placed in Library. See No. L.T. 66531941 
(ii) Memorandum of Understanding between the 

Projects and Equipment Corporation of India 
Limited and the Ministry of Commerce tor the 
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year 1994-95. 

[Placed in Ubrary. See No. L.T. ~) 
(iii) Memorandum of Understanding between the 

India Trade 'Promotion Organisation and the 
Ministry of Commerce for the year 1994-95. 

[Placed in Ubrary. See No. L.T. 665!V94) 
(6) (i) A copy of the Annual Report (Hindi and 

English versions) of the Electronics and 
Computer Software Export Promotion 
Council, New Delhi, for the year 1993-94 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Electronics and Computer Software 
Export Promotion Council, New Delhi, for the 
year 1993-94. 

[Placed in Library. See No. L.T. 6656194) 

APPRENTICESHIP (AMENDMENT) RULES, 1994 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE 
MINISTER OF STATE OF THE MINISTRY OF COAL 
(SHRI PA SANGMA): I beg to lay on the Table a copy of 
the Apprenticeship (Amendment) Rules, 1994 (Hindi and 
English versions) published in Notification No. G.S.A. 432 
in Gazette of India dated the 28th July, 1994 under sub-
section (3) of section 37 of the Apprentices Act, 1961. 

[Placed in Library. See No. L.T. e657194) 

Annual Reports of Ahmedabad Textile Industry's 
Research ASSOCiation for 1993-94, Bombay, Textile 

Research Association for 1993-94 etc. 

THE MINISTER OF STATE OF THE MINISTRY OF 
TEXTILES (SHRI G. VENKAT SWAMY): I beg to lay on 
the Tabl&-

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the Ahmedabad Textile 
Industry's Research Association, Ahmedabad, 
for the year 1993-94, alongwith Audited 
Accounts. 

[Placed in Library. See No. L.T. 6658194) 
(ii) A copy of the Annual Report (Hindi and 

English versions) of the Bombay Textile 
Research Association, Bombay, for the year 
1993-94 alongwith Audited Accounts. 

[Placed in Library. See No. L.T. 6659194] 

(iii) A copy of the Annual Report (Hindi and 
English versions) of the South India Textile 
Research ASSOCiation, COimbatore for the 
year 1993-94 alongwith Audited Accounts. 

[Placed in Library. See No. L.T. 6660194] 

(iv) A copy of the Annual Report (Hindi and 
English versions) of the Northem India Textile 
Research As8ociation, Ghaziabad, for the 
year 19Q3-94 alongwith Audited Accounts. 

[Placed in Library. See No. L.T. 6661194J 
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(2) A copf of the Review (Hindi and English versions) 
bf the Government on the working of the 
AhrnedItDad Textile Industry's Research 
Aaaocietion, Atmedabad; Bombay Textile 
Research Association, Bombay; South India 
Textile Research Association, Coimbatore and 
Northern India Textile Research Association, 
Ghaziabed for the year 1993-94. 

[Placed in Library. See No. L.T. 6662194] 

NOTIACATIONS UNDER SECURITIES CONTRACTS 
(REGULATION) ACT, 1958 AND ANNUAL REPORT OF 
STATE BANK OF TRAVANCORE AND STATE BANK OF 

SAURASHTRA FOR 1883-94 ETC. 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHRA MURTHY): I 
beg to lay on the Tab!&-

(1) A copy each of the following Notification (Hindi and 
English versions) under sub-sectic.on (3) of section 
30 of the Securities Contracts (Regulation) Act, 
1956:-

(i) The Securities Contracts (Regulation) Second 
Amendment Rules, 1994, published in 
Notificaiton No. G.S.A. 749(E) in Gazette of 
India dated 12th October, 1994. 

(ii) The Securities Contracts (Regulation) (Third 
Amendment) Rules, 1994, published in 
Notificaiton No. G.S.A. 780(E) in Gazette of 
India dated the 26th October, 1994. 

(iii) The Securities Contracts (Regulation) (Fourth 
Amendment) Rules, 1994, published in 
Notific .. iton No. G.S.A. 790(E) In Gazette of 
India dated the 7th November, 1994. 

[Placed in Library. See No. L. T. 6663/94J 

(2) A copy each of the Annual Report (Hindi and 
English versions) of the State Bank of 
Travancore and State Bank of Saurashtra for 
the year 1993·94 alongwilt1 Accounts and 
Auditors' Report thereon, under sub-section 
(3) of section 43 of the State Bank of India 
(Subsidiary Banks) Act, 1959. 
[Placed in Library. See No. L.T. 6664/94 and 

6664/94A] 
(3) (i) A copy of the Annual Report (Hindi and 

English versions) of the India Investment 
Centre, New Deihl, for the year 1993·94 
alongwith Audited Accounts. 

(ii) Statement (Hindi and English ver51ons) 
regarding ReView by the Government of the 
working of the Indian Investment Centre. New 
Delhi for the year 1993-94. 

[Placed in Library. S '" 'k l..T. 6665/94] 

(4) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Bank tor 
Agriculture and Rural Development. Bombay. 
for the year 1 gg3-94 alongWith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and EngilSh 
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versions) by the Government of the wortdng 
of the National 8&!nk for Agriculture .nd 
Rural Development, Bombay, for the year 
1993-94. 

(iii) A copy of the Statistical Statement on the 
Annual Report (Hindi and English versions) 
of the National ~l1k for Agriculture and 
Rural Development, Bombay, for the yew 
1993-94. 

[Placed In Ubrary. See No. LT. 66661941 

(5) (i) A copy of the Annual Report (Hindi and 
English versions) of the Industrial 
Reconstruction Bank of India, Calcutta, for 
the year 1993-94 alongwith Audited 
Accounts, under Sub-section (5) of section 
29 and sub-section (5) of section 34 of the 
Industrial Reconstruction Bank of India Act, 
1984. 

Oil A copy of the Review (Hindi and English 
versiorl$) by the Government of the working 
of the Industrial Reconstruction Bank of 
India, Calcutta, for the year 1993-94. 

[Placed in Ubrary. See No. L.T. 6667194) 

(6) (i) A copy of the Annual Report (Hindi and 
English versions) Of the Export-Import Bank 
of India, Bombay, to( the year 1993-94 
aIongwith Audited Accounts, under Sub-
section (5) of eection 19 and SUb-sectio_i (5) 
of section 24 of the Export-Import Bank of 
India Act, 1981. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Export-Import Bank of India, Bombay, 
for the year 1993-94. 

[Placed in Library. See No. L.T. 666&194) 

(7) (i) A copy of the Annual Report (Hindi and 
English versions) of the Small Industries 
Development Bank, Lucknow, for the year 
1993-94 aIongwith Audited Accounts, under 
sub-Mction (5) of section 30 of the Small 
Industries Development Bank of India Act, 
1989. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Small Industries Development Bank of 
India, Lucknow, for the year 1993-94. 

[Placed in Library. Sse No. L T 6669194) 

(8) (i) A copy of the Annual Report (Hindi and 
English versions) of the Industrial 
Development Bank of India, Bombay, for the 
year 1993-94 alongwith Audited Accounts, 
under sub-section (5) of section 18 and sub-
section (5) of section 23 of· the Industrial 
Development Bank of India Act, 1964. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemn . of the working 
of the Industrial Developrrltolll Bank of India, 
Bombay, lor the year 1993-94. 

(Placed in Ubrary. See No. L T 6670/94) 

(9) (I) A copy of the Annual Report (Hindi and 
English versions) of the Securities and 
Exchange Board of India, for the year 1993-
94 under sub-section (3) of section 18 of the 
SecwItIes and Exchange Board of India Act, 
1992. 

(II) A copy or the Review (Hindi and English 
ventiorIs) by the Govemment of the working 
of the Securities and Exchange Board of 
india, for the year 1993-94. 

(10) Statement (Hindi and English versions) showing 
reaaona for delay in laying the papers mentioned 
at (9) above. 

[Placed in Library. See No. L.T. 6671194) 

(11) A copy of the Report (Hindi and English 
versions) of the Comptroller and Auditor General 
of India (Govemment of Jammu and Kashmir) 
for the year ended the 31 st March, 1991 under 
article 151 (2) of the Constitution read with 
clause (c) (iv) of the Proclamation dated the 
18th July, 1990 issued by the President in 
relation to the State of Jammu and Kashmir. 

[Placed in Library. See No. L T 6672.194) 

(12) A copy each of the following papers (Hindi and 
English versions) under clause (c) (iv) of the 
Proclamation dated 18th July, 1990 issued by 
the President in relation to the State of Jammu 
and Kashmir:-

(i) Finance Accounts of the Govemment of 
Jammu and Kashmir for the year 1990-91. 

[Placed in Library. See No. L T 6673/94) 

(ii) Appropriation Accounts of the Go .. Jl'nment of 
Jammu and Kashmir for the year 1990-91. 

[Placed in Library. See No. L T 6674194] 

(13) A copy of the Annual Report and Accounts 
(Hindi and English versions) of the Ranchi 
Kshetriya Gramin Bank, Ranchi, for the year 
1992-93 together with Auditor's Report 
thereon. 

[Placed in Library. See No. L T 6675194) 

(14) A copy of the Post Office Time Deposit 
(Amendment) Rules, 1994 (Hindi and English 
versionS) published in Notification No. G.S.A. 
740(E) in Gazette of India dated the 6th 
October, 1994 under sub-section (3) of 
section 15 of the Government Savings Bank 
Act, 1873. 

[Placed in Library. See No. LT 6676/94) 

(15) A copy each of the following Notification 
(Hindi and English versions) under sub-
section (3) of section 48 of the Life 
Insurance Corporation Act, 1956:-

(i) The Life Insurance Corporation of India 
(Agents) Amendment Rules, 1991 published 
in Notification No. G.S.A. 35 in Gazette of 
India dated the 25th January, 1992 together 
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with corrigenda thereto publiahed in 
NotIfication No. G.S.R. 59(ln Hindi version 
only) and Notification No. G.S.R. 221 (Hindi 
and EngIiIh versions) dated the 30th January, 
1992 and the 1<4th May, 1894 respectively. 

(Ii) The Ufe Insurance Corporation of India 
(Agents) Amendment Rules. 19;3 published 
in Notification No. G.S.R. 534(E) In Gazette 
of India dated the 6th August. 1993 together 
with a corrigendum thereto published in 
NotifICation No. G.S.A. 420 (E) (Hindi and 
English ~) dated the 28th April. 1994. 

(Placed In Ubrary. See No. L T 6677194) 

(16) A copy each of the following Notification 
(Hindi and EngIiah versions) under section 
159 of the Customs Act, 1962:-

(i) G.S.R. 776(E) to G.S.R. 779(E) published in 
Gazette of India dated the 25th October. 
1994 together with an explanatory 
memorandum making certain amendments 
Central Excise Nles. 

(ii) G.S.R. 797(E) published in Gazette of India 
dated the 9th November, 1994 together with 
an explanatory memorandum making certain 
amendments in the Notificalion No. 128194-
Customs dated the 10th June, 1994. 

(Iii) 5.0. 819(E) published in Gazette of India 
dated the 28th August. 1994 together with an 
explanatory memorandum regarding revised 
rates of exchange for conversion of certain 
'oreign currencies into Indian currency or 
vice-versa for purposes 0' assessment 01 
impoIts. 

(IV) 5.0. 820(E) published in Gazelle of India 
dated the 28th August. 1994 together with an 
explanaloty memorandum regarding revised 
,.... of eJCChangea 'or conversion of certain 
foreign c:urrencie8 into Indian currency or 
vice",.,.. tor purposes of usessment 01 
exports. 

(v) S.O. 709(E) published in Gazette of India 
dated the 27th September, 1994 together with 
an explanatory memorandum regarding 
revised rates 0' exchanges for conversion of 
certain 'oreign currencies into Indian currency 
or vice-versa 'or purposes of assessment 01 
Imports. 

(vi) S.O. 710(E) published in Gazelle of India 
dated the 27th September, 1994 together with 
an explanatory memorandum regarding 
revised rates of exchanges for conversion of 
certain foreign currencies into Indian currency 
or vice-versa for purpOses 0' assessment of 
exports. 

(vii) S.O. 774(E) published in Gazette of India 
dated the 2~ October, 1994 together with 
an explanatory memorandum regarding 
..vised rates of exchanges lor -conversion of 

14-,,~ LSSI9S 

certain foreign currencies into Indian currency 
or vice-versa for purposes of assessment of 
imports. 

(viii) S.O. 775(E) published in Gazette of India 
dated the 27th October, 1994 together with 
an explanatory memorandum regarding 
revised rates of exchanges for conversion of 
certain foreign currencies into Indian currency 
or vice-versa for purposes of assessment of 
exports. 

(ix) S.O. 852(E) published in Gazette of India 
dated the 29th November, 1994 together with 
an explanatory memorandum regarding 
revised rates of exchange for conversion of 
certain foreign currencies into Indian currency 
or vice-versa for purposes of assessment of 
imports. 

(x) S.O. 853(E) published irr Gazette of India 
dated the 29th November, 1994 together with 
an explanatory memorandum regarding 
revised rates of exchange for conversion of 
certain foreign currencies into Indian currency 
or vice-versa for purposes of assessment of 
imports. 

[Placed in Library. See No. L.T. 6678194) 

(17) A copy of the Results of the Twenty Fourth 
Valuation of Life Insurance Corporation of India 
as on the 31st March, 1994 (Hindi and English 
versions). 

(18) A copy 01 the Review (Hindi and English 
versions) by the Government of the working of 
the Deposit Insurance and Credit Gurantee 
Corporation. Bombay. lor the year 1993-94. 

12.21 hr •. 

{English/ 

[Placed in Library. See No. L.T. 6679194) 

BUSINESS ADVISORY COMMITTEE 

Forty-sixth Report 

SHRI PAWAN KUMAR BANSAL (Chandigarh): I beg 
to present the Forty-sixth Report of the Business Advisory . 
Committee. 

12.22 hr •• 

[English/ 

PUBLIC ACCOUNTS COMMITTEE 

(I) Seventy-elghth Report 

SHRI BHAGWAN SHANKAR RAWAT (Agra): I beg to 
present the Seventy-Eighth Report (Hindi and English 
versions) of the Public Accounts Comrriittee on action 
taken. on Twenty-Fifth Report of Public AccoI.a"Its 
Committee (10th Lok Sabha) on Development and 
production of a trainer aircraft . 
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(H) ActIon T.ken StUement. 

SHRI BHAGWAN SHANKAR RAWAT: I beg to lay on 
the Tlable (Hindi and English versions) of the Statement 
showing action taken' by Government on the 
recommendations contained in Chapter-I and final replies 
in respect of Chapter-V of the following Reports: 

(1) 163rd Report (7th lok Sabha) on UnIOn Excise 
Duties Knocked down condition. 

(2) 164tl> Report (7th Lok Sabha) on Union Excise 
Oulte-a Electric motors and colton textiles. 

(3) 195th Report (7th Lok Sabha) on Customs 
Receipts-Delay in revision of tariff values and exemption 
('tlj<l;-S issued under the Customs Act, 1962. 

(4) 213th Report (7th Lok Sabha) on Customs 
Receipts-Duty exemptions allowed overlooking condition 
of end-use. 

(5) 1st Report (8th Lok Sabha) on Import of trainer 
aircrl'~. 

(6) 5th Report (8th Lok Sabha) on Delay in the 
;~lStallatior of continuous channel testing bays (CCTB) and 
their unsatisfactory performance, irregular purchase 01 
telephoMS, inventory control and research, development 
and production. 

(7) 7t~ Report (8th Lok Sabha) on Customs 
Re'::81Pb _. :;uty on Passengers baggage. 

(8) 83rd Report (8th Lok Sabha) on Review on the 
WOrKing of Department of Defence Supplies. 

(9) 101 st Report (8th Lok Sabha) on Direct 
Taxes-Irregular exemption! and reliefs and wealth 
escaping assessment. 

(10) • 17th Report (8th Lok Sabha) on National rural 
!.':lip'O'!menl programme. 

(' 1) 125th Report (8th Lok Sabha) on Land 
management in Railways. 

(12) 3rd Report (9th Lok Sabha) on Functioning 01 
valuaiion cells and valuation of immovable properties. 

(13) 5th Report (9th Lok Sabha) on Blocking up 01 
capita: Que to non-commissioning of air conditioning plant. 

(14, 11th Report (10th Lok Sabha) on Universal 
elementary education in the age group 6-14. 

1 ,26th Report (10th Lok Sabha) on Development 01 
weapor. .. ;!ltem 'X'. 

(16) l8th Report ('1oth Lok Sabha) on Short billing of 
telephone calls charges of heavy callers. 

(17) 39th Report (10th Lok Sabha) on Procurement 
and utitisation of track materials. 

11l.24 .... 
{Eng/i.hl 

COMMITTEE ON SUBORDINATE LEGISLATION 
Fourteenth, Fifteenth and Sixteenth Repona 

SHRI PRITHVIRAJ D. CHAUAN (Karad): I beg to 
present the Fourteenth, Fifteenth and Sixteenth Report 
(Hindi and English versions) of the Committee on 
Subordinate Legislation. 

12.24' / 2 hr •. 
{English] 

STATEMENT BY MINISTER 
Search conducted In the Ather Hostel Darul Uloom 

Nadawatul Uiema, Lucknow 
THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI P.M. SAYEED): The search 
incident of Ather Hostel of Darul Uloom Nadwatul Ulema, 
Lucknow, during the night of November 21122, 1994, has 
been the subject matter 01 controversy and public criticiem. 
To lay at rest all speculations in this connection, I rise to 
make the following statement to place the facts before this 
honourable House. 

Hon'ble Members are aware that on October 311 
November 1. the U.P. Police rescued four kidnapped 
persons (three British and one American national) after 
raiding certain houses in Districts Ghaziabad and 
Saharan pur. Certain arrests were made on the same day. 
In the search of the house in Ghaziabad District, where 
one of the kidnapers was lodged, a driving licence in the 
name 01 one Mohd. Nazaru giving a Delhi address was 
recovered. Based on this lead, Delhi Police arrested Mohd. 
Nazaru on November 2, 1994. It was later discovered that 
actual name 01 Mohd. Nazaru was Mohd. Nazir Khan. 
Mohd. Nazir Khan, who turned out to be a Pakistani 
national, on interrogation stated that house number 736, 
Kucha Fazalpura in Suiwalan, Delhi, had been rented by 
the gang and was being used as a hide-out. 

During the search, 01 this house, a briefcase allegedly 
belonging to one 'of the accused was recovered. It 
contained (a) one identity card 01 Lucknow University in the 
name of Mohd. Khalid Bashir, a student of M.A. (Part-I), 
Arab Culture: (b) a polaroid photograph of three persons 
and (c) a railway ticket 01 Lucknow Mail for journey from 
Lucknow to New Delhi of October 14, 1994. The accused 
persons in custody with Delhi Police identified the 
photograph on the identity card as that 01 Shahji, the gang 
leader of the kidnapping conspiracy, and the other two 
persons as Noorul Amin and Farooq. 

On the baSIS of this information, the Delhi Police 
deputed a team 01 investigators headed by an Inspector, to 
probe further into the lead at Lucknow. 

After reaching Lucknow, the investigating team started 
the verification process. As regards the identity card, 
enquiries at Lucknow University revealed that the identity 
card was fake and had not been issued by the Lucknow 
University authorities. As regards the Railway ticket, 
enquiries at the Railways indicated that it had been booked 
in the name of one Khursheed Ahmed, resident of 20-2, 
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Ather Hostel, Nadwah College, Lucknow. On receipt of this 
Information, the SIB officials posted at Lucknow contacted 
the I.G. Zone, Lucknow on November 20 in the office of 
Special Secretary, Home, U.P., where the Range DIG and 
other Police officers were also present. It was mentioned 
that help of the IocaJ police would be required in 
coMeCtion with search and arrest of some suspects 
COMeCted with the recent case of kidnapping of foreigners. 

On 21.11.94, the SIB officers contacted the DIG 
(Range), Lucknow. The plan of the search operation, 
slated for the 21 st night appears to have been discussed 
with him at about 6.00 P.M. The DIG asked S.P. (Trans 
Gomti), Lucknow to discuss with the IB officials and the 
Delhi Police team the details of the plan of operation and 
make available adequate force to assist the search team. 
Pursuant to this, a meeting was held in the SIB office at 
9.30 P.M. in which modalities of the search were discussed 
and settled. If not earlier, at least during this meeting, 
Nadwa College was mentioned and discussed as the 
object of the impending search. The Lucknow Police 
deputed the S.P. (Trans Gomti) along with requisite police 
force, to accompany the search party in accordance with 
the plan worked out in the meeting. 

Around midnight, the search party headed by SP 
(Trans Gomti) took two chowkidars of the Nadwa College 
campus along and proceeded straight to room No. 2M. 
The State Police provided security cover near the room 
and all over the College premises. The inmates of the 
room refused to open the door and locked it firmly from 
inside. When repeated advice to open the door failed, the 
door was broken open. Seven boys were found in the 
room. When the team was escorting them out, they 
shouted slogans on which inmates of the hostels in the 
entire premises came out in large numbers. They tried to 
obstruct and prevent arrest of the suspects. When the 
search team was surrounded by an irate crowd of 
students, the Police personnel fired in the air to secure 
passage for the team and the arrested persons. In the 
melee, one or two country made crude explosive devices 
were also thrown towards the search party but none was 
injured. Be that as it may, the search team managed to 
take the arrested persons to the Park Road Police Post for 
interrogation. In the scuffle to prevent arrest of the' 
SUspects, two college students are reported to have 
received minor bruises, one on the shoulder and the other 
on his leg. 

Preliminary interrogation revealed that Shahji, the 
prime accused in the kidnapping case was not among the 
arrested persons. Nor was Khursheed Ahmed among 
them. The apprehended students were let off within hours 
of their arrest after a brief interrogation. The U.P. Police 
have registered a case about the incident which is under 
investigation. 

In a parallel operation on the same night, one Mohd. 
Abu Bakr Hanif@ Hamza@ Amrikee, a Guyanese national 
(an ex-sludent of Nadwah College till March 1994), was 
also picked up. Abu Bekr was living in a private hired 
accommodalion about 112 km. away from the Nadwa 
College. Abu Bakr had come 10 adverse notice of the 
intelligence organisations during the past few months. 

Mohd. Abu Bakr Hanif, during interrogation, identified the 
photograph recovered by the UP Police during the incide~ 
al Sharanpur in which the kidnapped foreign nationals 
were recovered, as that of Khursheed Ahmed who was 
shown in the Railway ticket as resident of Room No. 2G2, 
Ather Hostel, Nadwa college. He was, however, let off by 
the U.P. Police after some questioning. The circumstances 
under which Abu Bakr was released by UP Police, despite 
his involvement with the militants, is being enquired into by 
the Enquiry Officer of MHA. 

The search at Nadwa College was carried out in a 
routine manner. It is the conventional practice to take into 
confidence the concerned college authorities whenever an 
operation of this kind is carried out. This convention should 
have been particularly observed in dealing with reputed 
and well established educational institutions. Available 
information indicated that the authorities, who planned and 
carried out the search, had not done so. Moreover, the 
search party should have exercised more care and caution, 
circumspection, better strategy and planning in organising 
search operations. In a sensitive matter like this Home 
Ministry should have been kept informed: this has not been 
done. 

The Ministry of Home Affairs has, therefore, appointed 
a Special Secretary in the Government of India to inquire 
into the incident. Appropriate action would be taken on 
submission.ot the enquiry report. 

Pending the completion of enquiry, an officer from the 
Delhi Police has been suspended, and two offICials from 
lB. Lucknow have been transferred. U.P. Gov!, is believed 
to have transferred four officers. (Interruptions). 

{English} 

MR. SPEAKER Now, Statement by Minister of 
Parliamentary Affairs. 

... (Interruptions) 

SHRI VILASRAO NAGNATHRAO GUNDEWAR 
(Hingoli): Mr. Speaker, Sir, I have been giving the notice 
for the last four days. A deadly attempt on any life has 
been made; I may be given an opportunity to speak 
.. (lnterrupllons). 

MR. SPEAKER: I am not responsible for transacting the 
Government Business. 

(interruptions) 

12.28 hrs. 

AI Ihls stage, 5h(l Vi/asrao Nagnathrao Gundewai came 
and stood on the floor near the Table# 

MR. SPEAKER: Okay, I will allow you after this. Kindly 
,go back to your seat. 

12.2G hr •. 

AI this time. Sh(l Vliasrao Nagnathrao Gundewar went 
back to his seat 

MR. SPEAKER: Now, Statement by Minister of 
P8Iliamenlary Affairs. 



211 AGRAHAYANA 25. 1lne (SItIIa) "'" House 212 

[English) 

12.30 tn. 
BUSINESS OF THE HOUSE 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF YOUTH AFFAIRS AND SPORTS) AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI MUKUL WASNIK): Sir, with your 
pennission, on behalf of Shri Vldyacharan Shuklaji, I rise to 
announce that Government Business during the week 
commencing 19th December, 1994 with consist of: 

1. Consideration of any item of Government Business 
carried over from today's Order Paper. 

2: Discussion on the Resolution seeking disapproval of 
the Cable Television Networl<s (Regulations) Ordinance, 
1994 and consideration and passing of the Cable 
Television Networks (Regulation) Bill, 1993, as passed by 
Rajya Sabha. 

3. Consideration and passing of the following Bills as 
passed by Rajya Sabha:-

(a) The Cotton Transport Repeal Bill, 1994. 

(b) The Indian Penal Code (Amendment) 8ill, 1994. 
4. Consideration and paSSing of the Recovery of Debts 

due to Banks and Financial Institutions (Amendment) Bill, 
1994. 

., (Interruptions) 

MR. SPEAKER: This is not going on record: 
KUMARI MAMATA BANERJEE (Calcutta South): 

request that the following may be included in the next 
week's agenda. 

The Wagon Industry in the country, with almost 80% 
gf the production capacity located in Eastern Region, is 
facing an unprecedented crisis for lack of orders from 
Indian Railways, as a result of which the Irldustry is facing 
closure arid its employees unemployment. 

{Translation] 

SHRI VIJOY KUMAR YAfJAV (Nalanda): Mr. Speaker. 
Sir, I request that the following matters may also be 
included in the next week's list of business: 

1. Need for .allocation of expected furlds by the 
Central Govemment for making Bihar self-reliant in power. 

2. Need to extend Bakhtyarpur-Rajgir line upto Gaya 
in Eastem Railways and extension of rail lines in Bihar. 

SHRI ASTBHUJA PRASAD SHUKLA (Khalilabad): Mr. 
Speaker, Sir, I request that the following proposals may be 
included in the next week's list of business: 

1. Provision for funds may be made from I.S.D.L.T. 
Scheme for developmental works in Khalilabad municipal 
area. 

2. A fresh survey for laying of a new raj, ,jne from 
Khali'abad to Balrampur' may be made and funds made 
available after approving this rail line. 

·Not~. 

-
SHRI RAJENDRA AGNIHOTRI (JhansI): Mr. Speaker, 

Sir, the following may be inclUded in the next week', Hat of 
busi.,...: 

1. The Rani Laxmi Bai Sagar Project Board, Lalitpur 
has IQreed to grant pay and other allowances to Its work 
charge daily wage employees at par with the Central 
Govemme"t employees from time to time. All such 
payments may be made forthwith after accepting it and aM 
such employees may be tnade permanent. 

2. The construction work of Devari Ghat bridge (on 
Dhasan river) at a cost of As. 10,000 at the border of UP 
and Madhya Pradesh on the river Dhasan may be started 
immediately by the Ministry of Tourism. 

[Eng/ish) 

PROF. PREM DHUMAL (HAMIRPUR): Speaker Sir, I 
request that the following may be included in the next 
week's agenda:-

(i) The report of the Committee appointed to suggest 
the ways arid .means to remove the anomalies in the 
implementation of the one time increase (OTI) in the 
pensions of ex-servicemen; arid 

\ 

(ii) The issue of 12% free power to Himachal Pradesh 
as Royalty on all those Hydro-electric projects which were 
commissioned before 7th September, 1990, arid also the 
payment of arrears to Himachal Pradesh to facilitate 
rehabilitation of the displaced persons. 

[T rans/ation J 

SHRI SANTOSH KUMAR GANGWAR (Bareilly): Mr. 
Speaker, Sir, I request that the following may be included 
in the next week's list of business: 

1. Kashinath Seth Bank Ltd. Shahjahanpur may be 
merged with some nationalised bank after lifting the ban 
imposed on its transaction by the Reserve Bank of India. 

2. Keeping in view the regional balance the Counter 
magnet facilities may be provided to another circuit 
proposed to be set up in Uttar Pradesh by the Department 
of Telecommunications. 

DR. LAXMINARAYAN PANDEYA (Mandsaur): Mr. 
Speaker, Sir the following may be included in the next 
week's Ii,t of business:-

1. Problems faced by the passengers, traders and 
others due to laxjty in the work of conversion of meter 
.guage rail line between Neemach and Ratlam on Ratlam-
Ajmer section of Western Railways into broedguage line 
even after approving a budget of ~. two crore bV the 
Ministry of Railways for the pupoM. 

2. unrest and discontentment among tM people of . 
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MMdIaur district of Madhya Pradesh due to imminent 
crt-. of drinking water as a result of the districts drinking 
W .... IChemes pending for Central Govemments disposal 
Iftd~. 

&HRI RAM TAHAL CHOUDHARY (Ranchi): Mr. 
SpNka', SIr, I requeat that the following may be included 
In the next week', Hat of business: 

1. Grant of As. 380 CIOres more to the H.E.C. 
factory of RanchI as per the report of BFIR and 
provision of employment and appointment orders 
in the said factory to the displaced and the 
dependents of widows. 

2. The Central Government may take over and 
expedite the. Incomplete work of the 
mUltipurpose Swam Rekha Project Chandil P. 
Slnghbhum and immediately provide 
employment to the displaced families, 
rehabilitate them and grant compensation to 
those Who have not been compensated and also 
conduct a high level inquiry into the working of 
the project. 

SHRI VILASRAO NAGNATHRAO GUNDEWAR 
(Hlngoli): Mr. Speaker, Sir, I would like to submit that on 
9th October, 1994, I left Gangakher in district Parbhani at 
IUO p.m. for my horne. At that time the local Shiv Sena ActIvIst..: and some of his associates made an assualt on 
me. They tried to strangulate me and their is an injury 
martt at my throat. The attacked me with iron rods and 
atones. The driver of my car was also injured and window 
panes broken. An inquiry should be conducted to identify 
the hand behind It and then Shiv Sena's .. :. Those who 
allDed me were' welcome there. A thorough inquiry 
.... be conducted into it and I should be given 
protection 10 that such Incident does not recur. Now, 
~ process is on there and there is every 
apprehension of violence and bunglings. Therefore, I 
MqUeIt you to give me protection. 

SHRI RAM NAIK (Bombay North): Mr. Speaker, Sir, I 
am on a point of order that he name.: here. 

{English] 

MR. SPEAKER: The ~ win not go on record. 

{Translalion] 
SHRI RAM NAtK: The way he has changed party 

afIIIaIIon has provoked people ... (Interruption) 

{EnQlish] 
MR. SPEAKER: That is not a point of order. 

(Translation] 
SHRI RAM NAIK: But my point of order is that in 

view of .. theM thing., he should mend his behaviour in 
fuUe. You have . mentioned my point of 
OIdIr .•• (lntemJption) 

&HAl RAM VILAS PASWAN (Rosera): A Member 

of Parliament should be protected no matter to which 
party he belongs ..... (/nterruptions) 

SHRI RAM NAIK: I want to say that it is not good to 
level allegations on such person who cannot come to this 
House and exonerate himself. 

SHRI VILASRAO NAGNATHRAO GUNDEWAR: I 
have been attacked at Navakhera. The assailant has 
been felicitated ... (Interruptions) 

{English] 

MR. SPEAKER: Now the Bill is to be introduced. 
12.40 hra. 
[English} 

Election Commission (Charging of Expen... on the 
Consolidated Fund of India) BII"· 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW, JUSTICE AND COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ): I beg to move for leave to introduce a Bill 
to provide for charging of expenses of Election 
Commission on the Consolidated Fund of India. 

MR. SPEAKER: The question is: 
"That leave be granted to introduce a Bill to 
provide for charging of expenses of Election 
CommiSsion on the Consolidated Fund of India.· 

The Motion was adopted. 

SHRI H.R. BHARDWAJ: I introduce@ the Bill. 

12.42 hra. 
{English} 

Statutory Resolution Re: Disapproval of the industrial 
Development Bank of India (Amendment) Ordinance 

and 
Industrial Development Bank of India (Amendment) 

Bill-Contd. 
MR. SPEAKER: I think, this is the Bill which has 

already been taken up for consideration. Shri Vijay Naval 
Patil has to continue his speech. Is he here? I think, he is 
not here. 

Well, may I request the hen. Members that there are 
one or two points which the hen. Members make take into 
consideration. There is a Supplementary Demands for 
Grants of Railways. I was informed by the Minister of 
Railways that the Supplementary Demands which are 
before the House were discussed last time in detail. The 
only thing is that they could not be put to the vote of the 
House. If that is so, then again the discussion need not 
take place. 

{Translation] 

SHRI RAM NAIK (Bombay North): You can see the 
record. But the supplementary demands presented here 
haVe not been discu~. I have to say something on 
supplementary demands Ilnd discussion on them can'l be 
avoided. 
{EnQlish] 

MR. SPEAKER: The point I am trying to make it that 
if the discussion has taken place, it should not be 
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repeated. If the dl8CU88ion has not taken place, then you 
will be entitled to ask fOf' the time to discuss it. Why I am 
eayIng this because I find a lot of substance in the points 
made by Shri Chandra Jeet Yadav. 

He comes 10 my Chamber, he stands up in the House 
and says thet let U8 discuu hl Economic Policy. 

{Translation} 

SHRI CHANDRA JEET YADAV (Azamgarh): I still say 
10. 

{EnQlish} 
MR. SPEAKER: We bave no time for that. So, if you 

have discussed something, it need not be repeated. That is 
what I am trying to say. Other points also you make as 
briefly as possible, without repeating. 

{Translation} 

SHRI RAM NAIK: That is right but other Bills will be 
taken prior to that. 

{English} 

MR. SPEAKER: I am just infOf'ming the House to 
facilitate thet you may be able to do more work. 
{Translation] 

SHRI RAM NAIK: But so far as Supplementary 
demands ~f the Railways are concerned .... 

{EnQlish] 

MR. SPEAKER: I may Of' may not be here when the 
Railway Budget comes up. That is why I am keeping you 
informed. 
{Translation} 

SHAI RAM NAlK: I urge that discussion should be 
held. 

MR. SPEAKER: All right. 

(Interruptions) 

MR. SPEAKER: Now that you are not allowing the 
House to Nn; you are not taking arty action on that, what 
action will you take on others? 

12.44 Iva. 
{English} 

(SHRI SHARAD DIGHE in the Chair) 

SHAI PRlTHVIRAJ D. CHAVAN (Karad): Mr. Speaker, 
Sir, I rise 10 support the Industrial Development Bank of 
India (Amendment) Bill, 1994. The primary purpose of this 
Bill is to restructure lOBI, which is the premier development 
financial institution In the country. Government has already 
accorded autonomy to the other institutions dealing with 
developmental finance, such as, ICICI and IFCI. 

The existing capital base of lOBI is Rs. 753 crore but 
this capital base is too narrow, given the growing 
indwtriaIisation in the country, the steps to globalise the 
economy and the rapid competition that is building up in 
.. Industrial sector. 

WIIh the objective of giving futlCIionaJ autonomy and 
operational flexibility and, at the ..me time, retaining the 
SUllIe ~ of .. Corporation, the Present Bill I8eka 

to increase the financial structure of the lOBI to Rs. 2,000 
crore, which can also be further increased to Rs. 5,000 
crore without coming to the Parliament. The additional 
equity will come from the market but, at the same time, 
Government equity will not be allowed to come down 
below 51 per cent. This is not privati sat ion per se, but this 
is only to allow lOBI, which has performed extremely 
credibly in the Indian economic scenario, to play a still 
further leading role in future. On the operational side, the 
Bill seeks to restructure the Board. As there will be private 
sector holding, there is a provision that the shareholders 
can elect up to four Directors amongst themselves. But the 
Government retains the right to appoint the Chairman, 
Managing Director, full-time Directors and other specialised 
Directors. The decision-making will remain with the 
Government but it will bring in a certain amount of 
transparency in the working, with the Directors elected by 
the private sector shareholders. 

Generally the non-official Directors in the past had 
been political appointees, without too much of specialised 
financial knowledge, but I am sure that with the new 
economic thinking, the Government will appoint only such 
people in the capacity of non-offiCial Directors who have 
really specific knowledge about the working of the financial 
institutions and about the working of the industrial 
development of backward areas. 

So, why has this Bill been necessary? Sir, there have 
been problems with this leading premier development 
financial institution in spite of the fact that it has done very 
well in the past. 

Sir, the main role of lOBI is to sponsor the citate 
financial corporations, the State industrial development 
corporations. Also, it has a fully-owned subsidiary in the 
form of S.I.D.B.1. - Small Industries Development Bank of 
India. If you look at the finances of the I.D.B.I., nearly Rs. 
6,000 crore have been tied up either as equity or as loans 
in the State financial corporations and S.I.D.Cs. 

The second problem is that the Government has 
stopped contributing to the equity of I.D.B.1. since 1991. 
Government used to contribute very nominal equity of Rs. 
50 crore per year. But even that has been stopped for the 
last 2-3 years. Also the 1.0.6.1. had a source of low cost 
funds in the form· of S.L.R. bonds. Now, with the 
liberalisation, the whole S.L.R. scheme has been given up. 
The S.L.R. bonds used to give as high as Rs. 1,100 Cl'Of'e 
10 I.D,B.I. But, now it has come down 10 Rs. 200 erore last 
year and I think this year there has been no S.L.A. bonds 
low cost funds available to I.D.B.1. 

There is another problem. Because of the low credit 
rating enjoyed by the country in the period of 1991-92, 
when I.D.B.1. went abroad for raising loans the foreign 
banks insisted on Government guarantees. These 
Governmenl guarantees which were not visited upon 
earlier, were given by the Government of India.· But the 
Government of India started charging a guarantee bond 
fee of 1.2 per cent. When a Japanese Exim Bank loan of 
15 billion Yen was taken, a guarantee fee of 1.2 per cent 
was charged by the Government of India. It adds to the 
cost of money. 
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Sir, because of the very specialised nature of 
1.0.B.I., Government had given certain tax benefits to 
1.0.B.1. It had been exempted from various income-tax 
provisions. But, since liberalisation, these tax exemptions 
have been totally withdrawn adding to further operational 
strains. It is because of these problems that thre was a 
need to raise funds - low cost funds at that - and 
the best way to get to raise low cost funds is to go to 
the capital market and issue certain shares at a very 
high premium, without diluting equity too much diluting 
equity to 25 per cent and offering the shares at a 
premium of something like Rs. 120 - Rs. 140 a share, 
which has been talked about in the financial press, 
1.0.B.1. can easily raise something like Rs. 2,000 crore 
on which they will not have to pay any interest at all. 
They wil! not have to service thiS loan and the overall 
cost of the money available to 1.0.B.1. will be low and 
they will be able to perform the duties of Industnal 
development of the country by financing large 
Infrastructural sector industries with this money. 

The original role of 1.0.B I. was to coordinate the 
development financing institutions like I.C.I.C.I.. I.F.C.I., 
Life Insurance Corporation of India or General Insurance 
Corporation of India and this ro:e they will continue to 
perform even after restructuring. 

Sir. the second role was also to develop a chain of 
State-level financial institutions, State financial 
corporations. which also have been in place now and 
they are moving towards greater autonomy. The St"te 
industrial development corporations also have gone into 
the area of funding Industrial projects and they are also 
getting stable. S.1.0.B.1. has been formed and S.1.0.B.1. 
has been performing credibly. 

There is a need now, as the time passes. as we 
go towards new economic structure in the country, to 
spin off the State financial corporations independent of 
I.D.B.I. Also, there is a need to spin off Small Industries 
Development Bank of India so that It can become· an 
autonomous body by itself and not a wholly-owned 
subsidiary of 1.0.B.1. 

ThiS could take some time. We can slowly do it. 
But the State Governments will now have to additionally 
contribute to the equities of State Corporations so that 
the lOBI can really play the orle of the major financial 
institution. It IS one of the large development financial 
institutions in the world now. In one rating, it has been 
already rated to be the tenth largest such institution in 
the world. The lOBI has a very high rate of return of 
loans. I think 92 per cent of its portfolios are standard 
portfolios and only eight per cent of its portfolios are in 
the doubtful category. There are hardly any bad assets 
they have less than one per cent bad assets. They 
have performed very creditably and we must encourage 
it. 

Sir, I will conclude with a few suggestions. The 
new role that the lOBI will now have to play in the 
coming days will be to finance the infrastructure sector 
like power, petroleum, chemicals, etc., and this the role 
which they will have to start focussing on now. The 
lOBI has many subsidiaries for venture capital, for 

investment services and for merchant banking, The 
autonomy that we are giving them today will allow them 
to set up new subsidiaries for sp~ialised finanCial 
products in the area of merchant banking, credit and 
equipment finance, equipment leasing, bridge financing, 
etc, They are already into the area: of credit rating 
agency, Their credit agency CARE is functioning 
already, They are a nodal agency for setting up new 
Stock Exchange, the National Stock Exchange of India. 
There is an investor servic es company, There was a 
proposal to set up a joint company with Hongkong, but 
that proposal is being given up now, 

Sir, I suggest that there is a need to set up an 
Educational Development Bank of India. I think the lOBI 
can take a lead in forming a fully owned subsidiary 
which will finance the professional. education. With the 
introduction of new economic- policy, higher education is 
now being funded more and more by the individuals 
themselves. But we need to give them low cost loans 
and I think the lOBI can play a role by setting up an 
Educational Development Bank of India. 

Sir, venture capital is one area which has to be 
strengthened in our country. There are sunrise industries 
like computers, computer software technology, solar 
energy, elc. These areas are highly risky. The 
entrepreneurs, the engineer and the technocrats who 
develop these industries do ot necessarily have 
finances There is a need to take some risks into the 
venture catital fund. The lOBI has a venture capital 
fund. But I think the amout that they are spending is 
very little. It s about Rs. 15 crores or so. This needs to 
be expanded. Their success ratio of venture capital 
units is 40 per cent. This is fairly high. But risk has to 
be taken so that these entrepreneurs who are getting 
into these new sunrise areas like biotechnology and 
agro industles like cold storages, hi-tech agriculture are 
given enough support. This nees to be taken up by the 
lOBI. 

Sir, it IS a welcome Bill. It will strengthen lOBI and 
it will also strengthen the financial sector of the country 
within the over all scheme of things that we are moving 
towards and will give a filip to the infrastructural sector 
as well as industrial development of the country. 

Finally, Sir, there are one or two suggestions that I 
would like to make to the hon. Minister. There is a 
problem about priority sector targets, The foreign banks 
have ben allowed to deposit with 10 per cent interest 
rate with SIDBI so that it could be considered as 
priority sector. This could be extended even for 
nationalised banks which fail to meet the priority sector 
targets. They should be forced also to keep money in 
the venture capital fund. The venture capital fund should 
also be included in the priority sector list that Ihe 
Government has announced. 

Sir, there is a need to change the procedure for 
loan fore closure. They are too cumbersome to do. The 
problems of security, stamp duty and income tax need 
to be sorte9 out. This can also become an important 
financial product. Sir, lOBI has performed creditably and 
this Bill will strengthen it further. 
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With these words, I support the Bill and thank you. 

SHRI CHETAN P.S. CHAUHAN (Amroha): Mr. 
Chairman, Sir, this Bill has been brought by the Finance 
Minister to increase the capital and also to raise the capital 
from the market by the lOBI. 

My first objection to this Bill is - I am a Member of 
the Standing Committee on Finance - that this Bill has 
not been referred to the Standing Committee on Finance. 
Usually, the convention is that any Bill which is brought in 
Parliament is referred to the Standing Committees and 
approval of the Standing Committee is taken. It does help 
because some kind of improvements or changes can be 
made according to the advice and suggestions of the 
Members before bringing the Bill in Parliament. So, that is 
my first objection and I hope that the Government will take 
this into consideration before bringing a Bill. 

Sir, I would draw the attention of the hon. Minister first 
10 the entire banking sector. We are all worried about the 
vacant positions of the Chairman and Managing Directors 
in the various nationalised banks and in other financial 
institutions. Since a long time these positions are vacant. 
As a result of which the functioning of the banks are 
affected and that is why whether it is deposits or it is 
advances to priority sectors and housing sector, all are 
suffering. I think, one of the reasons why many of the 
banks like the Central Bank of India, the Andhra Bank 
have been working without Chairman and Executive 
Directors. With the Result executives and lower rung 
officers are not in a position to take decisions and thereby 
resulting in a lot of losses to the banks. 

Sir, as far as the lOBI is concerned, it has worked 
creditably in the past but because of the paucity of funds 
they have not been able to help the State finance 
corporations and other financial institutions to a great deal. 
But I am sure with this borrowing facility from the market, It 
will be strengthened and further development of the 
industries will take place in the ·country. 

As regards Directors, we have been suggesting that all 
the Directors should be of the Government. The 
Government should have holding or control over the 
functioning of the organisations whether they are banks or 
1061. Though the Government has said here that 51 per 
cent shares will be with the Government of the time, but I 
would caution the Government here thai il may sometimes 
not be possible. They will have to monitor the shares and 
the holdings of the lOBI in the market because once the 
transfers take place, it becomes very difficult to control the 
holdings. The Government will have to be extra-cautious to 
see that 51 per cent shares are always with them and only 
up to 49 per cent remain with the public. 

I would also like to say here that the restructuring of 
the banks itself which is laking place is bringing a lot of 
concern to the unions and also to the customers. As you 
are aware, unions are afraid that because of profit which is 
becoming the sole motive of the Government, the jobs may 
be restructured and also there may be some retrenchment. 
I would an assurance from the Government, from the 
Finance Minister that there will not be any retrenchment, 
especially closing down of the branches of the nationalised 

banks. The fear is there. To quell this fear an assurance 
has to be given to the unions because ultimately it is the 
employees of the banks who are going to give service to 
the customers. 

I would also like to tell the Minister that the entire 
banking structure will have to be strengthened further. The 
functioning and structure of the banks, especially small 
banks like Regional Rural Banks have to be strengthened. 
The Government has said about the restructuring of the 
rural banks. The Government has said that it has taken up 
nine to ten banks to begin with. But nothing has been done 
for the restructuring of the banks. 

MR. CHAIRMAN: You will continue after Lunch. 

13.00 hr •. 

The Lok Sabha (llen adlourned for Lunch till Fourteen of 
Ihe Clock. 

14.10 hrs. 

The Lok Sabha re-assembled after Lunch at Ten 
Minutes past Fourteen of the Clock 

(SHRI SHARAO DIG HE in the Chair) 

{English} 

STATUTORY RESOLUTION RE: DISAPPROVAL OF THE 
INDUSTRIAL DEVELOPMENT BANK OF INDIA 

(AMENDMENT) ORDINANCE 
AND 

INDUSTRIAL DEVELOPMENT BANK OF INDIA 
(AMENDMENT) BILL - Conrd. 

MR. CHAIRMAN: Now we shall continue the 
discussion on Item Numbers 13 and 14 together. Shri 
Chetan Chauhan to continue his speech. 

SHRI CHETAN P.S. CHAUHAN: Mr. Chairman, Sir, I 
am happy that the Finance Minister is also here. I was in 
the process of talking about the regional rural banks 
because here also you are structuring the lOBI, you are 
structuring the nationalised banks. I would humbly suggest 
and appeal to the Finance Minister that he had given an 
assurance even in his Budget speech saying that he would 
be restructuring the regional rural banks so that they 
become viable, so that they do not get merged with the 
nationalised banks. And also once restructuring takes 
place, the rural credit, especially the IRDP loans are in a 
very bad shape and because of poor agriculturists 
especially in rural areas and small borrowers, the loan 
targets of IRDP are not being met. The main reasons why 
these regional rural banks are not restructured are that 
they are in a very bad shape, employees are agitated, they 
are not cooperating and also the management of the 
sponsor banks are also ill-treating. Salaries have not been 
paid. There are lots of problems. I would sincerely appeal 
to the Fina~ce Minister to look into this. 

Regarding the lOBI, earlier the bonds were raised by 
the lOBI and they used to be subscribed by banks and by 
the other institutions. Unfortunately, these bonds have 
been reduced from Rs. 1177 crores in 1991-92 to only Rs. 
200 crores in 1993-94. I wonder what is the reasons for 
this because I thought these bonds used to be subscribed 
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and somehow or the other this was the opportunity for the 
lOBI to raise funds which were much cheaper. Not only 
were they cheaper but they were also for a longer period, 
usually the bonds were for 14 years. This has also been 
reduced. I would request the Finance Minister if he could 
answer this particular query. lOBI has promoted a lot of 
State Financial Corporations and also promoted State 
Industrial Development Corporation and the Stale Industrial 
Development bank of India. Nearly As. 7000 erores of lOBI 
has been locked up in these organisations. I wonder what 
the Govemment is doing to see that lOBI recovers this 
money from the financial institutions and also from the 
SIOBI. The yield was very very less. In fact, it was as good 
as nil and marginal. What steps lOBI is taking to see that 
the yield is sumptuous and attractive. lOBI so far has 
raised loans in the form of FDA, floaling rate bonds, 
certificate of deposits. I would like here to say something 
about the certificate of desposit scheme which has come. 

The scheme was floated by the Government 10 
compete in the financial market. But what I feel is that this 
certificate of deposit is a very expensive borrowing by the 
banks. Even if they take 12 per cent interest on this and 
2.5 per cent as the administrative expenses, the cost of 
funds works out to 15.5 per cent to 16 per cent. Now that 
you have reduced the interest rate. I think, these 
borrowings wil! become very expensive. I do not know how 
lOBI, which has already taken nearly Rs. 2300 crore from 
certificates of deposit, are going to manage this expensive 
borrowing of funds. 

The other problem which will be faced by the lOBI IS 
that of maturity. Because earlier the bond was to be of a 
ten year duration and now these commercial borrowlngs, 
especially short-term borrowings will mature within a year 
or two year period. Usually, the loans which are given out 
by the lOBI are for a minimum of six year period and lOBI 
will have to do a lot of home work in tying up this particular 
problem of borrowing of short term money and investing 
the same for a longer period. 

Sir, in the changed scenario, the lOBI has rightly 
diversified and it has gone into venture market. But the 
facility which the industries want is Ihat they would not like 
to go to too many organisations or too many finanCial 
organisations. Once they come to one financial institution. 
they would like all the facilities to be given and just as you 
have the 'single window system' similarly here in industry 
which wi" aproach lOBI, they will also be looking for 
underwriting and also seed capital, say, from the mutual 
fund. lOBI will have to diversify into other businesses like 
the underwriting business, the leasing business and also 
inlo mutual funds. Only giving out loans to the industry will 
not be sufficient and they will have to look for other 
opportunities and other schemes so that they can gel 
some remunerative income from these schemes. 

I am glad to see that SIDBI, which is a subsidiary of 
lOBI, has already started a commercial bank. I hope. this 
commercial bank comes good also in other areas where 
the lOBI is diversifying. I am sure if right approach is taken. 
this can result into profit for the lOBI. 

Sir, the problems of lOBI which I foresee is that of 
recovery of As. 4000 crore lent to SloBI which was given 
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as • atarter capital. Interest received by the lOBI Is the 
same as the cost of borrowing and I would suggest to the 
Gov.-nment that the lOBI will have to be IdvtIed 
accordingly and ways will have to be found out to recover 
As. 4000 crore which the lOBI has invested in 51081. 

One more problem which is facing the recovery Is the 
Aecovery Tribunals which were set up by the Finance 
Ministry lOme time back. Even after nearly ten months, 
only three Recovery Tribunals are functioning, that Is. In 
Bombay, Jaipur and Calcutta. As we all know, nearty 
As. 30,000 crore are locked up or stuck up in bad debts In 
the banks. Delhi and Madras Aecovery Tribunals are yet to 
be set up. Especially in Delhi, there is a Stay Order from 
the High Court. Nothing has been done tor stattIng up Ihis 
Tribunal. I suggest, the Govemment take Immediate steps 
to see that this Aecovery Tribunal in Delhi starts 
functioning. 

Aegarding lhe restructuring of the banks, , am 
informed, in Bank of Baroda there are 18 General 
Managers. That really amazed me. I do not know -.at 
these General Managers in a Bank are doing. On the one 
hand, there are no Chairmen and Executive Director In 
some of the banks and in some banks there are 18 
General Managers. I would sugget that when the 
restructuring of the banks takes place and even the 
restructuring of the lOBI takes place, the resturcturing 
should be done in such a way that the top management 
should not be heavy. 

The top management should be as light as possible.' 
More and more staff will have to be located in the 
branches, whether it is the Nationalised Bank branches or 
the Regional Office branches of the lOBI, so that the loan 
applications received from the customers are scrutinised 
properly, are scrutinised belter and also the sandions are 
given at the earliest. 

The lOBI has created assets worth nearly As. 34,500 
crore. Everything will depend on the efficiency of the 
mangement and resturcturing is one of them. Unless the 
management is efficient, this vast asset of nearly As. 
35.000 crore will lead to problems. 

Another probtem I would like to tell the Minister Is that 
the sanction of loans for the working capital to the 
industries is a common problem. The term loans are 
sanctioned by the financial institutions. Any industry which 
gets the term loan has to run to the banks for sanction of 
the working capital. Invariably there is a delay in the 
sanction of the working capital which leads to sickness or 
ultimately the cost over-run of the banks. It also leads to 
the delay in the starting of the industry. I suggest that the 
Government take proper steps. Earlier, there was a 
scheme that the financial institutions not only would 
sanction the term loans, but also would considar 
applications along with the term loans and they would also 
sanction money for the working capita!. I think that 
particular scheme which was there earlier and which was 
discontinued for some reasons should be revived. As I 
said, if under one roof itself, in the single window system, 
the term loans along with Ihe working capital are released 
to the industry, it will save time. it will save them the effort 
01 going to various institutions and also it will save them 
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the cost. It wiN reduce the delay in starting of the industry 
which would otherwise I'88UIt in a lot of inconvenience to 
the industry. 

One of the main reuons why aome of the big 
industries get sick is the delay in the sanction of the 
wonung capital, I sincerely appeal to the Government and 
to the han. Flflance MinisleJ to look Into this. 

Another problem is regarding the term of Directors. It 
is .... that when the Director's term gets 1IniIhed, they all 
go . on· til they 818 re .. acted or till new Directcn .,. 
appointed. Even In the Standing CommIttee this particular 
point came up. Some of th8Ie DirecIIn, whether they .,. 
specialised Directors or .,. appointed hom among the 
public 0( other Oirectors. they continIIe for tour to five 
years even after their term expires. I sincerely hope that 
Itle Government would think about it and once the tenn of 
!hese Direciors finishes, they should cease to be in the 
office anC other Directors should be appointed. 

With these words, I thank you for the opportunity given 
to me, 

SHRI JASWANT SINGH (Chiftorgarh): Mr. Chairman 
sir, with your permission just wish to make one submission. 
It is also a request for clarification. Earlier in the morning 
the hon. Speaker was good enough 10 observe about the 
vexed problem of Gian Prakash Conmittee Report and 
how H was to be dealt with. He said it would be placed in 
Ih6 Parliament Library and the issuance of the Report, or 
reference to it, shall be governed by the rules of the library. 
Now I went and requisitioned for this Report. The Report is 
ItiII not available on account of the fact that it has yet not 
been decided as to how H is to be released or not 
reIeUed Tomorrow is Saturday. Some of us have other 

. engagements. It was our expectation that it would be 
released. Having taken the decision, if the Government has 
immediately made it available, then it would enable us to 
study the report even if it is to be studied inside the 
premises of the library, It is not availble there, I asked the 
library staff. It is not the fault of the library staff because 
they are acting upon orders. I have given the requisition lor 
the issuance. They are unable 10 guide us. It is already 
near.y 2.30 p.m. I wouid urge upon you, sir, to lIOIve this 
vexed problem. (Interruptions) 

What are we to do? 

MR. CHAIRMAN: Did you not see the Speaker? Why 
not approach the Speaker himeelf? 

(Interruptions) 

SHRI JASWAHT SINGH: Sir, you represent the 
Speaker...... (Interruption). My request can be 
communic:ated 10 the Speaker. I do not want to go and 
trouble him on every smaJI matter. (Interruptions) 

:-.4R. CHAIRMAN: No discussion on any issue which is 
not 111 the agenda please .... 

(InterruptIons) 

S;..t, BHOGENORA JHA (Madhubani): I think the 
direaion snouId go to the library that if they cannot issue it 
at least photoc:pies should be issued, ...... (lnterruptlons) 

MA. CHAIRMAN: Let us not discuss it till it is before 

the Houle. Sufficient directions have been given by the 
SpNIcer In the morning. 

... (Inft1r.uptions j 

[Translation] 

SHRI SANTOSH KUMAR GANGWAR (Bareilly): At the 
cornrnenaNnent of the diacussion, It was said that the 
problem has been .oIved but the problem still exist. It is 
2.30 p.m. now but the report Is not available in the Library. 
PIeue decide thII matter. The Hon'bIa Speaker had said 
that It will Immediately to made available. 

(English] 

SHAI SRIBALLAV PANIGRAHI (Oeogartl): Why are 
you ~ !hie Iuue again and again? (Interruptions) 

Mr, Chairman, Sir, I rise to support the Industrial 
Development Bank of India (Amendment) Bill, 1994. 

Sir, in fact, such an Amendment is overdue, ,.. you 
know there are fast changes taking place in the economic 
field globally. As a part of that, in our country also changes 
are taking place very fast. This principal financial 
institution, lOBI also finds itself hancflC8pp8d in properly 
and effectively discharging its duties and in fulfilling its 
commitments. This Bill is before the House to remove 
some obstacles, which this premier financial institution is 
facing. 

14.21 hra. 
(SHRIMATI SANTOSH CHOWOHARY in the Chair) 

It is intended to give this organization functional 
autonomy, There will be some amount of flexibility in the 
functioning of the lOBI. Hereafter, this place of legislalioo 
will enable lOBI to approach the market for borrowings in 
the form of equity shares, etc. Therefore, this is a welcome 
piece of legislation. 

There has been no criticism and no opposition 10 this 
aspect except that why an Ordinance was promulgated to 
this effect by-passing the Parliament and why the 
Government did not come directly before the House. 

Madam, as we find, this winter session, it is probably 
only ordinances, which were promulgated and need 
replacement are the Hems discussed, 

Besides this, as you know, there Is another pret8ing 
item, namely, the supplementary Demands for Grants; and 
probably the proceedings will be confined only to this. So, 
this is enough ground, why different Ministries, considering 
the importance of the provisions, are trying to promulgate 
Ordinances. This is a very simple and clear lact. There 818 
three or four Ordinances and probably the time is there, to 
discuss only one, besides the discussion on the 
supplementary Demands for Grants. If the discussion on 
this is over, that will be enough, conaidering the way we 
are proceeding in the House. So, I do not find any 
objection, 

SHRI RAM NAIK: You can cut short !he Session stili 
further' 

SHRI SRl8ALLAV PANIGRAHI: What to do? There 
were elections and there will be elections. Hen. Members 
belonging to different parties give their opinion saying that 
during the period when elections are there, the House 
should not meet. Isn't it? When Matlarasl1tra goes to polls, 



225 Statutory Resolution Re: Disapproval of the DECEMBER 16. 1994 Ordinance and Industrial Development Bank 
of India (Amendment) Bill 

226 
Industrial Development Bank o( India (Amendment) 

do you like the House to meet here during January and 
FebNary? You can tell me, Shri Naik. 

How any other bulineu, legislative business could be 
~ed smoothly and without wasting any time in the 
House, is • matter which should receive attention. There 
are 80me other extraneous items which are important, I do 
not deny that. 

I will now come to the provisions of the Bill. As I told, 
the ,roylsions in the BIU are quite welcome. They are, as 
you know, to enhance the capital base which was hilhfJrlO 
AI. 1000 crores. That is now raised to Rs. 2,000 ccOf". 
The break up Is like this As. 1.500 crores by way of eqUity 
and another Rs. 500 crores by way of pr.eferential shares. 
As you know, this was absolutely a Government controlied 
organisation hitherto. Now, 51 per cent ownership will be 
with the Government and 49 per cent will be, by way of 
share capital; shareholders contributing by way of shares. 
etc. 

There is another Important provision which is also 
good. This organisation is to be made accountable and at 
the same time, it should be given functional autonomy. For 
everything if they look forward to different organis~ltons 
and Parliament also, then they find it difficult to disdlarge 
the work properly because they have to fulfil their 
commitment. The Board can have the authorised capital up 
to As. 5000 crores by way of a resolution In the Board. 
They will be heading the general body meeting. etc. 
Annual mee\!"gs will be there; their accounts. their reports 
will be presented, debated and passed there. 

It also provides tor restructuring of the banks 
obviously. There will be tour directors who will be elected 
from amongst the shareholders; and nobody can hold 
whatever might be his number of shares, voling_ flgh's 
more than ten per cent of the total share. This, 
organisation's role is credible in the matter of industrial 
development ot our country. The premier public sector 
institution had recorded an increase of 18.9 per cent In 
income; 28.7 per cent in profit before tax and 25 per cent 
In profit atter tax. 

Its sanctions went up by 37 per cent and actual 
disbursement by 21 per cent. This indicates the positive 
thNst towards investment that will eventually get reflected 
in the industrial growth. Five per cent is estimated to be 
the industrial growth by the Govemment That way also 
this Origination has a very positive role to play. lOBI is the 
country's premier finahcial institution. Its cumulative 
assistance sanctioned to industry, so far, since its inception 
aggregated over Rs. 75,000 crore, a very colossal amount. 
So, the assistance disbursed was over Rs. 55,000 crore. 
As I told you, it has been making profit right from ItS 
Inception. So, it is a very healthy organisation. 

But then In the changing times unless this sort of 
amendment is passed and the lOBI also gets equipped 
accordingly to meet the challenging situation, it cannot 
compete with some other organisations that are in the field. 

In the life of every institution, there comes a time when 
it find. Itself stranded at the crossroads. The apex finanCial 
Institution, the lOBI, is in a similar predicament. Now, 
redUced auets through chit funds, increaSing reliance on 

market borrowings. rapid diSintermediation, growing 
complexities of the financial sector and the burdon 01 a 
developmental tax are just some the problems that are 
putting pressure on the lOBI's bottomline. Madam, today 
the lOBI cannot remain a one product company and 
service. The problem arises as the lOBI assess to be 
relatively cheaper Government guarantee bonds as strong 
by 83 per cent from Rs. 1177 crore in 1991-92 to only Rs. 
200 crores during 1993-94. So, this speaks volumes 
regarding the challenging task, the lOBI has got itself to 
address to. To make up, the Bank has to r~ to 
extensive market borrowings. 

The second problem IS the developmental role thNSt 
upon the lOBI. The Bank has promoted a number of State 
Financial Corporations and State Industrial Development 
Corporations which today are provil1g to be a drag on its 
bottomline. For example, the lOBI has close to Rs. 7,000 
crore stacked in its fully owned the Small 
Industry Development Bank of 1OG.,'i'JlI!nit. 
loan and equity. The lOBI a0851"nu 
that competing institutions, 
and tnvestment Corporations of j' 
do have when it comes to raising low cost resources in the 
form of equity, Naturally, haVing realised this, now the 
Government comes before the House with thiS amendment 
and there shouid not be any hesitation to wholeheartedly 
s.Jpport this Bill. 

iDBI requires a fund base of the order ot Rs. 44,500 
(. 're to meet its medium and long-term commitments to 
...."'rlOUS sectors of Industry including Power and 
Infrastructure In the coming years. As 1 told, the Institution 
nas to play Its role to heip industry achieve a higher rate of 
growth. The average economic growth in the next five 
years as prOjected by the Government should be about 5 
per cent per year. 

The Power Sector and the Telecommunication Sector 
need greater emphaSIS. Now. this is also coming on the 
agenda of the lOBI. The foreign investors who are coming 
forward also, are to invest in Power Sector. They are 
demanding Government guarantee. 

It was not so earlier, This position has undergone 
changes. The hon. the Finance Minister is present here 
and It IS a good thing that he is here. We observe that the 
terms that are dictated by some of the MNCs and 
Corporaltons In the power sector, in some cases, are not 
reasonable. I can give one tnstance. 

The first two units of the Ib thermal Power plant is 
neartng completion and it would be commissioned very 
shortly. There is absolutely no probtem in regard to funds 
for completion of this project. The Government of India, the 
Power Finance Corporation, the State Government from its 
own funds have invested and financed this project and 
there is no difficulty in regard to the completion of its first 
two units. I wonder. when it is ready to be COmmissioned. 
why the State Govemment of Orissa is negotiating with 
some American firms for its disposal and sale. This is quite 
fishy, It gives rise to suspicion, The terms and conditions 
are lar Irom reasonable and satisfactory. Therefore, the 
whole thing becomes suspicious. Apart from the State 
Government. the Central Government has a stake in it, the 
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Power Finance Corporation has invested in it and thus it 
should be looked inlo in detail. 

Madam, we welcome foreign investment. The terms 
and conditions of the other power companies that are 
coming over 10 India to invest in the power sector to build 
some power plants should be reasonable. If on their 
coming, power will sell at Rs. 4 per unit, then it will be 
unfortunate. Now, it sells for less than Rs. 2. The rumour 
goes Uke that. The impression is like that. In this way 
should there be investment in the power sector, in the 
telecommunication sector and all those things? 

Madam, I would Uke to say that apart from functional 
autonomy, lOBI needs large amounts of money. In order 10 
raise this money there is no other way but to go and 
approach the market shares etc. That way this autonomy is 
there and other things regarding procedure etc. are there. I 
give my whoIe-hearted support to this Bill and along with 
!hat I would Ilke 10 make one or two observations about the 
functioning 0' the banks. 

Madam, In many of me banks, there are several 
vacancies. The posts of Directors etc. are not filled up for 
quite some time. These vacancies are there for more than 
one year or two years. These should be filled up. 

Madam, this is about the Regional Rural Banks. There 
has been some discussion going on about th.,if 
restructuring. The limitations with which the~ RRBs 
function are not welcome. As a Member of Parlj",ment I 
find in the District level meetings that wherever F ... re are 
proposals for setting up of branches of the RRBs, they do 
not welcome it; on the other hand they prefer setting up of 
some branches of commercial Banks. Why should it be 
so? This aspect needs 10 be gone inlo in detail. 

The RRB does not deal with the Scheduled Caste and 
Scheduled Tribe boys who are studying in the high schools 
in rural areas. If that is so, what for RRB is there? 
Similarly, "'81 is not going inlo the causes of sickness of 
~ industrial units. I would suggest that lOBI should 
give • critical analysis of the sickness of different industrial 
units. There should be closer scrutiny and the Annual 
Report of lOBI should rellec:t all ti1ese things also. 

Under the portfolio of lOBI more than 300 sick units 
.. being handled in the Rehabilitation Department, which 
is manned by 75 officers. I do not think the study made by 
lOBI in regard to various lick units is a detailed one and 
we can depend on It. H only says that managerial 
deficiency is the only cause of sickness. Apart from this, 
.... are 80 many other problems like, overstaff or lack of 
updated modem technology. So, the lOBI should conduct a 
detailed a18IySis and an objective Report shouJd be made 
in IhiI regard. All these factors, which result in the sickness 
of • particular unit, should find place in the Report so that 
.... gets the correct position of the industrial health of 
Ihe comtry. There is no doubt that lOBI has done a 
commendable job and we look forward towards It to play 
an even more effective role in the industrial development of 
.. counIry. Whatever impediments .... 1hIrI. should be 
IWIICMId. Ai the same time lOBI should do something 
mont to light out the industrial sickness 'rom the country, 
paltiaMIty Iickness in the indigenous fertilizers sectors. 

w. have ... before 0W'I8Iv8s • target of 205 million 

tonnes of foodgrains by 2000 A.D. It is very difficult to 
achieve this target with this phenomenal growth In 
population. If we approach the world market with the 
money that is there at our disposal, we cannot get 
suffICient quantity of fertilizers that may be. required by us. 
So, we have to achieve self-reliance. We just cannot 
depend on import of fertilizers. So, the whole thing has to 
be reoriented and we have to look afresh towards it. No 
doubt lOBI has done a good job but it should not rest 
content there. It should scrutinize properly as to how our 
national goal can be achieved and what effective role lOBI 
can play in this regard. With these words I support this Bill 
and I thank you for giving me this opportunity to speak. 

PROF. SUSANTA CHAKRABORTY (Howrah): 
Madam, Chairperson, the Industrial Development Bank of 
India (Amendment) Bill is another piece of legislation 
towards framing our Indian economy as per directions of 
the World Bank and the IMF. The Bill, like other Bills in the 
financial sector, is an attempt to privatise our economy 
further. Therefore, I am opposed to the Bill. 

Madam, I remember perfectly that during his Budget 
speech, the Finance Minister did not utter a word about it, 
nor gave any signal that he is going to do it. In the 
subSclquent Session too, the Finance Minister did not raise 
this issue. I perfectly remember that when he came back 
~rom Madrid after attending the Fund Banks session, he 
made two policy declarations, the first, bank rate will be 
determined by the market sactor and the lOBI will go to the 
market to raise its capital. So, the Government was in a 
hurr) and took recourse to an ordinance. Madam, this 
process of taking recourse to ordinances is an aspect 
which I oppose and oppose tooth and nail. 

Madam, now this bill is there for our discussion and 
consideration. In 1964, the Industrial Development Bank of 
India was set up by passing a Bill in' this august House. 
The biggest term-lending institution of our country was thus 
sel up which was 10 look after refinance, which was to act 
as a promoter 0' industrial growth of our country. If I look 
at its peformance from the statistics supplied 10 us by the 
Gover""""" it seems that they have done much. One 
thing J ~ like to point out here. I have gone Uvough the 
annual AiIjport. It has already been pointed q.rt. From the 
Annual Report. If anybody looks inlo it, he gets • slightest 
insight .. Algllds its contribution 10 removing the basic 
weakneq 01 Indian Industries. Magnitude of assistance by 
itself is not a reliable criteria 10 conclude that what was 
~tended was actually achieved. The Bank never shed any 
light as 10 why an increasing number of so many 
professionally managed enterprises promoted with 1081's 
assistance have become sick. It has already in Its portfolio 
more than 300 sick industries. So, the purpoee of giving 
assistance for building up and promoting industrial growth, 
a viable industrial growth in our country has failed and it is 
because of management and insight. So, my point is this, 
Madam, even though the form and structure of the lOBI 
are changed now, with this attitude, whether we IhalI be 
able 10 ~p our economy, whether we shall be able 10 
develop '. sustainable economic growth and healthy 
industrial 4JIOwth, I have doubt in my mind. 

We shall be able to develop a sustainable economic 
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growth and healthy Industrial growth. Madam. I have my 
own doubts. 

Secondly. as 0' now, lOBI plans to raise As .. 15000 to 
As. 17000 crewe dlM'ing 1184-85 as compared to As. 1278 
crewe raiMd during 1883-14. While around 60 per cent of 
this will be raised through Internal sources, for the rest the 
bank would depend upon the market. My question is at a 
time when interest rat .. are fluctuating wildly, lOBI is 
ruMlng the risk of Its margInaJ cost going up, Is it logical 
and rational? I want to have a categorical answer from the 
hon. Finance Minister. Meanwhile, the lOBI is relying on 
short term lower cost debts to stave off part of its problem. 
But raising short term money also has its attendant 
problems of maturity mismatch and asset liability 
management etc. I do not know how to reconcile between 
these two. 

The basic point is lOBI. by virtue of its mandate, is a 
long term lender. But now, after this Bill is passed, after 
the ordinance itself, the lOBI is taking recourse to short 
term assistance. So, the very mandate of this Parliament 
which was given in 1964 is going to be given up, So, I am 
opposed to it. 

Madam,. the Chairman of the lOBI in one of his 
statements has put it in this way, "Today we are 
witnessing a fierce competition for resources and quality 
assets. So, we have to become more market oriented" 
The driving force has become commercial, but when the 
Institution was set up the driving force was not commercial 
but it was to act as a developmental financial institution. 

Now, because the driving force has become 
commercial. may we conclude 'that the lOBI is shedding its 
developmental role? Now, its potential growth priorities are 
the credit rating and information services company called 
Credit Analysis and Research Limited and Investors' 
Services Company the Joint Venture Asian Capital, 
Hongkong and the national stock exchange, So, these are 
their present day priorities. So, my question is how does 
the Govemment propose to handle the contradiction 
between being market oriented and being developmental. 
The lOBI and its management claim that development 
financa Is not synanymous with providing cheap funds. 
There has been a drop in the financial assistance to State 
level developmental financial institutions. The 
Government's policy has forced the IDBI to take recourse 
to this. Now, Madam, the Government with this Bill and 
along with other refonns in the financial sector is trying 10 
aeate an atmosphere. an atmosphere in which the public 
utilities, in which the I8rvices for the public is not being 
rendered and surely, this Is not a change with a human 
face as claimed by the F'tnance Minister. 

15.00 tn. 
Today. probably, the Government have also come to 

reaIiM this. ThIs policy which was adopted by the 
Government have done • V8t')' great damage to the 
induIIrtal atrnosphent of our country. Actually, this cannot 
be disc:uued in exdulion or in separation with the 
economic: policy 01 the Government. The people have 
NtpOnded to It In Andhra Pradesh and in Kamataka. Aner 
thIa 8VM the PrIme Mlnilter has come to realise this, So, it 
• high time now for the Government to realise this that if in 

this way the fate of the nationalised banks of our country 
or if in this way the fate of the premier lending institutions 
of our country are handed over to the individuals in the 
name of raising capital from the market, then the people 
will react to this and a great damage will be done to our 
country, a damage which may go beyond repair if it is not 
taken care of in time. 

So, I request the Government through you, Madam, to 
reconsider this issue and not to press for it. It will neither 
do good to our country nor it will do any good to the 
industrial atmosphere of our country, to the development 01 
the industry, to the development of State Financial 
Corporations and so on for which it was set up. 

So, Madam, I cannot but oppose the Bill. Once again, 
I would request the Government to reconsider it and 
withdraw it. 

SHAI SHARAD OJGHE (Bombay North Central): 
Madam Chairperson, I rise to support the industrial 
Development Bank of India (Amendment) Bill, 1994. 

The lOBI was established in 1964 as the principal 
financial institution for coordinating the working of the 
institutions engaged in the financing and promoting 
industries and tor assisting the development of such 
institutions for providing credit and such other facilities for 
development of industries, According to me this Bill has 
two objectives. It does not definitely alter the role of lOBI 
which was envisaged in 1964, But it wants to strengthen 
this institution and tor that purpose twin objectives are 
taken as far as this Bill is concerned, 

The first objective is to allow it to raise low cost funds 
from the capital market. That would enable this institution 
to finance the large infrastructural projects which have long 
gestation period, such as, projects in the areas of power, 
telecommunication, refinery etc. So, that will help the 
country to raise more infrastructure and provide finance to 
them from these institutions, 

The second objective of this Bill is to impart certain 
degree of functional autonomy to which many of the earlier 
speakers have also made references. 

If we achieve both these objectives, then it will 
improve the competillve strength of this Institution in the 
emerging scenariO, as far as the financial system is 
concerned. In other words, it aims at providing monJ 
operational flexibility to enable lOBI to compete effectively 
in the emerging financial scenario. 

Now, corning to detaits of these objectives, as I said, 
the first objective is to allow the IDBI to raise low cost 
funds from the capital market. Now, for that pwpose, the 
authorised capital, which was As. 1000 crore, could have 
been raised to As. 2000 crore by the Central Government; 
that is the present Section 4 of the Act. Now the amended 
Section 4 authonses this Board by a resolution in the 
General Body to raise the capital upto Rs. 5000 crewe; it. of 
course, raises the authorised capital to Rs. 2000 aore; but 
if it was to increase further upto As. 5000 crore, then It 
need not go back to the Government for any action. But 
the General Body of this Bank can raise it by a resolution. 
Therefore, Seclion 4 has been amended accordingly. 

Then it is important to note that the present Section 
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4(.), which ~ .. c.ar Government to 
subecrIbe wholly any twtt. .... ~ capbI lifter .. 
appoinIec:I date, hat t.n cIIIetIICt now. nw.tore, this 
capital can be IUbecdbed now 110m .. open market, 01 
course, In such • mat1IW'" .. ~ GovermteId'. 
holding In eq&.ity capitIII wi ntt be ... tMn 51 per en. 
So, the control of the GcMmIMIt, ..... capital .... 
is concerned, is retained upm 51 per canL So, It wII not go 
beyond this and It wi conIIftue to be the GoverrImeN 
~ the mMIet we can gil 10ft loan ~ the 
equity shares ~ aIeo help IhiI Organiution. 

The Bill does not impoM any ...... iction on ac:quiIition 
of share holding. However, .. .. as voting rights of &Iff 
IharehoIdenI are concerned, 01 COWIe, other thin the 
Central Government. ..... righII .. ...aricted to 10 per 
cent of the issued capital. So, we need not fear that by 
allowing the shares IOId in the open market upto 49 per 
cent, any rnilchief can be done by ..... !hIngs. But, even, 
at this stage, I feel that perhaps further restriction Of 
precaution may be put 10 that the vested interests Of the 
ndtinationaIs may not play any miIchief by entering into 
the share capital of this InatIUion. 

'Then, as I was saying, the second objective of this BiH 
is to improve the certain degree of functional autonomy. 
Now, for that pwpoae, the IINCIure of the Board has been 
fully 1'8Yised. Formerty. Section 8 of the Act provided that 
the Board shall con!plille 22 members, and in those 22 
members, inter alia one ,ep ..... 1ta1Ne of the RBI was 
there; five representatives of the tnnciaI inati1utions were 
also there; then six Mpr8I8ntatMIs of the State Bank, 
Nationalised Banks and Stale FIMnCiaI Corporation were 
also there. Now, in the pr-w acenario in this Bill. the 
represa'UaWea of these inatiIutions have been done away 
with. Instead of that, tow repre88l1ta1ives of the 
sharehc*Mn are proyided. 

These representatNes 01 the IharehoIders will be 
eIeded in the Annual General Meeting. It is also provided 
that any Director of the ao.d can aIeo be removed In the 
General Body Meeting. So maN and mont democratisation 
has been done, as far .. the Iunctionat upect of the bank 
is concemed. 

Aa far .. ~ is COIamed, now the 
I1Wl8QIIMf\t wiI rest in the Boerd of Diredors. CIau8e 6 
~ s.coon S of the QnginaI Act and it provides: 

''\hat \he ~ w\\\ vest in 9oatd-\he 
general superintendence, direction and management 
-and the Board may ...a.e aM powers....... and 
are not by this Act expreuly clrected Of requi,ed to 
be done in the General Body Meeting." 

Now originally, in the diIctl8rge of these functions, 
Clause 5 Sub Claule 4, which hat bMft deleted by this Bill 
provides; 

''that in the diec:Nwge ~ lis functionI unc.- the Act, 
IN 0eveI0pmet1t BInk .... be guided by such 
directions in the I'I'NllW of policy invoMng public 
....... as the CennI ~ may give." 

Now this prOYition hat...., done a__ with. So 
ao.d ,_ been given more .uIonomy. They can decide 
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the paIIciu Md the day to day affairs of this Bank. Thus 
mont ~ hat been given to the lOBI and more 
democrdsatIon hat been done. 

It II now req'*ed to hold AnnUal General Meeting. 
The IhaNhoIdIrI have to diacu.. and adopt annual 
accounIa; they have to approve dividends and appoint 
adtoIa aIIo. 'ThenIfoI8, instead of the Central 
GovwnrneN'. hold over this, it hal been released and it 
has beIn given to the Annual General Meeting. 10 that 
they CII'I elect and remove directors also . .... (Interruptions) 

THE MINISTER OF WATER RESOURCES AND 
MINISTER OF PARlIAMENTARY AFFAIRS (SHRI VIOYA· 
CHARAN SHUKLA); May I have the indulgence of the hon. 
Member? W. IoIt • good deal of time in our procedural 
matt.... for the last three days. I would request the hon. 
Members .., try and expedite the proceedings of the House 
to that we can make up for the lost time. The hon. 
Member is making a valuable contribution. 

After this there is a small Bill-Contingency Fund of 
India Bill and there are some hon. Members from the 
Opposition who would like to participate on the 
Contingency Fund of India Bill. I would be grateful if the 
hon. Member, Shri Sharad Dighe be kind enough to 
accommodate, so that we can take up that also. 
.... (Interruptions) 

SHRI RAM NAIK: If you want you can complete this 
Bill today. Now only 15 minutes are left and this Bill, at the 
most, can be completed but not the contingency Bill 
because it will again take some time. So we can complete 
one Bill today by 3.30 p.m. 

SHRI SHARAO DlGHE: As far as the borrowing and 
putting in deposits are concerned, the provisions have 
been liberalised and more powers have been given to this 
Bank. 

I would finally make only one suggestion and that is as 
far as Service Conditions and Salaries 01 the employees of 
this Bank are concerned, that should also be left to the 
Boan::I and not to the Govemment so that the drain of 
intelligent people from this Bank will be stopped and more 
competitive salaries can also be given as far as this Bank 
is concerned. 

SHRI M.V.V.S. MURTHY (Visakhapatnam): Madam 
Chairpenon, I rise to support this Bill on the condition that 
\he ro\e that is going to be played by the lOBI will be more 
greater after this liberalisation. 

All the while, the lOBI is being supported by the funds 
that are being allotted mostly by the Central Govemment. 
Now the liberalisation makes the bank to play a key role to 
be globally competitive in its approach. 
15.15 hra, 

(SHRI SHARAO OIGHE in the Chair) 

But the very important factor that haa to be 
remembered by the hon. Finance Minister is the role that is 
being played by the lOBI is the role of promotional activily 
and development activity in the industrial field. After the 
amendments that are being P8dSed. this factor should not 
be ignored. There is some appreht,nsion that the lOBI also 
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will ... ter into oommercIaI activity of other types of 
business, other than promotional and developmental 
lICtMties. But the emphasis of this bank should always be 
playing the role of developmental activity because there 
are other commercial banks that are playing the role of 
commercial activity. But the role that is being entrusted 'to 
the 10el should not be LR»rmined. There is a great drain 
of competent executives who are going from these banks 
after liberalisatlon to many of the foreign institutions. So. 
this has to be taken care of to preserve the intellectual 
talent of these banks, particularly with the lOBI so that the 
role that is being played will be kept at pace for meeting 
the needs of the country. 

Now the bank is thinking of reaching a target of 
As. 5,000 crore, maybe in the first stage Rs. 2,000 crore 
but later with a simple resolution by the Board upto Rs. 
5,000 crore. But that is not sufficient. If the Institution 
wanted to be global, il should not be kept at Rs. 5000 
erore bul it should also go up to Rs. 10,000 crore. That 
should also be thought of to make funds available wilh the 
bank so that the future resource gap could be filled up 
without again coming for amending the Act. This should 
also be taken care of. 

I welcome this amendment. Bul II should always bp 
kept in mind that the role of developmental actlvily should 
be the top priority of this institution so that our Industrial 
growth will not be hampered, particularly In the field of 
developmental activity. Otherwise, it will be another bank Of 
commercial nature. The temptation of becoming a 
commercial bank towards lending 10 other Iypes of 
business should be desisted, particularly With IhlS premier 
bank of industrial development. 

So. hon. Chairman. the growlh rate thaI IS to be 
achieved by these industrial activities of these banks 
should be over and above the rate of Inflallon. that IS 
cutting into the growth activity. With these words. I 
welcome the amendment of this Bilt. Thank you very much 

MR. CHAIRMAN: Shall I ask the Minister to speak 
because we have to finish by 3.30 PM as the 
Parliamentary Affairs Minister has said Just now? 

(Interruptions) 

[TranslallOn} 

SHRI CHITTA BASU (Barasat): Sir I also want to 
speak. . ....... (InterruptIons) 

(Translation] 

SHRI RAJENDRA AGNIHOTRI (Jhansl) Mr 
Chairman. Sir, this Bill is related to the Industnal 
Development Bank. Please give us an opportunity to speak 
..... (lnterrupllons) 

{English] 

SHRI CHITTA BASU: It is simple It IS not SO Simple 
as it is made out. 

MR. CHAIRMAN: You have just now agreed that II 
should be finished by 3.30. Mr. Ram Nalk has also agreed. 

SHRI RAM NAIK: When other Members of different 
Parties speak. naturally our Members would also like 10 
speak. 

SHRI BHOGENDRA JHA (Madhubani): rise to 
oppose this Bill. The name is Industrial Development Bank 
of India (Amendment) BIll. In actual practice, it is an 
annulment and not amendment. Sir. there is a craze in our 
economic circles and our capable Finance Minister is 
leading this. the craze of the Elsings disease to do away 
with the national properties, the national priorities and self· 
reliance. 

Mr. Chairman, Sir. in the objective itself it is given---as 
in the 1964 ilself this had been enacted-that the aim was 
the principal of financial institution for coordinating in 
conformity with national priorities, the working of institutions 
engagid in financing, promoting or developing industry. 
That was for national priority. Now. as it is proposed that 
49 per cent of shares are to go to the private sector. Sir, I 
may be wrong, but it is nowhere provided that no foreign 
money or shareholder will come. If I am wrong naturally I 
will stand corrected. That is then another danger. So this 
bank was mainly meant for financing industrial endeavours 
in accordance with our national priorities which was 
naturally for key sector, basic sector. particulal1y public 
sector. The Government has been claiming that it still 
stands for a mixed ~Conomy, a mixed industrial 38Ctor. But 
slowly and slowly. now it has come to this path that this 
main finanCing Instl\ution lor our industry in accordance 
With nahonal priOrities. IS being handed ovel not only to the 
private sector but most probably to the multinationals also. 
What IS happening. Sir? Initially through the media, it has 
been propagated that public sector has lailed; it is running 
at a loss and In practice, only the profit making ~ic 
sector undertakings are being handed over to the wolves 
for shares. Even Without holding any share. the big 
nallonal or Internatlo:,a; or multinationals have got the 
capacity to Influence and from the back, hindsight, to 
control also. When they gel.49 per cent of the shares I do 
not know wtlat the role ot the national priority win be and 
whO Will give Importance 10 that. In such a situation. there 
IS no way out for US but to oppose It. And this goes against 
our national Interest 

Sir. certain provISions in thiS Bill again are such that 
they will baSically. qualitatively aller the character of the 
Industrial Development Ban'f( of India and not to amend it. 
BaSically. It WIll alter the character. In such a situation, Sir, 
even it some development takes place. some industrial 
development takes place, whether that will be for the 
advancement of our national productive ventures or only 
consumer goods or lUXUry goods or goods, as if the 
Finance Minister IS very fond of stating which can promote 
exports. lor that .purpose. such things may not enhance our 
nallonal status. nahonal standard. condilions of living of our 
people and Industn~1 base of our economy. In such a 
Situation. thiS is a majOf blQff against our nalional interests 
and against our nahonal pr;orlties. 

We have seen in practice ""A' certain things are 
pending With the Government. I do not know when the han. 
Finance Minister Will make. up his mind on those things. 
Some of my colleagues hMe described the problem and I 
am not gOing inlo it now. 

Now. I come to RegtOnal Aural Development Banks. 
The Standing ComrT'ltee on Finance has also reported that 
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there should be a National Rural Sank or even the 
Regional Rural Bank. If the Government combines in that 
Ionn. perhaplihey may be more useful and the employees 
.. ..., demanding the ...... 

I would like to uk the bon. Minister whether he will 
clarify regard theee e.nu wID exclusively concentrate 
upon the industrial development because our banks have a 
tendency to advance credit to hoan'Jer'a and black 
INII'keIeaIa, and it doeI not erNnce ow national 
production or productivity. They have a tendency to pay 
them beca .... perhaps they can pay In time and also can 
make some underhand payment also. As you know, there 
wu educated unemployed Fund previously and the Prime 
MinIster', Relief Fund also. Most 01 the persons whose 
names .. reconvnendect by the District Industry Centres 
(DIC) for production ventures, are not being advanced 
credit by the banks under the TRDP, They are not financed 
by most 01 the banking institutions. They do not help them. 

In our country in the present day conditions, as the 
hon. Fnnce Minister had said once in this House, the 
world socialist market was there previously and in time to 
come we could tal back upon it Now, it is not present 
there. W. have got nine h&.n:JNd miUions 01 heads and 
double of their hends. The manpower in a country like 
India hal a decisive role to play. So, in such a situation, 
the banks must be directed to help such production 
ventures particularly by self-employed youths and self-
employed 8nttepreneurs. However, the banks are going in 
the other direction. They are not helping such things. I 
have suggested aaI1ier also in this House and today also I 
suggest to the han. Finance Minister that let us have a 
survey 01 the Iut ten or twelve years at least in one block 
01 each cistric:l of the country in respect of recipients of 
bank advances under IRDP or other seff-employed 
production ventures and whether the targets are standing 
or whether they have evaporated or never existed, and if 
evaporated whether. any one is going to be accountable or 
not Simply we cannot go on distributing money without 
getting any return. In this regard, even I can offer my 
cooperation if the Government selects some districts ot 
Bihar liKe, Madhubani, Darbhanga etc., tor such spot 
survey. 

My only humble submission to the hon. Finance 
Minister is that the FINlnc8 Minister should reconsider his 
stand at least with regard to this proposed Bill and 
withdraw it. Let this one institution remain in the country. 
Many things have been bartered away for the sake of 
money. I do not know if tomorrow our democracy will also 
be bartered away. The Government and the Media have 
been propagating that the public sector units are running at 
a lose and are a drain on the national exchequer. But the 
cruel reality is that they are bartering away the profit 
making public sector units to the Indian and even 
multinational c:apitaJiat dass. The Government claims that it 
hal acamUaIed foreign exchange and even reduced the 
budget deficit. This iI like some old time Zamindarl, who 
used to sell away their Zamindari in order to maintain their 
superficial show of wealth and grandeurs. So, this is a 
great dangef and I oppose it tooth and nail. 

I request the Finance Minister. who had dealt with 

financial matters at the national level and at the world 
level, even now to pick up the courage to withdraw this Bill 
and strengthen the lOBI to help our national industrial 
development 10 that our country may be In a position to 
stand on Its own legs, W. have all the potenUailties from 
manpower to all the natural resources. But the main source 
of development is slowly bartered away, one by one. 

So. I oppose this Bill totally and once again request 
the finance Minister to pick up the courage to withdraw 
this Bill. Then, let us all consider as to what can be done. 

MR. CHAIRMAN: This Bill has to be passed now and 
the Parliamentary Affairs Minister has taken the se0C8 of 
this House to pass this Bill. So, we can extend the time of 
the House by half-an-hour more for this Bill and the Private 
Member's Business can be given half-an-hour more at the 
end. 

[T fans/ation ] 
MAJ. GEN. (RETD.) BHUWAN CHANDRA KHANDURI 

(Garhwal): Mr. Chairman, Sir, half an hour discussion will 
not do, because we have two more speakers to speak on 
it. 

MA. CHAIRMAN: Your Party has given only this list. 
So, I am not going to allow more Members from your party 
to speak. 

MAJ. GEN. (RETD.) BHUWAN CHANDRA 
KHANDURI: Sir, I have sent another name. 

MA. CHAIRMAN: No; the only name left now is that of 
Shri Chitta Basu. 

MAJ. GEN. (RETD.) BHUWAN CHANDRA 
KHANDURI: Sir, we do not agree to this restriction. I have 
sent to you the name and the Member is sitting here, but 
you are not calling him to speak. 

Sir, I want to bring one more point to your attention. 

MR. CHAIRMAN: You can raise several points. But 
why do you not cooperate with me? 

MAJ. GEN. (RETD.) BHUWAN CHANDRA 
KHANDURI: Sir, we have to leave today evening tor 
Bombay. There is a meeting there tomorrow morning. So, 
we cannot have this extension today. 

MA. CHAIRMAN: We have to extend the time of the 
House by half-an-hour. I will allow one more Member from 
your Party to speak. 

[T rans/atlon] 

SHRI RAJENDRA AGNIHOTRI: Mr. Chairman, Sir, we 
have to attend the meeting of the National Executive of the 
party. 

[EngliSh)] 
MAJ. GEN. (RETD.) BHUWAN CHANDRA 

KHANDURI: Sir, we will sit upto 6.00 p.m. and not upto 
6.30 p.m. 

MR. CHAIRMAN: All right. If you do not want to agree 
I will take up Private Members Business now. 

SHRI CHinA BASU: Mr. Chairman, Sir, why do you 
not allow me to start my speech today so thai I can 
continue on Monday? 
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MR. CHAIRMAN: No; In any case we are not going to 
finish this item today. So, there is no point in allowing one 
Member to speak now. 

MR. CHAIRMAN: Now, we take up the Private 
Members' Business. 

15.3~ hr •• 
[English} 

Committee on Prlv.te Members' Bill. and R.solutlons 
Thirty-Sixth Report 

DR. VISHWANATHAM KANITHI (Srikakulam): Sir, I 
beg to move: 

"That this House do agree with the Thirty-sixth 
Report of the Committee on Private Members' 
Bills and Resolutions presented to the House on 
the 15th December, 1994." 

MR. CHAIRMAN: The question is: 

"That this House do agree with the Thirty-sixth 
Report of the Committee on Private Members' 
Bills and Resolutions presented to the House on 
the 15th December, 1994." 

The motion was adopted. 

15.36 hr •• 

[English] 

Reaolutlon Ra: Enlargement of functions of National 
Commission for Backward Classes-Contd. 

MR. CHAIRMAN: We now take up further diSCUSSion 
on the Resolution moved by Shri R. Anbarasu. Kumari 
Mamat. Banerjee. 

{Translation} 
MAJ. GEN. (RETD.) BHUWAN CHANDRA KHANDURI 

(Gamwal): Mr. Chairman, Sir, six hours have been allotted 
foc' it and fIVe hours have passed now. Therefore, the reply 
at the han. Minister should be fixed for 4 o'clock so that he 
concludes by 4.30 p.m. 

[English] 

KUMARI MAMATA BANERJEE (Calcutta South): Mr. 
Chairman has already started Private Members' 
Resolution ......... (lnterruptions). 

MAJ. GEN. (RETD.) BHUWAN CHANDRA 
DHANDURI: What is wrong Madam. I do not understand 
what is wrong. I am saying that one more hour has been 
extended and it should finish by 4.30 p.m. Thai is what I 
am saying. 

MR. CHAIRMAN: The balance time is 58 minutes, we 
can ... aftat' that. 

KUMAR' MAMATA BANERJEE: Sir, I rise to stJppport 
the Private Members' Resolution moved by Son R. 
Anbarasu on 5 August, 1994. In this Resolution he has 
said that the Naitional Commission for Backward Classes 
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be empowered to suggest ways and means for the 
development and to monitor various welfare schemes of 
the Central Government for other backward classes and 
that a Parliamentary Committee be constituted to conisder 
the reports of the Commission. 

Sir, I fully endorse the views expressed by the hon. 
Member bacause though our 'Government has constituted 
this National Commission for Backward Classes and other 
commissions like Natonal Commission for the Scheduled 
Castes and Scheduled Tribes, National Commission for 
Minorities, in reality the problem is that the advantage 
which the people should get, are not gelling as it is not 
reaching the grass-root level. That is why my suggestion to 
the hon. Minister would be that there mJst be a monitoring 
committee to monitor whatever funds Central Government 
is spending on programmes like 15 Point Programme for 
Minorities, developmental programmes for the Scheduled 
Castes and Scheduled Tribes as well as for other 
backward classes so that it can be seen as to whether the 
funds are being utilised properly or not. So, may I suggest 
that a Parliamentary Committee be constituted to look into 
such grievances? 

Sir, it is a fact that Government have already reserved 
27 per cent quota for OBCs as per the recommendations 
of the Mandai Commission. But, there are some other 
backward classes, in different States. who have not yet 
been covered. They have not been published in the list for 
the Other Backward Classes. As a result of which they are 
now deprived of the benefits, Therefore, may I request the 
Minister to look into this mailer and find out as to how 
many State Governments have already published the list 
for OBCs and how many have not published this list up till 
now SO that they can get the opportunities according to the 
Government policies? 

Sir, though there are so many programmes for the 
welfare of Scheduled Castes and SCheduled Tribes I have 
seen in areas like Midnapore. Zoo and Jhargram that the 
tribal people do not eat rice for 11 months out of 12 
months. I visited these areas without the knowledge of the 
administration so that people can speak frankly and can 
tell their grievances. 

For 11 months, they do not eat rice because they do 
not get it. They only eat some Kukura. some type of 
orange, some type of forest fruit. I have visited the whole 
Jharkhand area in Midnapore, Bankura, Purulia and 
Hooghly districts. I know the problem of Bihar also. In 
Bihar also, there is a long-standing demand lor Jharkhand 
people that there should be some special au\onomous 
council for the Jharkhand people. I think. the demand is 
very genuine. Wherever they people are living below the 
poverty lin&-whether it may be in Bihar. in Orissa, in 
Andhra Pradesh, in West Bengal or in other parts of the 
country-they should be helped. Even whatever the 
grievances the people of Uttarakhand are haVing, you will 
appreciate that we have to look after them in a very 
sensitive manner. 

I have a personal opinion on this because I have 
visited North Bengal also. In North Benga!, for G3.f1tJehng. 
our Government has given Autonomous C.;'-'r~..II. But 
Siliguri is the gate way of Northeastern region. Seventy per 
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cent d the people belong to Scheduled ca.a.. 
Scheduled Tribes and other backward a-. But there 
is no convnunication. They do not get the deveIopmenI 
funds. You know the Penchayat ayatem. If the 
Panchayats belong to the ruling party only, they will get 
the advantage. If they do not belong to the ruling party 
they will not get the advantage. 

There is Indira Awas Yojana. Wbat 11 going on In 
this? Sometimes the State Government hand over 
houses to the poor people but they have not been given 
permanent lease deed 01' patta. NtM the eIectiona, they 
are going to change the ownership of ~ to other 
people. This is going on. 

We have so many progranmes like IRDP, NREP, 
RLEGP, DADA, self-employment scheme, Indira Awas 
Yo;an.. Jawllhar Aozgar Yojana, Netvu Rozgar Yojana, 
Prime Miniaeer's Rozgar Yojana. But due to lack of 
mor.ttodng, implementation is so poor that the poor 
people are not getting the advantage. That is why, I 
NqUeet the Minister to see the matter seriously. The 
other backward classes should get proper share. Of 
Course, Scheduled Castes and Scheduled Tribes have 
got the reservation. But you find out from different 
.ources, how ,,*,y people have got appointment; how 
many people have not got it. They are deprived of 
because there is no monitoring system from the 
Government itself. 

I want to speak for the minorities also. You have to 
implement the 15-point programme. But can you tell me, 
how many Stales are utilising tt1e funds for the 
minorities; how many Stales are not utilising the funds? 
In my Slate particularly, there is no programme at all for 
minorities. If the Slate does not utilise the fund, the 
Central Govememnt cannot get thai fund utilised through 
the non-Govemmental organisations, through voluntary 
organisations for the benefits of the people. The 
GoYemment has the policy. But the Government is not 
utilising these funds due to lack of monitoring. That is 
why, I urge upon the Minister to view the matter 
seriously. Minorities also have the feelings. But they are 
neglected; they are not getting proper advantage. 
... (Interruptions) 

Even for the rnnonties, I teH you, there is the 15-
poinI programme. The Government has already started 
the joint ventures like Minorities Development 
Corpcntion, Ftnanee Corporation. It is a joint venture 
bet Mn the CentraJ Government and the State 
0cMmmeI1t. You had stated that only tow Stales had 
.....-ct, namely Andhra PradeIh, Kamataka, Uttar 
........" and Bihar. What about other States? Why have 
.., not ~? If they do not agree, then the CentraJ 
( .·u .'IUI. :It IhouId send funds to the non-Govemmental 
orgMiuIion, NGOs. 

HOOs can waft( for them becau.. we have Nehru 
YWilk Kendra. We have the Voluntary 0fgMIsatI0n for 
IOGiII work, for development work. You can ..:t It &0 II 
~ 1hIm. The people's money should be utilised property. 
• IhouId not be destroyed. 

PIIae look at !he background of the I8dorI like 
induIIry, ~e, busineea and education. How much 

240 

have Itwy cI .... loped? You have to see that a11O. It does 
not ..." that Gov.rnment hal to Implement lOme 
ICher.- and GcMmment has to fRPIIN lOme plan of 
action. If this plan d action is not property utilised, 
people will have no filth In the Government. 

My reqU8ll to the hon. Minister is that this is not a 
IimpIe question. If the people are neglected, they will 
have genuine grievances. What is going on in 
UttarUhand Md JhaIIchand movements? In North Bengal 
1liio, I know Ihe KamIapwi movement and other 
rncMIMnla haw IIIreacIy ltalted. 

In Allam, KIIbIaIong people are a110 asking for 
adonomouI council. In western Orissa also, this 
JnO\'8In8N has 1Iarted. 

I think it will be better If Govemment called a NDC 
meeting exclusively to talk to 1he Chief Ministers and ask 
them what are the problems of the State, specially from 
the backward classes, minorities. SCISTs and 
economically backward classes point of view. If the State 
Governments agree Central Government can ask them to 
set up the autonomous council for the elected people 
and specially for backward classes and for the SCslST s, 
so that they can start their development on their own . 
They should not feel that they are neglected. 

On Jhartdland, our Government has agreed for the 
self-autonomous council but so far as my knoWledge 
goes, their Government has not agreed. Let them have 
their accord also. 

In Tamil Nadu, they have reserved 69 per cent. The 
Bill has been passed in Tamil Nadu Assembly also. 

If there is any need for autonomous council, I would 
certainly urge for the Uttarakhand and Jharkhand areas 
and for Jhargran, Bankura, Purulia, Karbialong area in 
Assam and for Western Orissa and for other parts of the 
country a110 where genuine grievances are there. 
Government has to look into the genuine grievances. If 
you do not look into them, another Darjeeling and 
8IlOCher Kashmir problem may crop up. 

If you neglect the people, people will not tolerate. I 
think it is better to .Iook after the grievances of the 
people properiy becauae we are not a cedreless party. 
We are a masa-based Party. We are the representatives 
of this House. We are the people's representatives. 

We have to look after the people's grievances from 
our own interest. There should be no petty Party poIlticl 
in this matter. 

I personally uk you that you look into the matter 
MrioueIy, Annabhai has suggested that the Parliament 
Committee IhouId be set up. I think it is a very good 
PfOPOI8I. The Government should accept it and ... that 
proper monitoring and proper implementation of the funds 
is made. 

I want to add that you IhouId pIeaIe add 'olhef 
bec*ward cIUIeI' a11O. 'MInortieI' does not mun one 
PIrtIcuIIr MCtIorI but It IftIInI the rninorttIII whc .. 
really minorities but who are economically backward and 
who .... oat geCIing My oppor1uniItes. or COUrM, 
oav.nm.nt is giving mor'Iey. This money II going halt to 
the ,,1IIrOGtI Ind half to hi midcIemen', pocketI. It II 
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the duty of the han.· MInIster eo look Into. this. Hon. 
Minister 18 efficient enough and he will tadde the problem 
88riot.ay. Please let UI know the detaIII In this regard. 
Whatever matters I railed for autonomous council for 
Jhart<hancI and UttaraIchand and other ...... pIeue look 
Into the matt.... serioUIIy 10 thet people will be knowing 
at least that they are not neglected Md they have the 
people's Government and that peopIe's Government .. 
work for them. 

With these words. I thank you very much for giving me 
this opportunity. 

{Translation J 
SHRI RAMASHRA Y PRASAD SINGH (Jahanabad): 

Mr. Chairman, Sir, I would like to thank Shri R. Anbarasu 
for moving the resolution. By moving the resolution, he 
has initiated a di8CU88ion in this House. With regard to 
giving more pow .... to National Commission for Backward 
Classes, it has been said that a Parliamentary Committee 
may be constituted to consider its future report. I support 
this contention. 

Mr. Chairman, Sir, the first thing is that the funds 
made available for the welfare of the backward classes 
and the scheduled castes and tribes do not really reach 
to them. This should be considered upon. Big schemes 
have been launched for bringing the poor above the 
poverty line. Certain bank rules and regulations have 
been relaxed for them and the landless poor have been 
given land. many limes, the Hon'ble Minister presented 
the ligures before the House as to how many thousands 
of crores of rupees have been spent on it. But the 
expenditure so made was not evaluated for its 
appropriation to see whether the targetted person was 
really lifted above the poverty line or it was done on 
papers alone. Let me make it clear here that in 
Jahanabad in Bihar, the place I come from, the banks 
gave away a lot of money to the poor but in reality it went 
into some selected hands who became millionaires. If 
As. 5000 were to be distributed to each poor, he was 
given things worth Rs. 2000 only at a cost of Rs. 5000 
and the poor man was fed up with feeding his cattle 
things of Rs. 2000. That was of no avail to him whereas 
Ioud-speakers were used for the business. What an irony 
on the part of the Government that adultrated batteries 
were supplied which were of no use to the poor. This way 
funds are being squandered away in the name of the 
poor. The poor can not be uplifted if this predatory instinct 
continues to dominate. Unless such diabolic economic 
adventures, be it the sugar scandal or any other scam, 
are checked and financial marauders kept in place in our 
country nothing is going to change the fate of the poor 
even If thousands of mI"lons of rupees are spent in their 
name. If it were otherwise. then discontentment would not 
have been generated among them. 

Economic imbalance is the main reason behind this 
discontentment among the poor. There can be no 
gainlaylng on the fact that the people belonging to the 
SdleduIed Castes Ind Scheduled Tribes have made 
progrMI after the Independence. They gave us many 
bwMcral .. but they formed their own circle. The funds or 
IIty other facIItIet like reeervation etc. reach them only. 

The GcMNnrneN must conc:Iuct a NVey as to who .. 
being bell.MId by the reservation. The concItIon of thole 
blckw8ld cua. COI1tir-.- to be miserable. The 8upfeme 
Court hu jUItifIed the provision of reservation for them. 
But whit benIIt wi they get If there is no school. or no 
good ..... tor them Md the teachers' do not go to the 
vtIIIgeI .... 1M c:hiIdren of this ctasa of people study? 
,.... _ 10 nu:h bIood-shed due to the MandaI 
Conr'n'm. But whit cId they achieve from it? This will 
benMI only !he Members of paJ1iament for legislative 
AuembIy or the high ofIIciers. If the Government really 
Intends eo benefit the poor and the persons belonging to 
Scheduled CUtes Ind Scheduled Tribes. good 
wrangement hal to be made for their education. But 
today there is no such facility for them. 

Today a new trend has been introduced in education 
allover the country. Private schools have been opened 
everywhere today. Such schools have been opened in 
rural areas also. In such circumstances what is the 
standing of Govemment run Schools. But the question is 
as to where would the children of the 99 per cent people 
of rural areas, who are engaged in agriculture and manual 
labour, will go for studies? I fail to understand how would 
the Govemment implement plans made for the people 
belonging to the Scheduled Castes, Scheduled Tribes and 
other Backward Classes. The Govemment should set a 
monitoring committee therefor so that the performance of 
these plans is evaluated in real sense. Again the 
Government may claim that it has spent money. Of 
course. the Government has spent money. But it is being 
spent on a handful of the people. Today the youth 
belonging to the Scheduled Castes, Scheduled Tribes and 
other backward Classes are getting organised and 
equipping themselves with arms. Murders and rapes have 
become order of the day in my area. What is this going 
on? 

AN. HON. MEMBER: Your party is in power there. 
SHRI RAMASHRA Y PRASAD SINGH: Not only in 

Bihar, in Maharashtra, Kerala-everywhere such incidents 
are taking place. 

It's mainly due to economic inequality. If the 
GoverMl8nt improves their economic status, their social 
statUi they will also rise and they will no more be 
subjected to atrocity. Until and. unless their economic 
status is raised, no law can bring about any change. 

Vou have ruled this region uninterruptedly. I would 
like to tell you that in Chhotanagpur which is in the 
Jhartdland region, the women, and especially the tribal 
women carry their 2 or 4 month children on their back 
and set out for work. In the prevailing state of affairs how 
can they remain patriotic? Still they have patriotism. On 
the other hand there are such LNCrUpUIous elements who 
are exploiting the nation to serve their vested interests 
who are busy in seiling out the security of the country to 
our foes. The poor alone can fight and saaific:e for .. 
cauae of the country. The Government makes tall ciMM 
of maIcIng welfare schemes for the poor and says that It 
works for them. But what is it actually doing for the poor? 

I went on a lour to Orissa with my..... I found that 
boiled root of a plant resembling onion-was being fed to 
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the small children. On the one hand the dogs are being fed 
with cream, on the other hand these children, the 
helmsmen of the country are being fed with things unfit for 
human consumption. If such disparity continues, by and 
large, it will prove detromental to the society a whole. 

11.00 tva. 
What is the reason that people are being all the more 

isolated from the main stream? Now it is the high time that 
the Govemment should wake up. The youth of the country 
must be brought into the national mainstream, First, the 
Govemment should make proper arrangement for schools 
in rural areas for their education. It may be pleaded that it 
is the responsibility of the State Govemment. I admit it. But 
it should be noted that when the poor resort to agitation 
and cut off from the mainstream fo the nation, the Centre 
sends army to suppress them which opens fire on them. 

I, therefore, would like to request the Government that 
the funds allocated for the poor should reach them. Today. 
the middle-men and the officers defalcate the funds before 
they reach the grass root level, and the result IS that the 
poor continue to remain poor, the illiterate continue to 
remain illiterate. To conclude with. I request the 
Govemment to look into this matter and it should not be 
confined to speech or discussion only. Action should also 
be taken in this regard. With these words I conclude. 

SHRI SANTOSH KUMAR GANG WAR (Bareilly) Mr. 
Chairman, Sir, I welcome the Resolution Introduced by 
hon. Shri Anbarasu. This Resolution has been introduced 
before the House al a very opportune time. But It seems 
that the Government is not very seriOUS to resolve the 
problems of backward casles. There is great difference 
between their action and speech. We must look :nto the 
assignments entrusted to the Commission apPOinted for 
the Backward Class people. The work they have not baen 
assigned should have already been' completed quite long 
back. Regarding the function of the CommiSSIon only ,nlS 
much has been stated: 
[English] 

"The CommiSSIon shall examine tne request of 
inclusion of any class of citizen as a backward 
class in the list and hear complaints of over 
inclUSIon of under inclusion of any backward 
classes in such list and tender such advise to 
the Central Government as it deems 
appropriate ... 

{Trans/a(lon] 

Mr. Chairman, Sir, my submiSSion IS that the all the 
commissions for Backward classes set up alter attaining 
Independence have made the same suggestions. Had the 
Govemment a clear intention, this Commission would have 
enjOyed all those facilities which are beign availed by the 
Commission for the Welfare of the Scheduled Castes and 
Scheduled Tribes, the CommiSSion on women and the 
minority Cummisslon. Thus thiS commisSion should have 
been given all such faCilities The only task that thiS 
commission has been asSigned is to Identify the castes 
and decide whether they should be Included in or excluded 
from the list of backward Classes. 

Mr. Chairman, Sir, I would like to point out that till no 

many States have identified such castes. The complex 
proceaa of notification starts after they are identified. But 
no time-limit has been stipulated therefor-The han. 
Minister is present in the House. My request is that a time-
limit should be fixed for this purpose and it should be seen 
as to which States have not completed the identification 
work 10 far and by when they will complete the 
proceedings related to insuance of notifications. So long as 
the first stage of this task is not completed, how can the 
work of second stage of the task be undertaken in true 
sense? 

Many of my hon. colleagues referred to various 
commissions that they are not being utilised property. Of 
course, the funds are allocated to them but the persons for 
whom the funds are earmarked, do not reach them. Under 
the present arrangements made for the Scheduled Castes 
and Scheduled Tribes and the present procedure in rural 
areas the entire money reaches only the handful of 
persons. They use that money at their own sweet will. Now 
what is essential IS that the use of funds released from 
here should be i~noriltored properly and it must be ensured 
that maximum persons are benefited from these plans. 

So far as I understand, the people of backward 
classes have always been neglected. We have been 
dema:1dlOg continuously for several years in Lok Sabha 
.r.at tna Otiier Backward Classes should also be given 
reservation In UPSC examinations, but our demand was 
:'0\ met. Now the quota facility has been given to them but 
tney have not been given other facilities due to them. For 
€->.ample, they were given ago-relaxation for appearing at 
.;:: 10US examlnalions conducted by the UPSC. But when 
tne hen. Members of Parliament raised their voice and 
pressure was mounted on the Govemment from other 
various quarters also. the notification was issued later on. 
SlOce the notification was issued alter one month, how 
could the students prepare for their examination because 
the Main examination has perhaps started from yesterday 
Itself. My demand is that the hon. Minister should have 
given clear cut gUidelines regarding age-relaxations. 

Mr. Chairman, Sir, provision of reservation should be 
made in all educational institutions, but the Govemment is 
not thinking on that line. The advertisement for joint 
entrance examination for engineering has been published. 
Application forms are being filled up therefor and the 
examInation will be held in 1995. The provision of 
reservation has been mentioned therein, but there is no 
mention of reservation for the Other backward Classes. 
How would it be done? The future of candidates belonging 
to the OBC has not yet been decided, by the Govemment. 

The people belonging to the Other Backward Classes 
live In rural areas. They often come to me. Some days ago 
a delegation came to see me. The Govemment has done 
nothing for the welfare of the Agricultural Scientists 
belonging to the OBC in rural areas. I wouid like to point 
out that no reservation was provided for the OBC 
candidates in the ARS examination conducted in October, 
1994. The Government does not fulfil its commitment made 
here. 

Therefore, through you I would like to know from the 
Government as to whether reservation will be provided or 
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not to the candidates of O.B.C. apperarlng for Engineering 
ExamInatIon to be held In 1995 for which the forms are 
being filled these days and to the scientists working in the 
field of agricultural will also be given the facility of 
re.rvation or not? On the one hflnd the Government 
epeaks In favour of giving facilities a'1d on the other hand 
commissions are constituted one after another and the 
people belonging to the OBC's are not given the facility of 
reservation, then how they wiU be benefited. The decla-
ration for providing reservation for the O.B.C's in the 
Engineering Exarnination of 1995 of I.T.I. should be done 
now, only then they will get its benefit. Though, I would not 
like to apeak much on this subject, yet I want to say that 
though the Government gives assurance here in the House 
but does not implement it. 

Mr. Chainnan Sir, the whole of the country is deman-
ding to make Utlrakhand a ::.eparate State but it is not 
being implemented. The Supreme Court had in its verdict 
given 15-20 years back directed the Government to 
declare the whole Uttrakhand region a backward area and 
to prepare policies accordingly for its upliftment but the 
Government did not pay any attention to it. Today, the 
Government says on each and every issue that it will 
follow the decision of the Court but the Government could 
not abide by the direction of the Court, given 15-20 years 
back. It seems from this attitude of the Govemment that it 
takes much interest in complicating the problems instead of 
IOIving these. Had the decision of the Supreme Court been 
implemented earlier, the problem of Utlrakhand would not 
have come up. 

Mr. Chainnan Sir, the whole of Uttrakhand region is 
hilly area. The hill areas have their own problems and 
those 'are different from others. The Government has not 
taken any step to solve these problems. Today the 
condition is thai the disparity between the rural and urban 
life is increasing. Whereas the cities are making progress 
the villages are lagging behind and this gap is widening 
day by day. The Government must ponder over it as to 
what sort of society it wanta to create. You must fix your 
targets and must ponder over that how this gap can be 
narrowed down and the schemes should be prepared 
accordingly. 

Mr. Chainnan Sir, there is a lot of difference between 
the children of the OBC's living in cities and villages. The 
Government will have to take it seriously as to how the 
educational standard of the children of OBC's can be 
elevated, how they can be uplifted by providing chances 
for medical and engineering education and how they can 
be sent abroad for giving them higher education. 
(Interruptions) 

SHRI HARCHAND SINGH (Ropar): The people of 
• your party create hurdels. 

SHRI SANTOSH KUMAR GANGWAR: Ask them why 
they do not do this work. Our party has never stopped 
anyone involved in the upliftment of the backward people. 
It is your party only which speaks here for their upliftment 
but does not do anything. Ask them if the Supreme Court 
had not given the judgement. You are our senior 
colleague, you can ask fhem that the Supreme Court had 
given the verdict that the whole of the Uttrakhand should 

be declared as a backward area and the Government 
should work for its upliftment, then why it was not done. 
Your party works to get votes only. Ask them why the 
reservation has not been given to the OBC's in the 
Engineering Examination, what is the provision of 
reservation for the agricultural scientists and what is being 
done for sending them to abroad for higher education. It is 
good that an hon. Member from the ruling party has 
brought this Bill. He might have kept it in mind that 
whatever has been done by them for the upliftment of 
these people, is not sufficient. Only then he might have felt 
the necessity to bring this Bill. 

Mr. Chairman, with these words, I would like to submit 
aI last that a number of commissions are being set up but 
nothing is being done for their proper management. 
Recently a Coal council has been set up. Arrangements 
are being made for funds for it but no arrangement is being 
done for the proper utilisation of this amount. This area is 
dominated by the people belonging to the 'Scheduled 
Tribes and it appears from the poor management and 
neglecting- attitude of your Government that these people 
will not be able to get the money meant for them and all 
this amount will be pocketed by the officers and the 
employees and will be utilised by them for constructing 
their own houses. We are not sure whether this amount 
will reach in the hands of the needy people or not. Mostly 
the people belonging to the ruling party have spoken on it. 
It is unfortunate that at the time of the discussion on it the 
opposition had staged a walk out. All of them pointed out 
the lacunas in it. My submission is that the Government 
should ponder over it. If the intention of the Government is 
clear and it wants to solve the problems of the backward 
class people property then these castes should be 
identified within a stipulated period. A uniformity should be 
brought and it should be pondered over accordingly. When 
the reservation was not given in the preliminary 
examination of the Union Public Service Commission only 
12 per cent people could corne. Later on when we raised 
the issue 15 per cent more were added. The percentage of 
people of thf Other Backward Classes is more than 52 per 
cent and you are giving only 27 per cent reservation and 
the parity is not being maintained. Therefore, my 
submission is that reservation should be given immediately 
in the Engineering Examination and the reservation should 
also be given in the examination for Agricultural Scientists, 
only then our intention to give proper direction to the 
Backward Class people can be proved true. 

I am thankful to you for giving me an opportunity to 
speak. 

SHRI HARCHAND SINGH: Mr. Chairman Sir. I am to 
say only 2-3 things. First of all I would like to urge upon 
the Congress Government that the Safai karamcharis 
should also be given pension. They sweep the roads, 
remove filth from there and do a good' job but they do not 
get pension. Most of these are girts and women. When 
they are unable to work, they are compelled to beg. 

Secondly the Harijans in the villages eam their wages 
only for two months, i.e. at the time of harvesting the crops 
of paddy. For the rest of the ten months they do not have 
any work. Then they rear the cattles. My submislion is that 
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they should be given loan without interest to purchase 
cows and buffalows. Those, who do not repay the loan in 
time can be charged interest. 

The other thing is that much is being talked about 
Harijans but nothing is being done for them. The people 
belonging to Congress Party know only to get votes. Some 
15-20 days back the Welfare Minister belonging to the 
Scheduled Caste wenl 10 a city and then he visited a 
village. There, he addressed a public meeting and also 
talked to the people. I asked him how many children 
belonging to the Harijans go to school in Punjab. He told 
that 9 lakh children get scholarship. The population there is 
two crores and out of it 50 lakh people belong to the 
Scheduled Caste. The han. Minister just listens and 
speaks, he does not know anything then what will he do. 
Only one lakh children belonging to Scheduled Caste gel 
scholarship there, the 8 lakh children are of other castes, 
who get scholarship. My .submission is that the Backward 
Class peopfe and the Scheduled Caste people should get 
scholarship separately. There is a caste 'Kamov' in 
Punjab. Each of the person belonging to this caste has 
land and none is landless. They hate the Harijans. They do 
not take water from their wells and do not allow them to 
take water from their wells but they get the scholarships 
meant for Harijans. Separate amount should be allocated 
for the scholarship to the Backward Classes and the 
Scheduled Caste. Separate amount should be allocated for 
the school going children of the Scheduled Caste. The 
money is given from their account and it is said that 9 lakh 
children are given scholarship. It is very surprising. The 
real position is that the number of children belonging to 
Scheduled Caste mentioned as 9 lakh is not true. This 
data is false. Children of other caste are getting 
scholarships in the name of Scheduled Caste. 

They cannot buy land to build houses. The land prices 
has gone up to Rs. 4-5 lakh per acre in Punjab. So people 
who are landless can not build houses. There is a harijan 
cofony at Lahori Gate in Patiala and one Majan harijan 
colony of Oheeru, totalling to two harijan colonies. I used to 
visi1 that area some 50 years back and there was a 
socialist boy named Surat Ram who had later joined us. 
His house is located near the temple of Valmikies. There 
were 12 members in his family putting up in a room of 
10x10 dimension. They had the same room 50 years back 
and they continue to live in the same room. His wifs is a 
matriculate with second division, his sister is a first class 
matriculate and his son is a second class matriculate and 
Sural Ram's three children are studying but none of them 
has got an employment. There is no question of their 
getting any employment. They are sitting at home after 
completing their education and they are somehow 
managing with bits of works. The sweepers stake· their 
daim on the roads where they have been assigned work 
and nobody else can en_ exclusively their tract and these 
)'OlWlg job-seekers do not get emp10yment elsewhere. 

I say that when they have passed matriculation then 
YIIfy lit they not employed, They ute that Punjab doet 
not have funds to provide them jobs. I have given only one 
example. Patiaia city has been the capital of 8 princely 
States but the condition of Valmikies is deplorable there. 
They have no houses to live in. Most of them have famities 

of 12 members living in a single room. They somehow 
manage to get a room just enought to hide their heads. 
The Government should provide them lands and houses. 
The arrangements should be made for providing 
employment to their educated children. 

Secondly, the land should be provided to them in the 
districts having surplus Government land.. Punjab did a 
commendable job when the then Cheif Minister Colonel 
Reghubir Singh provided the 50 thousand acres 
Government land to the harijans. At the time when Sardar 
Pratap Singh Kairon was the Chief Minister there was one 
lakh acre land lying unutilised which he gave away to 
harijans on a price 90 times ot land revenue or Rs. 200 per 
acre. Now the Govemment should provide the remaining 
unused tracts of Government land to harijans. It will not 
harm Narasimha Raoji in any way. He can just say that the 
surplus land belongs to the harijans. 

The main thing is that Congressmen even get 
annoyed with me. I do not say any such thing which might 
annoy anyone. I just want to request them with folded 
hands that we have been voting for them for the last 42 
years. There are only two such communities in Punjab-
Valmiki and Majahabi Ramdasiye. They cast votes in the 
favour of Congress and help it win the election but when a 
congress candidate comes to the village he sits with the 
meneylender in his shop and collects some people there 
and goes to tna Sarpanch and brings some voters in his 
fold. While passing a harijan area he thinks that since they 
already vote for him there is no need to go to them for 
canvassing. Those people do not even come to know the 
congress candidate but even then they have been voting 
for congress only. 

Shri Satish Sharma listened to my request and now he 
has alloted some petrol pumps to them also in the cities. 
The reservations had been there for the harijans. When the 
pertrol pumps are opened, the local jats come to collect 
diesel and petrol for the whole month but they do not pay 
for it. Please look into it. Wherever the petrol pumps are to 
be opened, these should be alloted to harijans and the gas 
agencies should also be given to hari,ans. The children of 
those harijans who do not understand this business, should 
be trained in this business. The uneducated Children of 
harijans may not be given petrol pumps and gas agencies 
but their graduate children must be alloted petrol pumps 
and gas agencies. 

You have allocated one lakh rupees to 'Panchas' and 
'Sarpanchas' for rural reforms. I do not say that they have 
not used this amount on carrying out rural reforms but they 
have not improved the conditions of harijan areas. The 25 
per cent of the total funds should be earmarked for 
improving the condition of harijan areas. The harijans are 
still living in filthy water and drains. They do not even have 
a 'dharamshala'. Earlier the Government had built a 
'dharamshala' for them but now several 'basties' have 
sprung up. One dharamshala is not enough. There should 
be 2·3 'dharamshalas'. The Government should implement 
their decisions and fulfil their promises. With these words I 
thank Y9U. 
{EngJ)sh] 

SHRI OSCAR FERNANDES (Udupi): In the first place, 
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let me congratulate Shri Anbarasu for bringing forward this 
Resolution. At the same time, I also congratulate our 
Government for having constituted the National 
Commission for Backward Classes. (Interruptions) 

MR. CHAIRMAN: Now, you want to wind up. Not in 
case of that Bill. 

MAJ. GEN. (RETD.) BHUWAN CHANDRA 
KHANOURI: Next Resolution is very important. That 
should be taken up today itself. (interruptions) 

MR. CHAIRMAN: I will take the sense of the House. 
SHRI OSCAR FERNANDES: Sir, the obiectives 01 the 

Commission, the powers granted to the Commission are 
quite limited. To quote, Sir, the National Commission for 
tjackward Classes Act, 1993, has been enacted to provide 
for setting up a permenent b"'ody at the Centre to 
recommend from time to time, inclUSion or exclUSion of any 
caste, communities from the list of OBC's The 
recommendations of the Commission would be ordinarily 
binding on the Government. The Commission has been 
constituted on August, 14, 1993 with Justice R.N. Prasad 
(Retired) as the Chairperson. 

The powers given to the CommiSSion are very limited. 
We are dealing With the lot of the backward classes In our 
country which constitutes almost 50 to 55 per cent of the 
population of India. Most of these people are poor. We 
have a number of schemes under the Government of India 
and the State Government for Improving the lot of the 
these people. baSically to bring these people above the 
poverty line. We have to tackle the problems of the 
backward classes for which definitely we need resarvatlon 
and also to deal With their economic problem, they have to 
be provided With employment, employment either in the 
Government concerns or industries or self-employment. 

While dealing with another subject, our hon. Minister 
was categorical that the banks are giving assistance to the 
minorities. He was categorical when he said yesterday that 
wharever schemes are fomulated by the Government and 
forwarded to the banks, the banks are finanCing. Maybe, to 
some extent, Sir, it IS true. But the experience In my State, 
in my own district, is that wherever the schemes are 
formulated, persons are Identified. Even the subSidy IS 
earmarked today and the name of the applicant IS sent to 
the bank. 

But I am very sorry to observe that the banks are not 
providing adequate finance to these entrepreneurs. This 
happens not only in the case of the backward classes but 
also In the case of the Scheduled Castes and SCheduled 
Tribes. In case of SC and ST communilies, corporations 
are coming forward to provide seed money. They are 
willing to provide the margin money also. It is for the banks 
to provide the balance which comes to 75 to 80 per cent. 
But the banks somehow do not feel confortable in financing 
these classes of people. It is obligatory on the part of the 
country and also the banking institutions to give the 
necessary support to these people. Only this morning, the 
hon. Finance Minister has stated on the floor of the 
Houses that the Government is committed to finance the 
priority sector which includes the weaker section. 

So, the only question that remains to be tackled IS 

implementation. We all agree that the policies are weU laid 
down, there is total commitment on the part of the 
Government and there is political will too. But when it 
comes to the question of implementation, there are so 
many hudles. Quoting the Presidential Address, the Prime 
Minister had stated in the House that one lakh youth 
should have been assisted by the Rojgar Yojana as on that 
dat&-viz. the date of the Presidential Address--but the 
actual number of youth who could benefit from that 
scheme was only 6,000. As against one lakh people who 
were supposed to have received the benefit, only 6,000 
were really beneti\ed. 'The Prime Minis\er then stated that 
the situation would improve. 

When we checked up with the institutions and the 
concerned youth, we came to know that when the youth 
were identified by the District Industry Centres, a number 
of departments including the bankers were involved in the 
process of selection. But when ultimately, they go the 
bank, the bankers refuse to provide finance on various 
grounds. They take the plea that the policy of the Reserve 
Bank is different and so on and so forth. Once the youth 
are Identified, they are made to run from pillar to post and 
waste a lot of their time and emergy. Their hopes which 
are risen to the sky are ultimately dashed to the ground. 

I appeal to the hon. Minister that care should be taken 
to Implement the poliCies In right earnest. The schemes are 
very good. But how can they be really implemented? If you 
give certain powers to thiS Backward Classes National 
Commission to oversee the Implementation aspect, it may 
be of great help. I have seen a report from Gujarat in 
which the Chairman of the Commission has mentioned in 
detail as to what needs to be done in Gujarat. But I don't 
think he has the power to do all those things. He has only 
commented on what is needed to be done for the 
development of the backward classes. If the Commission 
were to be given adequate powers to monitor the 
Implementation process, it would help to a great extent. 
OtherWise, you may even think of any other mechanisn by 
which we can ensure that all these policies and 
programmes are implemented and people are really 
benefited. If this can really be achieved, we can help the 
population which is living below the poverty line and they 
can definitely be brought above the poverty line. 

Sir, in Karnataka, a majority of the backward classes 
are the fishermen, idigas, toddy tappers, gollas, and so on. 
These people have been pur:;uing these occupations from 
time Immemorial. I don't say that they should give up these 
occupation. But they need to be given education. After 
getting education, I really do not mind if they continue to 
pursue the very same occupation. Ultimately, it is a 
question of imcome. With education and income, social 
status also Improves. Therefore. I urge upon our hon. 
Minister to accept the suggestions made by the Members 
in thiS House. I also congratulate hon. Member Shri 
Anbarasu for ha. brought forward this Resolulion. And I 
once again urge upon the hon. Minister \0 accept this 
Resolution. 

MR. CHAIRMAN: As far as tme allotted for this topic 
is concerned. we are coming to a close. three more 
Members are yet to participate in the debate. Shall we 
extend the time for another half an hour? 
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MAJ. GEN: (RETO.) BHUWAN CHANDRA 
KHANDURI: I suggest !hat we say accept the proposal 
end conclude the debate. 

MR. CHAIRMAN: What abut the three members who 
would like to speak on this? 

MAJ. GEN. (RETO.): BHUWAN CHANDRA 
KHANDURI: I request that they should not lake more than 
two to three minutes 10 thai we can take up the next item. 

MR. CHAIRMAN: IS It the sense of the House to 
extend the time for this Resolution by another half an 
hour? 

SEVERAL HON. MEMBERS: Yes sir. 

SHRI N. DENNIS (Nagercoil): Sir, while supporting the 
Resolution for the enlargement of functions of National 
Commission of Backward Oasses. I wish to make a few 
points. The object of Resolution is to provide adequate 
powers to the National Commission for Backward Classes 
and allO to appoint a Parliamentary Committee exclusively 
to monitor the welfare of the backward classes. 

Sir. as far as this Commission is concerned, only 
nominal and limited powers are given to it. Their function is 
to identify the backward class communities and to either 
Include them or exclude them from the list of backward 
cIasaes. This is a very limited power that is given to this 
Confmission. II is not equipped with the powers to deal 
with the various problems of the backward class 
communities which form 52 per cent of the total population. 
But the other Commissions such as the National 
Commission on Scheduled Castes and Scheduled Tribes 
have adequate powers. II is highly necessary to give such 
powers to this National Commission for Backward Classes 
also. M it Is, this Commission, with these powers, cannot 
IOIve the various problems faced by the backward classes. 
It II not possible for this Commission to deal or monitor the 
economic conditions and problems of the backward 
duses. Though numerically they are large in number, yet 
economically, socially and educationally they are far behind 
the upper classes. 

The Mandal Commission Report is not for job 
reservation alone. The objectives of this report are for 
providing educational facilities and economic development 
01 the.. people. So, it is necessary to expand and 
enhance the powers and functions of this Commission so 
U to enable the Commission to monitor the upliflment of 
the backward classes. A mere job reservation is not 
enough. They have to be provided with facilities for proper 
education, they would require qualified personnel for higher 
jobs and for that infrastructural facilities such as good 
schools with adequate number of teachers should be there. 
In 10 far as the backward classes are concerned, they live 
In villages where the schools are not upto the mark. 
Adequate number of teachers are also not there. The 
schools are also not in adequate number and they are not 
in good condition also. Proper facilities tor the education of 
the backward class children are not provided. So 
..... rvalion has to be made tor their admission in schools, 
coIIege$ and also in professional colleges. 

Most of the backward class people live below the 

poverty line. There are a number of poverty alleviation 
programmes which have been proposed by the 
Government. It has to be seen whether these programmes 
and policies are reaching the intended places and people 
or not. The implementation of these programmes and 
policies is a matter which has to be looked into. If the 
decisions, laws and programmes are not irr'plemented. 
then the very purpose of it would be defeattIJ 

Another point that I wish to bring to the notice of the 
house is that though 27 per cent reservation is given, the 
connected residuary benefits such as age relaxation and 
the number of altemp.ts that a student can make are not 
being given. I request that at least this concession should 
be given in such a way that it can serve thes.· ,~tl;,sses the 
best. 

A country can progress only if the maj\ '-ity of the 
people living in it progress. As the majof;ty of the 
population is backward, steps will have to be taken so as 
to enable these people to come up par with the 'other 
classes. 

I do not want to repeat all those matters which have 
already been stated by my earlier speakers. However, I 
would like to say that there is a wide gap between the 
percentage of representation of upper class people and 
backward class people in the Government services. There 
is a clear disparity. So, protection has to be given to the 
backward class to secure government jobs at par with 
forward class. If there is no proper candidates reservation 
for Govemment services has to be kept at least for three 
years, as is done in the case of Scheduled Castes and 
Scheduled Tribes. Roster system also has to be followed. 
as is being done in the case of Scheduled Castes and 
Scheduled Tribes. 

There is also a complaint that the banks are not giving 
loans to the backward class people for their industrial 
establishments. These things have to be taken into 
consideration to ensure that social justice is given to the 
backward class people. 

Lastly, I would like to say a few words about the 
pathetiC condition of the fishermen. I represent a 
constituency where a large number of fishermen live. They 
are very backward people. They live on the narrow strip of 
land under very unhygienic conditions. Their literacy rate is 
very low and they live in a very poor economic condition. 
Such people will have to be brought up at par with the 
other forward class people by giving them better 
opportunities and benefits. 
[Translation} 

SHRI SURYA NARAYAN YADAV (Saharsa): Mr. 
Chairman, Sir, I strongly support this resolution. The 
backward classes constitute 60 per cent of the total 
population in the country and around 55 per cent 
population is living a miserable, poor life and they live not 
in cities but in very backward rural areas. 

Sir, Mandai Commission had been constituted and its 
report has also been implemented but I would like to say to 
the hon. Minister that there are still several States where 
the backward 'classes have not been identified despite the 
fact that·the Central Government had issued guidelines to 
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them in this regard. No action has so far been taken in thiS 
regard. When the hon. Minister gives a reply I shall like to 
know whether there hilS been any progress in this regard 
or not? 

So far as the question of backward classes is 
concerned I have an e:;perience of 8-9 years as a member 
of Lok Sabha. Here ~'JvJral discussions have been held in 
regard to minorities, backward and harijan classes but 
practically their problems are not solved. The National 
Backward Class Commission was constituted in 1993 but 
the powers of this commission have been restricted, 
(Interruptions) 
[English] 

MR. CHAIRMAN: No interventions please, there IS no-
time. 
[Trans/aiton] 

SHRI SURYA NARAYAN YADAV: The backward 
classes constitute a large portion of the total population 
and a commission has been formed for these classes but 
its powers have been restricted. I demand that all the 
schemes of the Central Government pertaining to 
backward classes be referred to this commission so that 
this commission can work independently for the welfare of 
the backward classes. 

Sir, we have paucity of time that is why I would like to 
conclude after mentioning a couple of points. My friend 
was just talking about education but I would like to say that 
even the schools in these backward areas are backward, 
There are no buildings for schools. If the buildings exist 
then they do not even have teachers and where there are 
teachers they do not have a place to sit. This way the 
condition of these schools is also bad. The medical units 
are in the similar condition. But despite such hardships if a 
student belonging to backward classes somehow manages 
to get education in a good city school and then wishes to 
go in for higher studies in college he does not get 
registration in that college. We are MPs here but despite 
our efforts a student belonging to backward classes does 
not get registration in a college. There is no reservation for 
them. That is why I demand that all the issues pertaining to 
their rights should be referred to the Commission. 

Sir, I urge upon the Government to seriously conSider 
these suggestions and the hon. Minister may include these 
suggestions in his statement. 

With these words I thank you for giving me time to 
speak. 
[Eng/ish] 

SHRI P.C. THOMAS (Muvattupuzha): Sir, 
congratulate Mr. Anbarasu for bringing forth a Resolution 
of this nature which will be of great persuasion for the 
Government to bring out certain amendments and certain 
new legislations in this regard. We all know, as has been 
stated by all the speakers, that this though the Commission 
has been a very good step towards this avenue, the 
powers given to the Commission are very limited, and 
rightly so at that time. Since the Commission was 
constituted for a particular purpose, the powers were also 
within the four walls which were defined, and these did not 
go beyond the power to suggest the communities that are 
to be included or excluded from the list of DBCs. However, 
there were a number of Commissions inexistence earlier 
also for suggesting the list of Backward Classes. But, 
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unfortunately, as we all know, the report of the first 
CommiSSion which was formed in 1953, though it was on 
the Tab!e of the House for a long time, was not at all 
discussed. And, in 1956, the Commissions reports were 
thrown into the basket and they were not given effect to. 
However, efforts were made again and again and now, we 
have some formulations in this regard. As per the 
Constitution we all know that caste is the basis to find out 
whether a person comes under the category of Scheduled 
Caste or Scheduled Tribe or even under a particular 
Backward Class, 

It cannot be said to be wrong because of so many 
aspects. We all know that among Scheduled Castes, 
Scheduled Tribes and OBCs, still there are a large number 
of people who are backward in many spheres and more 
particularly in economic and educatidnal spheres. We can 
show you that there are so may backward people among 
scientists and there are so many people who can come up 
as scientists. There are so many backward people in the 
Services. There are so many backward people who can be 
very active in Services. So, this is the matter which has to 
be considered in great depth. Some Commission should be 
thare for formulating proper recommendations which could 
be considered by the Parliament. 

Shri Anbarasu had made a suggestion for setting up a 
Parliamentary Committee for considering the Reports of 
the various Commissions which are set up for this purpose 
from time to time. This is a very good suggestion. This will 
go a long way in giving proper justice to the majority of the 
people in India. It is quite clear that 52 per cent of the 
people are backward, apart from the Scheduled Castes 
and Scheduled Tribes who constitute 22 per cent. 
Therefore, about 70 per cent of the people in India come 
under this category. So, there is absolutely no reason for 
not giving proper attention for the cause of these 
categories of people. But. we can still do much more in this 
regard, 

I congratulate the Government as well as the hon. 
Member for making a suggestion for setting up a 
Commission. But I fail to understand why even in this 
Commission proper representation is not being given to the 
backward classes. The Chairman of such a Commission 
should be from the backward classes. This suggestion 
should be taken seriously. 

Before concluding, I want to add one more point and 
that is the Christians who come under OBC, who are very 
poor and who are not getting the benefits which are given 
to the Scheduled Castes should be given these benefits. 
Now, the Government is thinking of bringing forward some 
legislation and , understand, as per the assurance given in 
Parliament and also in the replies that were given, some 
drafting is going on as to how they can be considered as 
Scheduled Castes. There is absolutely no difference in 
their way of living; in their thinking or in the way in which 
they are treated by the society. This aspect must be 
considered by the Welfare Ministry. They should speed up 
their work and some legislation should be brought forward 
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to see that they are brought under the category of 
Scheduled Castes. 
(Translation] 

SHRt RAJENDRA AGNIHOTRI (Jhansi): Mr. 
Chairman, Sir, 'Kusta' community comes under Backward 
Class in Madhya Pradesh but not in Uttar Pradesh. 
Likewise some communities are in Backward Class in 
Bihar but not in Gujarat and Maharashtra. The borders of 
Uttar Pradesh and Madhya Pradesh are connected with 
each other. Those come in general category in Uttar 
Pradesh who are Backward in Madhya Pradesh, two kms. 
away and their economic and, social condition is more 
weak than the Backward Class of Madhya Pradesh. My 
submission is that it has become necessary to bring parity 
for them. 
[English) 

THE MINISTER OF STATE IN THE MINISTRY OF 
WELFARE (SHRI K.V. THANGKA BALU): Sir, I am 
thankful to Shri Anbarasu, the mover of the Resolution and 
also the other hon. Member who have participated In the 
debate. The Members have dealt with various issues with 
regard to the backward classes community and also 
insisted that this Commisison should be given more 
powers. Sir, the National Commission for Backward 
Classes was constituted at the instance of the Supreme 
Court in Mandai cae judgement. To comply with the 
mandai case judgement and to suit the needs of the 
backward classes in the country, we halle constituted thiS 
Commission. This Commission was constituted mainly for 
the purpose of including and excluding certain communities 
in the country because there are a number of communities 
in the State list apart from the number of communities 
mentioned in the Mandal list. There are certain 
communities who are facing problems for not having 
included in the list of backward communities. Naturally. 
they have to come forward to this Comlssion and get 
justice. That is the main purpose of this Commission. 

I fully agree with the hon. Members that the backward 
classes' interest should be safeguarded through a 
Commission like this. Sir, the Government of India has 
been helping the backward classes In this country through 
.arious measures. There are a number of States. 
particularly, Tamil Nadu, Ahdra, Karnataka, Kerala and 
now U.P. and Bihar who are doing extreemely well and 
their performance is good not only in the reservation arena 
blJt also in the general developme'nt of soclo-economic 
conditions and we are proud about it. 

Sir, at the national level, in the Central Government 
survices we all know that the Central Government, under 
It 3 leadership of Shri P.V. Narslmha Raojl, gave 27 per 
o nt reservation in jobs to the backward class 
o mmunities. While giving this opportunity we have taken 
c; re of other problems too. Many hon. Members 
IT :mtioned that the interest of the backward classes 
ir lolves not only in employment but also In education. With 
d Ie respect I would like to mention that many 
(; :)Vernments have provision of reservation not only In 
e nployment but also in education. LikeWise, the Central 
( )vemment is also very seriously considenng about givmg 
tt s kind of an opportunity in the Central sector also. 

16.55 hrs. 
(SHRI PETER G. MAR BAN lANG In the Chair) 

I would like to Inform the House that, while giving 
opportunities in the Services, It is going to help the 
backward class community at large. That is why, we have 
constituted a National Backward Clas Finance and 
Development Corporation with an authrised share capital of 
Rs. 200 crore. You will be glad to know that till November 
30, the National Backward Class Finance and 
Development Corporation had sanctioned loan to the tune 
of Rs. 164.92 crore for the welfae and development of the 
backward communities In the country. A number of State 

. Governments have been asked to Institute State level 
corporations and make proposals for the national 
corporation. The State level Corporations have submitted a 
number of proposals. On the baSIS of that, the below 
poverty line people and also double poverty line are 
eligible to get thiS benefit. 

So far, through self-employment measures, in these 
two years, 99,876 people got direct employment and also 
direct ventures. Through these ventures, another 82,875 
people also got employment. In total, 1,82,751 people have 
got financial assistance through the National Finance and 
Development Corpcralion. I must say that this is one 01 the 
achievements that we have made in a very short span 01 
time. And thiS Corporation is intended to give in 1994 loan 
to the tune of As. 300 crore to the various State level 
corporations by way of seeds capital, by way of term loan 
at a very meagre rate 01 interst. The rate of interest is 6 
per cent. The Central Corporation is giving to the State 
Corporations loan at the rate of 4 per cent interest and the 
State Corporations will give to the candidates, who are 
eligible, at the rate of 6 per cent. We know that this is not 
enough. As the hon. Members pOinted out, for the welfare 
and protective measures for the backward classes, after 
the announcement made by the Central Government, we 
have requested all the central sector banks, all the national 
level corporations, all the institutions under the Central 
Government, to start providing reservation for them. 

Apart from that, we are also monitoring the States 
where this policy is being implemented. The Corporation is 
not only giVing loan but also monitoring them. The hon. 
Members have mentioned about the monitoring system. 
We have a proper monitoring system. I am happy to inform 
the House that we are constituting an Advisory Body at the 
dlstnct level, at the State level and also at the national 
level. The national level advisory body will be headed by 
the Welfare Minister. 

17,00 hrs. 

Hon. Members of Lok Sabha and Rajya Sabha are 
going to be there as pal1ners in the monitoring system. 
Likewise, at the State level also, we are communicating to 
the State Governments to constitute State Level Monitoring 
Committees which will also have the Members of 
Parliament, Legislatures and prominent social workers who 
are Interested in the welfare of the backward communities, 
Further we would like to appoint Committees at the district 
level so that the actual beneficiaries will be selected by 
these Committees and also they will see to in that the 
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beneflclariel .re really getting the benefit or not. They can 
verify It; they can eeIecI and allO monitor that the required 
"naneet and the required help II .... ching the poorest man 
In the Iow .. t ebb of the aoc:t.ty. 

I wefcome suggestions from the hon. Members fo this 
august House to Itrengthen further in the endeavour. For 
th.t we need the IUpport of the hon. Members 10 that 
almost all the dlstrlctl' reapectlve Members of Parliament 
will be In the Committee .nd that they will know what is 
really happening in their own districts; how many people 
art' being given loan .nd other facilities through our 
National Corporation as well .s the State Level Finance 
and Development Corpor.tion. 

Majority of the Stat .. h.ve constituted the State level 
Finance and Development Corporations. Some State have 
identlfed and nominated other corporations other than the 
backward clas .. s corpor.tions. 

SHRI HARI KISHORE SINGH (SHEOHAR): I would 
like to know from the hon. Minister, whether the State of 
Bihar ha. taken any positive ItopS towards implementation 
of the suggestions made by the Central Government. If so. 
what other steps the Government of Bihar has taken 
towards giving facilities to the people of Scheduled Castes 
and Scheduled Tribes in this regard? 

SHRI K.V. THANGKA BALU: I have said it very clearly 
that a number of Stat,. including the State of Bihar have 
already formulated corporation.. Bihar is also taking a 
large amount of money for the welfare and development of 
the backward class people. I will certainly pass on the 
correct position, regarding the number of persons and the 
amount drawn from the Central Corporation by the State 01 
Bihar, to the hon. Member. 

SHRI HARI KISHORE SINGH: I want to know whether 
the State Govemment has taken any steps to implement 
your ideas or not. 

SHRI K.V. THANGKA BALU: The Bihar Government is 
in the process of taking loan from the Central Corporation. 
They have got a separate Corporation. They are doing 
very well and there i. no doubt about it. 

SHRI HARI KISHORE SINGH: How much money they 
have distributed to the people? 

MR. CHAIRMAN: He will inform you separately. 

SHRI K. V. THANGKA SALU: I have told you very 
clearly but at the moment I do not have the exact figure. 

SHRI HARI KISHORE SINGH: The hon. Minister has 
been kind enough to say that the Government of Bihar IS 
doing well, but I would like to know ... 

MR. CHAIRMAN: He win infrom you separately. 

SHRI K.V. THANGKA SALU: I will communicate to 
you the exact figure. I said that all over India, within two 
years. this corporation was set up and 1,82,000 people 
have been 90 far benefited through this National Finance 
·and Development Corporation for the backward classes. 

SIr. I also. accept the views of the hon. Members that 
there II a need to have a Parliamentary Committee instead 
of strangthening the Comrnission. the suggestion of haq 
a HD8I'ate Parliamentary Committ .. like the Committee for 
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SCs and STs Is a very good suggestion. That kind of a 
Parliamentary Committee will certainly look into the various 
aspect. of the backward ciass people. The funds allocated 
to the department, the achievement. made by tne Mini.try 
and allO the problems which are faced by the backward 
class people can easily be located and discussed and they 
can give suggestions to the Parliament and also to the 
Ministry 10 as to improve the system. 

I welcome this suggestion. I will also take proper care 
to see that from our side we are one with you to support 
this move. I will also take all possible step. to see that a 
proper Parliamentary Committee is appointed at the ,anist. 
He want such a Commillee to oversee and to look after for 
the welfare of the backward class community ..... 
('nterruptions) 

SHRI OSCAR FERNANDES: 1 raised a point and I 
was expecting your reply. 

SHRI K,V. THANGKA BAW: With regard to ShrI 
Oscar's point, that is regarding the banks, Sir, while the 
Corporations submitting their proposal to the Central 
Corporation, we give seed money and we give term loan 
also. Wherever w$a find the difficulties with the financial 
institution. we certainly take up the matter with the Finance 
Minister. We recenlly had a meeting the Finance minister. 
Sor'netimes we also get problems like what Shri Oscar 
Fernandes has said. It is quite possible. Our country i, a 
very large country. We do have problems like thi •. 

Yesterday while replying to a question in regard to 
minorti ... I did say so. We have also been getting report. 
on variOUS occasions from the various State Corporations 
that Ihey are not able to cope up with the bank. in getting 
their loan quickly. We recenlly had a meeting with the 
Finance Minister. He had agreed and had given inslNCtion 
to all the Chairmen of the banks to see that the loaN to 
weaker sections are given top priority so that they get their 
loan in time, without any delay. If the hon. Members have 
any problem like the problem mentioned by Shri 08c:ar 
Fernandes in respect of any other State, we are alwaY8 III 
their disposal to see that those case are processed. We 
will personally take up thOlt mailers with the Finance 
Ministry and the respective banks at the State level or at 
the national level or at the nationai level to see that the 
bac~ward class com.muni!t gets due justice through our 
endevaours. (/nJerrulJlfons)\ 

SHRI SANTOSH KUMAR GANGWAR: What about 
Engineering Enirance Examination? 

SHRI ~.V. THANGKA BALU: I will come to that point. 

Some other issues with regard to the backward class 
community have also been raised. In the recent UPSC 
Examination for lAS. I am happy to inform that the 
Government of India has taken a very serious note of 
these issues and the hon, Prime Minister directed that 27 
per cent reservation should be fulfilled without any 
deviation. About 26 per cent of the persons who wrote the 
examination has been identified by the UPSC. There 
cannot be any deviation. We will not allow any deviation to 
take'" place in this regard. We will try to fulfil the 
commitment made to the people of this country, particularty 
to ihe backward class community, so that tie 
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le[\i k_\ >_X`idXej_`g f] k_\ N\Zi\kXip &R\c]Xi\' kf ^f
`ekf k_\ [\kX`cj) k_\ d\i`kj Xe[ [\d\i`kj f] k_\ ZXj\j+ Jm\i
.-)--- ZXj\j _Xm\ Zfd\ kf lj [li`e^ k_\ cXjk \`^_k
dfek_j+ O_\ >fdd`kk\\ `j j`kk`e^ Xe[ k_\ >fdd`kk\\ `j
[f`e^ k_\`i Y\jk fe [X`cp YXj`j+ R\ _Xm\ Xjjli\[ k_\
KXic`Xd\ek k_Xk n\ n`cc Zfd\ YXZb kf k_\ Cflj\ m\ip jffe
n`k_ k_\ i\Zfdd\e[Xk`fej dX[\ Yp k_\ NkXk\ Bfm\ied\ek)
k_\ MBD Xe[ n`k_ k_\ i\Zfi[j k_Xk Xi\ XmX`cXYc\ n`k_ lj+

NCMD K+>+OCJH<N+ R_\e pfl nXek kf [f jfd\k_`e^)
pfl n`cc [f Dk+ R_\e pfl [f efk nXek kf [f Xepk_`e^) pfl
n`C j\k lg X >fdd`kk\\+

NCMD F+Q+ OC<IBF< =<GP7 Hi+ O_fdXj) Dk `j efk k_Xk
nXp+

NCMD N<OT< ?@J NDIBC &=XciXdgli'7 Hi+ O_fdXj `j
Xcjf m\ip Zfe\[+

NCMD F+Q+ OC<IBF< =<GP7 R\ _Xm\ efk glk k_`j
>fdd`kk\\ `e k_\ Zfbc jkfiX^\+ O_\ >fdd`kk\\ `j
]leZk`fe`e^+ F `j m\ip XZk`m\ Xe[ n\ n`cc j\\ k_Xk m\ip jffe
k_\ >fdd`kk\\ ^`m\j `kj M\gfik+ R\ n`cc Zfd\ kf
KXic`Xd\ek Xe[ n`k_ pfli XggifmXc) n\ n`cc Y\ XYc\ kf jfik
flk k_\ gifYc\d+

HM+ >C<DMH<I7 N_i` <eYXiXjl+ n_Xk [f pfl nXek kf
jXp;

NCMD M+ <I=<M<NP7 D [f efk d`e[ n`k_[iXn`e^) Ylk
k_\ XjjliXeZ\ nXj efk jg\[]`Z+ O_\ XjjliXeZ\ ^`m\e Yp
k_\ _fe+ H`e`jk\i nXj efk jg\[]`Z+ Alik_\i) _\ Zflc[ efk
Zfem`eZ\ d\ n`k_ i\^Xi[ kf k_\ ]fidXk`fe f] k_\ =XZbnXi[
>cXjj\j >fdd`jj`fe+ D Xd ]lccp XnXi\ k_\i\ nXj X
[`i\Zk`fe ]ifd k_\ Nlgi\d\ >flik fe k_\ HXe[Xc ZXj\+ D
hlfk\7*

yO_\ Bfm\ied\ek f] De[`X) \XZ_ f] k_\ NkXk\
Bfm\ied\ekj Xe[ k_\ <[d`e`jkiXk`fe f] Pe`fe
O\ii`kfi`\j j_Xcc) Zfejk`klk\ X g\idXe\ek Yf[p ]fi
\ek\ikX`e`e^) \oXd`e`e^ Xe[ i\Zfdd\e[`e^ lgfe
i\hl\jkj ]fi `eZclj`fe Xe[ ZfdgcX`ekj f] fm\i*
`e[lj`fe `e k_\ c`jkj f] fk_\i YXZbnXi[ ZcXjj\j f]
[k`q\ej+ O_\ X[m`f\ k\e[\i\[ Yp jlZ_ Yf[p j_Xcc
fi[`eXi`cp Y\ Y`e[`e^ lgfe k_\ Bfm\ied\ek+ 

O_`j `j k_\ [`i\Zk`fe f] Nlgi\d\ Zflik fe HXe[Xc ZXj\+ =lk
n_\i\Xj k_\i\ `j ef gif_`Y`k`fe fi k_\i\ `j ef YXi _\i\ kf
\dgfn\i k_\ =XZbnXi[ >cX\j\j >fdd`jj`fe kfp ]lie`j_`e^
jfd\ dfi\ gfn\ij j`d`cXi kf k_Xk f] k_\ >fdd`jj`fe ]fi
NZ_\[lc\[ >Xjk\j Xe[ NZ_\[lc\[ Oi`Y\j Xe[ H`efi`kp
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Commission. The SUp8rme Court's direction did not say 
that the Commission can be formed only exclusively for 
inclusion and exclusion. There is no specific reference 
about that. The reference is that the Govemment of India. 
each of the State Governments and the Administrations of 
the Union Territories shaII ........ 

MR. CHAIRMAN: You cannot discuss in that way the 
Supreme Cour1 judgement. 

SHAI R. ANBARASU: The Commission was 
established only on the direction emanated from the 
judgement of the Mandai case. That is why this is a very 
relevant portion. 

MR. CHAIRMAN: Are you withdrawing or not? 

SHRI R. ANBARASU: The hon. Minister is time and 
again giving a number of assurances. These assurances 
were given not only by the Minister of State In the Ministry 
of Welfare but also by the Minister of Welfare. I will just 
point out one or two assurances given by the hon. Min!ster. 

One day the entire Parliament was in agitation 
regarding relaxing the age limit and the number of attempts 
to the lAS students and also concession in the marks. On 
16 December, 1993, in reply to the Unstarred Question No. 
2311 by Shri Ram Vilas Paswan, the Minister of State in 
the Ministry of Welfare, Shri K.V. Thangka Balu said, "The 
matter is under examination." The date was 16th 
December, 1993. It is still under examination today. Just 
imagine that it is still under examination I How long will It be 
under examination. Will it be under examination till the next 
general elections which we are going to face. 

Again on 1 March, 1994, during Zero Hour, Shn 
Sitaram Kesari assured the House for giVing age relaxation 
to OBCs in respect of the students those who were 
appearing for the lAS and Civil Services Examination will 
be enefitled. This was the assurance given by the 
Minister of Welfare. But till today this assurance was not 
implemented. On December 24, a notification is to be 
published. If this relaxation Is not given before that time. I 
do not think that the OBCs wilf be benefitted. So. more 
than 52 per cent of the population will not get any benefit 
Then on May 11, 1994, the issue was raised In Partiament 
again and the Speaker of Lok Sabha assured of help 
because of unequivocal support by the whole House. The 
hon. Speaker had given a direction to the Minister to 
implement this. What happened to that? Again on May 13. 
1994, druing the reply to Private Member's Bill brought by 
our Member of Parliament, Shri K. Ramamurthy, the 
Minister of State for Welfare, Shri Thangka Balu assured 
the Houses for giving age relaxation to OBCs is under 
conSideration. I do not know when it will be fulfilled. We do 
not want this sort of dubious answers from the hon. 
Minister. We want a categorical assurance whether thiS 
benefit will be given to the OBCs. 

Sir, on 14th June, 1994, the issue was raised in the 
Lok Sabha during 'Zero Hour' and was supported by many 
top leaders and on 18th August, 1994 the issue was gain 
raised in the Lok Sabha during 'Zero Hour' and was 
supported by the whole House. But, till today nothing has 
been done and no green signal has come out from the 
Government. 

Sir, the Notification for the Civil Services Examination, 
1995 is to be published on 24th December. 1994. If the 
Government does not announce age relaxation by 24th 
December, 1994. all the assurances given by the 
Government on the floor of Lok Sabha and also 
recommendation of the Standing Committee on 
Government Assurances in the form of Report submitted to 
Lok Sabha on 7th December, 1994, the first day of the 
Winter Session of Parliament will be of no use. So, many 
assurances given by the Ministers on the floor of the 
House do not rellect a good spirit. There~ore, I want a 
categorical assurance from the hon. Minister as to whether 
a Parliamentary Committee will be formed or not to monitor 
the welfare measures that are available to the OBCs. 

Sir, there are two other Commissions like this 
Commission, one is for the Minorities and the other is for 
the Scheduled Castes and the Scheduled Tribes. These 
two Commissions have been given ample powers. The 
Backward Classes Commission is not meant for inclusion 
or exclUSion of some communities. Do you feel that such a 
permanent body IS required for Just suggestion inclusion or 
exclusion of some communities from the list. of Other 
Backward Classes? Do you think that suco,,)i ~nent 
bOdy IS necessary' for this purpose? jt",s 'Y;'1lt all 
necessary. :)~~Ir' 

The Supreme Court has given a direciiE'n" to form a 
Commission for Bacward Classes to go into all the details, 
~.,e socia-economic problems and other problems for the 
.Iellare of the Backward Classes and therefore, the Bill is 
III-conceived. It has no teeth at all and therefore, I request 
the han. Minister to reconSider his views once again in 
order to bring aoou! some amendment to give more 
powers to this CommiSSion. 

Sir. my intention In bringing this Resolution IS two fold. 
Flrstty, there should be a National Commission for Other 
Backward Classes which would have all the powers and 
responsibilities with reference to OBCs as the National 
CommiSSion for the Scheduled Castes and the Scheduled 
Tribes in accordance with the Article 338 of the 
Constitution and secondly, reservation should be provided 
In educational opportunities upto this highest) levels of 
education includtng profeSSional courses. Then, 
opportunities should be given for them to get scholarship to 
abroad for higher studies like the present scheme for the 
Scheduled Castes and the Scheduled TribeS which is in 
operation In the Ministry of Welfare and scholarships, 
hostels. coaching centres and book banks should be 
arranged for Other Backward Classes as it is now available 
for the Scheduled Castes and the Scheduled Tribes under 
various schemes in the Ministry of Welfare. Therefore, my 
intention is to provide powers to this Commission to 
examine various privileges that can be accorded to the 
OBCs and also to demand constitution of a Parliamentary 
Committee to monitor all the schemes whether they are 
being properly Implemented and whether the poor and 
needy really take advantage of those privileges and to see 
whether they reach the common man. 

Even though 27 per cent reservation in services has 
been ensured fOI the Other Backward Classes, many 
residual points SUl h as age relaxation, fee concessions, 



concetIIon In the number of attempts In UPSC 
examlnallona etc. have not been provided. 

SIr, I would like to bring another point to yow kind 
attention. The Mandai Commission judgement Itself atated 
that the total population of OBCs In thI. country conatltute 
about 52 per cent of the population. When that II 10, what 
is the logic In providing 27 per cenl reservation for the, 
oacs? What Is the logic In restricting the reservation' upto 
a maximum limit of 50 per cent? 

MR. CHAIRMAN: It caMOt go on record. You cannot 
pass a Judgement on a judgement. Thil II unparllamenatry. 

SHRI R. ANBARASU: SIr, every Individual has got the 
liberty to express his views about the Judgement. Thla II 
not unparliamentary. The judgement has been given and , 
am expressing my opinion on the judgement. I have gol 
my Uberty and right to express my views on the 
Judgement. ... : 

MR. CHAIRMAN: You have to bring a substantive 
motion. 

SHRI R. ANBARASU: There was GI'ltI judge, Justice 
Ratnavel Pandian. He was one of the judges in this. He 
himself In his separate findings observed: 

Mpercentage of leservation 10 maximum 50 per 
cent is neither based on any scientific ilasis nor 
any agreed formula. In fact the Article 16(4) does 
not prohibit the Government in r 'stricting 
percentage of reservation.' 

MR. CHAIRMAN: f\emarks on the judges wi:i IoIQl form 
part of the proceedings. 

SHA' R. ANBARASU: Sir, it is OfJIy an observation 
made by the judge which I read. 

MR. CHAIRMAN: Are you withdrawing the Resolution? 

SHR' R. ANBARAS.U: Sir, I am a Ruling Palty 
member. I know my responsibility. But I appeal to the 
Opposition Party members allO to suppofl my Resolution. 
Sir, instead of withdrawing I appeal to aU the members of 
the OppoSition to accept my Resolution so that it can be 
unanimously passed ... (Jnterruptions) 

MR. CHAIRMAN: Are you withdrawing the Resolution? 
SHRt R. ANBARASU: Sir, I appealed to all the 

members and they agreed that It can be passed 
unanimously, therefore, I am not withdrawir.g !he 
Resolution. If they objoct to it I will withdraw. I appeal to 
this august House to accept this Resolution unanimously .... 
(Interruptions) 

SHRI K.V. THANGKA BALU: I assure the House and 
the Member also that we will taU nece&S8IY steps to see 
that the backward classes get their due share. What more 
can I say? 

SHRI R. ANBARASU: Sir, I accept the assurance of 
!he hon. Minister, not wholeheartedly because many times 
!he assurances are not implemented. 

I withdraw the Resolution to honour the Minister. 

Hence I INk leave ot the Houee to wIIhdraw my ResolutIon: 
CHAIRMAN: Hu the hon'bIe Member leave ot the 

Houle to withdraw hit NIOIutIon? 
SevERAL HON'BLE MEMBeRS: YeL 
The RelOlution wu, by Ieavl, withdrawn. 

17.30 tva. 
RESOULnON RE: ITEPS TO PREVENT 

ATROCmES ON ICIIT 
(Eng/ish) 

MR. CHAIRMAN: Now, we go to item No.2. The time 
allotted for thI' II two hours. Shri Satya Deo Singh. 
(TrsM/ation] 

SHRI SATYA DEO SrNGH (Balrampur): Mr. Chairman, 
Sir, I beg to move thl following Resolution In thll august 
Hou .. with your permluIon: 

-Thil House .xpr ..... Its grave concern over 
the Incidents of k1Uings of Scheduled Castea and 
Scheduled Tribe and rape, molestation Md 
harassment of women belonging to theI8 
communities, especially In the Stale of Uttar 
Pradesh and Bihar, I urges upon the Central 
GoverMlent to take necessary step. to remedy 
the ,itualion.-

Mr. Chairman, Sir, I have brought thli resolution 
before this House with a heavy heart and acrimony .. The 
most agonising factor Is that the Incidents of rape and 
molestation are increasing day by day with the women folk 
of Dalit communitie, and poor people. This il not the first 
occasion when this problem il being diacu,sed before thI' 
House. It may also not be the last opportunity. 

The question is that the questions about atrocities on 
Harijans, and Dalils Ilongwith the molestation 0' women 
have been raised Uvough debates and Resolutlonl but no 
stem action has been taken 10 'ar in this respeCt. It seems 
that today our whole lOCietv has become senseless. The 
country In which the women has 'been given high statu, 
and honour In Its literature and cuHure, today the questions 
regarding atrocities on them ant beinQ raised time and 

)II, again In the house bul no action hal been taken 10 far. 
n is a nation wide phenomenon. Wherever the 

incidents of atrocities on the poor and the women occur, 
those ant committeed on the whole Indian society. It is a 
stigma on the whole Indian aocIety ... (/nterruptions) 

Such incidents have been increasing in Uttar Prldeah 
and Bihar. I belong to Uttar Pradesh. Uttar Pradesh I, the 
centre of origIon of Indian culture. KashI, Malhl¥a. 
Ayodhya. BadrIdham and Kedamath ant the centres of our 
reva'81'1C8. Uttar Pradesh II allO famous for the Ganga 
Yamuna culture. There II the blending of culture and It 
echoes the IOUnd of Indianlaallon. Where once the women 
were honowed today the recordI of atrocItIea on women 
.,e being made In the same Uttar Pradesh. To give honour 
and affection 10 women children and elder, II the sublime 
character of our culluM, .... are the pivotal points of our 
culture. Today the population of Uttar Pradesh is ,. crores 
Md from the point of population. II II the largest 
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State of 1M country such type of incidents are not being 
ItOpped ttMn . but the.. are increasing continuously. 
Children are abducted everyday. 11ley are being killed 
tor money and ransom. The women are being molested 
and the elders are being Insulted. h II the most 
IIgOnlling f.ctor that behind all theM mi.edl, the 
preMnt Oovemment II directly Involved. The people 
HYIng below the poverty line, lpecially the Dalila and' the 
poor are being Insulted and atrocities are being 
oommIted on them. 

I would like to draw your attention towards the 
ArtIcle 48 of the Directive Principle. 
(English) 

-The State shall promote with special care the 
educational and economic interests of the 
weaker sections of the people, and, in particular, 
of the Scheduled Castes and the Scheduled 
Tribes, and shall protect them from social 
Injustice and all forms of exploitation.· 

(Translation) 
Even after adopting the Constitution for so many 

years, the vocabulary of Article 48 is limited to words 
only. Today nothing Is being done to provide protection 
to the common man.. The thought of exploitation of the 
Dallts and the women might be there before our old wise 
people, who had framed our Constitution after profound 
consideration. It is the result of that profound thinking 
that h was Incorporated In Article 46 that It would be the 
duty of the State Govemments to protect the poor, the 
women, the· children the dalits, the down trodden, the 
backwards and to those who are deprived from the 
opportunities. They had said that the dignity of the 
Constitution wo!Jld be maintained and therefore it was 
Incorporated in the Directive Principles of the State. I am 
sorry to say that these words are so powerful that you 
may be afraid to listen them. It Is said in Sanskrit: 

·Yatra nan Poojayante Ramante Tatra Devts" 

I.e. the place where the woman gets respect is the 
abode of Gods and good people. Even Gods, who are 
worshipped reside In those areas where woman gets 
respect. Our Histc)(y and mythological stories are full of it 
that the women have sacrificed a lot for the prosperity of 
our country. We see so many facet of woman today i.e. 
Sati, Sadhvi, Devi DUrQa etc. but today the way we are 
looking at the women, I think to discuss it time and 
again will be a slur for the honour of the women. But 
the circumstances and situations compel us. But today 
the plight of women compels us to raise the issue in this 
House that at least there should be a limit of atrocities 
and torture of women. Even after so many years of our 
freedom, the incidents of atrocities on women are not 
being stopped. 

Mr. Chairman, I belong to Uttar Pradesh, There is 
the Government of the alliance of the S.P. and B.S.P. It 
II an unholy alliance, but the Congress II playing the 
role of the priest. It is giving life to that, you are both a 
woman and a Minister also. I would like to congratulate 
you and draw your attention towards it. What sort of 
alliance It Is? I do not know, but I think that the record 

of atrocities on women during the last one year has 
IUrpassed the records of the whole world. 

AN. HON. MEMBER: They will find their name in the 
Guineas Book of Record. 

SHRI SATYA DEO SINGH: I think that sending their 
names to the Guinees Book will be a slur on our culture 
and dignity. 

The Chief Minister of the present Government took 
oath on 4th December, 1993. Thereafter from 13th 
December the history of atrocities on women began. In 
Dona village of Allahabad district, a woman named 
Shivpatiya was stripped and taken around the village. 
She was a poor, her voice was choked, her face was 
not glamourors, there were no clothes on her body and 
whatever clothes she was wearing were put off and she 
was taken around naked. Few days back the hon. Chief 
Minister has just completed one year of his tenure. The 
last untoward incident of this one year occurred on the 
night of 29th at Naglaparsi in which nine women were 
gang raped at Dadu Thana, district-Aligarh. It started 
from Dona and concluded at Naglaparsi. I am telling you 
about the tenure of one year. I will tell you about all 
those untoward incidents which occurred during the last 
one year. 

[English] 

MR. CHAIRMAN: You mentioned the name of a 
lady. I think that should not go on record. 

SHRI SATYA DEO SINGH: Let me explain. 
Shivpatiya has been mentioned in the F.I.R. There is a 
prosecution case on her behalf. She is mentioned in the 
public document. The things are open. I do not know 
why I should not quote her name. I do not find any 
objection to it. You may ruie. I accept it. 

MR. CHAIRMAN: Anyhow, I will see. 

SHRI SA TV A DEO SINGH: I do not have any 
objection. You can rule. Thank you. 

[Translation] 

The second year has just started. On the night of 5-
6 December five persons raped a woman at village 
Falvida, Thana Mawana in district Meerut. Why has 
Shivpatiya stripped? What sort of perverted mentality it 
symbolises? When Shivpatiya was raped, the officers 
were transferred and suspended, but when did it 
'lappen? All this did not happen immediately. When this 
ncident was published in the newspapers, only after that 
the action was taken against them. Shivpatiya was 
stripped since her child had quarrelled with the child of 
someone else. The children were quarrelling with one 
another. 

SHRI HARCHAND SINGH (Ropar): Uttar Pradesh 
should be divided in many parts. 

SHRI SATYA DEO SINGH: Shivpatiya was stripped 
because there were some inftuential people in the village 
who exhibited their power before a poor person in order 
to maintain their supremacy over the society. A stem 
action should be taken against those who wanted to 
show their might by stripping down a women. Therefore, 
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my submiuion Is that there is a law of equality in our 
Constitution and under the provisions of this law. everyone 
has got equal rights but what has happened in Naglaparsi. 

Sir. women are raped to terrorise others in our country 
but what has happened in Aligarh. The Government has 
accepted that nine women were raped. They were given a 
compensation of As. 50 thousand each. It seems that the 
Government has fixed some amount for each sort of crime 
and has created an impression and there is nothing to be 
afraid If some one commit rape. But a women who has 
been raped, can ever regain her modesty and dignity after 
receiving As. fifty thousand as compensation. Today, who 
are the most self respectfui people in the country. They are 
poors. Though they may be unable to speak in clear cut 
words in this House and can not publish their speech in 
the newspapers yet, the real culture and religion surrive 
only in their huts. Today those huts are set on fire. They 
are poor and miserable. Therefore those aHulent persons 
people who have grabbed the power by political 
manipulation have the right to laugh at the poor. to outrage 
their modesty and torture them to display the I( hegemony. 

Sir. the ruling party is behind the incident of rape at 
Naglaparsi. The people of their own caste operating a brick 
klins at Naglaparsi and the opposition parties want their 
klins to be closed. Sir, the hon. Home Minister was present 
here, but now has gone. But I would like to urge upon the 
hon. Home Minister through the other hon. Ministers who 
are present here that the untoward incident of Naglaparsi 
is an example of its own kind. Why were I woman raped 
there? They wanted to close the klin. It was not a political 
rivalry. There was no dispute. The strategy they adopted te 
close the klin, they raped the poor women, among them 
were virgin girls, Harijan women and the Muslim women of 
Badaun district so that those women may run away leaving 
their job at the klin. When the Parliamentary Inquiry 
Committee reached there, the Deputy CommiSsioner send 
them from there in a truck. It was evident from their 
hearths and flour that they were not ready to leave since 
they were earning their livelihood from the klin. The 
vegetables scattered there was the proof how they were 
loaded like animals in the truck. The Uttar Pradesh 
Government was trying to cover up the facts. 

Sir, I would like to put forth an example of the growing 
crimes in 'Uttar Pradesh. These are not my data. The data 
which have been complied with in Uttar Pradesh are not 
upto date. Even now when I am speaking in the House the 
crimes are going on there continuously. Since the S.P. and 
the a.s.p. are giving protection to the crimes. Criminals 
are being given protection by the political parties in power 
in Uttar Pradesh. See the number of the crimes in Uttar 
Pradesh as stated by the Govemment itself, the number of 
cognizable offences is more than 2 lakh 40 thousand. The 
number of the incidents of looting and waylaying and age 
is 20 thousand. The number of murders is about 8 
thousand. Serious cases of dacoity are about 7 thousand. 
The number of kidnapping 3.200 and the number of 
IncIdentI of .trodtiel on women II 3000 and the number of 
rapes is 1800. This is the record. Why all this is going on, 
some data 8(e not compiled as the complaints were not 
lodged because the potice stations did not register their 
complaints as money power prevents there. F.I.R. is not 

lodged deliberately to extract money. Out of the total 
number of cognizable offences, F.I.A.s are not being 
lodged even in the half of cases. The most surpritling thing 
which I am going to put forth before the House with a 
challange, is that none other than the supporters of the 
S.P. and a.s.p. are involved in the incidents of atrocities 
on women the rapes and selling their houses on fire. 

Sir, what is going on today? The criminals are moving 
openly. They have got printed their lelter-heads and 
submitting appIicaIIons on their letter-heads to the 
coIlectcn and the commissioners. The F.I.R. of the 
suffer.... and tortured are not being lodged. Their 
witnesses are being threatened. They are being 
intimidated. Their FIAs have been lodged but they are 
being compelled to shut their mouths. Gang rapes and 
murders have been commill~ in Fatehpur, Hamirpur, 
Badaun, Barabanki, Padrauna, Varansi, Azamgarh, Bijnor, 
Garhmukteshwar, Khatima, Mussoorie, MujaHarpur district 
etc. These are few data of Uttar Pradesh, which I am 
giving to you. 

Now see one more example as to how the Samajwadi 
Party Government is working there and how the women 
and the poor are being exploited under the very nose of 
the Government and those elements are being protected 
by the Government. On 2.1.' 994 in Aston village under 
Thana Charkhari in district Hamirpur, a married women 
named Manwati". .... who is from S.P. called her, a tractor 
was sent to fetch her forcibly and she was told that in 
order to celebrate his victory in election a Nautanki would 
be held and further Manwati was asked to sit beside him to 
see the Nautanki. On this pretext she was kidnapped from 
there and her husband was locked in a room. Thereafter, 
she was raped by three persons. At first".... raped her. 
This matter was raised by the former member of 
Legislative Assembly from of Modah in Hamirpur, though, it 
was not under his constituency. Lakhs of people came to 
him and asked him to raise this matter since he belongs to 
the Bhartiya Janta Party: HE' raised this issue, met the 
collector and lodged the F.I.R., only after that the whole 
administration came to action. At that time a women was 
the collector at Hamirpur and she ordered to lodge the 
F.I.A. being a women she felt the sufferings of the woman. 
On the orders of the Collector, the F.I.R. was lodged but 
within 15 minutes the F.I.R. was expunged and the 
collector was transferred. The Collector was posted as the 
Editor of the Gazetteer and was summoned to Lucknow 
and then the other Collector was posted there. Since the 
collector realised the agony of a woman who was raped 
and ordered to lodge FIR. She was punished for her sense 
of duty and moral ethics because the' .... of that area was 
himself involved in the case and he himself was a rapist. 
Therefore, the collector was transferred. Then our former 
Legislature, Shri Badshah Singh was tortured. taken to the 
jungle, and an attempt was made to kill him in a force 
encounter. Had the Bhartiya Janta Party not launched a 
movement, his life could not have been saved. 

Uklwill, • minor girl of 13 yeara wu raped In village 
Shuklarajpoorva under Benigarh Police Station in district 
Hardoi on 8th November. The rapists were, the son of .... 

• ExpuI'9d .. ordered by the Chair. 
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his five accomplices, The F,I.R, was not lodged, Moreover 
there is a place Chinhat in Lucknow, That is the 
constituency of Shri Atal Ji. Chinhat is a good place, 

There is a village called Dohra near Chinhat, there 
was a 13 year old girl. She was hungry, So she asked her 
mother for food, Her mother asked her to fetch some 
tomatoes from the field. While going to the field to fetch 
tomatoes, the 13 year old innocent girl was c.:.;:tured and 
gang-raped by 7 or 8 persons. In order to avoid sprbading 
of the news in the society the moneyed people strangled 
her to death. These lecherous monsters outraged the 
modesty of that hungry girl. They were stigmatising and 
throwing challenge to the ethos and culture of our Indian 
society. They defiled the society. But no finger can point at 
them because they are moneyed people and they 
constitute vote banks. The Congress party IS very 
particular to secure votes. It is least concerned even if the 
country is ruined, the society IS wrecked and shattered or 
the country Nitnesses excessive increase In atrocities, The 
excessive atrocities In the country have surpassed the 
excesses perpetrated during the rule of Kansa. One must 
learn lesson from the tragic and ot Kansa and Ravana, 
Hon. Minister, the country has not forgotten the atrocities 
unleashed by Ravana thousands of years back, We still 
remember his misdeeds and burn his effigy every year on 
Dussehra, Ours is a Hindu society, a nation which never 
condones crimes, rather they are recorded In the annals of 
history, It may take sometime to prosecute the culprits, but 
better late than never, Criminals cannot continue their 
crimes tor long, Their days are numbered they will soon be 
overcome. 

Sir, secondly agitation is going on for Uttranchal in my 
area. The citizens ot eight districts are voicing this 
demand. If a state like Himachal Pradesh can be created 
with its population ot 50 lakh only, why Uttrakhand cannot 
be carved out of Uttar Pradesh? Like the former BJP 
Government the present Government also has passed a 
Resolution unanimously to make a separate state with the 
eight districts ot Uttranchal. The people there voiced this 
demand democratically and launched a movement there, In 
a democracy we have every right to demonstrate, express 
our opinion, assemble, and hold public meetings and 
create awareness among the people. They were coming to 
Delhi for staging a rally, the permission for which had 
already been granted by the State Government. If there 
was no such permission, why the people including children, 
youth and women were not stopped while they were 
selting out of hill districts and why they were permitted to 
reach Muzaffarnagar? 

Sir, my submission is that Uttranchal has its own 
history, A major part of the population of Ultranchal is 
employed in armed forces. Those people have sacrified 
their lives for the cause of the country, But a Member of 
one political party has referred to the people of Uttranchal 
as traitors. If the people in Uttranchal are traitors who else 
is left to remain a patriot. They have sacrified their lives 
and protected the borders of the country. But a small 
faction of people term them traitors simply because they 
have raised a political demand. But their demand is not a 
political demand only. The carving out of Ultranchal State 
in Uttar Pradesh is as essential as was the creation of 

Himachal Pradesh, They want their independent identity 
and entity, They want to become self-reliant to meet their 
demands. They want respect. They have experienced and 
tested the life in a bigger state and have realised th'lt, that 
can do nothing for their betterments. What did this 
Government give them? Sir, at Muzaffarnagar the buseS 
carrying the agitators were intercepted and set ablaze by 
police officers and staff. The Government claims that five 
persons were killed in firing but the women were left 
unhurt. Sir, the women were disrobed and their blouses 
and petti-coats were used for burning the buses so as to 
give an impression that the agitators damaged public 
property and finng was made thereafter. We had visiled 
the site. The sugarcane fields the tree standing near the 
kiln were deposing Silently and the drops of blood smeared 
on roads were strong eviderce of the heinous incident. 
This all was done to cripple the morale of the people of 
Uttranchal. Their women were raped, This all was done by 
the Government of Ultar Pradesh. Their only motive was to 
suppress the Uttranchal agitation. 

Sir, I would like to submit that the Muzaffarnagar 
Incident will never be buried in obliVion. The Ultranchal 
agitation, rather It would fuel the fire burning in their hearts. 
The Mulayam Singh Yadav Government cannot offer 
oblation in it. Today Ultranchal is calm. Curfew was never 
clamped there up to now, They are very peace loving and 
patriotic people. As regards their agitation they adopted 
democratic methods and demonstrated for their demand, 
even then the Government tried to cripple their morale. But 
to do so should the Government commit atrocities against 
women and children? They outraged the modesty of 
women so that the demand for Uttranchal might not be 
honoured as a political movement. We ourselves and the 
Government of Mulayam Singh Yadav also had passed 
this Resolution and referred it to the Union Government 
demanding the creation of a separate Uttranchal state. But 
this mishap took place instead, What is the response of the 
Government thereto? In reply to question No. 201 the 
Government has admitted that as per the information sent 
by the Governemnt of Uttar Pradesh the police had opened 
fire on 1 st and 2nd October at night at Muzaffarnagar and 
five persons were reported to be killed. Further it added 
that the incident was got investigated through the National 
Commission on Women and All Party Fact Finding Team, 
In its report submitted to the Union Government the 
National Commission on Women has confirmed the 
incidents of molestation and rape of women. Then why did 
the Government bother to hold its probe through the CBI? 
Had the Government no apprehension in this regard and 
had the women not been disrobed, raped and subjected to 
atrocities, what prompted the Government to hold a CBI 
inquiry? The CBI also had sent its report to the Allahabad 
High Court on 5.12.94. In his reply to the Unstarred 
Question No, 210 the hon, Minister of Home Affairs stated 
that the National Commission'" 'men went on an 
extensive tour of Muzatfarnagar, Gopeshwar, Srinagar, 
Tihri and Dehradun in the eastern region of U.P. from 13th 
to 16th October, 1994 and submitted a comprehensive 
report on November 16th, 1994 which confirmed the 
incidents of molestation and rape of women and 
recommended to prevent the recurrence of such incidents 
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in future. Now the Government says that this is a state 
Issue. But that Government also is running with your 
party's support. This august House should be informed that 
women are tortured, the downtrodden and murdered and 
subjected to atrocities in Uttar Pradesh. The Union 
Government cannot disown these responsibilities and 
cannot save it from these allegations. 

Sir, in Uttar Pradesh all the four pillars of democracy 
are being subverted today. You will be surprised to know 
that the 16th November, 1993 was the black day in the 
histroy of democracy when a well planned fatal attack was 
made on B.J.P. legislators. Women legislators were 
insulted and roughed-up. The intention behind it was to 
erode the dignity of the Legislative Assembly to show that 
they do not have confidence in Vidhan Sabha and they do 
not hold it in esteem. The Parliament, wherein we are 
speaking, is the first strong pillar of the democracy, it has 
own dignity and democrum under the parameter of the 
constitution. They all have been outraged in an organised 
way. The Ministers were involved in scuffle. They provoked 
others. The members of the ruling party made the B.J.P. 
legislators their targets. Their ulterior motive behind this 
was to get the 'Panchyati Raj' Bill and Budget etc. pa' 'led 
in a hurried manner. They believe in undemocratic 
methods and not in democracy. Again official bandh was 
observed on November 13, 1994. What f'Jr it was 
observed? 

Just now the Backward Class Commission was 
discussed here. Is there any political party which does not 
accept reservation? It not only accepts reservation, but 
also endorses it. The Bharatiya Janta Party has always 
strongly supported the proper enforcement of the 
reservation policy. The Supreme Court has also upheld our 
viewpoints. Then why bandh was observed in Uttar 
Pradesh on' the issue of reservation? Was it an attempt to 
hush up the incidents of atrocities and rape? A situation 
was created to give an impression that we are against 
reservation and they alone are the greatest messiah of 
reservation, as if the soul of late Shri Mandai has 
transmigrated into the body of Mr. Mulayam Singh and this 
must be displayed publicly. He lacked confidence in his 
integrity and performance, so, the bandh was observed in 
Uttar Pradesh on the 13th September and Allahabad High 
Court was attacked. It proved that the State Government 
has no faith in the judiciary and anti Government will entail 
dire consequences. Keeping in view the case of 
pr.ivatisation of sugar mills the Government wanted to settle 
its score with the judiciary. Thus after losing its faith in 
legislature and judiciary, the Government strifed the third 
pillar of democracy-bureaucracy from top to bottom on 
caste basis. On the basis of caste and graft postings and 
transfers were made. Today there is zero development in 
Uttar Pradesh. All the industries there have come to a 
standstill. But the illegal trade of postings and transfers 
based on caste and graft is very much flourishing there. 

The fourth pillar of democracy is an open and 
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transparent society. We discuss here various Isssues like 
various scams and demand presentation of report on sugar 
scam etc. so that the facts may be brought Into the notice 
of the public. Democracy requires tranaparency, deeds of 
the Government can not be cancealed from the public. 

{English] 

You should not only be honest, but you should appear 
to be hone.t also. The Govemment should appear to be 
functioning honestly. 
{Translation] 

But it is not being done. And emulating the Centre, the 
Government of Uttar Pradesh la,unched 'Halla 801' 
operation against the press against the .coverage of Aligarh . 
Incident, Muzaffamagar rape incidents and highlighting 
these incidents. There was sulficlent evidence of murder 
incident so, how can the press leave the incident 
uncovered? 
18.00 hr •• 

SHRI SATYA DEO SINGH: Who were the targets of 
'Halla Bol'? They were the poorly dressed hawkers who 
deliver news paper to people early In the morning around 6 
a.m. reaching door to door on their bicycles? 
(Interruptions) 

{English] 

MR. CHAIRMAN: Mr. Satya Deo Singh, take your 
time. You won't complete in five minutes time! 

SHRI SATYA DEO SINGH: It Is not possible to 
conclude in five minutes, Sir. I will take half an hour more. 

MR. CHAIRMAN: You continue for five minutes now 
and you can continue later also. 

SHRI SATYA DEO SINGH: I am not going to conclude 
now, Sir (Interruptions) 

MR. CHAIRMAN: No, do not. Please do not conclude 
now. 

SHRI SATYA DEO SINGH: Thank you, Sir. 
{Translation] 

My submission is that all the four pillars of democracy 
the independent legislature, independent executive, 
independent press and independent judiciary are being 
attacked. Which ensure law and order and that the 
Government functions as per the constitution. This all is 
being done to prevent the press from highlighting these 
atrocities, and evil practices. With these words I conciude. 
If you allow me once more, I would raise this issue again. 

Thank you very much, Sir, for giving me time. 
MR. CHAIRMAN: You can continu" later. 
The House stands adjoumed to meet again on 

Monday, the 19th December, 1994 at 11 a.m. 
18.02 hr. 
The Lok Sabha then adjourned till Eleven of the clock on 
Monday, December, 19, 1994/~rahayana 28, 1916 

(Saka) 




